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 485
 LOK  SABHA

 Saturday,  3rd  December  7955
 The  Lok  Sabha  met  at  Eleven  of  the  Clock.

 [Mr.  Deputy-SpEAKER  sn  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Chanakya  Puri

 *427.  Shri  Shree  Narayan  Das:
 Will  the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  referto  the  reply
 given  to  unstarred  question  No.  550  on  the
 23rd  August,  955  and  State:

 (a)  the  present  position  with  regard
 to

 progre
 ess  of  work  in  the  construction  of

 Chan  Puri  (Diplomatic  Enclave).
 (b)  whether  the  work  is  proceeding

 according  to  schedule;  and

 (c)  the  names  of  foreign  embassies  which
 have  so  far  acquired  plots  in  that  area  ?

 The  Minister  of  Works,  Hous  and
 Supply  (Sardar  Swaran  Singh):  ay  The
 entire  area  of  Chanakya  Puri  covering  about
 900  acres  has  been  fully  developed  and
 Provided  with  services  with  the  exception
 of  a  patch  of  rocky  area  of  about  92  acres
 which  is  being  cut  and  levelled  down.

 79  plots  have  been  sold  to  Foreign  Mis-
 sions,  out  of  which  6  have  commenced
 construction.

 In  the  private  sector  comprising  85
 plots,  construction  on  89  plots  has  been
 completed  by  their  owners,

 (b)  Yes,  Sir;  so  far  as  the  Central  Public
 Works  Department  is  concerned.  But  the
 construction  work  being  done  by  the  Foreign
 Missions  and  private  individuals  on  their
 own  plots  is  not  progressing  as  rapidly  as  it
 was  expected.

 (c)  A  statement  is  laid  on  the  Table  of

 peed  agus.
 {See  Appendix  III,  annexure

 36}.
 Shri  Shree  Narayan  Das:  May  I

 know  whether  there  has  been  any  increase
 in  the  estimated  ex

 ue
 over  this

 Project,  and  if  ३0,  what  is  the  extent  of
 increase  ?

 Sardar  Swaran  Singh:  I  have  not
 Sot  the  exact  figures  with  me  at  the  moment, but  I  do  not  think  there  has  been  any  ap- Preciable  increase  im  the  expenditure  as
 compared  to  the  original  estimate.
 407  LS.D.—.
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 Shri  Shree  Narayan  Das:  May  I

 know  what  is  the  total  expenditure  so  far,
 and  the  extent  of  recovery  80  far?

 Sardar  Swaran
 Sig

 h:  I  would
 require  notice.  But  I  these  figures
 were  given  on  an  earlier  occasion  in  the
 Lok  Sabha.

 Shri  8,  K.  Das:  What  is  the  total
 cost  of  the  outlay?

 Sardar  Swaran  Singh:  That  is
 repeating  the  same  question.

 Modern  Shopping  Centres  in  Delhi
 *
 428

 Shri  Radha  Raman:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  scheme  for
 the  construction  in  Delhi  of  modern  shop-
 ping  centres  with  shops-cum-flats  has  been
 approved  ;

 (b)  if  so,  the  details  thereof  and  the
 location  of  the  centres;  and

 (c)  the  estimated  cost  of  the  scheme
 and  the  manner  of  its  financing  ?

 The  Minister  of  Works,  Housing
 and  Supply  (Sardar  Swaran  Singh):
 (a)  to  (c).  A  proposal  to  construct  shop-
 cam-fiats_in  the

 newly
 developed  residential

 colonies  for  Central  Government  employees
 is  under  consideration  in  this  Ministry.
 The  proposal  envisages  that  the

 rei  endi-
 ture  on  construction  should  be,  ially,
 borne  by  the  Central  Government,  but
 would,  subsequently,  be  recoverable  from
 the  New  Delhi  Municipal  Committee  whose
 responsibilityit  is  to  provide  shopping
 centres.

 As  to  the  number  of  shops-cwm-flate
 proposed  to  be  constructed,  their  locaticn
 and  expenditure  involved,  a  statement  is
 laid  on  the  Table  of  the  House.  [See  Appcn-
 dix  III,.annexure  No.  37).

 Shri  Radha  Raman:  May!  know
 when  this  proposal  is  going  to  be  imple-
 mented  and  when  construction  is  acually
 going  to  stars  ?

 Sardar  Swaran  Singh:  It  will  take
 some  time  before  the  construction  actually
 starts.

 Shri  Radha  Raman:  May  I  know
 to  whom  these  shop-cusn-flats,  when  cons-
 tructed,  will  be  allotted,  and  what  will  be
 the  procedure—whether  they  will  be  sold

 or  rented  ?



 487  Oral  Answers

 Sardar  Swaran  Singh:  At  the  moment,
 the  proposal  is  to  rent  them  out  and  not
 tosellthem.  Butifthereisa  good  prospect
 of  the  prospective  owners  being  able  to
 build  themselves  it  could  also  be  considered
 as  to  whether  the  plots  could  not
 be  leased  out.

 Shri  Radha  Raman:  May  I  know
 whether  in  renting  them,  there  will  be  any
 discrimination  or  consideration  with  regard
 to  displaced  persons  and  non-displaced
 persons  ?

 Sardar  Swaran  Singh:  These  shop-
 cum-flat  units  which  are  proposed  to  be  con-
 structed  are  in  the  general  pool  and  not  in
 the  rehabilitation  pool.  Therefore  there
 is  not  going  to  be  any  preferential  treatment
 in  the  matter  of  their  allotment  so  far  as
 refugees  are  concerned.

 Shri  T.  N.  Singhs  Since  the  Minister  has
 said  that  the  moncy

 P
 ent  on  this  will  be

 recovered  from  the  N.D  MC  may  I  know
 what  will  be  the  procedure,  whether  they
 will  hand  over  the  flats  as  soon  as  _  they  are
 constructed  to  the  Municipality  and  they
 will  recover  the  amount  slowly  as  they  get
 the  rent,  or  whether  the  allotment,  realisa-
 tion  of  rent  and  all  administrative  things
 will  continue  to  be  done  by  the  Govern-
 ment  till  such  time  as  the  Municipality
 find  the  capital  for  that  ?

 Sardar  Swaran  Singh:  As  I  have
 already  said,  Government  are  coming  in
 because  the  finances  of  the  New  Delhi  Muni-
 cipality  Committee  are  not  enough  to  start
 &  project  of  this  type.  The  pro

 posal
 is  to

 hand  them  over  to  the  New,  Delhi  Municipal
 Committee  as  they  are  completed.  It  is
 doubtful  if

 ney
 will  be  able  to  pay

 the  entire  expenditure  in  lump  sum,  and  this
 will  have  to  be  recovered  by  instalments.

 Shri  Radha  Raman:  Have  Govern-
 ment  taken  any  decision  with  regard  to  the
 basis  on  which  these  shop-cum-flats  will  be
 rented  ?

 Sardar  Swaran  Singh:  No,  Sir;
 not  yet.

 दिल्‍ली  में  नया  होटल

 Hee.  के  कप  कह
 डामर  :

 क्या  निर्माण,  आवास  कौर  संभरण  मंत्री

 यह  बताने  ककी  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नावानगर  के
 जाम  साहब  सरकार  के  सहयोग  से  दिल्‍ली  में

 भाष  निक  ढंग  का  एक  बड़ा  होटल  खोलने  बाले

 ्;  कौर
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 (ख)  यदि  हां,  तो  इसके  तथ्य  कया  हैं?

 निर्माण  श्रीवास  झोर  संभरण  मंत्री

 (सरकार  सवर्ण  सिह)  :  (क)  शौर  (ख).

 चाणक्यपुरी  में  प्रयोग  होटल्स  लिमिटेड  नाम

 की  लोक  सीमित  कम्पनी  (Public  Limi-

 ted  Company)  एक  होटल  बना  रही  है

 यह  कम्पनी  सरकार  व  ना वा नगर  के  जास

 साहिब  के  पारस्परिक  सहयोग  से  स्थापित  की

 गई  है  ?

 श्री  अमर  सिह  डा सर  :  क्‍या  में  जान

 सकता  हूं  कि  इस  प्रकार  के  होटलों  के

 खोलने  के  पीछे  क्‍या  उद्देश्य  है  ?

 सरदार  स्वर्ण  सिह  :  लोगों  के  रहने  के

 लिये  जगह  मुहैया  करना,  यही  इसका  प्रोजेक्ट

 हो  सकता  है  ।

 शी  एम०  एल०  द्विवेदी  :  में  यह  जानना

 चाहता  हूं  कि  इस  होटल  में  जाम  साहब  के

 सम्मिलित  होने  के  सम्बन्ध  में  क्या  उनसे  कोई

 बातचीत  सरकार  की  तरफ  से  शुरू  की  गयी

 थी  या  उनकी  तरफ  से  शुरू  की  गयी  थी  ।

 कौर  दूसरे  लोगों  को  इस  में  सम्मिलित  क्यों

 नहीं  किया  गया  ?

 सरदार  स्वर्ण  सिह:  वह  तो  पब्लिक

 लिमिटेड  कम्पनी  है  |  जिसका  दिल  चाहे
 उसके  हिस्से  खरीद  सकता  है  ।

 प्रधान  मंत्री  तथा  बंदे दिक  कार्य  मंत्री

 (श्री  जवाहरलाल  नेहुक) :  इस  बात  में

 गवर्नमेंट  को  बहुत  दिनों  से  दिलचस्पी  है  कि

 यहां  कोई  माइकल  इन्तिज़ाम  ठहरने  का  हो  ।

 झाजकल इस  मामले  में  बड़ी  परेशानियां  हैं  ।

 बाप  जानते  है  कि  आजकल  बहुत  सी  कान-

 फेंसेज,  कमेटी  वगैरह  होती  रहती  हैं  ।

 चुनांचे  गवर्नमेंट  ने  इधर  उधर  के  मुल्कों  से

 पूछताछ  की,  पैसे  के  लिए  नहीं,  बल्कि  इसलिये
 कि  इस  काम  में  जानकार  लोग  मदद  करें  I

 ears  यह  था  कि  स  काम  को  गवर्नमेंट  ही
 करे  फिर  इस  सिलसिले  में  और  लोगों  से
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 बातें  हुई  जिनसें  जाम  साहब  भी  थे  कौर  यह्‌
 तै  हुमा  कि  यह  हिन्दुस्तानी  कम्पनी  हो  जिसमें

 हिन्दुस्तान  का  कंट्रोल  हो,  जिसमें  गबर नं मेंट

 का  भी  कुछ  रुपया  लगे  कौर  गवर्नमेंट  का  भी

 इसके  इन्तिज़ाम  में  कुछ  दखल  हो  ।  चुनाचे
 यह  मिली  जुली  कम्पनी  बनायी  गयी  t  उसमें

 जाम  साहब  का  नाम  शाया  है,  लेकिन  उसमें

 जाम  साहब  का  ज़ाब्ते  का  कोई  ताल्लुक़  नहीं

 होगा  ।  मतलब  यह  कि  वह  खुद  बो  ख़ौफ़

 डाइरेक्टर  में  नहीं  होंगे  । उनकी  दूसरी  हैसियत
 भी  है,  इसलिये  यह  मुनासिब  नहीं  समझा  गया

 कि  उनकी  दोनो  हैसियतों  को  मिलाया  जाय  ।

 लेकिन  महावीर  ज़रूर  उन  से  किया  गया  था  |

 श्री  हेमा  :  शुक  में  कितने  कमरों  का

 इन्तिज़ाम  इस  होटल  में  होगा  ?

 सरदार  स्वर्ण  सिंह:  ३५०  की  उम्मीद

 है  1

 Shri  Bhagwat  Jha  Azad:  What  percen-
 tage  of  shares  is  being  controlled  by  Gover-
 nment  and  what  percentage  is  in  the
 possession  of  the  Jam  Saheb  ?

 Sardar  Swaran  Singh:  Government  are
 proposing  to  have  2600  ‘A’  class

 preference shares  of  the  value  of  Rs.  26  3,  out
 of  a  total  capital  ot  Rs.  4  crore.

 Shri  Shree  Narayan  Dass:  May  I
 know  whether  Government  are  going  to
 advance  any  loan  to  tnis  company  also
 If  80  what  is  the  amount  ?

 Mr.  Deputy-Speaker  :  All  these  ques- tions  were  put  on  a  prior  occasion.
 Sardar  Swaran  Singh  :  These  were

 discussed  at  the  time  of  supplementary
 demands.

 Netaji  Subhash  Chandra  Bose

 *43:.  Shri  Gidwani:  Will  the
 Prime  Minister  be  pleased  to  state  whether
 it  is  a  fact  that  Government  are  considering the  question  of  setting  up  a  committee  to
 enquire  into  the  circumstances  of  the  death
 of  Netaji  Subhash  Chandra  Bose  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  Government  have  dccided  to
 send  some  persons  to  Japan  to  investigate
 into  the  circumstances  relating  to  the  death
 of  Shri  Subhash  Chandra  Bose.  The
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 Japanese  Government  has  been  consulted,
 and  they  have  promised  us  full  cooperation in  the  enquiry.

 ShriGidwani:  Who  will  be  the  mem-
 bers  of  the  Committee  ?

 Shri  Jawaharlal  Nehru:  It  is  pro-
 posed  to  send  three  persons,  one  of  them
 being  a  representative  of  the  West  Bengal
 Government,  and  two  others;  as  we  have
 not  obtained  the  permission  of  those  persons
 it  would  not  perhaps  be  fair  to  mention
 their  names.

 Dr.  Ram  Subhag  Singh  :  May  I
 know  whether  those  persons  will  also  be
 requested  to  visit  Formosa  where  this
 accident  occurred  ?

 Shri  Jawaharial  Nehru:  No,  they
 will  not  be  so  requested.  To  begin  with,
 there  are  various  difficulties  in  the  way.
 We  cannot  visit  a  place  without  the  co-
 operation  of  the  Government  of  that  place.
 Secondly,  in  effect,  it  the  hon.  Member  will
 gee,  there  will  not  be  much  purpose  in  visit-
 ing  there,  because  all  the  so-called  evidence,
 witnesses  etc.,  are  likely  to  be  in  Japan,
 if  they  survive.  It  is  a  military  airfield  and
 all  the  Japanese  have  been  sent  away  from
 Formosa  long  ago.  So  all  the  persons
 are  really  in  Wapan—thase  who  can  be  ap-
 proached.  Merely  secing  the  airfield  will
 not  convey  any  information  or  help.

 Shri  Kamath:  May  I  know  if  the
 attention  of  the  Prime  Minister  has  been
 drawn  toa  photograph  published  in  a  section
 of  the  Bengal  Press  some  two  months  ago  or
 a  little  later,  reported  to  have  been  taken
 in  Peking  in  May  7952  and  published  origh-
 nally  by  the  Workers’  Press  in  Peking  ?
 Has  he  received  a  copy  of  this  photograph  ?
 I  will  place  it  on  the  Table  of  the  House  of
 pass  it  on  to  you  or  to  him.  May  I  know
 if  a  person  in  that  photograph  bears  a
 striking  resemblance  to  Netaji  or  is  it
 merely  a  double  as  doubles  are;  and  may
 I  know  whether  this  would  be  placed  before
 the  Committee  of  Enquiry  ?

 Shri  Jawaharlal  Nehru:  I  have  seen
 that  photograph  published  in  the  news-

 rs.  Personally  I  do  not  attach  much
 importance  to  a  vague  possible  resemblance.
 There  are  so  many  vague  possible  resemb-
 lances  in  such  matters.  I  do  not  think  it  is  a
 matter  which  is  of  very  serious  conse,

 uence:  but  all  these  facts  would  be  consi-
 dered,  naturally,  whatever  they  are

 Shri  Kamath:  Has  our  Embassy
 in  Tokyo  been  asked  toinformally  or  official-
 ly  contact  or  consult  the  Japanese  Govern-
 ment  as  to  whether  they  will  associate  them-
 selves  with  this  Committee  of  Enquiry
 in  an  Indo-Japanese  Commission  so  as  to
 through  er  quiry  into  this  mo°th  ?
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 Shri  Jawaharlal  Nehru:  If  I  may
 read  the  second  sentence  of  my  answer,  it
 8898:

 “‘The  Japanese  Government  have  been
 consulted,  and  they  have  promised
 us  full  co-operation  in  the  en-
 quiry.””

 Shri  Kamath:  Will  thet  be  an  Indo-
 Japancse  Commission  of  Enquiry  or  what  ?

 Shri  Jawaharlal  Nehru:  I  do  not
 know  about  it.  This  raises  matters  of  proce-
 dure.  The  point  is  that  they  are  fully  co-
 operating  in  this.

 sft  एम०  एल०  त्रिवेदी  :  इस  बात  में

 कितनी  सच्चाई  है  कि  जापानी  सरकार  ने  भी:

 इस  सम्बन्ध  में  एक  इनक्वायरी  कराई  थी

 और  क्‍या  भारत  सरकार  को  इस  बारे  में

 उन्होंने  कोई  सूचना  दी  है  ?

 शी  जवाहरलाल  नेहरू:  मैं  इसका  ठीक

 जवाब  नहीं  दे  सकता।  मुझे  तो  ख़्याल  होता

 है  कि  उन्होंने  कुछ  एक  निजी  तौर  पर  तहकीकात
 कराई  थी,  किन्तु  जाब्ते  से  हमें  उसकी  कोई

 सूचना  नहीं  दी  थी  ।

 Caustic  Soda  and  Soda  ‘sh

 "433.  Shri  T.  B.  Vittal  Rao  :
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the  reply
 given  to  unstarred  question  No.  37  on
 the  7507  September,  955  in  the  Rajya
 Sabha  and  state  at  what  stage  the  nego-
 tiations  with  China  for  the  import  of  a
 Caustic  Soda  and  Soda  Ash  _  stand  at
 present  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar  yt  We  are  importing  5,000
 tons  of  Soda  Ash  from  China  during  the
 current  half  year.  The  Chinese  Govern-
 ment  did  not  make  any  firm  offer  for  the
 supply  of  Caustic  Soda.

 Shri  T.  B.  Vittal  Rao  :  How  docs
 the

 pre
 of  these  5000  tons  of  Soda  Ash,

 which  is  being  imported  from  China,
 compare  with  that  imported  from  other
 countries  ?

 Mr.  Deputy-Speaker  :  What  percen-
 tage  does  it  bear  to  the  en‘ire  import?

 Shri  Karmarkar  :  It  is  about  half;
 the  total  requirements  have  been  estimated
 at  I0,000  tons  tnd  it  is,  5,000  tons.
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 Shri  T.  8.  Vittal  Rao  :  My  question
 is  how_  does  the  price  compare  with  the
 price  of  the  imported  Soda  Ash  from  other
 countries.

 Shri  Karmarkar  :  The  prices  are
 about  the  same,  417  per  ton.

 श्री  बंसीलाल:  क्‍या  में  जान  सकता  हूं  कि

 सांभर  साल्ट  में  साल्ट  विटर्नस ह  में  साल्ट  बहुत

 बड़ी  तादाद  में  पाये  जाते  हैं  कौर  उनसे  कास्टिक

 सोडा  काफ़ी  मात्रा  में  बनाया  जा  सकता  है  ?

 श्री  कर मरकर:  मुझे  इसका  इल्म  नहीं

 है  ।  ऐसा  संभव  हो  सकता  है  ।  मुझे  इसके

 लिए  नोटिस  चाहिये  ।

 Coal

 "434.  Shri  S.  C.  Samanta  :  Will
 the  Minister  of  Production  be  pleased to  state  :

 (a)  how  the  target  of  60m.  tons  of
 coal  at  the  end  of  the  Second  Five  Year
 Plan  has  been  worked  out;

 (b)  the  quantity  allocated  to  the
 private  sector;

 (c)  the  production  per  year  at
 present  from  the  State  collieries;

 (d)  the  improvements  made  or  en-
 visaged  in  the  existing  State  collieries;

 (०)  whether  any
 *

 washeries  have
 been  established  for  State  collieries
 to  improve  the  quality  of  coal;  and

 (f)  the  number  of  new  collieries  which
 are  expected  to  be  established  in  the
 near  future  both  in  the  private  and  pub-
 lic  sectors  ?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy  ):  (a)  The  target  has
 been  worked  out  taking  into  account  the
 coal  requirements  of  the  Railways,  of  the
 existing  industries,  the

 expansion  schemes of  existing  industries  under  consideration
 and  the  new  industries  likely  to  be  set  up
 during  the  Second  Five  Year  Plan  period.

 (b)  About  eight  million  tons  per  annum
 over  and  above  the  present  production
 in  that  sector.

 (c)  About  3  million  tons  in  Central  Govt,
 collieries.  Production  in  Singarenl
 ceilieries  owned  mainly

 bes
 by  Hyderabad

 State  is  about  °5  million  tons.
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 (9)  Two  statements  are  laid  on  the
 Table  of  the  House  showing  )  the
 development  schemes  already  sanctioned
 and  (2)  the  schemes  proposed  to
 taken  up  during  the  Second  Five  Year.
 Plan  period,  to  co

 ie
 the  working  of the

 existing  States  Collieries.  [See  Appendix
 III,  annexure  No.  38]  .

 (e)  No  coal  washeries  have  actually
 been  set  up.  Government  have  decided
 to  set  up  a  washery  at  Bokaro/Kargali
 Collieries  and  tenders  received  ia
 this  connection  are  now  under  scrutiny,

 (f)  Government’s  scheme  is  to  estab-
 lish  new  _  collieries  in  Korba,  Karanpur,
 Central  India  and  in  Raniganj  areas.
 jt  is  difficult  at  present  to  give  an  in-
 dication  of  the  actual  number  of  new
 Collieries  expected  to  be  established.
 The  private  eector  is  expected  to  increase
 the  production  from  existing  mines  and
 immediately  contiguous  areas  and  not:
 from  entirely  new  collieries.

 Shri  S.  C.  Samanta  :  May  I  know
 whether  private

 see  aside
 were  invited

 to  the  meeting  in  Delhi  recently  and  if  so,
 what  were  their  reactions  about  the  future
 production  of  India?

 Shri  K.  C.  Reddy  :  Several  =  dis-
 cussions  have  taken  place  with  the  repre-
 sentatives  of  the  local  industry  and  by  and
 large  it  may  be  said  thar  they  are  in  agree-
 ment  with  the  proposals  that  are  made
 by  Government.  At  one  stage,  they  said
 that  they  wanted  to  produce  more  in  the

 rivate  sector.  Ultimately,  Government
 ave  fixed  8  million  tons  for  additional

 production  in  the  private  sector.

 Shri  S.  C.  Samanta  :  May  J  know
 if  this  60  million  tons  of  coal  production
 per  year  can  be  decreased  if  sufficient
 washeries  are  established  in  the  country?
 If  s0,  what  steps  have  Government  taken
 to  establish  washcrics  by  themselves  or
 by  the  private  sector?

 Shri  K.  C.  Reddy  :  I  have  already
 indicated  the  steps  taken  by  Government
 with  regard  tothe  establishment  of
 washeries.  The  proposal  of
 the  Washeries  Committee  was  to  wash
 all  the  coal  that  is  produced  in  the  country
 but  it  has  to  be  done  in  stages,  But,
 I  do  not  think  it  will  be  possible  to  de-
 crease  the  targetted

 Leap
 of  coal

 because  of  the  possibility  of  the  establish-
 ment  of  washeries.

 Shri  T.  B.  Vittal  Reo  :  May  I
 know  whether  this  additional  8  million
 tons  that  is  to  be  produced  707  the
 private  sector  will  be  from  the  existi,
 collieries  or  from  new  mines  which  will be  opened?  If  it  is  the  latter,  is  it  not
 necessary  that  we  should  modify  the
 International  P  olicy  statement  of  7949  ?
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 Shri  K.  2,  Reddy  :  I  have  already answered  that  question.  I  have  said  ft
 specifically  in  answer  to  part  (f)  that—

 “The  private  sector  is  expected  to  in-
 crease  the  production  from  existing  mines
 and  immediately  contiguous  arcas  and  not
 from  entirely  new  collieries.”

 Shri  Sarangadhar  Das:  May  I  kdow
 if  in  estimating  the  increased  production
 in  the  private  sector  the  fact  that  there
 are  certain  collieries  which  are  not  fully
 exploited  or  are  being  reserved  for  future
 exploitation  is  taken  into  consideration?
 Have  Government  taken  any  steps  to
 bring  them  in  line  with  production  im-
 mediately  ?

 Shri  K.  C.  Reddy:  In  fact, that  fact  has  also  been  kept  in  view.
 Discussions  have  taken  place  about  these
 matters  in  detail  with  the  representatives
 of  the  coal  indusiry  only  last  month  on  the
 23rd;  and  the  representaiives  of  the  coal  in-
 dusury  have  been  asked  to  give  their  pro
 sals  with  regard  to  the  production  of  ६ thie additional  quantity  of  8  million  tons
 in  the  private  sector.  These  detailed
 proposals  are  expected  to  be  received  in
 about  two  months’  time.  The  fact  men-
 tioned  by  the  hon.  Member  will  be  kept
 in  view  by  the  representatives  of  the  coal
 industry  and  also  the  Government.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  if  there  is  sufficient  number  of
 personnel,  managerial  or  otherwise,
 available  in  the  country  to,  achieve  the
 target  of  60  million  tons  at  the  end
 of  the  Second  Five  Year  Plan?  If  not,
 what  attempts  have  been  made  by  Gov-
 ernment  to  train  the  personnel  ?

 Shri  K.  2,  Reddya  That  is  a  separate
 question  at  the  most  which  is  short!
 going  to  be  taken  up.  But,  generally,
 can  answer  that  this  very

 :  ker
 aspect

 is  borne  in  mind  both  by  the  Planning  Com-
 mission  and  the  Government,  and  steps
 are  being  taken  to  provide  the  necessary
 personnel  for  this  increased  production  of
 coal  during  the  Second  Five  Year  Plan,

 Shri  S.  C.  Samanta:  Is  Govern-
 ment  aware  that  there  is  a  fear  in  the  minds
 of

 पाल  छ
 rivate  sector  that  collieries  will  be

 nationalised  and  so  the  private  sector  is
 not  establishing  machinery  to  improve  the

 of  If  so,  what  has  been
 quality to  allay  this  fear?

 Shri  K.  C.  Reddy:  I  do  not  think
 there  is  any  fear  of  that  kind  in  the  mind
 of  the  coal  industry.  With  regard  to
 increasing  production  in  the  private  sec-
 tor,  assurance  will  be  given  to  the  coal
 industry  that  whatever  investments  they
 may  make  hereafter  for  increasing  the
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 production  of  coal  will  be  paid  in  full  by
 the  Government  in  the  event  of  nationali-
 sation  subject  only  to  depreciation.

 Shri  T.  B.  Vittal  Rao:  The  Indian
 Mining  Association  have  demanded  from
 the  Government  an  assurance  that  the
 coal  mines  would  not  be  nationalised  for
 the  next  20  or  30  years.....

 Mr.  Deputy-Speaker:  We  are  going
 away  from  one  point  to  another.  How
 does  it  arise  out  of  this  question?

 Shri  T.  B.  Vittal  Rao:  If  they  want
 to  increase  the  production.....

 Mr.  Deputy-Speaker:  |  allowed  one
 stray  question,  Whether  it  will  be  na-
 tionalised  or  not  does  not  arise  here.

 Shri  दह  B.  Vittal  Rao:  I  was  sub-
 mitting  that  production  in  that  case  will
 be  impeded.....  -

 Mr.  Deputy-Speaker:  Many  things
 may  impede  production.  I  am  not  going
 to  allow  such  broad  questions  of  policy  to
 be  raised  by  way  of  a  supplementary  ques-
 tion,  Next  question.

 Compensation  for  Damages

 "435.  Pandit  D.  N.  Tiwary:  Will
 the  Prime  Minister  be  pleased  to  state
 whether  the  Pakistan  Government  have
 paid  any  compensation  for  the  loss  of  life
 and  property  of  Indian  nationals  by
 raids  of  Pakistani  nationals  or  Armed
 Police  on  Indian  territories  since  79507

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  No,  Sir.

 Pandit  D.  N.  Tiwary:  May  I  know
 the  number  of  persons  killed  and  the  value
 of  cattle  and  goods  lost  by  Indfan  nationals  ?

 Shri  Anil  K.  Chanda:  There  are
 innumerable  such  raids  and  it  is  ve
 difficult  for  me  standing  here  to  give
 the  detailed  information.  If  a  separate
 question  is  put,  I  shall  try  to  answer  it,
 but  questions  were

 put
 by  several  Members

 previously  and  we  have  supplied  all  infor-
 mation  we  had.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  the  compensation  which  the  Go-
 vernment  of  India  asked  in  respect  of  the

 Persona  killed
 at  Nekowal  has  been  paid

 Or  not

 Shri  Anil  K.  Chanda:  The  compen-
 gation  asked  for  has  not  yet  been  paid,
 but  I  may  mention  that  on  the  seventh

 a
 there  is  a  separate  question  about

 t.
 Dr.  Ram  Subhag  Singh:  The  hon.

 Deputy  Minister  in  reply  to  the  origirial
 question  stated  that  the  Pakistan  Govern-
 ment  had  not  80  far  paid  any  compensa-
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 tion  to  the  dependants  of  the  persons
 killed.  May  I  know  whether  the  nego-
 tiations  are  still  going  on  in  regard  to  that  ?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  ‘By  negotiations”  is  meant  that
 we  have  sent  a  letter  to  which  we  have  not
 received  a  reply,

 Shri  M.  L.  Agrawal:  May  I  know
 what  the  Pakistan  Government  say  in
 regard  to  the  Nekowal  incidents?

 Shri  Jawaharlal  Nehru:  Speaking
 from  memory,  I  think  we  have  written
 three  letters,  apart  from  oral  approaches
 made  to  the  Pakistan  Government—three
 long  documents.  After  considerable
 delay,  the  first  two  elicited.

 Shri  Kamath:  An  acknowledgement.

 Shri  Jawaharlal  Nebru  :  An  answer.
 The  last  one  did  not  accept  our  statement
 of  the  facts  and  certainly  did  not  accept
 their  liability  to  pay  compensation.  There-
 upon  we  sent  them  again  a  long  com-
 munication  detailing  all  the  facts  and  the
 circumstances  and  also  raising  the  ques-
 tion  of  compensation.  To  that,  which  was
 sent  some  considerable  time  ago,  maybe
 two  or  threc  months  ago,  we  have  had  no
 answer  yet.  There  the  matter  stands.

 Shri  Sarangadhar  Das  rose—

 Mr.  Deputy  Speaker:  We  have  not
 been  able  to  receive  an  answer  so  far  from
 the  Pakistan  Government  and  so  what
 can  be  done?  Next  question,

 All  India  Radio

 *436.  Shri  Dabhi:  Will  the  Minister
 of  Information  and  Broadcasting
 be  pleased  to  refer  to  the  reply  given
 to  starred  question  No.  32I  on  the  2nd
 August,  I955  and  state  whether  Godvern-
 ment  have  since  communicated  to  the
 Estimates  Committee  their  views  on  the
 recommendations  made  by  the  Committee
 in  their  Twelfth  Report?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  Our  views  are  being
 finalised  and  will  be  communicated  shortly
 to  the  Estimates  Committee.

 Shri  Dabhi:  May  I  know  how  long
 it  will  take  further  ?

 Shri  Karmarkar:  There  were  in  all
 as  many  a8  92  recommendations  end  we
 asked  for  a  report  from  the  Director-
 General,  All  India  Radio,  and  his  sugges-
 tions  have  already  been  received.  Action
 on  most  of  the  recommendations  has  been.
 completed  and  action  on  the  remaining
 few  is  expected  to  be  completed  shortly.
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 Shri  Dabhi  :  May  I  know  on  which
 recommendations  action  is  yet  to  be
 completed  ?

 Shri  Karmarkar:  I  should  like  to
 have  notice.

 Shri  M.  L,  Dwivedi:  How  many
 recommendations  have  been  accepted  and
 how  many  rejected?

 Mr.  Deputy-Speaker:  I  think  they
 may  be  placed  on  the  Table.

 Shri  Karmarkar:  When  the  matter
 is  finalised,  it  will  be  ripe  for  questions  to
 be  asked.

 Indian  Settlers  Overseas

 rae
 Shri  Krishnacharya  Joshi:

 Will  the  Prime  Mimieter  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Lands
 of  the  Indian  Settlers  in  Southern  Sine
 kiang  were  confiscated;

 (b)  whether  the  Government  of
 India  had  demanded  the  restoration  or
 compensation  of  the  land;  and

 (c)  if  so,  the  result  thereof?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 In  1938,  the  Provincial  Government  of
 Sinkiang,  by  an  order,  directed  their
 Administrative  Commissioner  to  devise
 means  to  reacquire  the  immovable  property
 of  the  then  British  Indian  subjects  in
 Sinkiang.  As  a  result  between  4938  and
 1940,  British  Indian  traders  were  forced
 to  sell  their  lands  and  houses  for  a  nominal

 pice
 to  minor  officials  of  the  Sinkiang

 vincial  Government.

 (b)  and  (c),  The  demand  for  the  restora-
 tion  of  the

 prope
 was  made  in  939

 by  the  then  Government  of  India  through
 the  U.K.  Consul-General  at  Kashgar.
 It  was  pressed  repeatedly,  but  there  was  no
 response  from  the  Sinkiang  Provincial
 Government.  In  June  1948,  this  matter
 was  taken  up  by  the  Indian  Ambassador
 at  Nanking  with  the  then  Chinese  Go-
 vernment,  as  a  result  of  which  the  Provin-
 cial  Government  of  Sinkiang  announced
 that  it  would  entertain  claims  for  compen-
 sation.  The  final  reply  about  the  accep-
 tance  of  the  claims  had  not  been  received
 when  the  Government  changed  in  China,
 The  Government  of  India  then  took  up this  matter  with  the  Government  of  the
 People’s  Republic  of  China  through  the
 Chinese  Ambassador  here,  and  the  matter
 is  still  under  negotiation,

 Shri  Krishnacharya  Joshi:  May  I
 know  the  total  acreage  of  lands  confiscated  ?

 Shri  Anil  K.  Chanda:  I  am  afraid
 am  unable  to  give  this  information,  but
 is  complicated  by  the  fact  that  some  of
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 the  British-Indian  nationals  of  those  days
 happen  to  be  Pakistanis  also.

 Shri  Krishnacharya  Joshi:  What
 is  the  total  amount  of  compensation
 claimed  ?

 Shri  Anil  K.  Chanda:  I  am  afraid
 I  have  not  got  the  information.

 Shri  Krishnacharya  Joshi:  May  I
 know  the  population  of  In ndians  in  Sinkiang  ?

 Shri  Anil  K.  Chanda:  I  was  in
 Sinkiang  some  time  ago  and  when  I.  made
 this  enquiry  there,  I  was  told  that  there
 were  only  three  people  of  Indian  origin,
 but  they  have  all  acquired  Chinese  na-
 tionality.

 Shri  Kamath:  The  changeover  in
 China  took

 pace
 I  believe,  in  7949  and

 I  heard  the  Deputy  Minister.  to  say  that
 the  matter  was  taken  up  with  the  new
 Chinese  Government  soon  after  that.  Am
 I  to  understand  that  the  matter  was

 ary
 up  in  950  and  that  it  is  still  pend-

 ing
 Shri  Anil  ह  Chanda:  The  matter

 is  still  under  negotiation  with  that  Govern-
 ment.

 Shri  Kamath:  During  the  last  few
 years,  have  not  our  Government  taken
 this  matter  up  at  governmental  level  or
 other  levels  and  was  thus  matter  not  dis-
 cussed  on  any  of  these  occasions  ?

 Shri  Anil  K.  Chanda:  This  is  a
 complicated  issue  because  the  question
 of  nationality  is  involved  as  many  of  the
 persons  concerned  are  Pakistanis.

 oft  weer  aster:  क्‍या  मैं  जान  सकता  हूं
 कि  पिछले  दिनों  जब  भारतीय  सांस्कृतिक  मंडल

 के  नेता  के  रूप  में  हमारे  माननीय  वैदेशिक  कार्य
 उपमंत्री  सिक्‍यांग  गये  थे  तो  क्या  इस  परिस्थिति

 के  सम्बन्ध  में  भी  वहां  के  भ्र धि कारियों  से

 वार्तालाप  हुमा  था,  भौर  यदि  हुमा  था,  तो

 उसका  क्‍या  परिणाम  निकला  ?

 Shri  Anil  K,  Chanda:  I  was  there
 not  in  my  capacity  as  the  Deputy  Minister
 of  External  Affairs  of  this  country;  I
 was  only  leading  a  cultural  delegation  and
 obviously  I  could  not  get  involved  in  a
 political  question  of  t fis  nature.

 Shri  Kasliwal:  I  understand  that
 the  Sinkiang  Province  which  had  been
 closed  by  the  Chinese  Government  has
 been  re-opened.  May  I  know  whether
 there  is  any  ban  against  Indian  traders
 going  to  Sinkiang  ?

 Shri  Anil  K.  Chanda:  There  is  no
 ban,  but  there  are  no  Indian  traders  ia
 that  area.
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 Multi-purpose  Institute  of
 Technology

 *443.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  473  on  the
 sth  August,  1955»  and  state

 -
 whether

 the  grant  sanctioned  to  the  Bihar  State
 for  the  setting  up  of  a

 Multi-p  urpO
 Be

 Institute  of  Technology  for  Small  Scale
 Industries  at  Sindri  has  been  availed  of
 by  the  State  Government  ?

 The  Minister  of  Commerce
 and  Industry  and  Iron  and  Steel
 (Shri  T.  T.  Krishnamachari):  Yes,
 Sir;  a  grant  of  Rs.  1,03,540/-  has  been
 accepted  by  the  State  Government.

 Shri  Jhulan  Sinha:  May  I  know
 how  far  the  State  Government  has  gone
 ahead  with  this  grant  or  their  own  resources
 with  regard  to  this  scheme?

 Shri  ह  T.  Krishnamachari:  The
 States  from  their  own  resources  will  have
 to  provide  the  extent  of  an  equal  amount.

 Shri  Jhulan  Sinha:  I  want  to  know
 the  progress  made  in  the  execution  of  this
 scheme  ?

 Shri  ्  T.  Krishnamachari:  The
 grant  has  been  credited  to  the  State  Govern-
 ment’s  account  only  in  June,  19555  and  it
 is  too  early  for  me  to  call  for  a  progress
 report.

 Shri  S.  V.  Ramaswamy:  May  I
 know  what  is  the  scope  of  this  Multi-
 purpose  Institute  of  Technology?

 Shri  हए  ह ९  Krishnamachari:  The
 scope  is  as  wide  as  the  nomenclature  indi-
 Cates.

 Shri  S.  V.  Ramaswamy:  What  are
 the  purposes  for  which  this  institute  has
 been  set  up?

 Shri  T.  T.  Krishnamachari:  It  is
 a  question  of  training  people  in  different
 jobs  and  it  does  not  necessarily  mean  one
 particular  purpose.  For  example,  there  is
 glass  engineering  as  the  name  will  indi-
 cate.  There  are  several  branches  of
 engineering  works  for  which  we  need
 trained  personnel.

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  the  Institute i  Techno:  bey for  which  this  was  given  has  been  estab-
 lished  because  the  grant  was  given  in
 June,  1955?  I  want  to  know  what  is  the
 position  today.

 Shri  T.  T.  Krishnamachari:  As  I
 said,  the  grant  was:  given  in  June  and  I
 have  not  yet  got  any  time  to  ask  for  a
 report  on  the  progress  made.  Actually,
 the  hon.  Member  will  understand,  we
 wanted  to  set  upa  branch  institute  of  our
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 own  InstituteYwhich  we  have  in  Howrah.
 Ie  was  represented  to  us  by  the  Bihar
 Government  that  it  would  be  much§  better
 to  start  a  multi-purpose  institute  of  techno-
 logy  along  with  the  Sindri  college  where
 they  have  got  certain  facilities  and  we
 finally  agreed  to  allow  them  to  do  so.  It
 is  only  three  months  since  we  gave  the

 pint
 and,  as  I  said,  I  have  not  yet  called

 ra  report  in  regard  to  that.

 साहस  फाउंडर  लिमिटेड

 कैड,  1... ह  भक्त  देहांत  :  क्‍या  लोहा
 और  इस्पात  मंत्री  १९  अगस्त,  १९५५  को

 दिये  गये  तारांकित  प्रश्न  संख्या  ६२६  के  उत्तर

 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  नाहन  फाउंडरी  लिमिटेड  के

 मामलों  की  जांच  करने  के  लिये  जो  समिति

 कुछ  दिन  हुए  नियुक्त  की  गई  थी  कया  उसने

 प्रगति  रिपोर्ट  पेश  कर  दी  है;

 (ख)  यदि  हां,  तो  क्या  उसकी  एक  प्रति

 सभा  के  टेबल  पर  रखी  जायगी;  कौर

 (ग)  समिति  की  सिफ़ारिशों  पर  शब

 तक  क्या  कार्यवाही  की  गई  है  ?

 बारिएज्य  और  उद्योग  तथा  लोहा  कौर
 इस्पात  मंत्री  (भी  ato  टी०  कृष्णमाचारी):
 (क)  जी,  हां  ।

 (ख)  कौर  (ग).  समिति  की  रिपोर्ट

 पर  विचार  किया  जा  रहा  है  ।  रिपोर्ट  पर
 सरकार  जब  कोई  कार्यवाही  कर  लेगी,  उसी

 के  बाद  उसकी  एक  प्रति  सभा  का  टेबल  पर

 रखने  के  प्रश्न  पर  विचार  किया  जायेगा  ।

 शी  भक्त  बन  :  क्‍या  में  जान  सकता  हूं
 कि  जब  से  इस  कमेटी  की  स्थापना  की  गई  थी

 तब  से  नाहन  फाउंडरी  की  स्थिति  में  क्या  कोई

 सुधार  हुमा  है  या  भ्र भी  भी  वहां  झगड़े  चल

 रहे हैं?
 Shri  T.  T.  Krishnachari  :  I  |  am

 afraid  that  the  dispute  in  this  icular
 industrial  unit  is  endemic  and  Bere.  is  no
 end  to  it.
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 af}  wer  बचाने :  क्‍या  यह  सत्य  है  कि

 जो  जांच  समिति  थी  उसने  यह  सिफ़ारिश  की

 हैँ  कि  वहां  के  झगड़ों  का  सब  से  बड़ा  कारण

 यह  है  कि  उनमें  मैनेजर  या  इंजीनियर  के

 हाथ  का  होना  है  1  तो  में  यह  जानना  चाहता  हूं
 कि  जब  तक॑  इस  झगड़े  का  कोई  दूरकालीन

 हल  नहीं  निकल  प्राता,  तब  तक  क्या  सरकार

 अधिकारियों  के  खिलाफ़  कोई  कार्यवाही  करने

 का  विचार  कर  रही  है  ?

 The  Minister  of  Works,
 ha  an and  Supply  (Sardar  Swaran  S:  ३

 That  is  only  a  suggestion  for  action.
 Shri  T.  N.  Singh:  May  I  know

 whether  there  is  one  report  or  two  reports
 and  when  the  report  or  reports  were  sub-
 mitted  to  the  Ministry  and  for  how  long
 it  has  been  that  they  have  been  considering
 that  report?

 Shri  प्  छह  Krishnamachari:  I  am
 not  in  a  position  to  reveal  to  my  hon.  friend,
 until  I  place  the  report  on  the  Table  of
 the  House,  if  there  are  any  differences  in
 the  report.  The  report  was  submitted
 to  us  a  month  back.  So  far  as  the
 duration,  we  require  to  finalise  our  arrange- ment  and  issue  a  Government  resolution
 on  the  report  concerned,  I  am  afraid  the
 problems  are  so  difficult  that  I  am  not
 able  to  give  a  time-schedule.

 Mill  Cloth

 "446  Shri  R.  N.  Singh:  Will  the
 Minister  of  Production  be  pleased  to
 state:

 (a)  whether  any  proposal  to  fix  a

 coiling
 on  the  production  of  Mill  cloth

 is  er  the  consideration  of  Government}
 (b)  whether  the  attention  of  Govern-

 ment  has  been  drawn  to  the  proceedin;
 of  the  recent  meeting  of  the  All  In dia Khadi  and  Village  Industries  Board,  in
 which  they  have  requested  the  Govern-
 ment  for  fixing  the  limit;  and

 (c)  if  so,  the  views  of  Government  in
 the  matter?

 The  Minister  of  Commerce  and
 and  Iron  and  Steel  (Shri T.  T.  Krishnamachari):  (a)  to  (c).

 For  some  years  past  Government  have
 Not  been  allowing  any  appreciable  increase
 in  the  loomage  in  the  mill  sector  with  a
 view  to  help  the  handloom  industry.
 During  this  period  Government  set  up  a
 Textile  Enquiry  Committee  which  inter
 alia  made  certain  recommendations  in
 this  respect.  Since  then,  there  have  been
 several  recommendations  on  this

 —— by  various  bodies.
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 mission  had  considered  the  question  in
 relation  to  the  supply  and  demand  for

 ‘cloth  during  the  Second  Five  Year  Plan and  the
 Pe eared

 potential  it  wil
 release  but  they  have  not  reached  any conclusion.  Government  have  not  yet taken  up  this  matter  for  consideration.

 Shri  Sinhasan  Singh:  Sir,  I  rise  on
 a  point  of  order.  The  hon.  Minister
 for  Production  is  here  in  the  House.
 May  I  know  why.....

 Shri  A.  M.  Thomas:  It  was  changed,
 Shri  M.  L.  Dwivedi:  May  I  know

 whether  it  is  a  fact  that  while  on  the  one hand  the  recommendations  made  in  the
 report  of  the.  Karve  Committee  are  undei
 examination  free  licensing  is  being  made
 in  respect  of  mill  spindles  so  that  it  may
 impede  the  effect  of  the  Karve  Committee's
 report  in  giving  employment  to  the
 millions  of  our  people?

 Shri  T.  T.  Krishnamachari:  I  do
 Not  accept  the  premises  of  this  question.

 Shri  Radha  Raman:  May  I  know
 whether  there  is  any  truth  in  the  speech
 reported  recently

 ae
 that  the  Minister

 for  Commerce  and  Industry  has  kept  an
 Amber  Charkha  in  his  House  to  be  reminded
 always  of  the  impediments  in  the  future
 Progress  of  Khadi?

 Shri  ह?  T.  Krishnamachari:  I  do
 Not  see  how  it  relates  to  this  question.

 Shri  Kasliwal:  May  I  know  whether
 the  attention  of  the  Government  has  been
 drawn  to  certain  reports  appearing  in
 the  press  at  the  time  of  Diwali  that  fh  ere

 phon  =
 acute  shortage  of  mill  cloth  at  that

 ९

 Shri  T.  T.  Krishnamachari:  Well,
 Sir;  we  see  reports  from  time  to  time
 about  shortages  occurring  and  at  the
 present  moment  the  supp  5  Position  is
 such  that  the  demand  is  being  met.  Whe-
 ther  there  is  enough  stock  available
 either  with  the  mills  or  the  dealers  to  meet
 an  increased  demand  is  a  matter  with
 which  at  present  we  are  not  concerned
 though  we  are  watching  the  position.

 Shri  T.  S.  A.  Chettiar:  This  ques-
 tion  refers  to  mill  cloth.  Scme  time  back
 it  was  announced  that  it  is  the  policy  of
 the  Government  not  to  allow  power  looms
 over  any  mills  or  separately.  May  I
 know  whether  that  is  the  final  conclusion
 they  have  arrived  at  and  there  is  no  possi-
 bility  of  a  revision  of  that  policy.

 Shri  ह  छह  Krishmamachari:  I  am
 afraid  what  my  hon.  friend  read  some  time
 back  was  not  correct.

 Shri  T.  8,  A.  Chettiar  :  I  have  rot
 tood  the  answer,  Sir.
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 Mr.  Deputy-Speaker:  The  answer
 isthat  what  ihe  hen,  Member  says  is  not
 correct.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  the  attention  of  the  hon.  Minister
 has  been  drawn  to  the  resolution  passed
 by  the  A.I.C.C.  in  the  last  A.I.C.C.  session
 that  there  should  be  a  ceiling  fixed  on  the

 roduction  of  mill  cloth  and  whether  he

 ;  3
 accepted  that  resolution  or  has  rejected

 t
 Shri  T.  T.  Krishnamachari:  Sir,

 I  happen  to  be  a  member  of  the  A.I.C.C.
 and,  therefore,  I  know  that  no  such
 Tesolution  was  passed.

 Pandit  D  N.
 Tiwary

 +  I  want  to  know
 whether  the  Minister  is  in  agreement  with
 that  resolution  or  not?

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Kamath:  Is  it  a  fact  that  there
 has  been  for  some  time  past  an  acute  ora
 sub-acute  conflict  between  the  Planning
 Commission  and  the  Industries  Minister
 on  this  wider  issue  and,  is  it  a  fact  that  his
 recent  publicly  announced  conversion  to
 the  philosophy  of  handloom  has  not  led
 to  any  concrete  change  in  his  policy?

 Shri  पद  T.  Krishnamachari:  My
 friend  has  a  lively  imagination.  I  would
 certainly  not  prevent  him  from  indulging
 in  those  fantasies  that  his  imagination
 creates.

 Shri  Kamath:  Facts  are  facts;  they
 will  come  to  light  some  day.

 Regional  Designing  Centres

 “4
 .  Shri  Bibhuti  Mishra:  Will

 the  Minister  of  Production  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  623  on  the  roth  August,
 7955  and  state  the

 progrese
 made  so  far

 to  set  up  the  four  Regional  Design  centres  ?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy)  :  Administrative  ap-
 proval  has  been  accorded  for  setting  up
 the  Centres  and  the  recruitment  of  staff
 is  in  progress,  The

 Derg
 Centre  at

 Bangalore  has  already  started  functioning.
 A  small  design  Centre  has  been  started  in
 Delhi  and  the e  question  of  developing  it
 intoa  full-fledged  Centre  is  under  examina-
 tion.  Design  Centres  at  Calcutta  and
 Bombay  are  expected  to  start  functioning
 shortly.

 श्री  बिभूति  सिश :  यह  जो  कलकते  का

 सैंटर  है,  दिल्ली  का  सेंटर  है  भौर  दूसरे  जो  दो

 सेंटर  हैं,  यह  चारों  डिज़ाइन  सेंट्स  कितने  दिनों
 में  प्रगति  तरह  से  काम  करने  लगेंगे  ?
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 Shri  K.  C.  Reddy:  I  have  not  correct-
 ly  followed  the  question.  To  which
 centre  does  the  question  relate?  I  cannot
 give  the  exact  period  in  which  they  can
 start  functioning.  All  I  can  say  ig  that
 they  are  expected  to  start  funetle oning  as
 early  as  possible.

 श्री  विभूति  मिथ् :  इनकी  स्थापना  में

 सरकार  को  कितना  खर्च  करना  पड़ा  है  ?

 Shri  K.  C.  Reddy:  Each  centre  is
 expected  to  cost  about  Rs.  71,000,  out  of
 which  Rs.  61,000  will  be  annual  recurring
 expenditure  and  Rs.  r0,000  non-recurring
 expenditure.

 श्री  विभूति  मिश्र  :  क्या  सरकार  इन

 घार  जगहों  के  अलावा  कौर  जगहों  पर  भी

 इस  तरह  के  डिज़ाइन  सेंटर  बनायेगी  ?

 Shri  K.  C.  Reddy:  The  intention  of
 the  Handicraft  Board  is  ultimately  to
 start  one  Design  Centre  in  each  State.
 To  begin  with,  they  have  proposed  to
 start  some  regional  centres.  Jour  regiona!
 centres  have  been  sanctioned,  as  I  said
 already.  The  proposal  to  sct  up  a  Design
 Centre  in  Uttar  Pradesh  with  its  head-
 quarters  at  Lucknow  is  also  under
 consideration,  and  the  U.P.  Government
 has  been  requested  to  forward  a  detailed
 scheme  stating  the  recurring  and  non-
 recurring  expenditure  for  the  staff  re-
 quired  at  the  centre.  After  the  reply  is
 received,  that  also  will  be  considered.

 Jute

 +448.  Shri  8,  K,  Das:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  jute  imported  from

 eo
 Bengal  during  the  current  year  so  far;

 an  ॥

 (b)  the  highest  and  the  lowest  price
 of  the  imported  jute?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  The  total  quentity  of
 raw  jute  imported  from  Pakistan  during
 955  (January  to  22nd  October)  was
 १20.93  lakh  bales  of  400  Ibs.  each.

 (b)  Information  is  not  available
 as  regards  the  import

 iene
 The  highest

 quotation  for  Pakistan  jute  (Jat  Bottoms)
 in  the  Calcutta  market  during  1955  is
 reported  to  have  been  Rs.  42/8/-  per  maund
 on  the  gth  February,  1955;  and  the  lowest
 Rs.  ae  on  the  rst  September,  ‘1955.

 Shri  B.  K.  Das:  May  I  know  what
 :
 quantity

 of  raw  jute  was  imported  before
 devaluation  and  what

 cua
 has

 been  imported  after  the  dev:  ?
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 Shri  Kmararkar:  I  have  not  got
 the  figures  for  those  days,  but  I  have  got
 figures  for  the  whole  years,  .952  and  1954.
 In  ‘1952,  we  imported  ISr  million  bales
 and  in  1954-55  I.2r  million  bales.

 Shri  B.  K.  Das:  May  I  know  whether
 that  quality  of  jute  that  is  available  in
 India  has  also  been  imported  from  Pakistan,
 what  is  the  reason  for  the  preference  ?

 Shri  Karmarkar:  The  fact  is:  it  is
 not  about  the  quality  but  about  the  quantity
 required.  We  anticipate  that  at-  the
 present  moment  our  short  fall  will  be  about
 I.2  million  bales  in  addition  to  what  we
 grow.  We  require  this

 ier  er
 juantity

 and  that  is  why  the  import  is  ea

 Shri  N.  8,  Chowdhury:  May  I  know
 whether  the  Government  have  entered  into
 any  agreement  with  the  Pakistan  Govern-
 ment  regarding  the  total  quantity  of  raw
 jute  that  the  Government  wants  to  import
 from  that  country  during  these  years  and,
 if  so,  what  is  that  quantity?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 T.  T.  Krishnamachari):  Any  such
 agreement  that  we  have  had  in  the  past,
 which  you  may  take  as  being  current,  is
 only  in  regard  to  licence  for  import  and
 not  actually  to  import.

 Shri  N.  B.  Chowdhury:  What  is  the
 total  quantity  that  the  Government  want
 to  import  from  other  countries  during  the
 current  year?

 Shri  T.  T.  Krishnamachaeri:  We
 are  not  importing  any  jute  from  any  other
 country  except  Pakistan.

 U.N.O.

 “449.  Shri  Kasliwal:  छा  the  Primée
 Min: force  be  pleased  to  state:

 (a)  whether  the  work  of  the  U.N.
 Committee  on  Information  from  Non-
 Self-Government  territories  was  proposed to  be  broadened;  and

 (b)  if  so,  whether  any  of  the  colo-
 nial  powers  gave  notice  thereupon  that
 they  would  withdraw  from  the  Committee
 if  such  a  proposal  was  accepted  ?

 A
 The  Deputy  Minister  for  External

 ffairs  (Shri  Anil  K.  Chanda
 ह

 (a) Yes.  During  the  discussion  of  the  Report of  the  Committee  on  Information  from
 Non-Self-Governing  Territories  in  the
 Fourth  Committee  of  the  General  Assemb-
 ly,  the  delegations  of  Burma,  Liberia, Saudi  Arabia,  Syria  and  Thailand  sub-
 mitted  a  joint  amendment  which  sought to  extend  the  powers  of  the  Committee.
 Subsequently  t Fe  sponsors  withdrew  the
 amendment  and  the  Fourth  Committee
 adopted  a  resolution  extending  the  life  of
 that  Committee  on  the  same  terms  of
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 reference  as  before  for  a  further  period  of
 three  years.

 (b)  Yes.  The  Administering  Powers

 peposed
 this  amendment  and  the  represen-

 tative  of  the  United  Kingdom  declared
 that  if  the  joint  amendment  was  adopted
 by  the  Fourth  Committee,  this  country
 would  not  take  part  in  the  work  of  the
 Committee  on  information  from  Nop-
 Self-Governing  Territories  in  future.

 Shri  Kasliwal:  May  I  know  whether,
 after  the  amendment  by  these  four  spon-
 soring  powers  had  been  withdrawn,  this
 item  is  no  longer  on  the  agenda  of  the
 U.N.  Committee  on  Information?

 Shri  Anil  K.  Chanda:  I  do  not
 understand  the  question.  The  Com-
 mittee  has  accepted  the  resolution  and
 had  dropped  the  amendment.

 भाखड़ा  मंगल  परियोजना

 *¥ YO.  श्री  के०  सी०  सोनिया  :  क्‍या

 सिंचाई  शोर  विद्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भाखड़ा  नंगल  परियोजना  से

 बिजली  उत्पन्न  करने  का  अन्तिम  लक्ष्य  कब  तक

 पूरा  हो  जायगा;  शौर

 (ख)  १६५४५  के  लिए  निर्धारित  लक्ष्य

 में  स ेकितनी  बिजली  उत्पादित  की  गई  है  ?

 सिंचाई  शोर  विद्युत  उपमंत्री  (थी

 हाथी):  (क)  २४२४  हजार  किलोवाट

 बिजली  पैदा  करने  वाली  दो  मशीनों  के  पति-

 रिक्त  जो  इस  समय  चालू  हैं,  Golo  हजार
 किलोवाट  को  पांच  मशीनों  के  श्लोक  २४२४

 हजार  किलोवाट  की  चार  मशीनों  के  १९५६--

 ६०  तक  चालू  होने  की  संभावना  है  I  बिजली

 की  मांग  बढ़  जाने  पर  जब  कभी  भी  प्रा वश्य कता

 होगी  oko  gare  किलोवाट  की  घार

 मशीनें  भी  जोड़  दी  जायेंगी  ।

 (ख)  प्रतिष्ठापित  धारित  (इंस्टॉल्ड

 कैपेसिटी)  कौर  निर्धारित  लक्ष्य  दोनों

 ४८,०००  किलोवाट  हैं।  जनवरी  १९५४  के

 आरम्भ  से  नवम्बर  १९५५  के  सम्त  तक

 (L90,20,000  Bo  डब्लू  एच०  बिजली

 पैदा  की  गई  1
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 ft  के  सी०  सोनिया:  देहातों  को

 इलेक् टि फाई  करने  के  लिये  भी  कुछ  बिजली  दी

 जाती  है  या  नहीं  ?

 श्री  हाथी  :  जी  हां,  जरूर  दी  जायगी  t

 थी  के०  सो०  सोनिया  :  कितनी  खर्च

 हो  रही  है?

 भी  हाथी  :  भ्रम  तक  तो  एक  पावर

 हाउस  चल  रहा  है  |  उसमें  से  दस  हज़ार
 किलोवाट  तो  दिल्‍ली  को  दी  जाती  है  और

 कुछ  भाखड़ा  प्रोजेक्ट  में  उपयोग  होती  है  कौर

 कुछ  पंजाब  में  उपयोग  होती  है  ।

 शी  के०  सो०  सोनिया  :  देहाती  क्षेत्र

 में  कितनी  बिजली बचें  हो  रही  है  ?  क्या  देहाती
 क्षेत्र  में  भी  कुछ  बिजली  दी  जाती  है  ?

 थी  हाथी  :  भ्र भी  तक  तो  नहीं  दी

 जाती  है  ।

 श्रीमती  कमेन्ट  सती  दाह:  क्या  मैं

 जान  सकती  हूं  कि  भाखड़ा  बांध  पर  कितना

 खर्चे  हुआ  है  कौर  काम  किस  तरह  से  चल

 रहा  है  ?

 Mr.  Deputy-Speaker:  This  relates
 to  electric  power.

 भरी  हाथी  :  इलेक्ट्रिसिटी  पर  ३३  करोड़।

 श्री  बंसीलाल  :  कया  में  जान  सकता  हूं
 कि  राजस्थान  में  कितनी  बिजली  दी  जाती  है  ?

 भी  हाथी  :  राजस्थान  को  प्रमी  बिजली

 नहीं  दी  जाती  t  जब  दूसरा  पावर  हाउस  बन

 जायगा  तब  राजस्थान  को  बिजली  दी  जायेगी।

 शी  बंसीलाल  :  राजस्थान  को  कब  तक

 बिजली  मिल  जायगी।

 थी  हाथी  :  १९५९-६०  तक  I

 सामुदायिक  विकास  कार्यक्रम

 *४५१.  श्री  भागवत  शा  आजाद  :  क्‍या

 योजना  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  प्रथम  पंचवर्षीय  योजना  में  साधु-
 कायिक  विकास  कार्यक्रम  के  झघीम  निमित्त
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 wer  में  से अरब  तक  कितने  विकास  खंड  प्रारम्भ

 किये  गये  है;  कौर

 (ख)  उन  विकास  खंडों  के  अधीन  कितने

 गांव  कार्यक्रम  के  प्रकार  प्रा  गये  है  ?

 योजना  उपमंत्री  (सी  एस०  एन ०  मिथ)  :

 (क)  १२००  में से  १०३१  ब्लाक  |

 (ख)  लगभग  १,०६,०५७  गांव  t

 श्री  भागवत  झा  आजाद  :  प्रथम  पंच-

 वर्षीय  योजना  के  समाप्ति  काल  तक  सम्पूर्ण
 देना  क  ग्रामों  का  कौन  सा  प्रतिशत  इस  विकास

 खंडों  के  अन्तर्गत  आ  जायेगा  ?

 थ्री  एस०  एन०  मिथ :  इसका  लक्ष्य  यह
 रखा  गया  हैकि  मुल्क  का  चौथाई  हिस्सा
 इसके  अन्दर  आ  जायेगा  |

 थ्री  भागवत  झा  प्रासाद  :  क्‍या  श्राप

 बतला  सकते  हैं  कि  जन  सहयोग  भ्रान्दोलन  के

 भ्रन्तगेत  ग्रामों  द्वारा  जो  सहायता  दी  गयी  है
 क्या  उसका  रुपयों  में  मूल्यांकन  झ्रापके  पास

 है?

 श्री  एस०  एन०  मिथ् :  श्रम  साधन  या

 कौर  तरह  से  जो  जन  सहयोग  प्राप्त  हुआ  है
 झगर'  उसकी  कीमत  लगायी  जाये  तो  १५.२

 करोड़  रुपये  के  क़रीब  होगी  ।

 शो  ी ॥  दर्शन  :  क्‍या  यह  सत्य  है  कि

 जो  विकास  खंड  खोले  जाते  हैं  उनकी  मियाद

 केवल  तीन  वर्ष  होती  है,  जब  कि  व्यावहारिक

 भ्रनुभव  यह  बतलाता  है  कि  पहला  एक  वर्ष

 केवल  तैयारी  में  ही  बीत  जाता  है  t  इसलिये

 क्या  गवर्नमेंट  यह  विचार  कर  रही  है  कि

 तीन  वर्ष  के  बदले  कम  से  कम  पांच  वर्ष  तक

 उनको  एक  ही  क्षेत्र  में  चलता  रहने  दिया

 जाय  ?

 श्री  एस०  एन०  भिन्न  :  जहां  तक  राष्ट्रीय
 विस्तार  सेवा खंडों  का सवाल  है  उनकी  मियाद

 तो  तीन  साल  की  ही  है,  लेकिन  सामुदायिक
 योजना  खंडों  के  बारे  में  तीन  साल  से  बढ़ा  कर

 व्यार  साल  की  मियाद  कर  दी  गयी  है।  माननीय
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 सदस्य  ने  जो  सुझाव रखा  है  उसके  ऊपर

 सो  कभी  हम  कोई  भी  निर्णय  नहीं  कर  पाये  हैं  t

 oft  बंसल  :  कया  सरकार  को  यह  मालूम
 है  कि  जहां  के  गांवों  में  यह  कम्युनिटी  ब्लॉक्स

 नहीं  खुले  हैं  वहां  से  बड़े  ज़ोर  की  मांग  है  कि  वहां
 थर  कम्युनिटी  ब्लॉक्स  खोले  जायें,  न  कि  इनकी
 अवधि  तीन  साल  से  पांच  साल  तक  बढ़ायी
 जाये  |

 श्री  एस०  एन०  मिथ  :  जी  हां,  इनके
 लिये  बड़ी  जोरदार  मांग  है  ध्रौर  इनके  लिये
 जनता  में  बहुत  उत्साह  है  t

 eft  धूपिया  :  क्या  सरकार  को  मालूम  है
 कि  इस  काम  को  करने  वाले  अफसर  जिनको

 देहात  में  रहना  पड़ता  है  वे  गांवों  में  रहना
 यथसन्द  नहीं  करते,  भ्रौर  इसलिये  गांवों  की

 उतनी  उन्नति  नहीं  हो  पाती  जितनी  कि  होनी
 चाहिये  ?

 श्री  एस०  एन०  मिशन :  धीरे  धीरे  ही
 लोगों  का  विचार  बदलेगा  ।  लेकिन  मैं  समझता

 हूं  कि  शब  काफ़ी  भ्रफसरान  देहात  में  खपने  के
 लायक  हैं  |

 थी  भागवत  झा  झ्ाजाबव  :  क्‍या  यह  सत्य

 है  कि  यह  जो  विकास  खंड  खोले  गये  हैं  कौर
 जो  कि  सुदूर  गांवों  में  हैं,  उनसे  उनके  प्रधान
 कार्यालय  या  हेडक्वार्टर  शहरों  में  सत्तर,

 पचहत्तर  या  रस्सी  मील  की  दूरी  पर  हैं  ?

 झगर  यह  सत्य  है  तो  इसको  हटाने  के  लिये
 कौन  सी  योजना  कार्यान्वित  की  जा  रही  है  ?

 .  श्री  एस०  एन०  मिथ :  इस  दूरी  के
 बारे  में  मेरे  पास  भ्र भी  कोई  सूचना  नहीं  है  ।
 लेकिन  भ्रगर  इतनी  दूरी  है  तो  जाहिर  है  कि
 उससे  बड़ी  कठिनाइयां  होती  होंगी  ।

 Automobiles

 *454.  Ch.  Raghubir  Singh  :  Will  the
 Commerce  and  Industry Minister  of

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 demand  for  automobiles  in  the  ountry.
 has  been  at  a  low  level;
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 (b)  if  so,  the  steps  taken  by  Govern-
 ment  १०  develop  their  demands;  and

 (०)  how  far  they  proved  successful  ?

 The  Minister  of  Commerce
 and  Industry  and  Iron  and  Steel
 (Shri  T.  T.  Krishnamachari)  :  (a)
 Yes,  Sir;  but  of  late  it  is  picking  up.

 (b)  and  (c).  Government  reduced  the
 port  duties  on  components  and  parts

 of  motor  vehicles;  and  the  margin  of
 rofit  to  dealers  has  been  brought  down
 y  a  lower  mark-up  on  ex-factory  costs  te

 reduce  automobile  prices.  The  number
 oftypes  and  makes  of  vehicles  to  be
 manufactured  in  the  country  has  also
 been  restricted  and  the  cumulative  effect
 of  all  these  steps  appears  to  be  pushing
 up  the  demand.

 Ch,  Raghubir  Singh  :  May  I  know
 the  main  reasons  for  this  low  level  in
 demand  ?

 Shri  T.  T.  Kriahnamachari  :  I  have
 said  that  the  demand  is  now  picking  up.
 The  demand  for  this  year,  1955s  up  to  the
 end  of  October,  of  cars  and  commercial
 vehicles  on  the  basis  of  sales  has  been
 185774  a8  against  145462  for  the  whole
 of  last  year.

 Shri  ह  N.  Singh  :  May  I  know  what
 has  been  the  reduction  in  the  cost  to  the
 consumer  as  a  result  of  the  steps  taken
 ‘by  the  Ministry?

 Shri  T.  T.  Krishnamachari  :  May-
 be  it  is  very  negligible,  but  at  any  rate
 it  has  helped  to  stabilise  prices.

 Shri  H.  N.  Mukerjee  :  Sometime  ago
 the  hon.  Minister  stated  that  in  a  few
 years’  time,  we  would  be

 exporting automobiles  from  this  country.  May
 know  what  progress,  if  any,  has  been  made
 in  that  direction  or  is  it  that  Hindustan’s
 contract  with  Nuffield  and  Premier  Auto-
 mobiles’  contract  with  Chrysler  preclude
 any  possibility  of  our  exporting  auto-
 mobiles  ?

 Shri  द  छह  Krishnamachari  :  |
 think  I  merely  expressed  the  hope  that
 we  might  become  an  exporting

 counny
 9

 sometime  back.  Now  I  do  not  think,
 the  prices  being  what  they  are  and  the  manu-
 facturing  costs  being  what  they  are,  that
 in  the  near  future  we  can

 dexeioy
 an  export

 market.  But  if  the  hon.  ember  is
 under  the  impression  that  the  conditions
 of  co-operation  between  the  two  foreign
 firms  he  mentioned  and  the  local  manu-
 facturers

 precios
 our  developing  an  export

 market,  |  would  say  that  it  is  not  so.
 What  precludes  our  developing  an  export
 market  is  the  matter  of  man
 costs.

 Shri  S.  V.  Ramaswamy  :  May  I
 know  what  steps  are  taken  to  reduce  the
 cost  of  the  automobiles  ?
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 Shri  T.  द  Krishnamachari:  Reduc-
 tion  of  cost  can  happen  only  by  reduc-
 tion  of  manufacturing  cost.  I  can  see

 ही
 immediate  hope  of  it  possibly  being

 one.

 Shri  T.  N.  Singh  :  As  a  result  of  the
 reduction  in.  the  import  duty  on  certain
 spare  parts,  what  has  been  the  result  so  far?

 Shri  T.  T.  Krishnamachari  :  In
 some  cases  reduction  of  import  duty
 on  parts  may  be  of  some  advantage;  but
 the  deletion  allowance  that  they  get  on
 acar  which  is  normally  brought  in
 ackd.  condition  takes  away  the
 advantage.  As  I  said,  with  all  the  steps
 that  we  have  been  able  to  take,  we  have
 been  able  to  stabilise  the

 prices
 and  no

 appreciable  reduction  has  been  effected.
 Anyway,  we  have  referred  the  matter  to
 the  Tariff  Commission  with  regard  to
 the  prices  and  we  are  expecting  them  to
 give  a  report.

 Shri  Sarangadhar  Das  :  May  I
 know  if  it  is  a  fact  that  one  of  the  automo-
 bile  manufacturing  companics  has  some
 difficulty  about  finance  with  the  result
 that  some  costly  machines  remain  idle?
 Is  it  because  of  that  that  the  cost  is  going
 up  instead  of  coming  down  ?

 Shri  T.  T.  Krishnamachari:  Genc-
 rally,  finance  happens  to  be  a  chronic
 factor  in  most  of  our  industrial  concerns;
 but  I  do  not  have  any  information  with
 regard  to  any  specific  automobile  concern.

 Shri  Gopala  Rao  :J  request  that
 Questions  455  and  476  may  be  answered
 together.

 Mr.  Deputy  Speaker  :  Yes;  they
 may  be  taken  together.

 Construction  of  Pleasant  Garden
 Market

 455+  Shri  Gopala  Rao  :  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  whether  construction  of  Pleasant
 Garden  Market,  opposite  Red  Fort,
 Delhi  is  completed;  and

 (b)  the  number  of  shops  constructed
 so  far  and  to  whom  these  shops  will  be
 allotted  and  on  w.  .at  jbasis  ?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J. .K.  Bhonsle)  :  (a)  Construc-
 tion  work  is  almost  completed  but  minor
 finishing  touchcs  are  being  given.

 (०)  476.
 These  shops  will  be  allotted  to  "some

 of  the  eligible  stall-holders  of  old  Lajpat
 Rai  Market.
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 Lajpat  Rai  Market

 476.  Shri_Gopala  Rao  :  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  refer  ke

 the  reply  given  to  Starred
 Question  No.  2388  on  the  29th  September,
 1955  and  state:

 (a)  whether  Government  have  taken:
 any  steps  to  see  that  the  Delni  State
 Government  makes  available  the  rest
 of  the  portion  of  Lajpat  Rai  Market  for
 pucca  construction;

 (b)  if  so,  nature  of  steps  taken  and
 when  the  work  would  commence;

 (c)  whether  Government  are  aware
 that  due  to  sector-wise  construction.
 work,  shop-keepers  are  suffering  financial
 loss;  and

 Q
 if  so,  steps  Government  intend

 to  take  to  comp.  Tete  construction  of  a
 pucca  market  as  soon  as  possible  ?

 The  uty  Minister  of  Rehabili-
 tation  ‘geek  J.  K.  Bhonsle)  :  (a)  Yes.

 (b)  The  site  being  under  lease  with,
 the  Bethi  Municipal  Committee  till  the
 ३०0  September,  19553  it  was  not  possible
 to  take  any  coercive  action  against  stall
 holders  reluctant  to  vacate  the  shops
 The  Notified  Area  Committee,  Red  Fort
 were  requisted  not  to  renew  the  lease  in
 favour  of  the  old  lessor  Delhi  Municipal
 Committee.  Eviction  notices  were  served
 on  the  remaining  stall  holders  in  the
 rear  Sector  after  the  ist  October,  1955>
 only,  the  whole  of  which  has  since  been
 Cleared  except  52  stalls.  Proper  construc-
 tion  work  was  starred  on  the  25th  July,
 1955+

 (०)  Sector-wise  clearance  has  actually
 minimised  the  loss  to  the  stall  holders,
 for  in  the  event  of  complete  clearance  at
 one  time,  it  would  not  have  been  possible
 to

 provide
 business  premises  to  all  the

 stall  holders  during  the  period  of  construc-

 (d)  Government  intends  to  clear  the
 site  occupied  by  Stalls  in  two  or  three

 hases  and  take  up  construction  work.
 he  stall  holders  so  removed  would  be

 temporarily  lodged  in  shops  in  Pleasure
 Garden  Market.  क

 Shri  Gopala  Rao  :  May  I  know
 when  this  construction  is  expected  to  be
 completed  and  the  shops  allotted  to  those
 whose  properties  have  been  demolished  ?
 May  I  also  know  whether  the  Government
 will  be  able  to  meet  all  the  requirements
 of  all  the  shopkeepers  whose  shops  have
 been  demolished  in  the  Lajpat  Rai  Market  2

 Shri  J.  K.  Bhonsle  :  The  Pleasure
 Garden  Market  is  very  nearly
 complete  and  by  the  end  of  this  month
 the  construction  will  be  finished.  After
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 that,  we  will  make  arrangements  to  allot
 the  shop  in  the  Pleasure  Garden  Market
 to  those  who  have  been  occupying  shops
 in  the  Lajpat  Rai  Market.  Unless  the
 stall  holders  are  cleared  of  the  shops
 which  they  are  occupying  at  the  moment,
 construction  work  in  Lajpat  Rai  Market
 will  take  some  time.  We  are  making
 arrangements  to  give  them  Vacant  Sites
 Temporarily  inthe  nearby  vicinity.

 Shri  Gopala  Rao:  In  veiw  of  the
 fact  that  the  construction  of  the  Lajpat
 Rai  Market  will  take  a  long  time,  several
 shopkeepers  are  prepared  to  construct
 temporary  hutments  on  the  Pleasure
 Garden  grounds;  willGovernment  accept
 that  proposal  ?

 Shri  J.  K.  Bhonsle  :  I  do  not  think
 it  will  be  possible  to  consider  that  request,
 because  as  shops  ane  vacant  inthe  Pleasure
 Garden  Market,  we  will  be  allotting  them
 to  those  whom  we  propose  to  shift  from
 the  old  Lajpat  Rai  Market.

 Shri  Gidwani  :  Will  all  the  stall
 holders  at  the  old  Lajpat  Rai  Market  be
 provided  with  shops,in  the  new  market?

 Shri  J.  K.  Bhonsle  :  No.  The  new
 Lajpat  Rai  Market  will  have  ‘1,000  shops
 and  the  Pleasure  Garden  Market  will
 have  476  shops.  Therefore,  roughly  ‘1,500
 eligible  stall  holders  will  be  provided  new
 shops  in  the  two  markets.

 Shri  K.  G.  Deshmukh  :  May  I
 know  what  are  the  main  features  of  this
 Pleasure  Garden  Market,  especially  in
 veiw  of  its  name?

 Shri  J.  K.  Bhonsle  :  The  place  is
 called  Pleasure  Garden  and  so  the  market
 also  has  been  named  as  Pleasure  Garden
 Market.

 Shri  Gopala  Rao  :  In  view  of  the
 undue  delay  in  the  construction  of  the
 Lajpat  Rai  Market,  may  I  know  whether
 there  is  any  interested  party  working
 anywhere  in  the  State  Government  ?

 Shri  J.  K.  Bhonsle  :  This  was  in
 the  name  of  the  Delhi  Municipal  Commi-
 ttee  till  now;  but  now  that  the  place  has been  cleared,  the  Delhi  State  Govern-
 ment  are  very  active  and  construction
 work  is  speeded  up.

 WRITTEN  ANSWERS  TO  QUESTIONS
 Sindri  Fertilizers  and  Chemicals  Ltd.

 «  30.  Shri  Barman:  Will  the  Mini ter  of  Production  be  pleased  to  state:
 -

 (a)  whether  the  commercial  accounts
 ne  a

 Fertilizers  and  Chemicals for  the  year  ‘Sa  ha
 ised;

 y  954-55  have  been
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 )  what,  if  any,  is  the  net  rofit
 and  how  it  has  been  utilised  ;  and

 P

 (c)  whether  the  accounts  have

 ee
 and  audit  report  publi- she

 The  Minister  of  Production  (Sbri
 K.C.  Reddy)  :  (a)  The  auditéd  Profit  &
 Loss  Account  for  the  year  endey  3:8t
 March,  3955  and  Balance  Sheet  as  at  33st
 March  955  of  the  Sindri  Fertilizers  &
 Chemicals  Ltd.  have  been  adopted  at
 the  Third  Annual  General  Meeting  of
 the  Company  held  on  the  sth  November,
 1955.

 (b)  A  statement  containing  the  informa-
 tion  islaidonthe  Table  ofthe  Sabha.  [See
 Appendix  III,  annexure  No.  39].

 (c)  Yes;  copies  of  the  “‘Third  Annual
 Report”  of  Sindri  Fertilizers  and  Chemi-
 cals  Ltd.  containing  the  Auditors’  Report,
 have  been  placed  on  the  Table  of  the
 Lok  Sabha  separately.

 Displaced  Persons  from  Mirpur
 *432.  Dr.  Styawadi  :  Will  the  Minis-

 ter  of  Rehabilitation  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  nearly

 hed
 displaced  families  from  —  Pakistan

 Id  territory  of  Mirpur  (Kashmir)  are
 awaiting  rehabilitation  in  Amritsar;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  rehabilitate  them  in  Jammu  ?

 rd
 The  Deputy  Minister  of  Rehabilita-

 tion  (Shrif.  .  K.  Bhonsle)  :  (a)  Yes.

 (b)  These  families  are  proposed  ta  be
 rehabilitated  on  land  in  Jammu  and  Kash-
 mir  State.  Rural  loan  Rs.  500/-  per  family
 is  also  proposed  to  be  given  to  these
 families.

 Documentaries

 *437.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Information  and  Brord-
 casting  be  pleased  to  state  whether
 the  recent  exhibition  of  Indian  docu-
 mentaries  in  foreign  countries  has
 brought  about  an  increase  in  their  export  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar)  :  There  has  been  a  marked
 increase  in  the  number  of  copies  sent
 abroad,  for  non-commercial  exhibition,
 to  Indian  Mission  abroad,  and  by  sales
 to  educational  and  cultural  institutions
 and  private  individuals.

 U.N.O.

 438.  Shri  S.  L.  Saksena  :  Will  the
 e  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 abstained  from  voting  in  the  .N.O
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 General  Assembly  when  the  question
 of  Cyprus  on  the  U.N.  Agenda  came
 up  for  discussion  this  year;  and

 (b)  if  so,  the  reasons  therefor  ?

 The
 Deputy

 Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda)  :  (a)
 and  (b).  India  abstained  on  the  vote  as
 the  Government  of  India  did  not  wish
 to  jeopardise  the  negotiations  which  were
 then  in  progress  between  Greece,  Turkey
 and  the  U.K.  by  discussion  on  this
 question  in  the  General  Assembly.

 Coal

 440.  Shri  M.  R.  Krishna  :  Will  the
 Minister  of  Production  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  with  a
 view  to  increase  the  output  of  coal  from
 37  million  tons  per  year  to  60  million
 tons  during  the  Second  Five  Year  Plan
 Government  are  considering  to  train
 a  large  number  of persons  in  the  managerial postss  and

 (b)  if  so,  the  number  expected  to
 be  trained  and  within  what  period  ?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy)  :  (a)  Yes.

 (b)  A  Technical  Committee  set  up
 by  the  Government  consisting  of  the
 various  interests  concerned  including  the
 representatives  of  the  Central  and  State
 Governments  and  the  coal  industry  have
 examined  this  problem  and  have  made
 certain  recommendations  regarding  the
 number  of  persons  to  be  trained  in  mane-
 gerial  posts  and  the  annual  replacement
 required  to  increase  the  output  of  coal
 to  60  millions  tons  per  annum  by  the  end
 of  the  Second  F  Ive  Year  Plan.  The
 Technical  Committee’s  report  is  now
 under  examination  by  the  Government,

 Coffee

 *44r.  Shri  N.  M.  Lingam  :  Will  the
 Minister  of  Commerce  and  Industry
 de  pleased  to  state:

 (a)  whether  the  Coffee  Board  has

 any.
 plans  for  the  expansion  of  Coffee

 ti  vations  during  the  Second  Five  Year
 Plan;  and

 (b)  if  so,  the  details  thereof  ?

 The  Minister  of  Commarce  (Shri
 Karmarkar)  :  (a)  Yes,  Sir.

 (b)  The  details  of  the  Plan  are  still
 under  compilation.
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 Indian  Armed  Forces—International
 Commission  for  Supervision
 and  Control,  Cambodia.

 wit,
 Shri  M.  S.  Gurupadaswamy  :

 |  the  Prime  Minister  be  pleased  to
 state:

 (a)  the  tota:  number  of  Indian
 armed  forces  personnel  attached  at  present
 with  tne  International  Commission  for
 Supervision  and  Control  in  Cambodia;

 (b)  whether  it  is  a  fact  that  their
 number  has  been  recently  reduced  ;

 (c)  if  so,  the  reasons  therefor;  and

 (d)  whether  the  personnel  rendered
 surplus  have  been  brought  back  to  India?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a) The  total  number  of  Indian  Armed
 forces  personnel  serving  with  International

 Commission,
 Cambodia  on  rst  November,

 5  is:—

 Officers  .  .  .-  33
 {COs/NCOs/ORs  .  98

 on-Combatants  (Enroiled)  9

 Total  «777

 (0)  Originally,  26  Officers,  742  JCOs/
 tas

 ORs  and  35  Non-Combatants

 ante
 led)  were  despatched  to  Cambodia.

 $  number  has  been  reduced  from  time
 to  time  depending  on  the  actual  require-
 ments.

 (c)  The  elections  in  Cambodia  having
 concluded,  the  work  of  the  Commission
 in  that  State  has  been  accomplished  to  a
 considerable  extent.

 (d)  Yes.  Personnel  rendered  surplus,
 after  meeting  the  requirements  of  the  other
 National  Commissions,  have  been
 brought  back.

 Automobile  Products  of  India  Ltd.

 *q45.  Shri  K.  P.  Sinha  :  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  manufacturing  pro-
 gramme  of  the  Automobile  Products
 of  India  Ltd.,  Bombay  for  the  manu-
 facture  of  Borg  and  Beck  Clutches  and
 Lock  heed  hydraulic  brake  assemblies
 (Car  components)  have  been  finalised;

 (b)  if  so,  when  it  is  going  to  start
 production;  and

 (c)  the  time  by  which  the  com-
 plete  range  of  these  components  will

 be  manufactured  entirely  in  this  country  ?
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 The  Minister.of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri  T.
 पु,  Krishnamachari)  :  (a)  Yes,  Sir.

 (b)  It  is  expected  that  the  firm  will
 start  production  by  the  end  of  1956.

 (c)  There  are  various  models  of  vehi-
 cles  on  the  toads.  It  is,  therefore,  diffi-
 cult  to  say  when  the  complete  range  of
 these  components  will  be  manufactured
 in  the  country.

 Penicillin

 453.  Shrimati  Da  Palchoudhury  8
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  of  India  has  been  drawn
 to  a  press  report  appearing  in  ‘The
 Statesman’,  dated  the  4th  October,  19555
 to  the  effect  that  an  indigenous  medium
 for  large-scale  production  of  penicillin
 in  India  has  been  perfected  by  one  Dr.
 H.  Ghosh  of  Calcutia;

 (b)  if  so,  whether  penicillin  so  pro-
 duced  by  Dr.  Ghosh  has  been  tested  in
 Government  laboratories  ;  and

 (c)  whether  this  penicillin  has  been
 found  upto  the  required  standard  quality  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar)  :  (a)  No,  Sir.

 (b)  and  [On  Donot  arise.

 Import  of  Steel

 7453  Shri  V.  P.  Nayar:  Wiil  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  has  _  deci-
 ded  to  import  one  million  tons  of  steel
 in  the  near  future  to  meet  the  require-
 ments  of  the  country;  and

 \
 (b)  if  so,  whether  Government  pro-

 pose  to  invite  global  tenders  for  this
 purpose  ?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri  T.
 T.  Krishnamachari  :  (a)  Yes,  Sir;  near
 about  this  figure.

 (b)  No,  Sir.

 Elections  in  Sudan

 456.  {
 Sardar  Iqbal  Sin

 gi Shri  Raghunath  S  t
 Will  the  Prime  Minister  be  pleased

 to  state;

 (a)  whether  it  .s  a  fact  that  India
 has  been  invited  to  join  the  Internationa:

 407  L.S.D.—2
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 Commission  for  the  supervision  of  erections
 in  Sudan  ;  and

 _(b)  if  80,  whether  India  has  accepted
 this  invitation  ?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda)  :  (a)  Yes.

 (b)  Yes,  The  Government  of  India
 have  nominated  Col.  B.  प्र,  Zaidi,  M.P.
 as  their  representative.

 Indian  Handicraft  Preducts

 457.  Shri  H.  N.  Mukerjee  :  Will  the
 Minster  of  Productian  be  pleased  to
 stace:

 (a)  whether  :t  is  a  fact  that  recently
 certain  countries  in  Eastern  Europe  have
 expressed  their  desire  to  import  Indian
 Handicraft  products;  and

 (b>  if  so,  what  steps  have  been  taken
 for  marketing  such  products  in  those
 countries  ?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy)  :  (a)  Government  are
 aware  that  some  Eastern  European  Count-
 ries  are  evincing  keen  interest  in  our
 handicrafts  products.  No  definite  pro-
 posal  for  imports,  however,  has  been
 received  by  Government.

 (b)  Although  no  permanent  marketing
 agency  has  yet  been  established  in  these
 countries,  the  possibilities  are  being
 explored  through  exhibitions  of  our  handi-
 crafts.  An  Exhibition  of  our  Handicrafts
 recently  held  in  Moscow  has  been  a

 ret success  and  the  exhibits  were  sold  for  a
 sum  of  Rupees  four  lakhs.  S

 pe  are
 being  taken  to  participate  in  the  Leipzig
 Fair  to  be  held  in  East  Germany  in  March
 next  year.  Other  steps  are  under  consi-
 deration.

 Displaced  Students  of  East
 Pakistan

 458.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Rehabilitation  be  pleased
 to  state  whether  any  amount  has  so  far
 been  sanctioned  to  aid  educ

 eae
 institu-

 tions  catering  to  the  needs  of  displaced
 students  from  East  Pakistan  ?

 The  Deputy  Minister  of  Rehabilite-
 tion  (Shri  J.  K.  Bhonsle)  :  The  informa-
 tion  is  being  collected  and  will  be  laid
 on  the  Table  of  the  Sabha.

 रोडेशिया  धौर  ग्या ताले ंड  में  भारतीय

 ्र  थी थी बी  नारियल  बाल:  क्या

 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
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 उत्तर  रोडेशिया,  दक्षिणी  रोडेशिया  कौर

 न्यासा लैंड  के  प्रदेशों  को  संघ वद्ध  करने  की

 योजना  को  कार्यान्वित  करने  के  बाद  वहां

 एशियाइयों,  विशेषकर  भारतीयों  की  ददा  में

 झौर  उनके  प्रति  किये  जाने  वाले  व्यवहारों  में

 क्या  सुधार  की  दा  में  कुछ  परिवर्तन  हुये  हैं  ?

 बेदेदिक  कार्य  उपमंत्री  (शी  अनिल

 Bo  erat)  :  रोडेशिया  कौर  न्यासा लैंड  .की
 फेडरेशन  में  एशियाइयों,  जिनमें  भारतीय

 शामिल  हैं,  की  हालत  में  कोई  प्रत्यक्ष  सुधार

 नहीं  हुआ  है  ।  दरअसल,  दक्षिणी  रोडेशिया,

 उत्तरी  रोडेशिया  श्लोक  न्यासा लैंड  की  तीन

 प्रदेश  सरकारों  ने  भारतीयों  के  एक  प्रदेश  से

 दूसरे  प्रदेश  में  भाने  जाने  पर  रोक  लगाते

 के  लिये  कानून  पास  कर  दिया  है  1

 Eviction  of  Tenants  in  Delhi

 %460.  Shri  Radha  Raman:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Delhi
 State  Government  have  drawn  the  attention
 of  the  Union  Government  to  the  hardships
 caused  to  the  tenants  (Kiratdars)  and  Amle-
 dars  (lease-holders)  of  Delhi  due  to  evic-
 tions  under  the  present  law;

 (०)  whether  the  State  Government
 have  also  made  any  proposals  for  the
 removal  of  these  hards  hips  3  and

 (c)  if  so,  the  decisions  taken?

 The  Minister  of  Works,  Housing
 end  Supply  (Sardar  Swaran  Singh):
 (a)  Yes,  Sir.

 (b)  and  (c).  Yes,  Sir.  The  Delhi
 State  Govt.  had  proposed  that  emergent
 legislative  action  may  be  taken  to  stay  all
 ejectment  and  eviction  proceedings  under
 the  Delhi  &  Ajmer  Rent  Control  Act,  1952.
 Such  a  step  was  not  however  considered
 appropriate  and  alternative  positive  steps
 which  would  help  ease  the  basic  troubl:
 of  such  slum-dwellers  are  under  examina-
 tion  in  consultation  with  the  Delhi  State
 Government.
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 स्टोर.  रेडियो  स्टेशन

 +४६१,  श्री  हमर  सिह  डा सर  :  क्‍या

 सूचना  कौर  प्रसारण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  इन्दौर  रेडियो  स्टेशन  पर  जो

 पदाधिकारी  नियुक्त  किये  गये  हैं  क्या  वे  राज्य
 सरकार  की  सलाह  से  नियुक्त  किये  गये  हैं;
 कौर

 (सत्र)  क्‍या  वे  सब  नियुक्तियां  भ्र थायी

 अथवा  स्थायी  हैं  या  उनमें  से  कुछ  भ्र स्थायी

 हैं  भौर  कुछ  स्थायी  ?

 वाणिज्य  मंत्री  (भी  कर मरकर)  :  (क)
 कौर  (ख़).  रेडियो  स्टेशनों  में  भूलकर  ौर
 कर्मचारी  राज्य  सरकार  के  परामर्श  से  नियुक्त
 नहीं  किये  जाते  हैं।  इस  समय  रेडियो  स्टेशनों
 के  सभी  स्थान  अस्थायी  हैं  T  बाद  में  नियमों  के

 भ्रनुसार  कुछ  स्थान  स्थायी  बना  दिये  जायेंगे  |

 इनमें  से  कुछ  स्थान  पर,  चाहे  वे  भ्र स्थायी  हों,

 नियुक्तियां  भ्रमित  भारतीय  रेडियो  के  स्थायी
 अफसरों  में  से  की  जाती  है  ।

 Samadhi  of  Mahatma  Gandhi

 Dr.  Satyawadi:
 *462.  <  Shri  Ram  Dass:

 Shri  B.  D.  Shastri:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  205
 on  the  28th  July,  .955  and  state  the  number
 of  designs  received  by  Government  so  far
 forthe  Samadhi  of  Mahatma  Gandhi  at
 Rajghat  ?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  The
 number  of  designs  received  upto  30-II-55
 is  40,  besides  one  model.

 American  Surplus  Goods

 *463.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  refer  to  page  2I  of
 the  Report  of  the  Public  Accounts  Com-
 mittee  Vol.  r5  para  35  and  state  as  to  whom
 the  surplus  American  goods  were  sold  under
 the  deal  referred  to  therein  ?

 The  Minister  of  Works,  Housing
 and  Supply  (Sardar  Swaran  Singh):
 A  statement  showing  the  names  of  the
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 arties  to  whom  the  stores  weee  sold  is
 hid  on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  III,  Annexure  No.  40].

 All  India  Radio

 *46q4.  Shri  Dabhi:  Will  the  Minis-
 ter  of  Information  and  Broadcasting  be
 pleased  to  state:

 x)
 (a)  which  of  the  programmes  of  the

 All  India  Radio  Station,  Delhi  are  made
 compulsory  for  the  various  Regional  Sta-
 tions;

 (0)  the  total  duration  of  such  pro-
 grammes  during  the  twenty-four  hours;
 and

 (c)  the  reasons  for  making  these  pro-
 grammes  compulsory  ?९

 The  Minister  of  Commerce  (Shri
 Karmarkar)t  (a)  None,  Sir.  But  there
 are  certain  all-India  and  national  programme’
 that  originate  from  Delhi  Station  and  are
 Telayed  by  other  Stations.

 (b)  nd  (c).  Do  not  arise.

 Marriage  Officers

 46s.  Shri  Krishnacharya  Joshi:
 Will  the  Prime  Minister  be  pleased  to  refer
 to  page  34  of  the  Report  o  fthe  Ministry
 (7954-55)  and  state:

 (a)  the  total  number  of  Indian  Dip-
 Womatic  and  Consular  Officers  appoint-
 ed  as  Marriage  Officers  for  the  purpose
 of  solemnising  marriages  among  the  Indian
 citizens  residing  in  foreign  countries;
 and

 (b)  whether  the  draft  rules  for  the
 guidance  of  the  Marriage  Officers  have
 been  finalised?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)  722
 Indian  Diplomatic  and  Consular  Officers
 have  been  appointed  as  Marriage  Officers
 for  solemnising  marriages  among  Indian
 citizens  residing  in  various  countries  abroad.

 (b)  Yes.  Copies  of  the  Rules  are
 available  in  the  Library  of  the  Parliament.

 International  Tea  Agreement

 486.  Shri  N.  M.  Lingam:  Will
 the  Minister  of  Commerce  and  Industry be  pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  2025  othe  2st
 September,  7955  and  state:  ~~

 (a)  whether  the  International  Tea  Agree- ment  has  since  been  renewed;  and
 (b)  if  so,  the  main  features  of  the  agree- ment  ?
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 The  Minister  of  Commerce  (Shr?
 Karmarkar):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Fruit  Preservation
 7
 Rite

 Shri  Jhulan  Sinha:  wil
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  position  as  to  the
 manufacture  and  availability  of  pectin  is
 the  country  which  is  required  by  the  Fruit
 Preservation  Industry  ?

 The  Minister  of  Commerce  (Shr
 Karmarkar):  There  is  no  indigenour
 production  of  pectin  in  the  country  ané
 its  requirements  are  met  by  imports.

 भूमि  को  कृषि  योग्य  बताना

 vac.  पंडित  डी०  एस०  तिवारी  :

 क्या  योजना  मंत्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  कया  यह  सच  है  कि  सामुदायिक
 परियोजनाओं  के  प्रतीत  ५  लाख  एकड़  भूमि
 को  कृषि  योग्य  बनाया  गया  है  ?

 (ख)  यदि  हां,  तो  उसका  राज्यवार
 ब्यौरा  क्या  है;  कौर

 (ग)  क्‍या  भूमि  पर  सामुहिक  रूप  में

 खेती  की  जा  रही  है  प्रथा  व्यक्तिगत  रुप  में  !

 योजना  उपमंत्री  (नौ  एस०  एस०  मिथ):
 (क)  जी,  हां  ।

 (ख)  ब्यौरा  सदन  की  मेज  पर  रख  दिया
 गया  है  |  [देखिये  परिशिष्ट  ३,  झनुवन्य
 ना  ४१],

 (ग)  इसकी  सूचना  मी  हमारे  पास

 नहीं  है  ।

 Bhilai  Stee!  Plant

 "३८9.  {
 Shri  K.  ड्  Sinha:

 °9  ‘Shri  Ibrahim:
 Will  the  Minister  of  Iron  and  Steel

 be  pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  258  on  the
 29th  September,  3955  and  state:

 (a)  the  progress  so  far  madc  in  respect of  the  Bhilai  Steel  Plant  Project;  '
 (b)  the  number  of  Russian  experts

 already  working  at  Bhilai;  and

 (c)  the  expenditure  so  fa-  incurred?
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 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri  T.
 T.  Krishnamachari):  (a)  The  works
 that  are  being  caried  out  at  Bhilai  at  present
 gelate  to  certain  preliminary  measures  038,

 prospecting
 of  minerals,  acquisition

 Pies »  construction  of  accommodation  for
 construction  staff  and  offices,
 arrangements  for  water  and  power  supply
 etc,  t

 (0)  At  present  two  Russian  experts
 are  working  at  Bhilai.

 (c)  The  expenditure  incurred  by  the
 project  division  up  to  the  end  of  October,
 3955  amounts  to  about  Rs.  7,20,000.

 Road  Construction  in  Community
 Project  Areas

 *  Shri  0.  C.  Sharma:  Will
 the  Minister  of  Planning  be  pueased  to
 state:

 (a)  the  total  mileage  of  roads  cons-
 tructed  in  the  Punjab  so  far  in  the  Community
 Project  areas  and  Nation!  Extension
 Service  Blocks  giving  the  length  completed
 year-wise;  and

 b)  the  names  of  the  locaiities  where
 these  roads  have  been  constructed  ?

 The  Deputy  Minister  of  Planning
 (Shri  8S.  N.  Mishra):

 (3)
 and  (b)..  A

 atatement  is  laid  on  the  Table  of  the  House.
 [See  Appendix  III,  Annexure  No.  42].

 Foreign  Demand  for  Indian  Goods

 6
 ihe

 Shri  Bithutl  Mishra:  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  there  has  been  any  in-
 crease  in  the  demand  for  the  Indian  goods
 in  Canada  after  partici

 paring
 in  the  Inter-

 national  Trade  Fair  held  at  Toronto,
 (Canada);  and

 (b)  if  so,  the  names  of  goods  for  which
 the  demand  has  increased  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  It  is  difficuit
 to  estimate  precisely  the  effect  of  our  parti-

 on
 ation  in  the  fair  on  our  trade  with  Canada.
 €  fair  has,  nevertheless,  stimulated  inter-

 est  in  our  cotton  piecegoods  and  jute  manu-
 factures.

 ternational
 Supervisory

 Commission,
 is  -China

 “472.  Shri  Kasliwal:  Will  the
 Prime  Minister  be  p:eased  to  state  whether
 the  status  of  the  International  Super-
 visory  Commission  in  Indo-China  is  tikely
 to  be  affected  in  any

 way  by
 the  deposition

 of  Bao  Dai  as  head  of  the  South  Viet  Nam
 Stare?
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 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  The
 status  of  the  International  Supervisory
 Commission  in  Indo-China  is  not  affected
 by  the  change  in  the  Head  of  the  State
 of  Viet  Num.  The  Commission  is  a  creation

 of
 the  Geneva  Agreement  which  is  not

 affected  in  any  way  by  the  recent  change.
 The  Commission,  whose  function  is  to
 supervyise:implementation  of  the  Geneva
 Agreement,  continues  to  deal  with  the  civil
 administrations  in  the  North  and  South
 Zones  of  Viet  Nam  for  certain  purposes.

 Metric  System,  of  Weights  and
 Measures

 vr
 473.  Shri  R,  N,  Singh:  Will  the

 nister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  decisions  taken  at  the  Jast  meeting
 of  the  Standing  Committee  for  the  Metric
 System  of  Weights  and  Measures;

 (b)  which  of  these  decisions  have  been
 accepted  by  Government;  and

 (c)  the  steps,  if  any,  taken  or  proposed
 to  be  taken  to  implement  them  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  A  statement  setting
 out  the  recommendations  made  by  the
 Standing  Committee  at  its  meeting  held
 on  278  October,  7955  is  laid  on  the  Table

 RG
 the

 Houte.
 (See  Appendix  III,  Annexure

 ०.  43).
 (b)  Recommendations  Nos.  I,  6,  7,  8,  9

 and  4  have  been  generally  accepted  by
 Government  while  recommendations  Nos.
 2,  3,  4,  70  and  43  are  under  consideration.
 I5  concerns  State  Governments  and  5,  I
 and  2  are  only  procedural.

 (c)  The  attention  of  State  Government
 and  business  associations  has  been  drawn
 to  the  recommendations  which  concern
 them.  The  conversion  of  drawings,  speci-
 fications  and  maps  in  Central  Government
 establishments,  and  the  training  of  their
 existing  technical  personnel  in  conversion
 techniques  are  receiving  attention.  Con-
 version  tables  are  under  preparation.  The
 prospective  demand  for  metric  weights
 and  measures,  as  also  the  existing  installed
 capacity  for  their  manufacture  is  being
 assessed  in  co-operation  with  State  Gover-
 nments.

 National  Film  Board

 *474.  Shri  M.S.  Gurupadaswamy:
 Will  the  Minister  of  Information  and
 Broadcasting  be  picased  to  state:

 (a)  whether  it  is  a  fact  that  Govern.
 ment  have  since  decided  to  constitute  a
 National  Film  Board;

 (b)  if  so,  the  main  functions  thereof;
 and
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 (c)  whether  it  is  to  be  a  Statutory
 Body  or  an  Advisory  Board  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (c).  The  matter
 is  still  under  consideration  and  the  proposals
 in  the  form  of  legislation  will  soon  be  placed
 before  the  House.
 Sindri  Fertilizer  and  Chemicals Ltd.

 "475.  Shri  Gidwani:  Will  the
 Minister  of  Production  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question  No.
 2366  on  the  29th  September,  3955  and
 state:

 (a)  whether  Government  have  since
 considered  the  suggestion  of  the  Estimates
 Committee  that  at  least  one  member  of
 the  Board  of  Directors  of  Sindri  Fertilizer
 and  Chemicals  Limited  shoud  represent
 agriculturai  interests;  and

 (b)  if  so,  what  decision  has  been  taken
 by  Government?

 The  Minister  of  Production  (Shri
 K.  ०८,  Reddy):  (a)  and  (b).  Yes.  It
 may  be  mentioned  that  one  of  the  present
 Directors  of  the  Board  of  Directors  of  Sindri
 Fertilizers  &  Chemicals  Limited  is  an  agri-
 culturist.  Further  it  is  proposed  now  .to
 add  a  representative  of  the  Food  &  Agricul-
 ture  Ministry  to  the  Sindri  Board  of  Directors.

 Universal  Children’s  Day

 "477.  Shri  Shree  Narayan  Das:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  the
 prop

 osal  to  institute
 a  Universal  Children’s  Day  for  promoting
 the  ideals  and  objectives  of  the  Charter
 and  the  Welfare  of  the  Children  of  the
 World  for  which  the  General  Assembly
 of  the  U.N.  adopted  a  resolution,  has  since
 been  finalised;  and

 (b)  if  so,  whether  any  day  has  been
 fixed  for  this  purpose  ?

 The
 epaty

 Minister  of  External

 a
 (  Anil  K.  Chanda):  (a)

 es,  Sir.

 (b)  November  74  from  next  year.

 Slum  Clearance  Schemes

 "478.  Dr.  Satyawadi:  Will  the
 Minister  of  Health  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question  No.
 7357  on  the  2nd  September,  3955  and  state
 the  details  of  the  recommendations  made
 by  the  first  meeting  of  the  Central  Council
 of  Local  Self  Government  held  at  Simla
 in  June,  7955  regarding  Slum  Clearance
 and  the  decision  taken  by  Government
 thereon  ?
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 The  Minister  of  Works,  H  and.
 Supply  (Sardar  Swaran  seat  3  A
 statement  is  laid  on  the  Table  of  the  House
 containing  the  recommendations  of  the
 Councit,  [See  Appendix  III,  Annexure  No.
 44.)  The  question  of  subsidising  slum
 Clearance  operations  is  still  under  the
 consideration  of  Government.

 Indians  in  U.S.A.

 दि 1...  Shri  Krishnacharya  Joshi:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  domiciled  Indians  in  the
 United  States  of  America  have  been
 accorded  franchise  and  other  privileges
 of  citizenship;  and

 (b)  if  so,  the  total  number  of  such
 Indians  in  U.S.A,  ?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 The  domiciled  Indians  in  the  United  States
 of  America  do  not  enjoy  the  right  to  vote.
 The  bulk  of  them  have  the  status  of  Perma-
 nent  residents,  namely,  persons  permitted
 to  reside  permanently  in  the  United  States,
 but  who  either  cannot  or  do  not  wish  to
 acquire  American  nationality.  A  permanent
 resident  does  not  claim  re-entry  into  the
 United  States  as  a  matter  of  righ  t  like  an
 American  national.

 g
 The  number  of  domiciled  Indians

 in  the  U.S.A.  as  on  Ist  July,  7954  was
 approximately  2477.  (The  latest  inform-
 ation  is  being  collected  and  will  be  laid  on
 the  Table  of  the  Lok  Sabha  in  due  course
 of  time).

 Hindustan  Machine  Tools  Ltd.

 *480.  Shri  K.  P.  Sinha:  Will  the
 Minister  of  Production  be  pleased  to
 state:

 (a)  the  steps  taken  by  Government
 to  investigate  into  the  causes  of  delay
 in  the  setting  up  of  the  Hindustan  Machine
 Tools  Ltd.,  as  recommended  by  the
 Estimates  Committee  in  para  74  of  their
 Fourteenth  Report;  and

 (b)  whether  it  is  a  fact  that  delay
 has  been  caused  due,  to

 negiigetice
 on

 the  part  of  the  Swiss  firm  of  consultants
 vis  Messrs.  Oecrlikon  ?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy):  (a)  and  (b).  The  Esti-
 mates  Committee’s  report  On  the  Hindustan
 Machine  Tools  Ltd.  is  of  a  preliminary
 nature.  The  Committee  have  desired
 that  Government  should  apprise  them
 within  a  period  of  3  months  of  the  action
 taken  on  the  recommendations  of  the
 Committee  after  which  they  will  finalise
 their

 repo
 ort.  All  the  observations  made

 by  the  Committee  including  those  relatin
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 to  the  delay  in  setting  up  the  factory  and
 the  causes  and  responsibility  therefor  are
 under  examination  and  Government’s
 comments  are  expected  to  be  furnished  to
 the  Committee  shortly.

 Engineering  Personnel  for  Second
 Five  Year  Plan

 *48r.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Planning  be  pleased  to  state
 whether  Government  have  assessel  the
 total  requirements  of  engineers  in  the
 Second  Five  Year  Plan?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  The  assessment  is
 being  made.

 Sindri  Furtilizers

 Shri  Gidwani:
 “48a.  {Shri  Tulsidas:
 Willi  the  Minister  of  Production  be

 pleased  to  state:

 (a)  whether  the  Estimates  Committee
 in  their  Thirteenth  Report  has  pointed
 out  that  the  present  system  of  distribution of  fertilizers  produced  by  Sindri  Fertilizer
 Factory  is  not  satisfactory;  and

 (b)  if  so,  whether  the  system  is  pro-  ’

 posed  to  be  changed?
 The  Minister  of  Production  (Shri

 K.  fon  Reddy):  (a)  and  (b).  The  Esti-
 mates  Committee  have  only  suggested
 certain  mzasures  for  improving  the  existing
 system  of  distribution.  The  Ministry
 of  Food  and  Agriculture  who  are  responsi-
 ble  for  distribution  are  taking  suitable
 steps  to  effect  necessary  improvements  in
 the  light  of  these  suggestions.

 Uranium  Deposits
 *483.  1  Shri  D.  C.  Sharma:

 Shri  झ,  P.  Nayar:
 Will  the  Prime  Minister  be  pleased

 to  state:

 (a)  the  name  of  the  place  where
 Uranium  deposits  have  been  found  in
 Travancore-Cochin;

 (b)  the  quantity  of  Uranium  found;
 and  °

 (c)  the  measures  proposed  to  be  taken
 by  Government  to  find  out  this  mineral
 in  large  quantities?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nebru):  (a)  Uranium  has  been  found  as  a
 minor  constituent  of  the  mineral  monazite
 at  sever:l  places  along  the  Travancore-
 Cochin  beach.

 b)  All  the  Uranium  has  been  extracted
 from  the  monazite  sands  treated  so  far,
 and  a  few  tons  are  in  stock.
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 (c)  Active  prospecting  work  by  the
 geologists  of  the  Department  of  Atomic
 Energy  is  going  on  with  a  view  to  locating
 workable  concentrations  of  Uranium.

 Nuclear  Science  and  Engineering
 "Bq.  Shri  Radha  Raman:  Will  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  India  has  deputed  any
 students  to  the  new  School  of  Nuclear
 Science  and  Engineering  at  Argonnee  in
 U.S.A.;  and

 (b)  if  so,  the  number  of  such  students
 and  the  period  and  conditions  of  their
 training  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal

 Nehru):  (a)  Yes.

 (b)  One.  The  course  is  of  seven
 months  duration  and  the  person  deputed
 for  this  training  will  serve  the  Atomic
 Energy  Establishment  for  a  period  of  at
 least  three  years  on  his  return  to  India.

 Trade  with  Pakisan.

 Mi
 गंगा,  Shrimati  Maydeo:  Will  the

 nister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  nature  of  imports  from  and
 exports  to  Pakistan  carried  on  at  Government
 to  Government  level  during  19555,  and

 (b)  the  balance  of  trade  and  balance
 of  payments  position  between  the  two
 countries  so  far  during  1955?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Trade  between  India
 and  Pakistan  takes  place  through  normal
 commercial  channels  and  not  on  Govern-
 ment  to  Government  basis.

 (b)  A  statement  giving  the  available
 information  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  III,  Annexure
 No.  45).

 Refractory  Industry
 *788,  Shrimati  Maydeo:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  is  the  present  productive
 capacity  of  refractory  industry  in  India  ;

 (b)  whether  the  capacity  is  expected
 to  rise  by  ‘1960-61  ;  and

 (c)  if  so,  to  what  extent?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 द  ह:  Krishnamachari):  (a)  3,29,470  tons
 per  annum.
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 (b)  and  (c).  A  target  of  million  tons

 pas
 annum  during  the  Second  plan  period

 8  under  examination.

 Industrial  Development  Targets

 “191.  Shrimati  Maydeo.  Will  the
 Minister,  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  names  of  the  industries  in
 regard  to  which  the  target  is  not  likely
 to  be  reached  under  the  First  Five  Year
 Plan;

 (0)  the  extent  to  which  their  pro-
 duction  is  short  of  the  target  laid  down;
 and

 (c)  the  main  reasons  for  failure  to
 attain  the  target  in  cach  case?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 T.  T.  Krishnamachari):  (a)  to  (०.  The
 progress  made  by  various  industries  with
 reference  to  the  targets  is  published  annu-
 ally  by  the  Planning  Commission.  The
 information  for  the  year  1954-55,  is  being
 included  in  their  Progress  Report  for
 that  year  which  will  be  published  shortly.
 As  usual,  a  copy  of  the  Report  will  be
 placed  on  the  Table  of  the  Lok  Sabha
 during  the  current  session  of  the  House.

 Evacuee  Agricultural  Lands

 238
 {

 Sardar  Hukam  Singh: ३7  ‘Shri  Bahadur  Singh:
 Will  the  Minister  of  Rehabilitation

 be  pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  1173  on  the  26th
 August,  955  and  state:

 (a)  the  number  of  cases  in  which
 Proprietary  Sanads  have  been  granted
 to  displaced  allorrees  of  agricultural  lands
 in  Punjab  and  PEPSU  so  far;  and

 (b)  the  area  so  made  quasi-permanent  2
 The  Deputy  Minister  of  Rehabili-

 tation  (Shri  J.  K.  Bhonsle):  (a)  81,876.
 (b)  The  areaso  made  permanent  (and Not  quasi-permanent)  is  7,24,343  standard

 acres.

 Trade  Marks  Enquiry  Committee

 239.  Shri  Shree  Narayan  Das:  Wiil
 the  Minister  of  Commerce  and  Industry be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  294  on  the  760
 March,  7955  and  state:

 (a)  whether  Government  have  since
 taken  any  decision  on  the  report  of  the
 Trade  Marks  Enquiry  Committee;  and

 (b)  if  s0,  the  important  ints  of
 decision  taken?  Po

 posave  ०
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 The  Minister  of  Commerce  and

 ieteery
 and  Iron  and  Steel  (Shri

 T.  T.  Krishnamachari):  (a)  and  (०).
 No,  Sir.  The  report  of  the  Committee
 is  still  under  examination  by  Government.

 Slum  Clearance  Scheme

 240.  Dr.  Sa
 ocee

 Wii  the  Minie-
 ter  of  Works,

 ousting,
 and  Supply  be

 Boe
 to  lay  on  the  Table  of  t pet  Lok

 abha  a  statement  showing  the  outlines  of
 the  proposed  scheme  for  Slum  Clearance
 in  the  Second  Five  Year  Pian?

 The  Minister  of  Works,  Housing
 and  Supply  (Sardar  Swaran  Singh):
 No  schemes  as  such  for  Slum  Clearance
 have  yet  been  formulated  for  inclusion  in
 the  Second  Five  Year  Plan.

 Arrears  of  Rent  from  Govt.  Quarter

 (241.  Shri  T.  B.  Vittal  Rao.  Will  the
 Minister  of  Works,  Housing  and

 Supply be  pleased  to  state  out  of  the  sum  of  Rs.
 9537:973,  due  from  Government  employees
 by  way  of  rent,  the  amount  which  is  due
 from  those  who  draw  more  than  Rs.  500/-
 per  mensem  ?

 The  Minister  of  Works,  Hou
 and  Supply  (Sardar  Swaran

 Singh): The  amount  of  arrears  duc  has  presumably
 been  taken  by  the  Hon’ble  Member  from
 the  explanatory  note  to  para  6(r)  of  the
 Audit  report  (Civil)  ‘1952.  The  actual
 amount  in  arrears  is  likely  to  be

 appre- ciably  less  than  the  figure  indicated.  ‘There
 is  a  time  lag  between  the  actual  deduction
 of  the  arrears  due  from  the  pay  of  the:
 Officers  and  intimation  of  such  deduction
 being  communicated  to  the  Estate  Office.
 Until  the  communication  is  actually  re-
 ceived,  the  amounts  are  shown  ॥  the
 books  of  the  Estate  Office  as

 being
 in

 arrears  even  though  they  may  in  fact,  have
 been  recovered  from  the  individual  Govern-
 ment  servants  concerned.  The  amount
 due  from  officers  whose  pay  is  more  than
 Rs.  500  will  be  of  the  order  of  Rs.  $7,000.

 सीमा  पर  झाफमण

 २४२.  पंडित  डी०  एन०  तिवारी  :  क्या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  २४  सितम्बर,
 १९५४५  की  रात  को  पाकिस्तान  से  कुछ  सहारा

 डा कुप् नों  ने  मुर्शिदाबाद  जिले  के  चन्द्र पारा
 ग्राम  में  दो  धरों  पर  धावा  किया;

 (@)  क्या  भारतीय  सहस्त्र  पुलिस  तथा

 डाकुओं  में  मुठभेड़  हुई;
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 (7)  कितने  व्यक्ति  घायल  हुए  तथा

 मुठभेड़  में  कितने  व्यक्तियों  की  भ्ाथिक  क्षति

 हुई;  कौर

 (घ)  कया  कुछ  पाकिस्तानी  गिरफ्तार

 किये  गये  ?

 प्रधान  मंत्री  तथा  वैदेशिक  कार्य  मंत्री

 चली  जवाहरलाल  मेहरू)  :  (क)  कौर  (ख).
 २४  सितम्बर,  १९५५  की  रात  को  करीब

 १४  या  ,१६  पाकिस्तानी  सहस्त्र  डाकिनों  ने

 जिला  मुर्शिदाबाद,  पुलिस  चौकी  दमकल  के

 न्द्रापारा  गांव  के  कुछ  घरों  पर  दावा  किया

 डाकुझों  शौर  भारतीय  सशस्त्र  पुलिस  में  कोई

 मुठभेड़  नहीं  हुई,  लेकिन  गांव  वालों  और  ग्राम

 रक्षक  दल  के  कुछ  सदस्यों  ने,  डाकुओं  का,

 जिन्होंने  भन्‍्षाधुन्ध  गोलियां  चलाईं,  मुकाबिला
 किया  ।

 (ग)  १४  भारतीय  नागरिकों  को  चोटें

 झाई  कौर  तीन  को  माली  नुक्सान  पहुंचा  |

 (घ)  तीन  पाकिस्तानी  डाकिनों  को,
 जिनमें  गिरोह  का  सरदार  शामिल  है,  करीब

 ६५०  रुपये  के  चोरी  किये  गये  माल  के  साथ,

 मोके  पर  गिरफ्तार  कर  लिया  गया  |

 Residential  Accommodation  in  Delhi

 243.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  re-
 serving  of  a  good  percentage  of  newly-
 built  quarters  for  out-of-turn  allotment
 is  becoming  very  common  thus  reducing
 the  chances  of  allotment  of  those  who
 have  long  been  waiting  for  their  turn;
 and

 (b)  if  so,  the  steps  being  taken  to
 reduce  the  number  of  such  out-of-turn
 allotments  ?

 The  Minister  of  Works,  Housing
 and  Su

 y
 (Sardar  Swaran  Singh):

 (a)  and  cP  tis  not  the  practice  to  reserve
 any

 percentage
 of  newly  built  uarters  for

 out-of-turn  allotment.  Much  as  the  Go-
 vernment  would  wish  to  do  away  with
 out-of-turn  allotments,  they  cannot  be
 avoided  altogether.  These  are  sanctioned
 only  on  grounds  of  genuine  and  serious
 hardship  after  the  merits  of  each  case  have
 been  examined  either  at  Minister  level
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 or  by  a  Committee  of  officers  specially
 constituted  to  scrutinise  the  applications
 for  such  allotments.  Generally  accommo-
 dation  given  as  out-of-turn  allotment  is
 not  upto  or  popular  with  the  ciass  of  the
 officers  to  whom  it  is  allotted.  Every  effort
 is  made  to  keep  down  the  number  of  such
 allotments  to  the  minimum.  As  the
 accommodation  position  eases  with  the
 scale  of  construction  that  is  now  going  on,
 the  necessity  for  making  out-of-turn  allot-
 ments  will  progressively  disappear.

 Labour  Attaches  in  Indian  Missions

 244.  Shri  D.  ८,  Sharma:  Willi  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  the  foreign  embassies  in
 India  have  got  Labour  Attaches  attached
 to  their  missions  ;

 (b)  whether  any  of  our  missions  abroad.
 have  also  been  provided  with  such  Attaches;
 and

 (c)  if  not,  whether  it  is  proposed  to
 do  so  now?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  Only  the  United  Kingdom
 High  Commission  in  India  have  a  Labour
 Adviser  and  an  Assistant  Labour  Adviser
 on  their  establishment.  No  other  diplo-
 matic  mission  in  India  has  such  an  officer
 on  their  staff.

 (b)  No.  A  Labour  Welfare  Officer-
 cum-Vice  Consul  has,  however  been
 attached  to  the  Embassy  of  India,  Rangoon.

 (c)  No.

 Chinese  Raw  Silk

 245.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Production  be  pleased
 to  state:

 (a)  the  quantity  of  Chinese  raw  silk
 imported  by  Government  during  1954°555,
 and

 (b)  the  system  of  its  distribution  in
 the  country?

 The  Minister  of  Production  (Shri
 K  0.  Reddy):  (a)  Out  of  a  total  of  90
 metric  tons,  decided  to  be  imported,
 64  metric  tons  were  received  during  the
 Budget  Year  1954-55,  and  the  balance
 in  April,  I955.

 (b)  The  Central  Sik  Board  distributes
 to  the  Actual  Consumers  either  directly
 or  through  the  State  Governments,  Co-
 operative  Institutions  and  Recognised
 Consumers’  Associations.
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 Film  Censorship

 246.  Shri  M.  L.  Agrawal:  Will  the
 Minister  of  Information  and  Broad-
 csting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that_repre-
 sentations  have  been  made  to  Govérn-
 ment  regarding  the  display  of  the  Hindi
 Film  ‘Railway  Platform”  in  its  present
 form  by  the  Marwary  Community  in
 India;  and

 (b)  if  so,  whether  Government  have
 taken  any  steps  to  have  the  objectionable
 features  removed  from  the  film?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  consideration.

 Displaced  ‘Persons  in  Jammu  and
 Kathmir

 247.  Shri  Gidwani:  Will  the  Minister
 of  Rehabilitation  be  pleased  to  state:

 (a)  the  number  of  tenements  con-
 structed  for  Displaced  Persons  in  Jammu
 and  Kashmir  State  and  the  places  where
 they  are  located;

 (b)  the  number  of  shops  constructed;
 and  ५

 (०)  the  steps  taken  to  find  employ-
 ment  for  Displaced  Persons  in  the  State  ?

 The  Deputy  Minister  of  Rehabili-
 tation  (Shri  J.  K.  Bhonsle):  (a)  Con-
 struction  of  2000  tenements  at  Raulki  in
 Jammu  Province  has  been  taken  in  hand.

 (b)  39.

 ५९
 Most  of  the  Displaced  Persons  in

 the/State  have  started  their  own  business
 for  which  trade  loans  have  been  given  in
 deserving  cases.  Small  scales  cottage
 industries.and  training  centres  are  proposed
 to  be  opened  iu  the  new  townships  to
 provide  gainful  employment  to  the  umem-
 Ployed  Displaced  Persons.

 Handicraft  Industries  .

 248.  Shri  Heda:  Will  the  Minister
 of  Production  be  pleased  to  state;

 (a)  the  grants  given  to  Hyderabad and  U.P.  States  for  the  development  of
 Handicrafis  during  1953-54,  1954-55  and
 9$5-§6  so  far;

 (b)  the  amount  untilised  by  the  States
 out  of  these  grants;  and

 (c)  the  particular  schemes  for  which
 grants  were  sanctioned  ?

 The  Minister  of  Production  (Shri K.  C.  Reddy):  (a)  to  (०).  A  statement  is
 ttached,  [See  Appendix  III,  Annexure

 No.  46].
 407  L.S.D—3.
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 Clock  Factories

 Pandit  D.  N.  Tiwary:
 249.  4  Shri  Amar  Singh  Damar:

 Shri  Jethalal  Joshi  :
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state  :

 (a)  the  number  and  the  _  location  of
 clock  manufacturing  factories  in  the
 country  ;

 (b)  the  number  of  clocks  mnufac-
 tured  annually  especiatly  in  the  years
 I954  and  ‘19553  and

 (०)  whether  all  the  component  parts
 are  manufactured  in  India?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 T.  T.  Krishnamachari):  (a)  Three,  one
 each  in  Bombay,  Morvi  and  Calcutta,

 (b)  I954—0,859  Nos.  (This  includes
 the  productian
 figure  of  one  firm
 which  went  into
 liquidation  —_in

 the  beginning  of
 I955),

 955—  9,425  Nos,
 (upto
 September)

 (c)  Yes,  with  the  exception  of  main
 springs.

 ‘Copper

 250.  Shri  K.  P.  Sinha  :  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  present  requite-
 ments  of  copper  in  the  country  ?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (  Shri
 T.  T.  rishnamachari  ):  The  country’s
 requirement  of  copper  has  been  estimated
 to  be  between  25,000  and  40,000  tons
 per  annum.

 ताड़  गुड

 २५१.  भी  बासूती  मिथ :  क्‍या  उत्पादन

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ३०  सितम्बर,  १६९५५  तक  भारत
 के  विभिन्न  राज्यों  में  किन-किन  स्थानों  पर

 ताड़  गुड़  बनाने  के  केन्द्र  शोले  गये  हैं;

 (ल)  उन  केन्द्रों  में  प्रतिमास  कितना

 ताड  गुड़  तैयार  किया  जाता  है;
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 (ग)  गन्ने  से  तैयार  किये  जाने  वाले

 गुड़  तथा  ताड़  गुड़  के  मूल्यों  में  कितना  भ्रन्तर

 है'  कौर

 (घ)  क्या  दोनों  प्रकार  के  गुणों  में  कोई
 भ्रातृ  है,  कौर  यदि  हां,  तो  किस  प्रकार  का  ?

 उत्पादन  मंत्री  (बनी  के०  ही०  रही)  :

 (क)  से  (ग).  सूचना  एकत्र  की  जा  रही  है
 आर  यथा  समय  सभा  पटल  पर  रख  दी  जायेगी  |

 (घ)  ताड़  गुड़  तथा  ईख  गुड़  की  रचना
 बताने  वाला  विवरण  सभा  पटल  पर  रख  दिया
 गया  है  |  [वे लियें  परिशिष्ट  ३,  झनुबरध
 संख्या  vis].

 Indian  Films

 22,  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleascd  to  state  :

 (a)  whether  any  deputation  led  by
 women  have  represented  to  Government
 against  the  exhibition  of  allegedly  harm-
 ful  Indian  films  this  year;  and

 (b)  if  so,  the  action  taken  by  Govern-
 ment?

 The  Minister  of  Commerce  (Shri
 Karmarkar)  (a)  No,  Sir.

 (b)  Does  not  arise.

 Firet  Five  Year  Plan  of  Nepal

 253.  Shri  Bibhuti  Mishra  :  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  Nepal  has  submitted
 an  outline  of  her  First  Five  Year  Plan
 to  the  Colombo  Conference  which  was
 held  at  Singapore;  and

 (b)  if  80,  to  what  extent  India  pro-
 03८5

 -
 aid  Nepal  in  the  First  Five  Year

 lan

 The  Prime  Minister  and  Minister
 of  ‘External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  and  (b).  The  Nepalese
 delegation  to  the  Colombo  Conference
 held  recently  in  Singapore  put  forth  an
 outline  of  Five  Year  Plan  for  the  develop-
 ment  of  Nepal,  The  Plan  is  under  exa-
 mination.  The  extent  to  which  the  Gov-
 ernment  of  India  can  contribute  to  the
 implementation  of  this  plan  is  under  con-
 sideration  and  discussion,  But  it  is  not
 difficult  to  forsee  that  their  assistance  in
 the  economic  development  of  Nepal  will
 be  substantial,
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 Silk

 254.  Shri  D.  C.  Sharma  :  Will
 the  Minister  of  Production  be  pleased
 to  state  the  total  production  of  silk  in  the
 country  during  the  year  1954-55?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy)  :  The  total  production
 is  33:44,690  Ibs.  consisting  of  25,24,863  lbs.
 mulberry  raw  silk  and  8,I9,827  Ibs.  of
 non-mulberry  raw  silk.

 Displaced  Persons  (Compensation
 and  Rehabilitation)  Act,  7954

 255.  ShriD.  C  Sharma:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state  :

 (a)  the  number  of  meetings  held
 during  August,  September,  October  and
 November,  955  by  the  Board  consti-
 tuted  in  connection  with  the  administra-
 tion  of  the  Displaced  Persons  (Compen-
 sation  and  Rehabilitation  )  Act,  19543,  and

 (b)  the  decisions  taken  at  these
 meetings  ?

 The  Deputy  Minister  of  Rehabi-
 litation  (Shri  J.  K.  Bhonsle):  (a)
 Five,

 (b)  The  Board  functions  in  an  advisory
 capacity  and  does  not  take  decisions.  Tt
 is  not  in  the  public  interest  to  disclose
 the  recommendations  of  the  Board.

 Houses  for  the  Displaced  Persons

 256.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state  :  ५

 (a)  the  number  of  houses  construc-
 ted  for  displaced  persons  by  the  Central
 Government  in  Punjab  that  have  been
 sold  so  far  ;  and

 (b)  the  sale  proceeds  realised  there-
 from  ?

 e  Deputy[Minister  of  Rehabilital-
 jen  (Shri  t  K.  Bhonale)  :  (a)  and
 (b).  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Lok  Sabha  in  due  course.

 Community  Projects  Administration

 267.  Sbrimati  Maydeo  :  Will  the
 Minister  of  Planning  be  pleased  to  state:

 (a)  whether  Community  Projects
 Administration  has  drawn  up  a  program-
 me  to  give  training  to  State-nominated
 officers  for  undertaking  administrative
 intelligence  work  in  N.E.S,  and  Com-
 munity  Projects  Areas  5
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 (b)  what  are  the  details  of  the  scheme;

 (c)  when  will  the  training’  be  given;
 and  i

 (d)  how  many  persons  are  expected
 to  be  trained  each  year  during  the
 period  3956—960?

 The  Deputy  Minister  of  Planning
 (Shri  s.  N.  Mishra)  :  (a)  to  (d).
 The  matter  is  under  consideration,

 Refrigerators

 7g.
 Shri  D.  C.,  Sharma  :  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  :

 (a)  whether  oe
 the  current  _  li-

 censing  period  ad  hoc  licences  have  been
 given  for  the  import  of  refrigerators;

 (b)  if  so,  the  value  thercof;,  erd

 (c)  the  names  of  the  established  im-
 porters  to  whom  such  licences  have  been
 issued?

 The  Minister  of  Commerce  and
 Iadustry  and  Iron  and  Steel  (Shri  T.
 ह  Krishnamachari)  :  (a)  Yes,  Sir.

 (b)  Rs.  62,220.

 (c)  None.  These  licences  were  given for  special  type  of  Refrigerators  to
 Public  Bodies,  health  centres  and  labo-
 ratories.

 Foreign  Films

 ,259-  Sardar  Iqbal  Singh  :  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  :

 (a)  the  number  of  foreign  films  to-
 gether  with  their  titles  whose  exhibition
 was  banned  by  the  censors  during  7955 80  far  ;

 (b)  the  names  of  the  countries  to
 which  these  belong;

 (c)  whether  Government  have
 received  any  representations  against  these
 decisions;  and

 (d)  if  so,  in  how  many  cases  and  with
 what  results  ?

 The  Minister  of  Commerce  (  Shri
 Karmarkar)  (a)  to  (d).  A  statement
 is  laid  on  the  Table  of  the  Lok  Sabha  [See
 Appendix  III,  Annexure  No,  48).

 Maintenance  Allowsnce  For
 Displaced  Persons

 260.  Dr.  Ram  Subhag  Singh  :  Will
 the  Minister  of  Rehabilitation  be
 Pleased  to  refer  to  the  reply,  given  to
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 Unstarred  Question  No.  760  on  the
 znd  August,  7954  and  state  :

 (a)  the  total  amount  of  money  ad-
 vanced  from  Junc,  7955  to  date  to  dis-

 placed
 claimants  or  any  members  of  thier

 ‘amilies  as  maintenance  allowance;  and
 (b)  whether  this  money  will  be  de-

 :  ucted
 from  the  compensations  due  to

 them

 The  Depw  Minister  of  Rehabi-
 Biel  3 litation  .  K.  Bhonsle)  :  (a)

 Rs.  93513/.
 (b)  No.

 Match  Factories

 26x.  Shri  C.R.  Iyyunni:  Will  the
 Ministen. of  Commerce  and  Industry
 be  pleased  to  state  :

 (a)  the  number  of  factories  which
 manufacture  matches  and  allied  pro-
 ducts  in  India  at  present  ;

 (b)  whether  the  requirements  of  the
 country  are  fully  met  by  these  factories:

 (c)  the  number  of  persons
 a8

 loy-
 ed  and  the  quantity  of  matches  produced
 by  Match  factories  and  by  Sma)l  Scale
 and  Cottage  Industry  separately  ;  and

 (d)  the  steps  taken  by  Government  to
 encourage  the  manufacture  of  matches
 by  Small  Scale  and  Cottage  Industry  ?

 The  Minister  of  Commerce  and
 Indus

 ee
 Iron  and  Steel  (Shri

 T.  T.  chari)  :  (a)  784.

 (b)  Yes,  Sir.

 (c)  No.  of  persons  employed  ;  28,000
 approximately.

 Quantity  of  matches  produced  :

 Factories  1,284,631  87088  40's
 (A  Class)  ,  18,322,842  gross  60’s

 Small  Scale  15,544,290  gross  408
 Cottage  Indus-  ,
 tries.  (B,C  &  D)  J  ‘1,497,537  gross  60's

 (d)  The  following  steps  have  been
 taken  by  Government  :

 (i)  Small  Scale  match  factories  are
 allowed  rebate  in  excise  duty.

 (ii)  The  All-India  Khadi  and  Village
 Industries  Board  is  already

 ope
 Ta-

 ting  a  Marketing
 scheme  for  ae Industry.  A  pr
 open  for  e

 establishment  of  a  Marketing  Orga-
 nisation  in  South  India  where  the
 bulk  of  small  scale  match
 factories  are  working  is  at  present
 under.  consideration.

 iii)  The  Government  _  is  _helpin  the
 (iii)

 es'a  lishment  of  Small  Scale  itch
 Feetories  at  various  places  on
 co-operative  lines  by  giving  finan-
 cial  assistance.
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 Markets  for  Displaced  Persons  in
 Delhi

 262.  Dr.  Satyawadi  :  Will  the  Mi-
 nister  of  Rehabilitation  be  pleased  to
 state  ;

 (a)  the  new  markets  recently  built
 by  Government  for  the  refugees  in  the
 Delhi  and  New  Delhi  where  electricity,
 Pakka  roads,  sanitary  arrangements  and

 ver
 etc.  have  not  yet  been  provided;

 an

 (b)  the  time  that  will  take  to  com-
 plete  these  arrangements?

 The  Deputy  Minister  of
 By

 habili-
 tation  (  Shri  J.  K.  Bhonsle’)  :

 (४) and  (b).  A  statement  is  placed  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  III,  Annexure  No.  49].
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 Aluminium  Factories

 Thakur  Jugal’Kishore  Sinha:
 263.  <  Babu  Ramnarayan  Singh:

 Shri  Asthana  :

 Willthe  Minister  of  Commerce
 and  Industry  be  pleased  to  state  :

 (a)  the  names  and  location  of  Alumi-
 nium  factories  in  India;

 (b)  the  installed  capacity  of  each
 factory  and  their  actual  output  during
 the  last  5  years;  and

 (c)  the  number  of  employees  work-
 ing  in  each  factory  ?

 The  Minister  of  Commerce  and
 a

 (
 and  Iron  and  Steel  (Shri ह  T.  shnamachari):  (a)  to  (c). A  statement  is  attached.  [See  Appendix

 गा,  Annexure  No.  50].
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 LOK  SABHA

 Saturday,  3rd  December,  955

 The  Lok,Sabha  met  at  Eleven  of
 the  Clock

 [Mr.  Deputy-SPEAKER  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 2  Noon
 PAPER  LAID  ON  THE  TABLE

 DELHI  (CONTROL  OF  BUILDING  OPERA-
 TIONS)  REGULATIONS

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  On
 behalf  of  Rajkumari  Amrit  Kaur,  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (3)  of  section  9  of  the  Delhi
 (Control  of  Building  Operations)  Ordi-
 nance,  1955,  a  copy  of  the  Delhi  (Con-
 trol  of  Building  Operations)  Regula-
 tions,  published  in  the  Ministry  of
 Health  Notification  No.  S.R.O.  3487,
 dated  the  llth  November,  1955.
 [Placed  in  Library.  See  No.  S-428/55]

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION

 The  Deputy  Minister  of  External
 Affairs:  (Shri  Anil  K.  Chanda):  The
 statement  that,  “No  such  representa-
 tion  for  compensation  was_  received”
 made  by  me  in  reply  to  part  (c)  of
 Starred  Question  No.  606  asked  by
 Shri  Dasaratha  Deb  in  the  Lok  Sabha

 ‘on  the  7th  March,  1955,  was  inaccu-
 rate,  as  subsequent  enquiries  show
 that  two  representations  addressed  to
 the  Prime  Minister,  about  payment
 of  compensation  to  the  victims  of
 the  Pakistan  raid  on  Kamalpur,  in
 424  L.S.D.

 rr56
 Tripura  had  actually  been  received  and
 necessary  action  taken  on  them.  I
 therefore,  seek  the  permission  of  the
 House  to  correct  my  earlier  statement
 which  may  be  substituted  by  the  fol-
 lowing:

 “Yes.  Two  such  representations
 for  compensation  were  received”.

 The  position  regarding  payment  of
 compensation  to  the  victims  of  the
 raid,  as  already  indicated  in  reply
 to  part  (d)  of  the  question,  is  that  as
 the  Government  of  Pakistan  had  cat-
 egorically  denied  participation  in  the
 raid  by  Pakistani  forces,  there  was  no
 purpose  in  approaching  them  for  pay-
 ment  of  any  compensation  to  the  vic-
 tims  of  the  raid.  The  Government  of
 Tripura  had  provided  immediate  relief
 to  the  vittims  to  the  extent  of  Rs.  2
 lakhs,  besides  cash  doles,  rehabilita-
 tion  loans,  ad  hoc  grants  etc.,  and  free
 gifts  of  woollen  and  cotton  garments
 and  blankets.  They  have  recently
 reported  that  they  would  consider  the
 question  of  grant  of  any  additional
 relief  to  the  victims  of  the  raid  in
 deserving  cases.

 BUSINESS  OF  THE  HOUSE
 Mr.  Deputy-Speaker:  The  House

 will  now  proceed....
 Shri  Kamath:  (Hoshangabad):  Be-

 fore  proceeding  to  other  business  may
 I  draw  your  attention  to  the  fact  that
 we  have  received  a  copy  of  the  notti-
 fication  regarding  naya  paisa.  May
 I  know  when  it  will  be  taken  up  for
 discussion  in  the  House?  There  is  no
 announcement  at  all.

 Mr.  Deputy-Speaker:  I  understand
 that  the  Business  Advisory  Committee
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 has  allotted  one  hour  for  discussion.
 As  to  when  exactly  it  will  be  taken
 up,  it  will  be  announced  later.

 CITIZENSHIP  BILL—contd.
 Mr.  Deputy-Speaker:  The  House

 will  now.  proceed  with  the  further  dis-
 cussion  of  the  motion  for  consideration
 of  the  Bill  to  provide  for  the  acquisi-
 tion  and  termination  of  Indian  citi-
 zenship  as  reported  by  the  Joint  Coni-
 mittee.

 Shri  H.N.  Mukerjee:  (Calcutta
 North-East):  Last  time,  I  was  trying
 to  explain  the  reasons  why,  along
 with  some  of  my  colleagues,  I  was  con-
 strained  to  append  a  minute  of  dis-
 sent.  I  was  particularly  intrigued  by
 the  continuing  references  in  our  law,
 our  Citizenship  law,  to  the  position  of
 the  Commonwealth  and  of  India  vis  a
 vis  that  association.  I  want  specifi-
 cally  to  find  out  from  the  Government
 as  to  why  we  go  on  having  in  our  Citi-
 zenship  law  certain  rather  ambiguous
 expressions  which  suggest  that  we  are
 perhaps  entering  into  a  kind  of  re-
 lationship  with  the  British  Empire
 countries,  which  may  not  redound  to
 the  interests  of  our  people  and  to  the
 dignity  of  our  Republic.  We  thought
 that  we  had  ceased  to  be  a  dependency
 of  the  British  Empire  when  the  Indian
 Independence  Act  was  passed  in  947
 by  the  British  Parliament.  Whatever
 suggestion  of  subjection  or  limitation
 was  still  there  in  our  ‘status  must
 have  been  abjured  entirely  by  India
 declaring  herself  a  Republic  in  the
 Constitution.  What  worries  me.  how-
 ever,  is  that.  in  the  Citizenshin  law  we
 have  retained  clause  !  which  is
 absolutely  redundant.  It  has  no  mean-
 ing  as  Shri  Gadgi]  pointed  out  at  an
 earlier  stage  of  the  proceedings.  The
 recognition  of  the  status  of  Common-
 wealth  citizenshiv  in  India  coule  only
 have  been  put  in  there  as  a  sop  to
 British  Commonwealth  ideas.  I  do
 not  understand  whv  in  our  revealing
 clause,  clause  19,  we  refer  to  the
 British  Nationality  and  Status  of
 Aliens  Acts,  9i4  to  943  and  repeal
 them.  I  do  not  know  why  we  ec  out
 of  our  way  to  repeal  these  British
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 Acts.  Besides,  the  British  Nationality
 Act  of  1948,  which  we  _  specifically
 omit  to  repeal,  itself  repealed  these
 British  Acts  from  9l4  to  1943.  It  can
 only  be  understood  on  the  supposition
 —not  a  mere  supposition,  but  it  is,  I
 think,  a.statement  of  fact—that  we  do
 recognise  that  certain  British  laws
 operate  in  India.  These  British  laws
 are  certainly  not  a  part  of  the  statute
 of  our  own  country,  but  they  are  per.
 mitted  to  operate  in  this  country.  Re-
 ference  has  been  made  to  the  Prime
 Ministers’  Conference  held  in  April
 949  wherin  India  declared  herself
 a  Republic  and  a  formula  was
 evolved  by  which  Republican  India
 could  also  be  a  member  of  the
 British  Commonwealth.  I  am  prepared
 to  agree  that  that  declaration  was  ex-
 tralegal  and  after  the  adoption  of  our
 Constitution,  it  has  no  legal  signifi-
 cance  whatever.  But  I  do  not  see
 why  this  kind  of  thing  happens  in  our
 Citizenship  law.  I  read  along  with
 this  what  happened  earlier  when  the
 India  (Consequential  Provisions)  Act
 of  949  was  passed  by  the  British  Par-
 liament.  We  went  out  of  our  way
 to  print  in  our  Gazette  of  India
 Extraordinary  dated  l6th  January,
 950  this  India  (Consequential  Pro-
 visions)  Act  of  949  and  we  pub-
 lished  also  in  our  Gazette  the  British
 Nationality  Act  of  1948,  This  British

 ‘Nationality  Act  of  948  has  been
 specifically  omitted  as  far  as  the
 repeal  clause  is  concerned.  I  suggest
 that  all  these  matters  have  to  be  look-
 ed  into  very  carefully.  I  know  that
 in  practice,  if  we  choose  to  do  so,  we
 can  be  absolutely  independent  of  what-
 ever  law  the  British  Parliament  might
 have  passed.  But,  if  in  our  iaw  we
 incorporate  the  kind  of  clause  to  which
 I  have  tried  to  draw  the  attention  of
 the  House,  then.  surely,  it  suggests
 that  something  perhaps  is  wrong  ir  the
 State  of  Denmark.  I  am  very  sorry
 that  the  Home  Minister  has  not  con-
 descended  to  find  some  time  from  his
 confabulations  in  regard  to  the  States
 Reorganisation  schemes.  I  know  and
 I  highly  appreciate  the  qualities  of  my
 friend  the  Deputy  Minister.  But.  7
 feel  that  the  Home  Minister  should
 have  been  present  on  this  occasion
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 when  this  Bill  is  being  discussed  in
 this  House  unless,  of  course,  he  is  un-
 avoidably  detained  by  physical  yeasons
 of  some  sort  or  other.

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  Yes.

 Shri  H.  N.  Mukerjee:  But,  I  do
 feel  that  since  the  Home  Minister  is
 perhaps  more  likely  to  know  inside
 information  in  regard  to  what  happen-
 ed  at  the  time  of  transfer  of  power
 he  owed  it  to  the  House  ts  be
 present  at  the  time  of  the  discussior
 of  this  Bill.

 Last  time,  I  also  referred  to  my
 grouse  that  even  though  the  Joint
 Committee  has  improved  upon  the
 provisions  of  the  original  formulation
 of  the  Bill  in  regard  to  refugees  from
 Pakistan,  I  would  have  very  much  pre-
 ferred  it  if  these  refugees  from  Fakis-
 tan  could  be  citizens  by  descent  under
 clause  4  and  were  not  comove'led  to
 register  their  claims  under  clause  5.

 I  explained  how  there  are  certain
 refugees  who  did  not  apply  for  relief
 or  rehabilitation,  who  therefore  did
 not  go  through  all  the  red-tapish
 courses  in  regard  to  registration,  and
 it  is  only  right  that  they  should  have
 the  opportunity  of  becoming  full  citi-
 zens  of  this  country;  it  is  only  right
 that  they  should  have  that  kind  of
 emotional  exhilaration  which  comes  of
 the  realisation  that  they  are  ipso  facto
 accepted  as  citizens  of  this  country  on
 account  of  descent.

 I  referred  also  to  our  complaint  that
 deprivation  of  citizenship  in  regard  to
 registered  citizens  except  for  refugees
 is  now  left  entirely  to  executive  dis-
 cretion  and  there  is  only  a  very  re-
 mote  association  of  the  judiciary  in
 an  advisory  capacity.  I  wish  that
 this  provision  is  changed  by  the  House
 in  the  course  of  this  discussion.

 In  clause  10,  sub-clause  (2)  I  also
 wish  to  suggest  that  though  an  im-
 provement  has  been  made  by  the
 Joint  Committee  by  substituting  the
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 “Constitution  of  India”  for  the  “Gov-
 ernment  of  India”  I  feel  it  would  be
 very  much  better  if  instead  of  the
 word  “Constitution”,  “the  Republic”  is
 substituted.  Or,  “India”  as  suggested
 by  Shri  Kamath  might  very  well  do.
 I  say  this  because  the  Constitution
 established  by  law,  I  concede,  certain-
 ly  embodies  the  majesty  of  the  people,
 but  all  the  same  there  seems  to  be  an
 idea  that  the  Constitution  is  some-
 thing  which  is,  like  the  laws  of  the
 Medes  and  the  Persians,  absolutely
 immutable.  In  a  dynamic  society,  in
 a  changing  society,  even  the  Consti-
 tution  has  to  change,  and  there  are
 certain  emergent  situations  where  the
 people  have  to  arrogate  to  themselves
 the  right  to  change  the  Constitution.
 Therefore,  I  feel  that  if  the  words
 “the  Republic  of  India”  or  simply
 “India”  are  placed  instead  of  “the
 Constitution”  that  would  be  empha-
 sising  the  inherent  right  of  the  people
 to  change,  to  develop  the  Constitution
 if  that  is  what  the  dynamic  neces-
 sities  of  life  demand.  “The  Republic”
 appears  to  me  to  be  a  very  powerful
 and  emotionally  acceptable  expression
 of  the  majesty  of  the  people,  and  I
 wish  that  this  small  change  is  accept-
 ed  by  Government.  It  was  perhaps
 inadvertance  which  made  the  Govern-
 ment  first  formulate  loyalty  to  the
 Government  established  by  law  in
 India  to  be  demanded  of  everybody
 who  had  ‘to  register  himself  as  a  citi-
 zen.  This  was  a  very  wrong  identifi-
 cation  between  the  Government  and
 the  State,  and  some  attempt  has  been
 made  to  improve  the  situation  by  put-
 ting  in  the  words  “the  Constitution”,
 but  I  feel  that  if  we  put  in  the  word
 “Republic”  or  “India”,  it  would  be
 very  much  better.

 Similarly,  we  find  in  the  seeond
 Schedule  that  citizens  who  are  regis-
 tered  have  to  take  an  oath  of  allegi-
 ance  where  they  are  required  to  take
 a  pledge  to  observe  the  laws  of  India.
 Now,  as  I  have  said  in  my  Minute  of
 Dissent,  laws  certainly  are  meant  to
 be  observed,  but  there  are  occasions
 in  the  history  of  a  people  when  cer-
 tain  laws  have  perhaps  to  be  resisted,
 and  remembering  that  we  are  only
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 (Shri  H.  N.  Mukerjee]
 going  to  have  such  people  as  citizens
 who  would,  I  take  it,  be  on  the  whole
 desirable  people,  acceptable  people,
 the  right  kind  of  people,  we  should
 give  them  every  opportunity  to  be
 faithful  to  the  spirit  of  the  citizenship
 of  India  and  not  to  pledge  themselves
 to  obey  all  the  laws  of  India  which
 might  happen  to  be  on  the  _  statute-
 book  at  a  particular  time.  There  is
 no  obligation  to  observe  every  single
 law  at  any  particular  point  of  time.
 If  my  friends  on  the  Treasury  Benches
 swear  by  the  name  of  Mahatma
 Gandhi,  surely  part  of  the  legacy  of
 Mahatma  Gandhi  is  that  it  is  the  very
 nature  of  governments,  it  is  the  very
 nature  of  the  people  in  power  some-
 times  to  formulate  laws.  sometimes  to
 push  through  the  legislature  laws
 which  may  have  to  be  resisted—resist-
 ed  in  a  particular  fashion  which
 Mahatma  Gandi:i  tried  to  explain  to
 his  people  and  to  follow  by  his  own
 example.  So,  that  right  of  resisting
 laws  which  happen  to  ‘e  on  the  sta-
 tute-book  but  which  do  not  coincide
 really  and  truly  with  the  fundamental
 interests  and  desires  of  the  people,
 that  right  must  be  given  even  to  those
 ‘who  are  registered  as  our  citizens.  If
 they  are  faithful  to  India,  if  they  are
 loyal  to  the  Republic,  if  they  observe
 all  that  is  necessary  as  far  as  the  con-
 duct  of  the  citizens  of  India  is  con-
 cerned,  then  surely  we  should  not  ask
 them  to  give  a  pledge  in  regard  to  the
 laws  of  India.

 I  wish  also  there  were  in  clause  4
 8  provision  which  would  enable  Indian
 women  marrying  foreigners  to  trans-
 mit  Indian  nationality  to  their  off-
 spring.  We  have  been  told  that  there
 would  be  a  multiplicity  of  citizenships
 and  it  would  cause  a  mass  of  compli-
 cations.  I  feel  in  this.  Bill  we  have
 been  pretty  lavish  in  the  offer  of
 citizenship  to  different  categories  of
 people,  and  if  only  we  add  the  very
 few  Indian  women  who  happen  to
 marry  foreigners,  then  surely  the
 number  of  those  who  would  be  addi-
 tionally  entitled  to  citizenship  would
 not  be  at  all  large,  and  therefore  the
 complication  would  by  no.  means  be
 the  kind  of  complication  which  it  has
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 been  argued  it  might  be.  And  there-
 fore  I  feel  that  this  kind  of  change
 might  very  well  be  accepted  by
 Government.

 I  wish  also  to  tell  the  House  that
 my  feeling  is—and  I  am  sure  a  section
 of  the  House  also  feels  that  way—that
 the  Bill  should  have  comprised  a  sepa-
 rate  section  on  the  status  of  aliens,
 but  we  are  given  to  understand  that
 certain  steps  are  in  contemplation  in
 regard  to  this  by  Government,  and  I
 hope  that  there  would  be  some  effort
 to  define  the  status  of  aliens.

 I  have  covered  most  of  the  points
 on  which  I  feel  that  the  report  of  the
 Joint  Committee  requires  revision  by
 the  House.  I  shall  only  remind  the
 House  that  we  are  performing  now  an
 obligation  which  was  imposed  on  us
 by  the  Constitution  in  regard  to  the
 formulation  of  our  law  of  citizenship
 and  therefore  I  feel  that  we  should
 try  to  make  our  law  of  citizenship  as
 adequate,  as  fair  and  as  much  in  con-
 formity  with  the  interests  of  our
 people  and  the  dignity  of  our  Republic
 as  we  can  make  it,  and  that  is  why
 I  have  emphasized  perhaps  at  a  cer-
 tain  length  those  clauses  which  deal
 with  our  Commonwealth  relation-
 ship.  I  wish  that  Government  comes
 forward  with  an  explanation  as_  to
 how  certain  ambiguities,  certain  per-
 versities,  to  my  mind,  have  crept  into
 this  legislation—because  I  feel  that  in
 regard  to  the  Commonwealth  we
 ought  to  make  this  very  clear  that  it
 is  only  on  the  basis  of  like-minded-
 ness  that  we  can  continue  our  asso-
 ciation  with  any  body  of  States,  and
 if  this  Commonwealth  continues  to
 behave  in  the  way  that  it  does,  then
 I  do  not  see  how  our  association  with
 the  Commonwealth  can  go  on.

 I  wish  also  to  say  in  conclusion  that
 in  regard  to  the  First  Schedule  we
 agree  entirely  with  the  Home  Minister
 when  he  spoke  here  at  an_  earlier
 stage  of  the  proceedings  that  we  wish
 to  give  all  the  world  the  impression
 that  we  are  by  no  means  Chauvinists,
 that  we  want  as  wide  an  association
 of  States  as  possible,  that  we  want  to
 throw  open  the  ambit  of  our  citizen-
 ship  to  Commonwealth  countries  be-
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 cause  we  believe  in  theidea  of  an
 ultimate  world  citizenship.  If  that  is
 80,  I  do  not  see  why  Government  can-
 not  agree  to  the  amplification  of  the
 First  Schedule.  We  might  mention
 the  Commonwealth  countries,  but  in
 that  mention  perhaps  we  ought  to
 delete  mention  of  countries  like  South
 Africa  or  of  Australia  which,  my  hon.
 friend  Shri  Kamath  pointed  out,  is
 particularly  democratic  in  its  attitude
 towards  coloured  peoples.  We  might
 omit  reference  to  these  two  countries,
 but  we  might  add  other  countries,  a
 country  like  Nepal,  a  country  like
 Burma.  In  regard  to  Burma  we  have
 been  given  literature—I  do  not  know
 how  far  it  is  exact—in  regard  to  the
 difficulties  of  Indian  citizens  in  Burma.
 At  the  same  time,  however,  in  Burma
 the  position  is  such  that  one  man  is
 a  Burmese  citizen  and  a  Minister  of
 the  Burmese  Government  and  his
 brother  is  the  Ambassador  of  India  to
 Burma.  If  that  is  so,  our  relation-
 ship  with  that  country  is  so  obviously
 close  that  we  can  make  it  very  much
 closer,  and  if  we  mention  Burma  in
 the  First  Schedule  that  would  be  a
 gesture  to  Burma,  and  that  would  be
 an  opportunity  for  us  to  put  our
 relationship  with  Burma  on  a_  very
 much  better  level  and  to  remove  those
 difficulties  which,  reportedly,  Indian
 citizens  in  Burma  are  experiencing.
 We  might  also  try  and  add  on  the
 basis  of  neighbourliness  or  on  the
 basis  of  adherence  to  common  princi-
 ples  in  international  life  certain  other
 countries  which  are  now  adhering  to
 that  principle,  and  on  that  foundation
 we  can  really  make  our  citizenship
 law  something  which  the  whole  world
 will  look  upon  as  model  legislation  of
 its  kind.  But,  as  it  stands,  however,
 it  is  vitiated  by  the  shadow  of  the
 Commonwealth  connection  which,  I  for
 one,  am  not  prepared  to  stomach  in
 spite  of  the  speeches  made  by  the
 Home  Minister,  and  I  wish  that  Gov-
 ernment  in  its  answer  comes  forward
 with  an  explanation  as  to  how  certain
 very  dubious  clauses  have  got  into  the
 formulation  of  this  Bill.  I  therefore
 wish  that  very  careful  thought  is
 given  by  this  House  to  consideration
 of  this  measure  and  then  we  can
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 formulate  a  citizenship  law  of  which
 we  shall  be  proud.

 Shri  Barman  (North  Bengal—Re-
 served—Sch.  Castes):  At  the  outset,  I
 wish  to  convey  my  thanks  to  the  hon.
 Deputy  Minister  of  Home  Affairs  and
 the  Joint  Committee  for  having  made
 a  change  in  clause  10,  as  was  desired
 by  the  House  at  the  time  the  motion
 for  reference  to  Joint  Committee  was
 under  discussion.

 I  have  tabled  an  amendment  to
 clause  5  which  deals  with  citizenship
 by  registration.  I  hope  the  hon.  Min-
 ister  will  consider  it  sympathetically.
 I  may  not  be  able  to  place  my  case
 when  the  clauses  are  taken  up,  but  I
 hope  the  hon.  Minister  will  devote  his
 careful  attention  to  the  submission
 that  I  am  making  now.  It  has  been
 advocated  by  Shri  H.  N.  Mukerjee
 just  now  and  also  by  Shri  N.  C.  Chat-
 terjee  yesterday  that  the  refugees  or
 displaced  persons  from  Eastern  Pakis-
 tan  should  be  given  the  right  of  citi-
 zenship  by  descent.  The  hon.  Deputy
 Minister  while  he  opened  the  general
 discussion  yesterday  said  that  in  the
 Constitution  itself  there  is  no  provi-
 sion  under  which  conferment  of  such
 rights  is  contemplated.  And  he  refer-
 red  to  article  6  according  to  which  a
 displaced  person  from  Eastern  Pakis-
 tan  had  to  put  in  a  domicile  of  at  least
 six  months  before  he  could  apply  for
 registration,  and  further  that  applica-
 tion  for  registration:  should  have  been
 before  Government  before  the  intro-
 duction  of  the  Constitution.  I  quite
 agree  with  the  hon.  Minister.  But
 then  there  is  some  difference  between
 the  position  of  the  displaced  persons
 then  and  the  position  of  the  displaced
 persons  now.  Formerly,  the  position
 of  the  displaced  persons  was  such
 that  they  could  at  any  moment  cross
 the  border  and  come  over  to  India,
 and  after  staying  here  for  a  month  or
 more,  they  could  again  go  back  to
 Pakistan  if  they  liked.  But  that  posi-
 tion  has  now  been  fundamentally
 altered  by  the  imposition  of  certain
 restrictions  both  by  India  as  well  as
 by  Pakistan.  At  present,  no  one  can
 come  over  from  Pakistan  to  India
 without  having  a  migration  certificate,
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 if  he  wants  to  leave  that  country  for
 good  and  wants  to  settle  in  India.  So,
 the  former  position  no  longer  obtains
 now.

 Even  in  the  Constitution  a  domicile
 ef  only  six  months  has  been  pres-
 cribed  for  the  displaced  persons  before
 they  could  apply  for  registration.  So,
 I  have  tabled  an  amendment  for  the
 consideration  of  Government,  that
 instead  of  one  year  as  provided  for
 in  clause  5,  the  period  should  be
 reduced  to  six  months,  so  that  a  dis-
 placed  person  who  has  lived  here  for
 six  months  would  be  entitled  to  apply
 for  registration  as  a  citizen.  I  would
 like  to  impress  on  Government  once
 again  that  those  persons  who  are  com-
 ing  over  to  India  are  coming  with
 migration  certificates,  which  means
 nothing  else  than  this,  namely  that
 they  have  abjured  their  former  citi-
 zenship,  and  they  have  come  over
 to  India  for  good.  Now,  to  make
 these  persons,  who  have  once  and
 for  all  renounced  their  right  of
 citizenship  not  really  on  account  of
 their  choice,  wait  for  a  year  till  they
 could  acquire  the  citizenship  of  any
 country  whatsoever  in  the  world
 would  be  a  tyranny  and  injustice  to
 them.  So,  I  do  not  think  there  will
 be  any  valid  objection  on  the  part  of
 Government  to  confer  citizenship
 rights  on  such  Stateless  persons  after
 they  have  put  in  a  residence  or  domi-
 cile  in  India  for  at  least  six  months.
 I  hope  the  House  as  well  as’  Govern-
 ment  would  consider  this  matter  seri-
 ously  and  accept  the  amendment  that
 I  have  tabled  in  this  regard.  I  donot
 think  there  is  any  Member  in  this
 House  who  is  not  sympathetic  tow-
 ards  the  cause  of  the  displaced  persons
 who  are  leaving  their  hearth  and
 home  and  coming  over  to  India.  If
 Government  consents—I  do  not  think
 there  is  any  reason-  for  not  consenting
 to  the  suggestion  I  have  made—I  am
 sure  that  consent  will  prevail  upon
 the  House,  and  the  House  will  also
 endorse  the  views  of  Government  and
 agree  to  reduce  the  period  from  one
 year  to  six  months.

 I  have  tabled  another  small  amend-
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 ment,  ngmely  amendment  No.  70,  to
 clause  18.  Pandit  Thakur  Das
 Bhargava’s  name  also  has_  been
 bracketed  with  mine,  and  I  therefore
 hope  that  he  also  concurs  with  my
 suggestion.  Sub-clause  (4)  of  clause
 8  reads:

 “All  rules  made  under  this  sec-
 tion  shall,  as  soon  as  may  be  after
 they  are  made,  be  laid  for  not
 less  than  fourteen  days  before
 both  Houses  of  Parliament  and
 shall  be  subject  to  such  modifica-
 tions  as  Parliament  may  make
 during  the  session  in  which  they
 are  so  laid.”
 The  implication  of  this  provision  is

 that  if  during  that  session,  Parliament
 does  not  make  any  modifications,  then
 the  rules  that  are  placed  before  it
 will  become  final.  I  do  not  think  that
 this  is  right,  for  due  to  several  reasons
 the  session  may  terminate  abruptly.
 So,  it  is  just  possible  that  before  the
 amendment  suggested  by  somebody
 may  be  considered  the  session  may
 come  to  an  end.  These  things  are  not
 at  all  impossible.  In  such  a  case,  the
 wording  of  the  sub-clause  at  present
 would  mean  that  if  during  the  same
 session,  Parliament  has  not  made  any
 modifications,  then  the  rules  as__  laid
 before  it  would  become  absolute,  and
 Government  can  proceed  with  the
 working  of  those  rules.

 Further,  it  is  also  possible  that  after
 the  rules  have  been  approved  with  or
 without  modifications  by  Parliament  in
 the  same  session,  later  experience  may
 require  some  modification  in  the  rules.
 But  according  to  the  present  provi-
 sion,  Parliament  will  not  have  any
 right  to  make  modifications  of  that
 kind.  I  therefore  feel  that  this  pro-
 vision  limiting  unduly  the  power  of
 Parliament  is  not  only  unnecessary
 but  uncalled  for.  Of  course,  it  might
 not  be  the  intention  of  Government  to
 limit  the  power  of  Parliament,  but
 that  is  the  implication  of  the  present
 provision.  I  would  therefore  suggest
 that  this  restrictive  clause  should  be
 omitted.

 Lastly,  I  would  like  to  place  one
 other  view  before  Government,  and
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 that  is  that  the  First  Schedule  should
 be  amended  a  little.  I  also  endorse
 the  view  expressed  by  other  hon.
 Members  that  the  name  of  South
 Africa  could  be  deleted  from  that
 Schedule.  I  do  not  know’  whether
 there  will  be  any  difficulties  if  we
 delete  that.  Of  course,  Government
 will  be  the  best  judge  on  the  matter.
 I  find  in  the  Schedule  the  phrase  ‘The
 following  Commonwealth  countries’.
 That  means  that  there  are  some  other
 Commonwealth  countries  which  are
 not  mentioned  here.  If  those  other
 Commonwealth  countries  could  be
 omitted  from  the  list,  then  what  is
 the  harm  if  we  omit  South  Africa?
 My  reasons  for  suggesting  like  that
 are  as  follows.

 I  do  not  know  what  are  the  advant-
 ages  that  flow  from  Commonwealth
 citizenship  in  fact.  There  might  be
 many  things  in  theory,  but  I  do  not
 know  what  are  the  practical  advant-
 ages  of  Commonwealth  _  citizenship,
 apart  from  citizenship  proper.  I
 hope  the  Government’  will  explain
 the  difference  in  the  advantages  that
 flow  from  Commonwealth  citizenship
 as  well  as  ordinary  citizenship.  If
 there  be  anything  in  the  nature  of
 Commonwealth  citizenship  that-is  ad-
 vantageous  for  us  at  present  in  Com-
 monwealth  countries,  then  my  next
 question  is  whether  those  advantages,
 those  facilities,  those  privileges  and
 rights  are  availed  of  by  Indian
 citizens  or  citizens  of  Indian  origin  in
 South  Africa  at  present.  If  those
 rights  or  privileges  do  not  obtain
 there  at  present,  then  it  is  meaning-
 less,  or  rather  hypocritical  on  our
 part,  to  treat  South  Africa  on  the
 same  level  as  other  Commonwealth
 countries.  I  had  one  occasion  to  be
 present  in  a  Commonwealth  Con-
 ference  and  in  that  Conference  the
 representative  of  South  Africa  blatant
 ly  and  bluntly  said  before  our  face
 that  the  policy  of  South  Africa,  both
 of  the  Government  of  the  time  as
 well  as  of  the  Opposition,  was  one,
 and  that  policy  was  the  paramountcy
 of  the  white  race  and  also  trusteeship
 by  the  white  over  the  coloured  people
 as  well  as  people  of  Indian  origin  and
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 others,  that  is,  non-white.  If  that  be
 the  policy  declared  by  South  Africa
 openly  in  a  conference  which  is  termed
 as  a  Commonwealth  Conference,—
 I  do  not  know  whether  that  attitude
 has  been  changed  by  South  Africa
 later  on..........

 Shri  Kamath  (Hoshangabad):  Did
 any  other  delegate  protest  against
 that?

 .Shri  Barman:  Every  member  of
 the  delegation  protested,  specially
 our  leader,  the  hon.  Speaker  of
 the  House.

 Shri  Kamath:  That  is  very  good.
 Shri  Barman:  What  I  submit  is

 that  if  that  policy,  that  attitude  of
 South  Africa  remains  the  same,  as  it
 was,  then  it  will  be  shameful  on  our
 part  to  say  that  South  Africa  is  one
 of  the  Commonwealth  countries  with
 which  we  want  to  maintain  Com-
 monwealth  citizenship  relations.  If,
 of  course,  for  practical  reasons,  it
 will  be  necessary  for  us,  that  is  for
 Government  to  consider,  but  on
 general  grounds,  on  grounds  of  pres-
 tige,  I  think  South  Africa  may  be
 omitted  for  the  present.

 Dr.  Lanka  Sundaram
 patnam):  Should  be.

 (Visakha-

 Shri  Barman:  If  South  Africa  re-
 vises  its  attitude;  there  might  be  no
 harm  and  no  difficulty  in  adding  it  to
 the  list  at  any  future  time.  I  have
 suggested  three  amendments  in
 regard  to  the  First  Schedule  and
 they  are  for  Government  to  consider.

 Shri  Raghavachari  (Penukonda):  I
 am  uot  rising  as  any  expert  or  a  man
 with  complete  comprehension  of  the
 things  about  citizenship,  but  I  am
 only  concerned  with  one  or  two
 aspects  which  alone  I  shall  place
 before  the  House.

 As  the  House  knows,  this  matter
 has  been  under  consideration  at  the
 stage  .f  the  motion  for  reference  to
 Select  Committee  when  many  Mem-
 bers  varticipated  and  adduced  all
 arguments.  In  the  Joint  Committee,
 tnere  nave  been  prolonged  discus-
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 sions,  and  again  we  have  as  much  of
 it  now.  Therefore,  repeating  the  same
 thing  and  taking  the  time  of  the
 House  is,  I  feel,  not  justified.  I  would
 only  suggest  one  or  two  points
 which  I  fee]  must  be  particulary  con-
 sidered  by  the  House.

 First,  I  shall  refer  to  the  risks  that
 are  involved  in  vesting  in  the  ex-
 ecutive  absolute  power  of  deprivation
 of  a  man’s  citizenship,  I  am  more
 concerned  with  that  portion,  That  is
 covered  by  clause  10(5).  I  have  also
 listened  to  the  arguments  of  the
 Deputy  Minister  in  connection  with
 this.  His  argument  is  that  there  has
 been  some  kind  of  association  of  a
 judicial  officer  at  the  time  of  the
 inquiry  presided  over  by  him;  also
 in  sub-clause  (6)  it  is  said  that
 ordinarily,  the  Government  will  be
 guided  by  the  report  of  that  com-
 mittee  of  inquiry,  and  if  in  spite  of
 that,  the  Government  make  some  kind
 of  an  order  contrary  to  the  recom-
 mendations,  Government  have  a  res-
 ponsibility  to  this  House,  and  it  can
 always  be  turned  down  or  upset—
 these  are  the  arguments  that  have
 been  advanced.

 Dr.  Lanka  Sundaram:  Is  there  any
 automatic  bringing  forward  before
 the  House?  That  is  not  there.

 Shri  Raghavachari:  Of  course.  I  just
 wish  to  examine  that  argument  in  its
 detail,  and  then  submit  my  own  fears.
 First  and  foremost,  the  contention
 now  urged  by  other  friends  ig  that
 it  must  be  presided  over  by  a  Judge
 of  the  Supreme  Court,  that  is  a  Judge
 who  is  a  member  of  the  highest  tri-
 bunal  and  actually  in  office,  But  what
 is  proposed  here  is  “a  chairman,
 being  a  person  who  has  for  at  least
 ten  years  held  a  judicial  office”.  May
 I  very  respectfully  ask,  what  is  the
 meaning  of  this  ‘judicial  office’?  It
 may  be  a  District  Magistrate,  it  may
 be  a  Third  Class  Magistrate,  it  may
 be  a  subordinate  Judge,  it  may  te’
 anybody  who  has  held  a_  judicial
 office.

 Shri  Kamath:  District  Judge.
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 Shri  Raghavachari:  I  am  not  saying
 anything  against  this  whole  body  of
 judicial  officers.  Many  of  them  are
 very  honourable  people.  But  the  only
 thing  that  you  have  said  is  ‘held  a
 judicial  office’.  He  might  later  on
 have  become  the  worst  bureaucrat.
 He  might  have  held  sometime  _  this
 office.  Therefore,  that  somebody  who
 has  held  that  office  and  who  will
 preside  over  it  will  not  really  create
 any  confidence  in  the  people,  We  all
 know  that  the  right  of  citizenship  is  a
 very  valuable  right  and  people  have
 fought  and  fought,  and  many  have
 sacrificed  their  lives  for  independence
 because  being  a  citizen  of  an  indepen-
 dent  country  is  a  valuable  right.  You
 take  such  a  valuable  right  away.  De-
 privation  of  it  is  easy  on  any  judicial
 Officer’;  recommendation.  Therefore,
 to  my  mind,  this  argument  that  some
 judicial  officer  is  associated  is  not  at
 all  satisfactory.  I  would,  therefore,
 submit  very  respectfully  that  the  re-
 quirement  that  is  urged  by  Members,
 that  he  must  be  a  Judge  of  the  Sup-
 reme  Court—and  I  would  prefer  a
 Judge  of  the  Supreme  Court  in  office
 and  not  even  one  who  has  retired—
 must  be  satisfied.  There  is  always
 this  trouble.  Now,  we  want  ex-
 perienced  people.  We  are  having  ex-
 judicial  officers  presiding  over  many
 committees,  commissions  and  all  that.
 I  am__  not  saying  anything  against
 them.  But  human  nature  oftentimes
 being  what  it  is,  there  will  be  an
 inclination  to  be  helpful  to  the  Gov-
 ernment  which  might  be  seeking
 their  services.

 Shri  B.  S.  Murthy  (Eluru):  Serving
 themselves,  but  not  the  public.

 Shri  Raghavachari:  Therefore,  I
 say  a  man  actually  in  office,  would
 be  the  best.

 The  next  thing  is  that  the  report
 will  ordinarily  be  accepted  by  the
 Government.  I  dare  say  it  will

 Shri  Kamath:  To  be  guided  by’  is
 not  ‘accepted’.
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 Shri  Raghavachari:  Being  guided  is
 accepting;  otherwise,  it  is  not  guiding.
 They  should  ordinarily  be  guided  by
 that.  Suppose  it  is  not  ‘guided’.  I
 wish  to  examine  the  remedy.  A  very
 ‘safe’  safeguard  is  suggested  and  that
 is—you  can  turn  out  the  Government—
 ‘turn  down  the  Government’  was  the
 expression  used.  We  know  that  con-
 stitutionally  it  is  so,  but  really  it  is
 not  so,  Today  you  are  in  such  a  huge
 majority.  Suppose  on  another  occa-
 sion,  you  are  in  such  a  huge  majority
 that  all  the  Opposition  Members  may
 be  deprived  of  their  citizenship  rights.
 We  may  turn  you  out,  no  doubt,  but
 before  we  can  do  so,  we  are  turned
 out,

 Pandit  K.C.  Sharma  (Meerut
 Distt.—South):  You  cannot  be  turned
 out.  You  are  a  citizen  by  birth,  You
 cannot  be  deprived  of  citizenship.

 Shri  Raghavachari:  This  right  that
 we  may  turn  out  the  Government  or
 turn  down  the  Government  is  not  a
 very  real  safeguard  available.  As  a
 responsible  citizen  of  this  country,  I
 expect  a  Government  should  always
 be  guided  by  a  recommendation  of  a
 committee.  I  perfectly  agree.  But
 when  you  say  that  you  shall  _ordi-
 narily  be  guided  by  the  report  of  such
 a  committee,  you  should  also  create
 confidence  in  the  minds  of  the  people
 that  it  is  a  Judge  of  experience  who
 does  preside  over  it  and  that  you
 will  be  guided  by  the  report  of  such
 a  committee—I  would  even  say  in-
 stead  of  ‘guided’,  ‘accepted’.  Under
 extraordinary  circumstances,  by  all
 means  retain  the  power  as  now  pro-
 vided  in  the  clause.

 One  of  the  arguments  perhaps  is
 why  burden  the  Supreme  Court  with
 all  this  kind  of  business,  That  means
 this.  Do  you  expect  that  the  Govern-
 ment  will  go  on  proposing  to  de-
 prive  the  citizenship  of  almost  every
 individual  and  therefore  the  number
 of  cases  in  which  these  Judges  will
 have  to  busy  will  be  so  numerous  that
 their  ordinary  duties  are  distrubed?
 I  do  not  accept  it.  It  will  be  very
 rare  and  in  very  few  cases.  I  have
 carefully  considered  all  the  arguments
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 for  and  against  and  I  think  it  is  best
 that  the  Government  accepts  these
 small  amendments  which  really  make
 for  the  greater  dignity  of  the  Govern-
 ment,  for  greater  confidence  in  the
 administration  and  which  will  also
 allay  even  the  imaginary  fears—as
 the  Government  might  say—or  the
 possible  risk  of  any  individual  losing
 his  right.  I  do  not  wish  to  repeat
 any  more  arguments  about  it.

 My  friend  Shri  Kamath  wanted
 Jammu  and  Kashmir  to  be  specifical-
 ly  mentioned  and  I  heard  the  Deputy
 Minister  saying  that  if  it  is  not  exclud-
 ed  it  is  included.  (Interruption).  To
 that  extent,  the  difficulty  or  appre-
 hension  is  removed  and,  therefore,  it
 extends  to  that  portion  also,

 Shri  Kamath:  His  interpretation.

 Shri  Raghavachari:  It  is  not  inter-
 pretation.  India  includes  everything;
 that  is  the  definition  that  we  all  know.
 The  expression,  ‘It  extends  to  the
 whole  of  India’  is  not  to  be  found  in
 this  enactment  though  the  word
 ‘India’  is  used  later  on  in  several
 places.  Sv,  we  find  that  it  extends
 to  the  whole  of  India.  I  take  the  ir-
 terpretation  of  the  Deputy  Minister  as
 it  is  reasonable  and  accept  that  it  is
 included  and  it  is  not  likely  to  be
 argued  that  it  has  been  excluded.

 There  is  another  point,  about  tha
 definition  of  the  word  ‘person’.  There
 has  been  some  long  note  that  is  added
 by  way  of  dissent  to  the  existing  de-
 finition  of  the  word  ‘person’  as  ex-
 cluding  corporations.  I  do  not  wish
 again  to  repeat  the  arguments  which
 are  in  cold  print  here.  But,  I  also
 feel,  in  the  light  of  the  Supreme
 Court  decision  and  the  observations  in
 more  than  one  case,  the  necessity  and
 the  requirement  for  corporations  also
 to  be  in  a  position  to  hold,  exercise
 and  have  rights  over  properties  and
 for  that  it  is  necessary  that  at  least
 in  a  restricted  way  the  rights  of  citi-
 zenship,  particularly  with  regard  to
 these  fundamental  rights,  may  be
 mentioned  in  respect  of  corporations
 also.
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 Shri  Nathwani,  I  think,  has  sug-

 gested  a  definition  and  a  clause  also  to
 be  added.  To  my  mind  it  looks  all
 right,  though  an  individual  and  a
 corporation  may  not  always  be  in  all
 respects  equal.  There  will  be  some
 differences.  But,  still,  it  is  in  the  in-
 terests  of  all  such  corporations  which
 are  composed  of  Indian  citizens  only
 that  this  right  is  admitted.

 Only  one  word  about  the  rules.  I
 am  glad  that  the  principle  of  laying
 down  these  rules  before  the  House  and
 the  right  of  the  House  to  amend  or
 modify  them  has  been  accepted  as  a
 matter  of  principle.  Though  on  some
 other  occasions  other  Ministers  were
 still  hesitating  to  accept  amendments
 of  this  kind  on  the  ground  that  the
 Cabinet  as  a  whole  has  not  decided
 upon  the  policy,  I  am  glad  that  in  an
 important  matter  like  this  it  has  been
 conceded.  I  only  wish  to  express  what
 I  feel—a  little  difficulty  in  the  matter.
 You  have  only  provided  that  the  rules
 shall  be  placed  before  both  Houses  for
 not  less  than  4  days  and  any  amend-
 ments  should  be  made  during  the  ses-
 sion  in  which  they  are  so  laid.  It  may
 so  happen  that  there  are  not  4  days
 in  the  session  in  which  they  are  so
 laid;  there  may  be  3  days  in  that
 session  and  1  day  in  the  next  session
 But  you  have  to  dispose  of  them  in
 the  same  session.  I  am  only  feeling
 the  possibility  of  inconvenience.  You
 may  do  it  on  the  second  or  third  day.
 {  think  it  is  unnecessary  to  do  that
 except  in  cases  of  emergency.  But
 there  is  some  difficulty......

 Pandit  Thakur  Das  Bhargava  (GW
 gaon):  It  may  be  laid  on  the  last  day
 or  one  or  two  days  before  the  end  of
 the  sassion.

 Shri  Raghavachari:  That  is  the
 point.  Then  how  can  it  be  disposed  of
 in  the  same  session?  That  is  why  I
 think  it  would  be  better  to  have  the
 words  ‘the  same  session’  omitted.  It
 may  be  in  that  session  or  the  next
 session.  I  have  put  the  matter  as  it
 appeared  to  me  and  I  think  the  matter
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 may  be  amended  suitably  so  that  we
 may  not  have  any  unreasonable  fears
 in  our  minds.

 Pandit  Thakur  Das  Bhargava:  So
 far  as  this  Bill  is  concerned,  I  am  very
 glad  that  some  of  the  objectionable
 features  of  this  Bill  have  been  reme-
 died  by  the  Joint  Committee.  For
 instance,  many  of  us  pointed  out  at
 che  time  the  Bill  was  referred  to  the
 Joint  Committee  that  so  far  as  refu-
 gees  are  concerned,  there  was  discri-
 mination  against  them,  when  they
 were  made  citizens,  and  others  who
 were  born  citizens  of  this  country.  I
 am  glad  one  of  the  objectionable  fea-
 tures  has  been  removed  and  I  am
 thankful  to  the  Ministry  as  well  as
 the  Joint  Committee  that  they  have
 taken  away  this  provision  which
 would  have  not  only  smacked  of  dis-
 crimination  but  which  would  have
 been  felt  very  badly  by  the  refugees.
 All  the  same  I  must  submit  even  now
 there  are  certain  provisions  which  are
 such  as  the  refugees  will  not  be  thank-
 ful  for  to  the  Government.

 In  the  first  place,  I  very  humbly  beg
 to  point  out  that  the  provisions  relat-
 ing  to  refugees  relate  to  lakhs  of  peo-
 ple.  In  my  estimate,  at  least  about
 more  than  20  lakhs  and  less  than  30
 lakhs  of  people  will  be  affected  by  the
 provisions.  Now,  to.  accept  that  these
 30  lakhs  of  people  shall  go  to  courts
 or  to  the  authorities  to  make  regular.
 applications,  giving  affidavits  required
 by  the  rules,  put  stamps  and  undergo
 all  the  trouble  is  to  expect  too  much.
 [  know  that  many  of  those  who  could
 be  benefited  by  the  provisions  of  sec-
 tion  6  did  not  take  advantage  of  these
 provisions  on  account  of  these  difficul-
 ties.  I,  therefore,  suggested  at  the
 time  the  Bill  was  referred  to  the  Joint
 Committee  that  we  should  arrange
 matters  in  such  a  way  that  so  far  as
 these  refugees  are  concerned,  they
 should  be  entitled  to  become  citizens
 in  the  same  manner  as  other  citizens
 are  here  in  India.  It  means  that  at
 least—if  not  more—something  like  3
 crores  of  rupees  shall  have  to  be  spent
 by  these  refugees  whom  the  Govern-
 ment  is  helping.  Government  have
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 spent  about  Rs.  250  crores  over  these
 refugees  and  yet  they  are  in  such  a
 condition  that  they  are  unable  even
 to  incur  an  expenditure  of  Rs.  0  per
 head  for  this  purpose.  The  result  will
 be  that  as  many  of  them  are  so  igno-
 rant  and  illiterate  and  do  not  know
 these  rules  that  they  will  not  be  able
 to  take  advantage  of  the  citizenship
 of  this  country  although  they  happen
 to  be  as  good  citizens  as  any  born  in
 India.  I  would,  therefore,  submit
 with  all  the  emphasis  at  my  command
 that  this  House  should  come  to  the
 rescue  of  these  refugees.  The  House
 can  very  easily  come  to  the  rescue  of
 these  refugees.  When  we  _  enacted
 article  6  of  the  Constitution,  so  far  as
 those  persons  who  came  from  Wes:
 Pakistan  were  concerned,  we  made  a
 rule  that  up  till  the  9th  July  of  948
 if  any  refugees  had  come  into  India,
 they  would  be  regarded  as  Indian
 citizens  just  as  those  who  were  born
 here.

 Dr.  Lanka  Sundaram:  Automati-
 cally.

 Pandit  Thakur  Das  Bhargava:  Auto-
 matically  they  became  the  citizens  of
 this  country  provided  that  after  their
 migration  they  remained  in  India.  In
 regard  to  those  who  came  to  India
 after  the  9th  July  1948,  we  enacted
 certain  provisions  which  are  of  the
 nature  of  these  very  provisions  before
 us,  but  at  the  same  time  I  may  inform
 the  House  that  before  the  9th  July
 1948,  if  not  more.  about  90  per  cent.
 of  the  refugees  had  already  come  into
 India  and  out  of  the  remaining  l0  per
 cent,  I  understand  that  many  of  them
 have  not  yet  applied  and  not  got
 themselves  registered.  In  regard  to
 the  refugees  from  East  Bengal,  my
 numble  submission  is  that  a  similar
 provision  should  have  been  made  by
 the  Joint  Committee  applicable  to
 them.  We  could  say  that  those  per-
 sons  who  have  come  from  East  Bengal
 before  the  Ist  January,  955  should
 ‘ipso  facto  be  regarded  to  have  become
 the  citizens  of  India  without  any  re-
 gistration,  etc.  The  word  “migration”
 is  used  in  the  Constitution  to  mean
 that  they  came  to  India  with  the  pur-
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 pose  of  remaining  in  India  and  becom-
 ing  citizens  of  India  and  those  who
 were  permitted  to  migrate  to  Pakistan
 would  forfeit  the  nationality  of  this
 country  and  we  made  a  provision  in
 this  regard  in  article  7  of  the  Consti-
 tution  that  they  no  longer  would  re-
 main  citizens  of  this  country  till  they
 satisfied  all  the  conditions  stipulated
 there,  got  certificates  of  resettlement,
 etc.,  and  also  got  themselves  register-
 ed.  I  very  humbly  beg  to  suggest  to
 the  House  that  we  can  make  a  similar
 rule  and  say  that  those  who  have  come
 from  East  Bengal  before  the  Ist  Jan-
 uary,  955  should  ipso  facto  be  regard-
 ed  to  have  become  the  citizens  of
 India  without  any  registration,  etc.  In
 regard  to  the  rest,  we  can  say  that
 such  of  them  who  are  given  permits
 for  permanent  return  or  resettlement
 or  are  entitled  to  the  benefits  of  re-
 habilitation  from  our  Government  may
 be  regarded  as  citizens  of  India.  In
 that  case  they  will  require  a  certifi-
 cate  of  permanent  return  or  resettle-
 ment  or  certificate  of  getting  rehabili-
 tation  benefit.  These  can  be  given  by
 some  officer  appointed  by  our  Gov-
 ernment  and  it  is  very  easy  to  do  so.
 They  have  not  to  apply  at  all.  Instead
 of  asking  lakhs  of  persons  to  apply,
 go  to  the  court  and  have  recourse  to
 irksome  and  dilatory  procedure,  we
 can  have  a  very  clear  rule  here  to  the
 effect  that  those  who  have  come  from
 East  Bengal  for  the  purpose  of  be-
 coming  nationals  of  this  country  are
 allowed  to  become  citizens  of  this
 country.  We  should  not  put  obstacles
 in  their  way.  As  a  matter  of  fact,  you
 have  got  a  very  soft  corner  for  those
 who,  according  to  you,  are  of  Indian
 origin.  These  persons  of  Indian  origin
 have  lost  their  citizenship  of  undivid-
 ed  India  because  you  agreed  to  the
 partition  of  India.  Those  Hindus
 living  in  East  Bengal  are  the  potential
 citizens  of  this  country.  I  know  that
 our  Government  is  unable  to  stem  the
 tide  of  those  who  are  coming  from
 there  into  India.  We  have  tried  our
 best  but  we  have  failed  and  failed
 signally  in  this  matter.  Our  foreign
 Policy  has  failed  in  this  matter  and
 let  us  fully  realise  it.  Those  persons
 will  be  pushed  out,  if  not  today,  to-
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 morrow  or  the  day  after.  Pakistan  is
 determined  to  see  that  not  a  single
 Hindu  remains  a  national  of  Pakistan,
 and  by  stages  it  is  giving  the  push.
 We  have  not  been  able  to  stem  the
 tide  of  those  who  are  coming  out  of
 Pakistan  to  India.  If  such  persons
 want  to  come  into  this  country,  you
 should  not  put  any  obstacles  because
 they  are  quite  helpless  and  this  help-
 lessness  has  come  to  them  because  of
 you.  Therefore,  it  is  fair  that  those
 persons  who  have  already  come  with
 the  object  of  becoming  the  nationals
 of  this  country  should  not  be  put  to
 hardships  and  no  obstacles  be  placed
 in  their  way  to  become  nationals  of
 this  country  or  full  citizens  of  this
 country.  Those  who  want  to  remain
 in  Pakistan  and  be  the  nationals  of
 Pakistan  may  remain  so  and  we  are
 not  encouraging  them  to  come  here,
 but  at  the  same  time  I  do  not  see  any
 justification  for  putting  obstacles  in
 the  way  of  those  who  want  to  return
 to  India;  in  fact,  they  should  be  allow-
 ed  to  become  citizens  of  India  with  as
 little  delay  and  difficulty  as  possible.
 They  are  likely  to  come  here  and  they
 shall  come  and  the  best  way  tor  the
 solution  of  this  problem  is  this.  When
 we  give  them  permit  for  permanent
 return  or  resettlement  in  this  country
 and  give  them  rehabilitation  benefit,
 our  officer  makes  all  these  enquiries
 before  allowing  them  to  come  and  at
 that  time  we  can  make  them  citizens
 of  India.  I  very  humbly  beg  the
 House  and  the  Ministry  not  to  enact
 these  provisions  made  by  the  Joint
 Committee  as  regards  registration,
 etc.,  so  far  as  those  people  are  con-
 cerned.  At  the  time  when  the  Bill
 was  sent  to  the  Joint  Committee  4
 submitted  that  I  did  not  want  that
 these  refugees  should  be  asked  to  re-
 gister  themselves.  Registration  is  only
 for  those  who  are  not  the  real  citizens
 of  India,  nor  are  rooted  in  the  land
 of  India,  nor  have  a  domicile  in  this
 country,  not  wanting  to  return  to  any
 other  country.

 Shri  Kamath:  I  rise  on  a  point  of
 order.  In  spite  of  the  Prime  Minis-
 ter’s  reported  circular  to  all  my  Con-
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 gress  colleagues  to  be  present  in  the
 House,  I  am  sorry  to  say  that  there  is
 no  quorum  again.

 Mr.  Deputy-Speaker:  When  do  we

 Pandit  Thakur  Das  Bhargava:  Even
 if  the  bell  is  rung,  it  will  be  i  o'clock
 by  the  time  the  bring  stovs.  It  is
 almost  |  o’clock  now.  The  rinyzing  of
 the  bell  will  take  two  to  three  minutes.

 Mr.  Deputy-Speaker:  Let  the  bell  be
 rung.

 Shri  B.  S.  Murthy:  What  has_  the
 letter  written  by  the  Prime  ifinister
 to  the  Members  of  the  Congress  Party
 to  do  with  the  point  of  order  here?

 Shri  Kamath:  Has  the  Prime  Mini-
 ster’s  letter  no  value?

 Mr.  Deputy-Speaker:  It  may  have
 value,  but  the  point  of  order  may  not
 have  much  value.  Fortunately.  the
 hon.  Member,  Shri  Kamath,  was  not
 present  yesterday,  in  the  latter  half  of
 the  day.  He  came  only  after  the  busi-
 ness  was  over.  I  was  lookiag  tu  this
 side  to  see  whether  Shri  Kar:ain  was
 there  to  raise  this  question.

 An  Hon.  Member:  No  official  Bills
 were  being  discussed  and  so_  Shri
 Kamath  was  not  here.

 Shri  Kamath:  If  nobody  raised  a
 point  of  order,  that  was  not  my  fault.
 It  was  open  to  any  one  to  raise  a
 Point  of  order  then.

 Mr.  Deputy-Speaker:  Hon.  Members
 ought  to  be  here;  it  is  not  yet  clock.
 They  may  go  for  lunch  after  l  o’clock.
 Whatever  happens  here  is  proclaimed
 to  the  world  at  large,  to  the  country,
 to  the  constituencies  from  which  ll
 Members  come.  In  order  to  make  up
 quorum,  have  responsible  Members
 who  have  spent  much  money  _  and
 undergone  trobule  for  representing
 74  lakhs  of  the  popuation,  if  not  more,
 to  be  invited  to  be  present  in  this
 House?  I  am  really  sorry  for  this
 spectacle.  If  it  continues  like  this,  the
 only  alternative  for  me  will  be  that
 one  day  I  will  adjourn  the  House  for
 want  of  quorum.
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 Shri  B.  S.  Murthy:  Sine  die?
 Shri  Sinhasan  Singh  (Gorakhpur

 Distt—South):  So  long  as  the  Cen-
 tral  Hall  remains  the  place  for  supply
 of  tea  and  coffee,  the  problem  of
 quorum  will  remain.  So  some  other
 arrangements  should  be  made  for.....
 l  PM.

 Mr.  Deputy-Speaker:  The  Central
 Hall  cannot  be  abolished.  It  is  rather
 strange  that  hon.  Members  who  are
 all  above  2l  or  24  years,  who  are  all
 elderly  gentlemen,  should  say  that
 there  is  a  temptation  here  because
 there  are  cinema  halls  and  therefore
 abolish  all  cinemas  otherwise  we  will
 go  and  sit  there.  Now,  let  us  _  pro-
 ceed.

 Pandit  Thakur  Das  Bhargava:  Sir,
 Shri  Kamath  did  well  in  drawing
 your  attention  to  the  letter  of  the
 hon.  Prime  Minister  and  we  are  all
 thankful  to  him.  But,  may  I  submit
 that  very  many  times  I  have  found
 that  Members  of  other  parties  are  not
 here  and  it  is  the

 aut
 of  everyone  of

 us  irrespective  of  parfles  to  be  present
 here,  attend  to  the  business  of  the
 House  and  hear  what  others  have  to
 say?

 Shri  Kamath:  Sir,  you  yourself
 ruled  yesterday  that  it  is  not  for  the
 Opposition  to  keep  the  quorum.  That
 was  the  ruling  you.  gave.  You  said
 it  is  for  the  ruling  party  to  maintain
 the  quorum.

 Pandit  Thakur  Das  Bhargava:  What
 is  the  ruling  party?  We  meet  here  as
 equals,  as  Members  of  Parliament.

 Mr.  Deputy-Speaker:  I  did  not  say
 that  the  ruling  party  was  itself  bound
 to  maintain  the  quorum.  Whoever
 wants  to  get  through  business  must
 maintain  the  quorum.  It  is  obliga-
 tory  on  every  hon.  Member  who  has
 taken  the  oath  of  allegiance  to  stand
 by  the  Constitution,  who  has  pledged
 and  has  given  an  undertaking  to  his
 constituents  that  he  will  go  and  in
 the  name  of  God  and  everybody  serve
 his  country  properly,  to  be  present
 here  and  not  merely  to  go  on  raising
 objections  which  he  is  not  observing
 himself.  On  many  occasions  I  have
 found  that  hon.  Members  who  raise
 such  objections  are  themselves  not
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 present  in  the  House.  Hon,  Members
 must  come  0  minutes  in  advance  of
 eleven  o’clock  and  rise.  only  30
 minutes  after  five  o'clock  or  the
 time  at  which  the  House  adjourns
 which-ever  is  later.  That  is  what
 we  are  all  expected  to  do.  I  am
 not  a  teacher  here  to  mark  them  ab-
 sent  or  present.  I  am  appealing  to
 hon.  Members  again  and  again  that
 even  if  they  do  not  have  an  opportu-
 nity  to  speak,  at  any  rate,  they  will
 be  educated  enormously  in  certain
 subjects  with  which  they  are  not  pre-
 pared.  When  others  go  on  speaking
 they  have  got  a  right  not  only  to
 speak  but  they  have  a  duty  to  hear
 and  also  to  maintain  a  quorum.  It
 will  be  wrong  for  me  to  go  on  ex-
 patiating  the  whole  thing.  Let  not  an
 hon.  Member  think  that  it  is  the  duty
 ef  others  to  maintain  the  quorum  and
 not  himself.  Let  him  look  to  the
 back  seats  also.

 Shri  M.S.  Gurupadaswamy  (Mysore):
 rose

 Mr.  Deputy-Speaker:  Is  it  another
 point  of  order?  Let  us  proceed  with our  work.  Every  hon.  Member  must
 observe  that  it  is  his  duty  to  be  here
 and  maintain  the  quorum.

 Shri  Shree  Narayan  Das  (Darbhanga
 Central):  Sir,  the  Members  who  get
 an  opportunity  to  speak  immediately
 after  delivering  their  speeches  they  go
 out.  At  least  they  should  be  present
 here  after  they  have  spoken.

 Mr.  Deputy-Speaker:  I  do  not  know
 I  would  only  urge  upon  hon.  Members
 to  kindly  come  and  tell  me  how  to
 maintain  quorum  in  the  House  or  how
 to  prevent  hon.  Members  from  going
 away  soon  after  they  have  finished
 their  speeches.  Now,  let  us  proceed—
 Pandit  Thakur  Das  Bhargava.

 Pandit  Thakur  Das  Bhargava:  Sir,
 I  was  submitting.....

 Mr.  Deputy-Speaker:  He  must  finish
 before  the  quorum  is  lost.

 An  Hon.  Member:  Now,  no  quorum
 is  required,  it  is  1:05.  हि

 Pandit  Thakur  Das  Bhargava:  If
 this  is  your  order,  I  will  finish  by
 2:30  p.m.  because  till  then  there  is  no
 need  for  a  quorum.
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 I  was  submitting  that,  as  a  matter

 of  fact,  we  should  arrange  matters  in
 such  a  way  that  there  is  no  difference
 whatsoever  between  those  who  are
 born  citizens  of  the  country  and  those
 people  who  were  citizens  of  undivid-
 ed  India  but  on  account  of  partition
 became  citizens  of  Pakistan  and  are
 coming  here.  Now,  I  find,  first  of  all
 every  such  refugee  or  every  such  per-
 son  shall  be  fined  Rs.  10.  I  submit
 that  he  ought  not  to  be  fined.  Scond-
 ly,  I  find  that  though  the  Ministry
 and  the  Select  Cor-mittee  have  very
 kindly  agreed  to  take  away  some  of
 the  obnoxious  provisions  yet  there  are
 other  provisions  which  make  a  distinc-
 tion  between  the  rights  of  those  who
 are  citizens  by  birth  or  descent  and
 those  who  are  citizens  by  registration.
 As  I  submitted  last  time  when  the
 Bill  was  referred  to  the  Joint  Com-
 mittee,  these  refugees  should  be  made
 citizens  of  the  country  equal  to  those
 who  are  citizens  by  birth.  They  should
 not  be  registered  at  all.  There
 is  no  occasion  for  registering  them.
 Article  l  of  the  Constitution  has
 given  us  full  powers  to  enact  any
 measure  modifying  the  provisions  of
 the  Constitution  in  this  respect.  The
 words  in  article  l  are:

 ‘Nothing  in  the  foregoing  pro-
 visions  of  this  Part  shall  dero-
 gate  from  the  power  of  Parlia-
 ment  to  make  any  provision  with
 Tespect  to  the  acquisition  and
 termination  of  citizenship  and  all
 other  matters  relating  to  citizen-
 ship.”
 I,  therefore,  suggest  that  lst  Janu-

 ary,  955  may  be  regarded  as  the  date.
 If  any  person  migrated  before  that
 time  then  clearly  he  may  be  made  a
 citizen  automatically  and  become
 entitled  to  all  rights  as  a  born  citizen.
 In  regard  to  those  persons  who  are
 yet  to  come,  I  can  understand,  of  the
 time  of  entry  they  may  be  given  per-
 mits  for  resettlement,  benefits  of
 rehabilitation  etc.  By  virtue  of  those
 permits  they  may  become  citizens  of
 this  country  and  they  may  not  be
 asked  to  have  resort  to  registration
 etc.  They  should  not  be  forced  to
 take  the  oath  of  allegiance  like  citi-
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 zens  by  birth.  They  and  their  ances-
 tors  have  lived  in  this  country  for
 thousands  of  years  and  with  every
 breath  oath  Pulsates  in  their  blood
 Then,  I  submit  that  such  provisions
 as  relate  to  persons  who  are  registered
 will  not  apply  to  them—for  instance,
 deprivation  as  a  result  of  convictions
 etc.  We  have  got  in  clause  0  a  pro-
 vision  that  if  any  such  person  who  is
 registered  is  convicted  for  an  offence
 for  more  than  two  years  then  he
 ceases  to  be  a  citizen  and  he  loses  his
 citizenship.  I  do  not  want  that  this
 should  apply  to  the  refugees.

 Another  suggestion  I  made  at  the
 time  the  Bill  was  referred  to  the
 Joint  Committee  was  that  we  should
 arrange  our  matters  in  this  country
 in  such  a  way  that  our  security  is  not
 jeopardized;  that  such  situations  do
 not  arise  in  the  country  as  arose  at
 a  time  when  a  large  number  of  per-
 sons  from  Pakistan  from  Mymensingh
 and  other  districts  entered  Assam  and
 we  had  to  make  a  Bill  here  for  the
 expulsion  of  those  persons.  My  hum-
 ble  submission  is  that  if  you  make  it
 a  right  in  so  far  as  citizens  of  any
 country  in  the  world  or  vitizens  of
 Commonwealth  countries  are  concern-
 ed,  :t  may  happen  that  a  large  num-
 ber  of  people  may  try  to  enter  Assam
 or  any  other  part  of  the  country  and
 we  may  be  helpless  to  refuse  regis-
 tration  or  it  may  not  be  possible  to
 control  the  influx.  I  beg  to  submit
 that  the  first  rule  of  law  in  a  matter
 of  this  kind,  in  a  matter  of  the  ques-
 tion  of  making  citizenship,  is  that  our
 country  remains  safe  and  the  economy
 of  this  country  is  not  in  any  manner
 jeopardized.  I  remember,  at  the  time
 when  we  passed  this  Bill  about  ex-
 pulsion,  a  large  number  of  people
 had  come  and  to  this  day  the  provi-
 sion  of  that  Act  has  not  been  utilised
 and  it  has  not  been  given  effect  to.
 What  would  happen  in  a  situation
 like  this?  I,  therefore,  want  to  arm
 the  Government  with  the  power  to
 refuse  registration  at  their  discretion.
 Though  there  is  a  clause  here  under
 which  the  Government  can  refuse,
 registration  it  is  not  so  specific.  I
 want  to  see  that  specific  power  is
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 given  to  the  Government  to  see  that
 at  their  discretion  they  may  refuse
 any  person  the  right  of  registration
 ete,  whether  he  belongs  to  a  Com-
 monwealth  country  or  to  any  other
 country.  Then  again  I  do  not  see
 any  reason  for  having  the  provision
 which  is  mentioned  in  clause  5  (b)
 which  reads  thus:  1

 “persons  of  Indian  origin  who
 are  ordinarily  resident  in  any
 country  or  place  outside  undivid-
 ed  India.”

 My  humble  submission  is  this.  This
 law  of  nationality  or  this  law  of  citi-
 zenship  is  peculiar  in  one  sense  that
 we  all  belong  to  this  broad  world  but
 still  every  nation  has  got  its  own
 territory.  Without  territory  no  nation
 ean  exist  and,  therefore,  those  who
 are  rooted  to  the  soil,  who  have  got
 domiciled  in  that  land,  who  propose
 to  live  and  die  and  have  their  being
 in  that  land,  they  only  .are  the
 nationals  of  that  country.  Those  peo-
 ple  who  have  gone  away,  those  people
 who  live  outside,  they  may  be  techni-
 cally  called  nationals  of  the  country
 if  they  are  nationals  by  virtue  of  a
 fiction  contained  in  section  5  or  sec-
 tion  6,  but  virtually  those  persons  are
 the  nationals  who  live  in  the  country,
 who  add  to  the  wealth  of  the  country,
 who  enjoy  the  benefits  of  that  wealth
 and  who  are,  as  a  matter  of  fact,  as
 the  phrase  goes,  rooted  in  this  land.
 In  regard  to  such  as  unrooted  the
 country  there  is  already  a  rule  under
 article  8  of  the  Constitution.  In  arti-
 cle  8  of  the  Constitution  there  is  a
 provision  for  them.  I  fail  to  see  why
 there  should  be  another  provision  like
 clause  5(b)  in  this  Bill  for  those
 persons.

 Then  again,  as  I  submitted  on  the
 previous  occasion,  I  do  not  under-
 stand  why  the  mere  ground  of  birth
 alone  should  give  a  right  of  citizen-
 ship  of  this  country.  Any  foreign
 couple  may  come  here  and  give  birth
 to  a  child.  Why  should  that  child
 become  a  citizen  of  this  place?

 Shri  Kamath;
 birth.

 Couple  canroz  give

 3  DECEMBER  955  Citizenship  Bill  784

 Pandit  Thakur  Dag  Bhargava:  My
 friend  is  entirely  wrong.  But  I  am
 not  taken  away  by  this  diversion
 which  of  course  is  made  in  a  light
 mood.  But,  at  the  same  time,  my
 friend  is  quite  wrong.  He  does  not
 know  that  really  it  is  a  couple  wh*ch
 gives  birth,  A  woman  by  herself
 or  a  man  by  himself  cannot  give  birtb
 to  a  child.  I  leave  it  there.

 Mr.  Deputy-Speaker:  Is  it  neces-
 sary  to  record  all  these  processes  in
 a  regular  register—how  children  arg
 born,  etc?

 Pandit  Thakur  Das  Bhargava:  I
 just  referred  in  the  same  light  mood
 in  which  interruption  was  made.

 Mr.  Deputy-Speaker:  It  is  wrong?
 What  is  the  meaning  of  such  interrup-
 tions?  We  forget  that  this  is  a  serious
 business,  that  we  are  transacting  here.
 A  humorous  remark  may  be  allowed,
 but  going  into  the  question  as  to  the
 author  of  the  child  and  so  on,  are  all.
 matters  which  have  to  be  avoided  in
 future.

 Pandit  Thakur  Das  Bhargava:  In
 clause  3  of  this  Bill,  we  are  saying:

 “Except  as  provided  in  sub-
 section  (2)  of  this  section,  every
 person  born  in  India  on  or  after
 the  26th  January,  1950,  shall  be
 a  citizen  of  India  by  birth”.

 My  humble  submission  is  that  in
 the  Constitution  we  had  a  different
 Tule,  a  very  good  one  and  a_  very
 justifiable  one.  It  is  article  5.  There,
 you  will  kindly  see  the  words:

 “At  the  commencement  of  this
 Constitution,  every  person  who
 has  his  domicile  in  the  territory
 of  India  and—

 (a)  who  was  born  in  the  terri-
 tory  of  India;”  etc.

 The  first  and  foremost  and  the  most
 important  point  is  that  the  person
 must  have  his  domicile  in  India,  and
 so,  unless  he  has  that  domicile  in
 India,  a  person  has  no  right  to
 become  a  citizen  of  this  country.
 Therefore,  I  say  that  only  those  per-



 ri85  Citizenship  Bill

 {Pandit  Thakur  Das  Bhargava]
 sons  who  have  got  such  Animus
 Revertendi,  who  live  in  this  country,
 who  would  die  in  this  country  and
 add  to  the  wealth  of  this  country  and
 are  rooted  in  this  country  can  be  the
 citizens  of  this  country.  So,  I  would
 like  to  say  that  in  clause  3,  the  prin-
 ciple  which  we  have  adopted  under
 article  5  of  the  Constitution  must  be
 accepted  and  not  birth  only,  as  the
 basis  of  citizenship.  Domicile  plus
 birth  should  both  be  applied  for  the
 right  of  citizenship  to  every  person
 who  is  born  in  India.  Not  only  that
 My  humble  submission  is  that  if  <¢
 person  is  out  of  India  for  a  large
 number  of  years  without  Animu:
 Revertendi  according  to  me,  the  law
 of  domicile  must  apply  to  him.  If
 such  a  person  is  there,  he  has  no
 right  to  be’a  citizen  of  India.

 In  regard  to  the  question  of  descent
 also,  I  feel  that  we  have  gone  too  far.
 In  article  6  of  the  Constitution,  we
 have  said  that  those  persons  whose
 parents  or  grand-parents  were  born
 in  India_will  also  be  regarded  as  of
 Indian  origin.  Since  we  have  made
 this  provision,  I  only  want  to  say  that
 in  the  British  Nationality  Act,  the
 distinction  has  been  made  clear.  It
 only  refers  to  the  father  alone,  and
 not  to  parents  or  the  grand-parents.
 According  to  me,  the  first  ground  for
 citizenship  is  that  the  person  must
 have  a  domicile  here  or  at  least
 Animus  Revertendi  from  the  other
 place  where  he  is  resident.  Both  thesc
 two  things  are  missing,  and  so,  with-
 out  either  of  these  things,  a  person
 has  no  right  to  be  a  national  of  India.

 Shri  Kamath:  What  is  hat  latin
 phrase?

 Pandit  Thakur  Das_  Bhargava:
 Animus  Revertendi,  that  is,  the  per-
 son  has  got  the  ultimate  intention  of
 coming  back.

 From  clause  ]  onwards,  we  are
 dealing  with  Commonwealth  citizen-
 ship,  etc.  It  is  not  reciprocity  but
 the  actual  rule  for  registration  which
 should  determine  the  matter.  Accord-
 ing  to  me—and  I  know  that—no
 citizen  of  India  can  go  today,  even
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 after  seven  years,  to  Pakistan  and
 live  there  as  a  citizen,  as  our  Pakistan
 bretheren,  if  they  come  here,  can  live
 here  in  this  country.  Therefore,  I  am
 anxious  to  see  that,  if  in  any  country
 the  conditions  of  existence,  the  condi-
 tions  of  life,  the  facilities  and  restric-
 tions  are  of  such  a  nature—not  by
 virtue  of  any  rule  or  law  but  on
 account  of  the  actual  conditions
 obtaining—that  a  citizen  from  here
 cannot  go  there  and  become  a  citizen
 of  that  country,  then  the  citizens  of
 such  countries  should  not  be  allowed
 to  become  citizens  of  this  country.
 This  will  apply  to  South  Africa,  to
 Ceylon  also  and  it  applies  to  some
 other  places  also.  I  am  not  satisfied
 with  the  rule  that  by  virtue  of  a  cer-
 tain  law  which  is  obtaining  in  some
 countries,  our  citizens  can  go  and
 become  citizens  of  those  countries,  at
 least  in  theory.  I  would  rather  like
 that  equable  conditions  of  law  and
 order,  facilities  and  convenience
 without  any  prejudice  of  any  kind  in
 any  person’s  mind,  should  prevail  in
 that  country,  whose  citizens  can
 become  citizens  of  this  country.  If
 these  conditions  are  prevalent  in  that
 country,  then  that  is  reciprocity.

 Shri  Datar:  The  hon.  Member  will
 kindly  see  the  proviso  under  clause
 5  qd),  under  which  “the  Central  Gov-
 ernment  shall  have  due  regard  to  the
 conditions  subject  to  which”,  ete.,
 they  may  “become  citizens  of  that
 country  by  registration”.  The  condi-
 tions  are  already  there;  it  is  not  rules.

 Pandit  Thakur  Das  Bhargava:  }
 have  read  this  rule,  and  I  have  given
 amendments  to  this  rule  because  I
 am  not  satisfied  with  what  you  have
 got  here.  I  would  beg  of  you  kindly
 to  go  through  my  amendments  and  if
 you  like  them  and  if  there  is  some
 thing  more  in  them  than  what  is  con-
 tained  in  this  rule,  you  should  accept
 them.  I  am  not  satisfied  if  the  rule
 is  there.  To  say  that  you  have  got
 the  rule  0025  not  justify  the  position.
 The  conditions  of  living  and  the  con-
 ditions  in  which  a  person  becomes  a
 citizen  of  that  country  should  justify
 the  conditions  of  reciprocity.  Suppose
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 a  Sikh  or  a  Hindu  from  here  goes  to
 Lahore.  He  cannot  live  there  for  any
 length  of  time,  whereas  a  gentleman
 from  Pakistan  can  live  here  in  India
 with  peace  and  honour.  This  is  the
 difference.  Your  rule  does  not  think
 of  those  conditions.

 There  are  some  other  matters  which
 have  been  debated  in  this  House  and
 I  want  to  say  a  few  words  about
 them.  One  question  that  has  agitated
 the  minds  of  some  of  my  friends  is
 that  the  judiciary  should  be  able  to
 adjudicate  the  question  of  deprivation
 of  citizenship.  Some  of  my  friends
 have  suggested  that  we  must  have  a
 Judge  of  the  Supreme  Court  to  decide
 this  question.  Some  others  say  that
 this  rule  must  be  made  _  justiciable.
 Then  again,  there  have  been  some
 suggestions  about  the  oath  also  and
 that  those  persons  who  are  _  re-
 gistered  citizens  should  not  take
 this  oath,  namely,  “I  will  faithfully
 observe  the  laws  of  India  and  fulfil
 my  duties  as  a  citizen  of  India”.  My
 humble  submission  is  that  in  these
 two  matters,  as  a  matter  of  fact,
 these  criticisms  are  misconceived.  In
 my  humble  opinion,  the  executive  of
 this  country  is  charged  with  the  duty
 of  seeing  that  those  foreigners  who
 come  here  and  who  are  registered  or
 have  become  naturalised,  must  remain
 true  to  this  country.  The  executive
 which  has  got  the  final  power  of
 registration  or  allowing  naturalisa-
 tion  shoyld,  I  should  say,  theoretically
 and  justly,  be  given  the  powers  of
 depriving  such  persons  of  their  natio-
 nality,  if  those  persons  do  not  behave
 well.  After  all,  as  I  submitted,  this
 territory  belongs  to  those  who  are
 the  nationals  of  this  country.  If  others
 are  allowed  to  come  here,  it  is  by
 virtue  of  a  rule  which  imposes  upon
 all  human  beings  the  obligation  to
 observe  all  the  rules  and  laws  of  this
 country  of  which  we  are  citizens.  Is
 it  then  the  courts  which  are  to  be
 given  the  power  to  enforce  this  rule?
 In  my  opinion,  it  is  the  function  of
 the  executive  and  so  far  as  conditions
 in  this  country  are  concerned,  so  far
 as  security,  etc.,  are  concerned,  the
 executive  should  have  the  final  word.

 424  L.S.D.
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 What  is  wrong  about  this,  when  the
 authority  which  grants  this  permission
 can  refuse  it  without  any  reason?  We
 are  accepting  in  one  of  the  provisions
 that  they  can  refuse  it  without  assign-
 ing  any  reason.

 Shri  Kamath:  It  is  sought  to
 be  amended.

 Pandit  Thakur  Das  Bhargava:  There
 is  no  amendment  so  far  as  I  have
 seen.  Even  if  there  is  an  amendment,
 that  amendment  may  not  be  taken  as
 accepted.  We  would  all  oppose  it.  I
 submit  that  so  far  as  the  question  of
 registration  or  naturalisation  is  con-
 cerned,  it  rests  with  the  executive
 and  the  other  thing  also  must  rest
 with  the  executive.  I  am  sorry  that
 Shri  Raghavachari  has  really  misread
 this  Clause.  If  he  kindly  reads  clause
 10,  he  will  find  that  it  does  not  apply
 to  the  nationals  who  are  born  here.
 Therefore,  I  submit  that  so  far  as
 refugees  are  concerned,  they  cannot
 be  deprived  of  their  nationality  under
 clause  10.  He  was  saying  that  Mem-
 bers  of  this  House  will  be  deprived  of
 their  nationality.

 Shri  Kamath:  It  was  half  in  jest.
 Pandit  Thakur  Das  Bhargava:  «At

 the  same  time,  if  refugees  are  allowed
 to  become  citizens  of  this  country  by
 registration,  then  clause  70  (2)  (d)
 will  apply  to  them.  It  says:

 “(d)  that  citizen  has,  within  five
 years  after  registration  or  natura-
 lisation,  been  sentenced  in  any
 country  to  imprisonment  for  a
 term  of  not  less  than  two  years;”
 Supposing  a  man  who  was  born  in

 this  country  is  sentenced  to  imprison-
 ment  of,  say,  5  years  or  even  trans-
 portation  for  life,  can  he  be  deprived
 of  his  right  of  being  a  citizen  of  India?
 Why  should  a  person  who  has  earned
 his  citizenship  under  clause  5  or  clause
 6,  be  deprived  of  it  if  he  is  imprisoned
 for  more  than  two  years?  There  is
 absolutely  no  reason  for  this  kind  of
 discrimination.  When  the  other  dis-
 crimination  has  been  removed,  this
 discrimination  should  also  be  removed.
 May  I  tell  the  hon.  Deputy  Minister
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 that  this  discrimination  of  the  right,
 so  far  as  the  refugees  are  concerned,
 should  not  remain  as  it  is  here?

 Objection  has  been  taken  to  the  fact
 that  the  judicial  authority  should  be
 a  Judge  of  the  Supreme  Court.  I
 submit  that  a  matter  of  this  executive
 nature  relating  to  the  security  or
 maintenance  of  the  economy  of  a
 country  should  not  be  referred  to  the
 Supreme  Court.  A  committee  presid-
 ed  over  by  an  officer  with  the  experi-
 ence  provided  here  and  two  other
 gentlemen  should  be  enough.  We
 are  not  dealing  with  nationals  of  this
 country;  we  are  dealing  with  nation-
 ais  of  other  countries.  In  the  Consti-
 tution  we  have  given  rights  of  equa-
 lity  before  the  law,  rights  of  property,
 etc.,  to  all  the  citizens  of  the  world.
 We  have  not  made  any  discrimination.
 If  we  make  any  discrimination,  we
 know  that  the  other  countries  सा।
 do  the  same  against  us.  They  will
 retaliate  against  us.  I  do  not  want
 that  our  government  should  behave
 in  such  a  manner  that  without  any
 reason  a  person  should  be  deprived
 of  his  nationality.  The  District  Judge
 should  be  given  the  power  to  decide
 this  matter.  The  District  Judge  is
 the  Sessions  Judge;  he  can  sentence  a
 man  to  death,  only  the  order  is  to  be
 confirmed  by  the  High  Court..  Even
 in  this  case,  the  order  will  have  to  be
 confirmed  by  the  Central  Government.
 Even  our  election  petitions  go  to  the
 District  Judges  and  they  decide  them.
 I  submit  that  we  should  have  more
 faith  in  our  judiciary  and  in  our  Dis-
 trict  Judges.  What  is  the  difficulty  in
 giving  this  power  to  the  District
 Judges—only  lack  of  faith  in  our
 judiciary.  I  can  understand  this  pro-
 vision  if  there  is  a  similar  provision
 in  other  countries.  In  other  countries,
 do  you  find  that  only  Supreme  Court
 Judges  decide  this  matter?

 Shri  Kamath:  What  about  your
 fighting  speech  on  article  4  of  the
 Constitution?

 Pandit  Thakur  Das  Bhargava:  I  do
 not  remember  my  speeches;  my  friend
 may  remember.  But,  may  I  read  out
 article  4  to  my  hon.  friend?

 3  DECEMBER  955

 refugees,

 Citizenship  Bill  TI90

 Mr.  Deputy-Speaker:  Does  it  refer
 to  citizenship  at  all?

 Pandit  Thakur  Das  Bhargava:  N>,
 Sir.  It  refers  to  equality  before  law.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  has  got  a  knack  of  diverting  the
 speech.  Unless  there  is  something  of
 citizenship  involved,  in  that,  he  need
 not  refer  to  it.

 Pandit  Thakur  Das  Bharzava:  |
 take  your  advice,  Sir,  but  I  should
 not  be  interrupted  like  this.  If  he
 intervenes  he  shall  get  a_  suitable
 reply  from  me  also.  Article  4  of  the
 Constitution  says:

 “The  State  shall  not  deny  to
 any  person  equality  before  the
 law  or  the  equal  protection  of  the
 laws  within  the  territory  of
 India.”
 I  heard  Mr.  Mukerjee  say  that  we

 should  be  ashamed  of  ourselves  if  we
 enact  a  provision  like  this,  because
 article  4  and  the  other  articles  giving
 fundamental  rights  apply  to  every
 person  in  the  whole  world.  There  is
 no  discrimination  at  all.  Therefore,
 in  a  matter  of  this  kind  where  the
 security  of  India  is  involved,  the  exe-
 cutive  should  have  the  final  word  and
 they  should  be  given  the  full  right
 to  see  that  the  national  of  any  other
 country  may  be  deprived  of  his  citi-
 zenship  in  proper  circumstances.  So
 far  as  nationals  of  this  country  are
 concerned,  I  do  not  want  even  the
 Government  to  be  given  the  right  of
 depriving  any  national  of  this  coun-
 try  born  here  of  his  citizenship.  He
 is  a  citizen  by  birth  and  not  by  natu-
 ralisation  or  registration;  he  has  got
 as  much  right  as  any  other  person.
 Therefore,  I  submit  that  the  Bill  must
 be  amended  by  this  House  in  this  par-
 ticular  respect  which  I  have  indicated.
 The  House  must  look  at  it  from  the
 point  of  view  of  those  who  are  rooted
 in  this  land  and  who  have  as  much
 rights  as  any  other  person.

 I  submit  that  the  provisions  of  this
 Bill  must  be  changed  in  regard  to  the

 registration  and  _  certain
 other  matters  which  I  have  pointed
 out.  Thank  you.
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 Shri  B.  Pande  (Almora  Jistt.—
 North  East}:  I  am  a  supporter  of
 this  Bill,  but  I  have  to  give  some
 information  and  also  receive  some
 information  from  the  hon.  Deputy
 Minister.  I  live  in  the  border  district
 of  the  Himalayas  and  during  the
 winter  months  the  Lamas  and
 Khampas  come  to  my  country,  most-
 ly  for  begging.  They  come  and  live
 here  for  six  or  seven  months.  We
 have  not  known  what  nationality  they
 belong  to  and  by  whom  they  are
 governed.  If  they  die  here  without
 any  relation,  their  property  goes  to
 the  police,  because  it  is  very  difficult
 to  transmit  their  property  to  their
 land  beyond  the  Himalayas.  Then
 there  is  the  question  of  mountaineer-
 ing.  This  has  become  a  very  great
 menace  to  the  country.  Whatever  it
 may  be,  I  want  to  say  that  so  many
 persons  go  about  here  without  pass-
 ports.

 Only  recently,  in  my  part  of  the
 border,  near  Taklakot,  two  Europeans,
 probably  of  U.K.  domicile,  were
 arrested.  Who  governs  them?  There
 is  no  passport.  Why  were  they  allow-
 ed  without  passports?  It  is  on  this
 point  that  I  want.  to  seek  information.
 Of  course  the  Home  Minister  Pandit
 G.  B.  Pant,  who  knows  the  conditions
 over  there,  is  not  here.  I  do  not  know
 whether  Shri  Datar  knows  the  affairs
 of  that  part  of  the  country.  They
 come  here.  They  have  to  be  watched.
 In  these  days  of  trouble,  they  have  to
 be  watched:  whether  they  are  spies
 or  whether  they  create  any  mischief
 in  any  part  of  our  country.  Who  will
 watch  them?  That  is  the  problem.
 Of  course,  you  have  the  auxiliary
 force  stationed  there.  There  should
 be  the  passport  system  on  that  line  of
 the  border.  They  should  not  be
 allowed  to  come  without  any  restraint
 or  check.  This  is  what  I  want  to  say,
 and  nothing  more.  I  am  a  supporter
 of  the  Bill.  Who  will  govern  these
 persons,  how  will  they  be  governed,
 will  they  be  allowed  to  come  in  with
 passports  or  without  passports,  that
 is  the  problem  for  the  Government  to
 solve.
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 Shri  B.  K.  Ray  (Cuttack):  I  am
 glad  to  voice  my  view  that,  after
 reading  the  Citizenship  laws  of  vari-
 ous  countries  including  the  United
 States  of  America,  United  Kingdom
 and  others,  I  pronounce  that  our  Bill
 is  as  liberal  as  it  can  be.  I  have
 heard  for  the  last  two  days  various
 criticisms  with  regard  to  certain  res-
 trictive  provisions  which  I  consider
 to  be  essential,  and  which  have  been
 considered  essential  in  the  citizenship
 legislations  in  other  countries  which
 are  proud  of  democratic  institutions.
 But,  these  restrictions  have  been  com-
 mented  upon  very  seriously  by  certain
 hon.  Members  of  this  House.  That  is
 why  I  wish,  initially,  to  go,  not  much
 in  detail,  but  to  a  certain  extent,  into
 the  history  of  the  citizenship  law  in
 the  U.S.A.

 It  will  be  admitted  by  all  the  Mem-
 bers  of  the  House  that  citizenship  is
 a  subject  on  the  law  of  which  there
 is  the  greatest  common  measure  of
 agreement  amongst  almost  all  the
 civilised  countries.  Besides,  in  order
 to  impart  universality  and  to  avoid
 conflict  of  citizenship  laws  of
 different  countries,  there  had  been  a
 convention  at  the  Hague  in  the
 year  930  in  which  they  drafted
 certain  articles  and  the  Com-
 monwealth  countries—I  do  not
 know  whether  India  is  a  party  to  it—
 have  generally  accepted  it.  One  of  the
 basic  principles  laid  down  there  is  that
 every  country  should  see  that  its  pro-
 visions  do  not  make  anybody  state-
 less.  Generally  speaking,  or  I  may  go
 so  far  as  to  say,  without  exception,
 the  modes  of  acquisition  of  citizenship
 are  almost  universal  in  all  countries,
 namely  birth,  descent,  registration,
 naturalisation  and  transfer  of  sover-
 eignty  of  territories  from  one  sover-
 eign  to  another,  which  we  call  in  this
 Bill  as  annexation  of  territory.  In  all
 these  matters,  broadly  speaking,  the
 principles  are  universal.  When  there
 is  a  provision  for  acquisition  in  the
 Bill,  necessarily  there  should  be  a
 provision  in  the  Act  for  termination
 and  deprivation.  In  the  matter  of
 deprivation,  in  the  matter  of  termina-
 tion  of  citizenship  rights,  it  has  been
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 claimed  in  this  House  by  certain  hon.
 Members  that  the  right  should  be
 made  freely  justiciable,  that  the
 power  of  the  State  should  be  delimited
 and  restricted  as  much  as_  possible
 and  there  should  be  judicial  brakes
 against  the  exercise  of  these  powers.
 To  this  aspect  of  the  criticism,  I  main-
 ly  address  myself.

 It  must  be  admitted,  as  Pandit
 Thakur  Das  Bhargava  has  just  now
 said,  that  the  Republic  is  concerned
 with  its  safety  and  security,  both
 internal  and  external.  That  heavy
 responsibility  lies  more  upon  the
 executive  and  upon  this  House  than
 upon  the  judiciary.  So  far  as  the
 citizens  are  concerned,  they  are  the
 source  of  strength  of  the  State.  Sup-
 pose,  as  amongst  the  citizens,  there
 are  political  or  social  institutions
 which  have  subversive  activities,
 do  they  not  naturally  undermine  the
 strength  of  the  State?

 So  far  as  the  U.S.A.  is  concerned,
 their  citizenship  law  had  a  chequered
 career.  In  their  first  convention
 where  their  Constitution  was  framed,
 there  was  absolutely  nothing  about
 citizenship  except  that  the  Congress
 was  empowered  to  make  the  citizen-
 ship  law  as  universal  as_  possible.
 Until  860  there  was  no  _  citizenship
 law  in  the  shape  of  a  statute.  During
 all  this  time,  how  was  the  citizenship
 right,  its  creation  or  determination,
 being  governed?  It  was  governed  by
 the  common  law  which  the  Americans
 claimed  they  were  carrying  from
 their  home.  According  to  that,  birth
 was  a  mode  of  acquisition;  descent
 also.  It  so  happened  that  the  Supreme
 Court  in  Dredscott’s  case  held  that
 the  Negroes  are  not  citizens  and  they
 should  not  be  taken  to  be  native  born
 within  the  meaning  of  the  common
 law  which  the  people  were  carrying
 with  them.  That  roused  the  consci-
 ence  of  the  Congress  and  they  started
 making  laws  for  the  purpose  of  citi-
 zenship  and  gradually  abridged  racial
 restrictions  and  ultimately  at  the  end
 of  952  they  said  that  nobody  should
 be  denied  citizenship  rights,  non-
 citizenship  rights  should  be  abridged,
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 because  of  race.  But,  with  regard  to
 the  character,  with  regard  to  the
 status,  with  regard  to  the  conditions,
 with  regard  to  the  safeguards  in  res-
 pect  of  naturalisation  or  registration,
 they  are  still  very  careful.  Even
 though  ineligibility  because  of  race
 has  been  abolished,  ineligibility  be-
 cause  of  opinion  has  become  a  more
 prominent  feature  of  the  U.S.A’s.
 naturalisation  process.  Necessarily,
 this  feature  also  essentially  affects  the
 law  of  deprivation  of  citizenship.

 By  way  of  addressing  the  critics
 who  insist  upon  judicial  justiciability
 of  the  right  and  removal—removal  of
 restrictions  which  empower  the  exe-
 cutive  not  to  admit  undesirable  per-
 sons  and  to  chalk  out  such  persons,  I
 should  like  to  give  a  short  history  of
 U.S.A.  Citizenship  Law.  First  of  all,
 in  the  (1916)  Act  of  Nationality,  the
 Congress  of  the  U.S.A.  excluded  any-
 body  who  was  a  disbeliever  in  or
 opposed  to  organised  Government  or
 preached  disbelief  in  Government.
 They  thought  that  this  doctrine  will
 be  quite  sufficient  to  keep  out  persons
 who  are  believers  in  subversive  acti-
 vity.  That  was  not  found  sufficient.
 They  extended  it  by  the  Nationality
 Act  of  940  thereby  excluding  persons
 believing  in  or  affiliated  with  groups
 working  for  the  overthrow  of  the
 U.S.A.  Government  or  killing  its  offi-
 cials  or  the  like;  persons  who  give
 publicity  to  the  doctrines  mentioned
 above;  persons  who  teach  such  doc-
 trines,  and  persons  who  are  members
 of  such  groups  or  associations  as  in-
 dulge  in  such  acts.  The  intention  was
 to  exclude  the  Communist  Party.  By)
 saying  this  I  should  not  be  understood
 to  have  any  animosity  against  the
 Communists  either  in  this  House  or
 outside.  Still,  I  am  giving  the  history
 of  a  particular  chapter  in  the  U.S.A.
 Citizenship  Laws  in  order  to  convince
 my  learned  colleagues  as  to  how  far
 it  will  be  proper  to  entrust  the  matter,
 which  involves  State  policy  and
 solidarity  and  safety  of  the  State,  to
 the  judiciary.

 The  object  of  the  law,  according  tu
 Congress,  was  to  exclude  the  Com-
 munist  Party.  Then,  it  received  a
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 different  treatment  in  courts.  They
 also  had  brought  out  an  administra-
 tive  publication  called  Nationality
 Manual  in  which  they  enlisted  the
 Communist  Party  of  the  U.S.A.  and
 the  Socialist  Workers’  Party  of
 America  as  organisations,  members  of‘
 which  were  to  be  excluded  from  the
 naturalisation  or  registration  process.
 But  the  courts  refused  to  hold  the
 Communist  Party  to  be  a  proscribed
 organisation,  as  it  did  not  fall  within
 the  meaning  of  the  Act.

 Congress  made  another  attempt  to
 remove  this  difficulty  in  the  Internal
 Security  Act  of  1950.  Here  again,  in
 interpreting  this  Act,  the  courts  threw
 the  burden  upon  the  Government  to
 prove  that  the  organisation  was  a
 Communist  action  organisation.  Ulti-
 mately,  this  difficulty  was  attempted
 to  be  removed  in  the  Immigration
 and  Nationality  Act  of  952  wherein
 it  says  that  no  person  shall  be  natur-
 alised  who  is  a  member  of  or  is  affi-
 liated  with  the  Communist  Party  of
 the  U.S.A.  As  against  this,  something
 like  article  4  of  our  Constitution  was
 pleaded,  namely  that  it  was  a
 discrimination  between  native-born
 citizens  as  opposed  to  those  who  were
 naturalised.  There  came  a_  decision
 of  the  court  which  at  least  sub
 silentio  confirmed  the  right  of  the
 Congress  to  treat  native-born  people
 differently  from  the  naturalised  citi-
 zens.  Our  Supreme  Court  has  also
 laid  down  the  principle  that  this  equ-
 ality  clause  under  article  4  does  not
 mean  that  every  individual  should  be
 treated  in  the  same  manner  and  by
 the  same  law.  It  is  open  to  the  legis-
 lature  to  make  different  classes  of
 people,  to  make  different  principles
 applicable  to  persons  placed  in  differ-
 ent  situations,  and  one  particular
 person  in  a  particular  instance  may
 constitute  a  class  by  himself.  There-
 fore,  there  is  no  difficulty  if  we  put
 some  restrictions  or  if  we  are  very
 strict  in  our  law  with  regard  to  de-
 privation  of  the  citizenship  right  in
 respect  of  persons  who  are  undesir-
 able.  And  the  safeguard  is  there  in
 the  Bill  namely  that  unless  the  Cen-
 tral  Government  is  satisfied  that  it
 will  be  against  the  public  interest  or
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 that  it  will  not  be  to  the  public  good,
 the  person  can  continue  to  be  a  citi-
 zen,  and  his  citizenship  should  not  be
 deprived.  When  all  is  said  and  done,
 there  is  that  last  safeguard  and  as
 the  learned  Deputy  Minister  has  said,
 the  Central  Government  is  responsi-
 ble  to  this  House.

 I  am  not  a  disbeliever  in  the  judi-
 ciary.  Rather,  I  am  a  strong  believer
 in  the  judiciary,  but  with  regard  to
 matters  of  State  policy,  even  in  the
 United  Kingdom,  whose  judiciary  is
 held  in  high  esteem  all  over  the
 world,  the  Judges  themselves  have
 laid  down  certain  propositions  in
 which  they  say  that  the  opinion  of
 the  Secretary  of  State  is  final  in  cer-
 tain  matters.  It  is  held  in  England
 that  so  far  as  citizenship  law  is  con-
 cerned,  it  is  a  national  law,  it  is  a
 municipal  law,  and  even  if  it  trans-
 gresses  or  is  in  breach  of  certain
 principles  of  international  law,  still
 the  foreign  country  has  to  obey  it,  but
 not  in  such  a  manner  as  to  compel
 His  Majesty’s  Government  to  accept
 somebody  as  a  citizen  against  their
 public  policy.  Therefore,  the  policy
 of  the  State  is  the  final  word,  and
 with  regard  to  that  the  only  custodian
 is  the  Government  which  is  _  res-
 ponsible  to  the  House.  I  submit  that
 sufficient  safeguard  has  been  provid-
 ed  in  our  Bill,  namely  that  a  com-
 mittee  of  enquiry  presided  over  by  a
 judicial  officer  having  ten  years’  ex-
 perience  as  a  Judge  may  hold  an  en-
 quiry  and  make  a  report,  and  also
 that  the  order  of  the  prescribed
 authority  is  appealable  to  the  Cen-
 tral  Government.  I  think  these  two
 are  quite  sufficient  to  safeguard  the
 valuable  citizenship  rights.  To  make
 it  freely  justiciable  will  be  rather
 dangerous.

 There  is  also  another  reason.  There
 are  certain  matters,  certain  informa-
 tion  papers,  documents  ete,  which
 have  to  be  kept  confidential  in  the
 public  interest  and  which  cannot  be
 produced  in  a  public  tribunal,  which
 may  contain  the  evidence  for  estab-
 lishing  the  undesirability  of  the  per-
 son  to  continue  as  a  citizen  of  this
 country.  If  you  make  it  justiciable,
 you  will  have  to  break  through  those
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 confidential  barriers  and  put  every-
 thing  before  the  court  and  thereby
 before  the  public  and  the  world,
 causing  extreme  danger  to  the  safety
 of  the  State.  Therefore,  in  all  coun-
 tries,  excepting  a  very  few,  such
 rights  have  not  been  made  justiciable
 at  large.

 It  has  been  said  that  the  definition
 of  “person”  should  include  “com-
 pariies”  or  “associations”  incorporated
 or  not  or  any  corporate  body.  This
 again  is  a  criticism  with  which  I  can-
 not  agree.  It  has  been  stated  on  the
 floor  of  the  House  by  a  very  eminent
 counsel  and  advocate  that  it  is  the
 opinion  of  the  present  Chief  Justice
 of  India  in  one  of  his  judgments—
 then  Mr.  Justice  Mukerjee—that  com-
 panies  are  “citizens”  entitled  to  funda-
 mental  rights  enumerated  in  the  Con-
 stitution  of  India.  With  great  respect
 to  him—I  have  read  that  decision—I
 say  that  that  is  not  what  the  learned
 judge  has  said.  What  he  has  said
 comes  to  this,  that  the  rights  enu-
 merated  as  fundamental  rights  and
 guaranteed  under  the  Constitution  are
 available  to  the  company.  That
 Means  a  company  can  hold  property
 and  do  this  and  that.  He  refrains
 from  saying  that  they  have  been
 guaranteed  to  the  companies.  There
 lies  a  distinction  between  availability
 of  rights  and  availability  of  guarantee.
 The  rights  are  available.  They  were
 always  available.  They  are’still  avail-
 able,  even  if  the  companies  are  not
 citizens,  but  the  guarantees  are  not
 available.  The  guarantees  are  only
 available  to  the  citizens.  At  any  rate,
 it  is  clear  that  within  the  Constitu-
 tion  the  companies  were  never  defin-
 ed  as  citizens.  So,  how  could  the
 learned  judge  say  that  the  guarantees
 were  available  to  the  companies?
 That  is  not  the  meaning  at  all.

 Now,  there  is  great  difficulty  in
 bringing  them  within  the  definition  of
 a  person,  as  Shri  Datar  has  already
 Pointed  out.  If  we  introduce  them
 within  the  definition,  I  think  we  shall
 have  to  revise  many  other  provisions
 of  the  Bill.  As  the  hon.  Minister  has
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 Pointed  out,  there  will  be  great  diffi-
 culty  particularly  with  regard  to
 defining  termination  or  deprivation  of
 citizenship  rights  in  their  case.  Again,
 we  shall  have  to  make  laws  so  as  to
 deal  with  companies  manned  com-
 pletely  by  Indian  citizens,  companies
 manned  partly  by  Indian  citizens  and
 partly  by  foreign  citizens  and  so  on.
 There  will  be  all  these  distinctions,
 and  provisions  will  have  to  be  made
 for  all  these  cases.

 If  there  is  any  fear  or  if  anybody
 says  that  there  is  fear  or  apprehen-
 sion  that  unless  they  are  given  citi-
 zenship  rights  they  will  not  be  en-
 titled  to  hold  properties,  then  I  would
 say  that  he  is  completely  wrong.  I
 shall  give  you  some  simple  examples.
 Suppose  a  deity,  or  a  religious  insti-
 tution  or  a  mutt  is  there,  hcw  can
 you  give  it  citizenship  rights?  Can  a
 deity  be  subjected  to  deprivation  of
 citizenship?  Can  a  deity  be  register-
 ed  or  naturalised?  Yet,  it  can  hold
 property  like  any  citizen,  and  nobody
 can  deprive  a  deity  of  its  property
 without  payment  of  compensation,
 even  if  it  be  that  the  Government
 have  to  acquire  its  property.  So,  in
 my  opinion,  the  definition  of  ‘persun’
 is  quite  complete,  and  we  cannot  get
 in  these  organised  corporate  bodies
 into  it.

 I  was  a  Member  of  the  Joint  Com-
 mittee.  I  regret  that  I  was  late  in
 attending  it,  or  else  I  should  heve
 raised  the  question  that  I  shall  pre-
 sently  raise;  I  did  not  want  to  impede
 the  progress  of  the  Joint  Committee
 by  raising  it  later.  With  regard  to
 acquisition  by  birth,  the  provision
 that  is  in  the  Bill  is  quite  all  right  so
 far  as  it  goes.  We  have  said  that
 every  person  born  in  this  country,
 except  children  of  diplomatic  envovs
 and  children  of  enemy  aliens,  will
 become  a  citizen  of  our  country.  But
 my  point  is  that  this  provision  is  not
 complete.  I  have  read  very  high
 authorities  on  this  point.  Suppose  the
 Head  of  a  State  or  a  sovereign  autho-
 rity  comes  with  his  wife  on  a_  short
 visit  to  this  country,  and  suppose
 while  they  are  here,  a  child  is  born
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 to  them;  then,  even  though  that  per-
 son  is  not  a  diplomatic  envoy  or  an
 enemy  alien,  yet  his  child  cannot
 become  the  citizen  of  India.  Now,
 what  are  the  steps  that  have  been
 taken  by  the  other  countries  in  this
 respect.  In  the  U.S.A.,  in  their  four-
 teenth  amendment  to  the  Constitu-
 tion,  they  have  used  the  phrase  ‘born
 in  the  United  States  within  its  juris-
 diction’.  Similarly,  in  the  United
 Kingdom,  they  have  said  ‘born  with-
 in  the  dominion  of  His  Majesty  and
 allegiance’.  So,  the  word  ‘jurisdic-
 tion’  in  the  U.S.A.,  and  the  word  ‘alle-
 giance’  in  the  United  Kingdom  save
 certain  people  who  do  not  come  with-
 in  their  jurisdiction  from  becoming
 their  citizens.  I  should  recommend
 this  to  the  hon.  Minister  and  I  would
 request  him  to  see  whether  some
 amendment  could  be  made  in  regard
 to  this  matter.  So  far  as  these  excep-
 tions  are  concerned,  they  can  only  be
 stated  as  examples  in  the  clause
 worded  as  ‘born  in  India  within  its
 jurisdiction  or  allegiance’.  I  feel  that
 the  word  ‘jurisdiction’  may  be  more
 appropriate.  So,  we  may  use  the
 words  ‘born  in  India  within  its  juris-
 diction’,  and  then  give  these  two  in::t-
 ances  which  are  there  by  way  of
 exceptions  as  illustrations,  so  that
 other  cases  that  might  arise  may  be
 considered  accordingly.

 Then,  it  has  been  urged  that  the
 fourm  of  oath  which  says  that  the  per-
 son  shall  be  bound  to  observe  the
 laws  of  India  is  rather  a  restriction.
 I  should  say  that  it  is  rather  less  than
 what  we  should  have.  So  far  as  c:ti-
 zenship  right  is  concerned,  it  is  noi  a
 right  and  privilege  only;  it  also  brings
 in  certain  duties.  And  what  are  the
 duties  to  be  performed?  The  duties
 are  amongst  others  to  observe  our
 laws.  If  somebody  is  not  willing  to
 observe  our  laws,  then  what  does  the
 word  ‘naturalisation’  mean?  The  word
 maturalisation’  should  mean  that  he
 should  be  one  of  us  in  all  respects,
 and  particularly  in  respect  of  our
 loyalty  to  the  State.  He  should  pre-
 form  the  dutics  enyomed  on  him  by
 the  State,  and  so  on.
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 In  the  United  States  of  America,  at
 one  time  it  was  a  part  of  the  oath
 that  he  shall  not  only  bear  true  faith
 and  allegiance  to  the  Constitution  but
 also  bear  arms  for  military  purposes.
 Of  course,  that  has  been  subsequently
 modified  in  a  sense,  for  with  regard
 to  certain  conscientious  objectors,  the
 court  ruled  their  ineligibility  saying
 that  since  they  were  not  willing  to
 take  part  in  war,  they  could  not  with-
 out  mental  reservation  adhere  to  the
 oath.  Therefore,  they  have  changed
 the  form  of  the  oath  subsequently  so
 as  to  include  those  people  also,  say-
 ing  that  though  they  may  not  bear
 arms,  yet  they  will  act  under  civilian
 directions  in  the  army  and  will  de  ail
 other  kinds  of  acts  in  furtherance  and
 progress  of  the  war.

 The  last  point  that  I  want  to  ad-
 dress  myself  to  is  in  regard  to  the
 deletion  of  South  Africa  from  the  list
 of  Commonwealth  countries.  In  the
 law,  as  I  have  said  already,  the  great-
 est  common  measure  of  agreemen*  is
 found.  In  all  other  countries,  the
 maintenance  of  good  neighbourly  feel-
 ings  has  been  the  basis  of  legislaiion.
 We  have  got  sufficient  safeguard  in
 this  Bill  in  the  reciprocity  clause.  If
 the  people  of  our  country  are  treated
 by  the  other  sovereign  States  in  a
 particular  manner,  we  shall  treat
 their  people  when  they  come  here  for
 registration  or  naturalisation  in  the
 same  manner.  I  think  that  is  quite  a
 good  safeguard.  It  will  not  be  in
 keeping  with  the  dignity  of  this  House
 to  be  revengeful  and  to  cut  down  the
 name  of  South  Africa  from  the  First
 Schedule.

 Shri  Barman:  Does  this  interpreta-
 tion  apply  to  clause  l  also,  namely
 that  there  should  be  mutual  recipro-
 city?

 Shri  B.  K.  Ray:  Yes.

 One  word  more  with  regard  to
 justiciability.  In  other  countries,  it  is
 said  that  in  the  matter  of  registration
 and  naturalisation  the  Secretary  has
 the  final  voice.  That  is  the  law  in  the
 United  Kingdom.  The  Secretary  is
 not  compelled  to  assign  any  reasons,
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 nor  is  his  order  appealable.  We  can-
 not  go  further  and  consent  to  give  it
 as  much  justiciability  as  possible.

 Mr.  Deputy-Speaker:  What  Shri
 Barman  wants  to  know  is  this.  In
 clause  l,  the  status  of  a  Common-
 wealth  citizen  in  India  is  different
 from  that  of  an  Indian  citizen.

 Shri  B,  K.  Ray:  So  far  as  clause  4]
 is  concerned,  I  think  Shri  Datar  has ‘
 given  sufficient  answer  by  saying  that
 the  status  of  Commonwealth  citizen-
 ship  has  nothing  to  do  with  Indian
 citizenship.

 Shri  Datar:  It  cannot  be  equated
 with  the  other  citizenship.

 Shri  B.  K.  Ray:  He  has  already
 said  that  the  two  cannot  be  equated.

 Shri  M.  Ss.  Gurupadaswamy:  Is  it
 double  citizenship  then?

 Shri  B.  K.  Ray:  No,  that  question
 does  not  arise  at  all.  Still  there  is
 some  power  in  the  hands  of  the
 Central  Government  under  clause  12.
 Clause  4]  says:

 “Every  person  who  is  a  citizen
 of  a  Commonwealth  country  spe-
 cified  in  the  First  Schedule  shall,
 by  virtue  of  that  citizenship,  have
 the  status  of  a  Commonwealth
 citizen  in  India”.
 Then  clause  2  says  what  will  be

 the  rights  of  Commonwealth  citizens
 in  this  country.  It  reads:

 “The  Central  Government  may
 by  order  notified  in  the  Official
 Gazette,  make  provisions  on  a
 basis  of  reciprocity  for  the  con-
 ferment  of  all  or  any  of  the  rights
 of  a  citizen  of  India  on  the  citi-
 zens  of  any  country  specified  in
 the  First  Schedule.”.

 Then,  there  is  the  definition  of  the
 etizenship  law  of  the  Commonwealth
 country,

 Shri  fatar:  That  is  there  in
 clause  2,
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 Shri  B.  K.  Ray:  So,  if  in  the  official
 Gazette,  our  Government  does  not
 notify  the  citizenship  law  of  South
 Africa  as  the  citizenship  law  of  a
 Commonwealth  country,  then  South
 Africa  is  excluded.  So,  sufficient
 guarantee  is  there  in  this  regard.
 2  P.M.

 Mr.  Deputy-Speaker:  Is  clause  l
 governed  by  clause  12?  Among  citi-
 zens  of  foreign  countries,  there  is  a
 distinction  made.  One  is  about  citizens
 of  a  member  country  of  the  Common-
 wealth—the  Commonwealth  countries
 are  notified  in  the  Schedule.  The
 other  relates  to  citizens  of  countries
 which  are  not  in  the  Commonwealth.
 So  far  as  citizens  of  non-Common-‘
 wealth  countries  are  concerned,  they
 can  come  in  by  naturalisation.  So  far
 as  Commonwealth  citizens  are  con-
 cerned,  they  have  to  get  themselves
 registered.  One  becomes  a  citizen  by
 registration  and  the  other  can  become
 a  citizen  by  naturalisation—of  course,
 in  the  latter  case,  he  has  to  give  up
 the  citizenship  of  his  country.  Now,
 in  the  case  of  clause  ll,  does  that
 person  have  to  undergo  the  process  of
 registration  himself  or  otherwise,  in-
 dependently  of  registration,  has  he  got
 any  rights  here  under  the  other
 clauses?  Is  it  only  for  the  purpose  of
 differentiating  him  from  a  citizen  of
 other  foreign  countries  of  the  world,
 that  clause  ll  has  been  put  in?  Or  is
 there  any  independent  right  attached
 to  his  status  of  Commonwealth  citi-
 zenship  in  India,  apart  from  the  rights
 that  have  been  conferred  subject  to
 the  limitations  imposed  in  the  later
 clauses?  That  is  the  point.

 Shri  B.  K,  Ray:  I  will  try  to  con-
 vince  you,  Mr,  Deputy-Speaker,  that
 in  the  provisions  which  are  there  al-
 ready,  we  have  enough  safeguard.
 without  removing  the  name  of  the
 country  of  South  Africa  from  the
 First  Schedule......

 a Mr.  Deputy-Speaker:  I  am  not  on
 that  point.  All  that  I  want  to  know
 is  whether  clause  il  confers  on  a
 Commonwealth  citizen  any  rights
 apart  from  the  rights  that  a  citizen
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 of  the  Commonwealth  can  have  under
 the  other  rules,  or  are  they  subject  to
 those  rights?  If  so,  it  is  only  a  desig-
 nation  or  a  category.  Otherwise,  he
 has  an  independent  status,  apart  from
 what  is  conferred  in  the  earlier  por-
 tion.  Clause  5()(e)  says:

 “persons  of  full  age  and  capa-
 city  who  are  citizens  of  a  country
 specified  in  the  First  Schedule”.

 They  are  all  Commonwealth  coun-
 tries.  In  their  case,  citizenship  is
 acquired  by  registration  unless  citizen-
 ship  is  granted  by  naturalisation  which
 applies  to  other  countries.  There  are
 particular  restrictions  and  advantages.
 Now,  unless  any  member  of  a  Com-
 monwealth  country  registers  himself
 under  clause  5(l)(e),  does  he  have,
 independently  of  clause  5,  by  being  a
 member  of  the  Commonwealth  and
 having  the  status  of  a  Commonwealth
 citizen  in  India,  any  right  of  citizen-
 ship  here?

 Shri  Datar:  No.
 Shri  S.  S.  More  (Sholapur):  Clause

 5  does  not  refer  to  Commonwealth
 citizens.

 Mr.  Deputy-Speaker:  Yes.  Clause
 5()  (९)  says:

 “persons  of  full  age  and  capa-
 city  who  are  citizens  of  a  country
 specified  in  the  First  Schedule”.
 If  they  want  to  become  citizens  of

 India,  they  form  a  category  of  regis-
 tered  citizens,  The  world  outside
 India  is  divided  into  categories—one,
 countries  in  the  First  Schedule,  and
 the  other,  countries  outside  that
 Schedule.  People  of  the  First  Sche-
 dule  countries  are  entitled  to  certain
 privileges.  They  come  by  registra-
 tion;  others  come  by  naturalisation.
 Naturalisation  can  be  effected  under
 the  conditions  prescribed  in  the  Third
 Schedule.

 Shri  S.  S,  More:  What  is  then  the
 meaning  of  clause  127,

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  follow  what  exactly  I  am
 trying  to  say?  Shri  Barman  raised
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 the  question.  There  is  no  doubt  that
 there  is  a  difference  in  the  category
 of  citizenship  which  may  be  acquired.
 Citizenship  can  be  acquired  by  regis-
 tration  by  a  citizen  of  the  Common-
 wealth;  in  the  other  case,  it  can  be
 acquired  by  a  person  who  does  not
 belong  to  the  Commonwealth,  who  is
 not  a  born  citizen  of  India—in  this
 case,  he  can  become  a  citizen  by
 naturalisation.

 Shri  B.  K,  Ray:  Exactly.

 Mr.  Deputy-Speaker:  Under  clause
 5,  a  citizen  of  the  Commonwealth  can
 become  a  citizen  of  India  by  registra-
 tion.  Then  there  are  clauses  iW  and
 12.  Now,  let  us  take  the  case  of  an
 Englishman.  Does  clause  ll  confer
 any  right  upon  such  a  person  who
 does  not  register  at  all?  An  English-
 man  comes  here.  Under  clause  5,  he
 does  not  register.  What  rights  has  he
 in  this  country?  Are  his  rights  the
 same  as  the  rights  enjoyed  by  a  for-
 eigner  from  any  other  country?  Or
 does  he  have  more  rights  in  this
 country  under  clause  l?  Similar  to
 clause  ll,  there  is  no  other  clause
 relating  to  any  person  in  any  coun-
 try  other  than  a  country  of  the  Com-
 monwealth.  There  is  no  doubt  a
 difference  made.  The  Commonwealth
 citizen  must  register  himself  whereas
 the  non-Commonwealth  citizen  comes
 by  naturalisation.  In  addition  to  this
 difference,  is  there  another  difference
 sought  to  be  made  in  favour  of  a
 Commonwealth  citizen  under  clause
 ll?.  There  is  no  similar  provision  for
 a  ciuzen  of  a  non-Commonwealtn
 foreign  country.  If  he  does  not  choose
 to  come  by  naturalisation,  what  is  the
 position?  Has  a  Commonwealth  citi-
 zen  any  rights  in  this  country  other-
 wise  than  by  registration?  Has  that
 person  of  the  Commonwealth  whe
 does  not  come  by  registration  any
 special  privileges  by  being  a  citizen
 of  the  Commonwealth  under  clause
 ll?

 Shri  Datar:  It  is  true,  as  you  have
 correctly  pointed  out,  that  there  are
 two  categories  recognised  by  this  law.
 One  is  the  category  of  ‘other  foreign-
 ers’  who  can  become  citizens  only
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 {Shri  Datar]
 through  the  process  of  naturalisation.
 But  we  have  also  recognised  another
 category,  the  category  of  Common-
 wealth  citizens.  Now,  merely  because
 it  has  been  so  recognised,  either  in
 the  First  Schedule  or  in  the  various
 provisions,  it  does  not  mean  that  they
 have  certain  other  rights  or  privileges
 in  India.  What  has  been  done  in
 clause  1?  The  mere  recognition  of
 the  fact  that  one  who  is  a  citizen  of
 a  Commonwealth  country  shall  have
 the  status  of  a  Commonwealth  citizen
 in  India  does  not  mean  that  he  has  the
 status  of  a  citizen  of  India  at  all.
 Therefore,  what  I  submit  to  you  is
 this,  that  clause  ]  does  not  take  the
 case  any  further  except  to  this  extent
 that  under  clause  2  as  also  clause  5,
 read  with  the  definition  in  clause  2,
 they  can  come  in  and  get  themselves
 registered.  Also,  on  account  of  the
 fact  that  in  certain  Commonwealth
 countries  there  is  discrimination  exer-
 cised,  certain  restrictive  provisions
 have  been  put  in.  Therefore,  my
 clear  answer  to  your  question  is  that
 merely  because  he  has  the  status  of  a
 Commonwealth  citizen  in  India,  he
 does  not  acquire  ipso  facto  the  status
 of  a  citizen  of  India.  For  that,  he  has
 to  pass  through  a  certain  process.  He
 acquires  the  status  of  a  Common-
 wealth  citizen.

 Shri  Barman:  If  he  gets  ncthing
 else  then  why  this?

 Shri  Datar:  We  have  ८०६  passed
 any  law  by  which  we  have  given  any
 particular  status  to  the  Common-
 wealth  citizen.  That  is  why  I  stated
 it  was  symbolical  citizenship.

 Mr.  Deputy-Speaker;  He  warts  to
 know  why  then  this  clause  ll  is
 necessary.

 Shri  Datar;  Clause  Il  is  necessary,
 as  I  stated  yesterday,  only  as  a  cir-
 cumstance  showing  symbolic  exist-
 ence  of  certain  feelings  of  comrade-
 ship  between  Commonwealth  citizens.
 Beyond  that  there  is  no  value  at  all.

 Mr.  Deputy-Speaker:  We  shall  put
 it  the  other  way  Only  for  the  pur-
 pose  of  differentiating  one  category
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 from  the  other,  clause  A  is  put  in
 there.

 Shri  Datar:  In  a  way  it  is  true.  It
 is  only  for  the  purpose  of  showing
 that  we  are  going  to  treat  them  in  a
 different  way—on  a  different  basis—
 that  in  one  case  it  is  enough  if  he
 registers  and  in  the  other  he  gets  it
 in  accordance  with  Schedule  III.

 Shri  Shree  Narayan  Das:  If  any
 person  from  Commonwealth  coun-
 tries  comes,  you  cannot  refuse  his
 application  for  registration.

 Shri  Datar:  If  he  is  eligible  for
 registration,  if  there  is  the  recognition
 of  the  nationality  law  of  their  coun-
 try.  That  is  a  condition  precedent.

 Shri  Shree  Narayan  Das:  That  will
 be  there;  but  if  it  is  observed,  the
 application  cannot  be  refused.

 Shri  H.  N.  Mukerjee:  My  feeling  is
 that  citizens  of  the  countries  mention-
 ed  in  the  First  Schedule  have  a  kind
 of  midway  position  between  an  Indian
 citizen  and  a  foreigner  who  can  only
 become  an  Indian  citizen  by  naturali-
 sation  and  not  otherwise.  I  say  this
 because  there  was  an  Order  made  in
 1950,  on  the  23rd  of  January,  1950,
 by  the  Governor-General  under  which
 article  367(3)  of  the  Constitution  was
 slightly  amended  and  it  was  said—

 “Subject  to  the  provisions  of
 any  law  made  by  Parliament,
 every  country  within  the  Com-
 monwealth  is  hereby  declared  not
 to  be  a  foreign  State  for  the  pur-
 poses  of  this  Constitution.”

 And,  here,  we  have  had  umpteen
 answers  to  questions  in  the  House
 where  we  wanted  a  list  of  foreigners
 in  this  country  and  members  of  the
 British  Commonwealth  were  excluded
 from  that  list.  Therefore,  it  seems  to
 me  that  they  are  midway  between
 Indian  citizens  and  foreigners  and
 they  have  therefore  a  certain  differ-
 ential  advantage  in  that  clauses  i
 and  2  read  together  enable  any  Com-
 monwealth  citizen  from  any  country
 in  the  British  Empire  to  have  the
 full  rights  of  Indian  citizenship,  if,
 of  course,  reciprocity  is  there.  That
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 is  what  Government  says.  I  only
 wanted  to  clarify  the  position.  There
 ig  certainly  a  differentiation  between
 an  ordinary  foreigner  and  a  Com-
 monwealth  citizen.

 Shri  S.  S.  More  rose.
 Mr.  Deputy-Speaker;  No,  no;  I  am

 not  going  to  allow  Mr.  More.  He
 never  observes  decorum  and  decency.
 When  Shri  Mukerjee  is  talking  he  gets
 up  and  starts  speaking.

 Shri  S.  S.  More:  I  thought  he  nad
 finished.

 Mr,  Deputy-Speaker:
 not  finished.

 Shri  S.  S.  More:  I  was  under  the
 impression......

 No;  he  has

 Mr.  Deputy-Speaker:  There  is  no
 question  of  impression.  He  seems  to
 have  developed  a  knack  for  interfer-
 ing  when  others  are  talking.  I  have
 been  noticing  it.  What  is  the  hurry?
 We  are  not  in  a  hurry;  let  the  other
 hon.  Member  sit  down.

 Shri  S.  S.  More:  You  are  unneces-
 sarily  hard  on  me.

 Mr.  Deputy-Speaker:  I  am  really
 sorry.  I  cannot  hear  both  the  views
 here.  I  do  not  think  hon.  Members
 can  hear  all  the  Members  who  are
 speaking.  I  am  not  trying  to  make
 any  unnecessary  aspersion  but  I  could
 not  hear  Hiren  Mukerjee.  He  _  will
 have  his  say  next.  What  is  the  im-
 patience  about?  That  is  what  I  felt.
 Has  Shri  Mukerjee  concluded?

 Shri  H.  N.  Mukerjee:  I  wanted  to
 «know  the  position  and  I  gave  you  my

 reading  of  it.
 Shri  Datar;  May  I  reply  to  his

 question?  So  far  as  the  way  in  which
 he  has  described  his  concept,  it  is
 true  that  in  a  way  the  Commonwealth
 citizens  are  at  a  middling  position.
 Under  other  Acts  they  are  not  re-
 cognised  as  foreigners  and  therefore
 they  might  get  certain  advantages.  It
 is  quite  likely;  I  am  not  disputing  that
 Position  at  all.  What  I  am  _  placing
 before  this  House  is  that  so  far  as.  the
 present  Citizenship  Bill  is  concerned,
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 it  does  not  eonfer  any  special  rights
 upon  them  at  all  except  that  they  can
 come  through  the  process  of  registra-
 tion  instead  of  through  the  naturali-
 sation  process.

 Mr.  Deputy-Speaker:  The  hon,  Mcm-
 ber  may  now  conclude.

 Shri  B.  K.  Ray:  I  may  add  to  what
 the  hon.  Deputy  Minister  has  said  in
 order  to  complete  the  answer  to  the
 criticism  against  the  inclusion  of
 South  Africa  in  the  First  Schedule
 by  saying  that  it  is  still  in  the  hands
 of  the  Central  Government  not  to
 treat  South  African  citizens  as  Com-
 monwealth  citizens  by  using  the  power
 which  is  in  their  hands  under  clause
 2  of  the  Bill,  as  it  is  the  Central
 Government  who  only  by  notification
 ean  recognise  their  citizenship  law
 as  a  Citizenship  law  of  a  Common-
 wealth  country.  Once  their  law  75
 not  recognised,  a  particular  person
 who  is  a  citizen  in  South  Africa  could
 not  be  called  a  citizen  of  a  Common-
 wealth  country  here.  So,  that  status
 under  clause  l]canalsobe  made  un-
 available  to  him.

 With  regard  to  registration,  there  is
 the  proviso  to  5(e)  that  the  Central
 Government  shall  have  regard  to  the
 conditions  of  treatment  to  our  people
 in  that  country.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Mr.  Deputy-Speaker,
 I  shall  be  very  brief  in  my  observa-
 tions.  First  of  all  I  want  to  thank  the
 Deputy  Minister  who  is  here  and  the
 Home  Minister  and  the  Select  Com-
 mittee  for  having  gone  a  long  way  to
 meet  my  request  in  the  speech  which
 F  made  before  the  Bill  was  remitted
 to  the  Joint  Committee  that  there
 should  be  an  amendment  to  clause  9 to  enable  members  of  my  community because  they  were  unaware  of  the
 implications  of  acquiring  U.  K.  citi- zenship  from  not  being  penalised.  I am  grateful  for  the  amendment  that has  made  because  under  this  amend- ment  it  would  mean  that  those  per-

 8078  who  may  have  registered  as  U.K. citizens  between  Independence  and  the 26th  January,  950  will  not  be  deemed to  have  renounced  their  Indian  citi-
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 {Shri  Frank  Anthony]
 zenship.  Sir,  I  feel,  however,  that
 the  Deputy  Minister  may  consider  go-
 ing  a  little  further  in  this  matter.  I  had
 requested  that  tnis  concession  should
 be  made  to  cover  the  whole  period
 between  Independence  and  the  date
 on  which  this  Bill  comes  into  opera-
 tion.  There  were  two  main  reasons
 tor  my  request.  I  said  that  if  we
 draw  a  line  in  between,  it  will  mean
 making  some  kind  of  distinction  bet-
 ween  those  who  may  have  registered
 between  947  and  950  and  those  who
 may,  for  some  reason,  equally  mis-
 guided,  have  registered  between  950
 and  the  coming  into  operation  of  this
 Bill.  Since  the  Citizenship  Bill  has
 heen  delayed  and  since  there  has  been
 this  vacuum,  I  feel  that  if  this  con-
 cession  is  to  be  made  Government
 should  consider  making  it  for  the
 whole  period  between  independence and  the  coming  into  operation  of  this
 Bill.

 There  was  another  aspect  which
 I

 bad  in  view  when  I  made  ad  plea
 and  that  was  that  the  application
 of  clause  8  should  be  made  uniformly.
 Clause  8  envisages  a  very  salutary
 principle  that  no  one  should  be  allow-
 ed  to  renounce  his  Indian  citizenship
 umless  he  first  makes  a  declaration
 und  has  that  declaration  registered.
 I  feel  that  if  this  intervening  period
 is  not  accounted  for,  then  from  950
 ‘o  the  coming  into  operation  of  this
 Bill,  for  this  period  of  5  years  between
 3950  and  1955,  this  clause  will  not  be
 attracted  and  the  effect  will  be  this.
 Persons  may  have  sub  rosa  acquired
 either  U.  K.  citizenship  or  the  citizen-
 ship  of  some  other  country  which  our
 Covernment  may  not  be  aware  of.
 They  may  still  continue  in  govern-

 _ment  service  and  Government  will
 continue  to  keep  them  in  government
 service  without  knowing  that  they
 have  sub  rosa  acquired  the  citizenship
 of  another  country.  That  is  why  I  felt
 that  the  period  should  cover  all  the
 years  between  947  and  955  so  that
 it  would  also  protect  Government  so
 that  no  Indian  will  be  allowed  to  be
 heard  to  say,  ‘I  renounced  my  citizen-
 ship  by:  voluntarily  acquiring  the
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 citizenship  of  another  country’,  be-
 cause  there  is  no  obligation  to  make
 a  declaration.  If  this  section  9  is
 amended  there  will  be  an  obligation
 for  those  who  may  have  acquired
 foreign  citizenship  between  950  and
 955  to  make  a  declaration.  And
 perhaps  there  are  people  in  Govern-
 ment  service  today  who  are  mas-
 querading  as  Indian  citizens,  who
 were  of  course  employed  as  Indian
 citizens,  who  between  950  and  955
 have  voluntarily  acquired  U.  K.  or
 other  citizenship  and  who  are  continu-
 ing  to  get  the  benefits  of  Indian  citi-
 zenship,  who  are  working  in  positions
 of  responsibility  and  who,  in  fact,
 have  surrendered  their  Indian  citizen-
 ship.  What  contro)  has  Government
 got  over  such  people?  That  is  why  I
 say  that  for  this  reason  also  the  period
 should  be  extended  from  950  to  1955.
 No  one  will  be  allowed  surreptitiously
 to  renounce  his  citizenship,  but  if
 people  want  advisedly  and  delibera-
 tely  to  do  so,  let  them  do  so,  and  I
 hold  no  brief  for  those  persons.  That
 is  why  I  say  that  every  person
 who  may  have  acquired  citi-
 zenship  during  the  period
 947  to  955  should  only  be  able  ६०
 renounce  his  Indian  citizenship  by
 making  a  declaration  and  having  it
 registered.  I  want  the  Government
 to  apply  this  provision  in  order  to
 Protect  their  own  interests.  ]  gave
 another  example  when  I  spoke  it  last
 time.  I  know  what  is  happening  in
 many  of  foreign  firms.  A  number  of
 people  who  were  originally  Indian
 citizens  have  acquired  foreign  citizen-
 ship.  These  firms  are  obliged  to  sub- nit  returns  to  the  Government  of  In-
 dia  showing  the  number  of  Indians and  foreigners  empioyed.  What  do
 they  do?  Perhaps  they  are  misled  by the  employees  or  perhaps  they  do  it. themselves  deliberately,  and  in  order to  inflate  the  number  of  Indian  em-
 Ployees,  they  include  people  whom
 they  know  and  we  know  to  have  sur-
 rendered  their  Indian  citizenship. ‘What  check  can  there  be  on  those
 Seople?  For  that  reason,  clause  9
 should  be  amended,  so  that  clause  8
 will  apply  uniformly  with  regard  to



 ह ै12  है  १  Citizenship  Bill

 renunciation  of  Indian  citizenship.  No
 one  will  be  deemed  to  have  renounc-
 ed  his  citizenship  unless  he  makes  a
 declaration  and  registers  it,  and  then
 the  Government  will  know  where  they
 stand  and  the  person  also  will  know
 where  he  stands.  There  may  be  peo-
 ple  today  who  have  renounced  their
 citizenship  by  sub  rosa  acquiring
 foreign  citizenship,  who  are  getting
 all  the  benefits  in  Government  service
 and  in  these  foreign  firms,  and  the
 government  is  none  the  wiser.

 There  is  only  one  other  clause  in
 respect  of  which  I  feel  some  observa-
 tions  should  be  made  and  that  is
 clause  10.  A  great  deal  has  been  said
 by  Members  from  both  sides  of  the
 House  on  this  particular  clause.  This
 is  the  clause  with  regard  to  depriva-
 tion.  My  hon.  friend,  Pandit  Thakur
 Das  Bhargava,  has  said  that  in  the
 interests  of  the  security  of  the  coun-
 try,  it  is  very  necessary  to  have  this
 deprivation  clause  vested  under  exe-
 cutive  discretion.  I  agree  partly  with
 it,  but  I  am  in  difficulties  for  several
 reasons.  I  do  not  know  whether  we
 are  completely  right  in  discriminating
 between  citizen  and  citizen.  I  know
 that  those  who  have  become  citizens
 by  naturalisation  or  by  registration
 are  different  from  those  who  are  citi-
 zens  by  birth,  but  when  once  they
 become  citizens,  are  Government  en-
 titled  to  discriminate  between  them
 from  the  point  of  view  of  deprivation?
 After  all,  before  a  person  is  accepted
 as  a  citizen,  Government  has  unquali-
 fied  powers  to  say  whether  it  should
 accept  him  or  reject  him.  But  once
 the  person  is  accepted  as  a  citizen,  I
 Teel  that  it  is  an  unwarranted  discri-
 mination  to  be  able  to  deprive  a  per-
 son  of  his  citizenship  purely  by  exe-
 cutive  fiat.  Very  salutary  amend-
 ments  have  been  introduced  and  Gov-
 ernment  is  to  be  congratulated.  For
 instance,  the  appointment  of  the  En-
 quiry  Committee  is  there.  But  still  I
 take  a  very  serious  view  of  the  right
 of  citizenship.  What  in  effect  hap-
 pens  is  that  when  a  person  is  depriv-
 ed  of  his  citizenship,  it  means  that
 he  is  killed  legally  and  I  think  it  is

 far  worse  for  a  person  to  be  killed
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 legally  than  to  be  killed  physically.
 It  is  much  more  merciful  to  hang  a
 person  than  deprive  him  of  his  citi-
 zenship  in  a  wanton  manner.  Once  a
 person  has  become  a  citizen  of  this
 country—if  he  is  a  citizen  by  birth,  it
 is  all  right,  but  even  if  he  becomes  a
 citizen  by  naturalisation  or  by  a  pro-
 cess  of  registration,  he  is  a  citizen—
 and  you  have  accepted  him  in  your
 citizenship  fold,  should  he  then  be
 exposed  to  be  deprived  of  his  citizen-
 ship  by  executive  fiat?  It  means  that
 you  make  him  a  Stateless  person  and
 what  can  be  more  terrible  than  the
 condition  of  a  Stateless  person?

 Shri  B.  D.  Pande:  Only  if  he  misbe-
 haves,  he  will  be  deprived  of  his  citi-
 zenship.

 Shri  Frank  Anthony:  That  again  is
 a  fallacy.  We  have  a  whole  string
 of  reasons  why  a  person  can  be  de-
 prived  of  his  citizenship  and  I  am  not
 certain  that  many  of  those  reasons
 cannot  be  abused  by  the  executive.
 My  friend,  Pandit  Thakur  Das  Bhar-
 gava,  said  that  it  is  right  and  proper
 that  when  the  security  of  the  country
 is  undermined,  a  person  should  be
 subjected  to  deprivation.  I  agree  with
 him  there  entirely.  But  that  is  not
 the  only  reason  why  a  person  can  be
 deprived  of  his  citizenship.  There  is
 a  large  number  of  reasons;  some  of
 them  are  vague.  For  instance,  take
 this  particular  reason—

 “that  citizen  has  shown  himself
 by  act  or  speech  to  be  disloyal  or
 disaffected  towards  the  Constitu-
 tion  of  India  as  by  law  establish-
 ed;”.

 I  can  understand  if  it  had  stated
 “towards  the  country  or  the  Republic
 of  India.”  Every  day  the  Government
 is  disloyal  to  the  Constitution  of
 India  and  we  cannot  keep  pace  with
 the  number  of  amendments  that  they
 have  been  making  to  the  Constitution
 of  India.  What  do  you  mean  by  “dis-
 affection  or  disloyalty  to  the  Consti-
 tution  of  India”?  These  words  have
 acquired  no  specifie  legal  connotation.
 Every  day  we  are  being  told  that  the
 Constitution  is  sacrosanct.  What  is
 sacrosanct  about  the  Constitution  of



 7273  Citizenship  Bill

 [Shri  Frank  Anthony]
 India?  Afer  you  have  implemented
 your  States  Reorganisation  Commis-
 sion  Report,  somebody  may  say,  and
 a  whole  lot  of  people  are  still  there
 who  may  say,  that  they  are  not
 prepared  to  accept  that  report  and
 that  they  want  their  own  States.
 There  may  be  so  many  agitations  and
 there  may  be  a  specific  agitation  to
 amend  a  particular  provision  in  the
 Constitution  and  people  will  say  “No,
 it  is  an  ill-conceived  provision,  it  is
 an  immoral  provision,  it  is  a  mons-
 trous  provision”  and  so  on  and  so
 forth.  Will  that  be  construed  as  dis-
 loyalty  and  disaffection  to  the  Cons-
 titution?  I  do  not  understand  it.  I
 say  that  it  is  the  normal  right  of  any
 one  to  seek  changes  in  the  Constitu-
 tion.  If  the  Government  can  make
 changes  in  the  Constitution,  why
 should  not  a  citizen  have  the  same
 right?  If  the  reason  is  “security  of
 the  State”,  I  would  have  said  “Yes”
 and  I  would  have  fully  agreed  be-
 cause  “security  of  the  State”  is  an
 expression  which  has  acquired
 a  certain  specific  connotation,  a  cer-
 tain  recognised  legai  connotation.  But
 we  are  using  phrases  which  can  be
 interpreted  in  many  ways  and  which
 may  be  interpreted  by  way  of  an
 abuse  of  executive  authority.  We
 have  था  Enquiry  Committee
 and  that  is  a  step  in  the
 right  direction.  Without  pointing
 at  any  individual,  I  may  say  that
 a  Sessions  Judge  may  be  a  better  man
 than  a  Supreme  Court.  Judge  because
 it  is  all  a  question  of  personality  and
 of  individual  worth.  Those  cf  us
 who  are  practising  as  lawyers  know
 that  even  with  your  Advisory  Com-
 mittees  or  even  with  High  Court
 Judges  on  them  there  is  abuse  of  exe-
 cutive  authority,  and  still  people  are
 preventively  detained  by  the  execu-
 tive  for  mala  fide  reasons  and  the  Ad-
 visory  Committees  have  not  been  able
 to  operate  as  a  check  on  the  abuse
 of  executive  authority.  This  Com-
 mittee,  by  itself  is  no  guarantee  that
 the  executive  may  not  abuse  its
 authority.

 ‘We  have  this  expression  “public
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 good”;  it  may  mean  many  things.
 The  expression  “public  interest”
 was  something  which  had  com-
 pletely  diluted  the  whole  concept
 of  security.  Judges  of  the  Supreme
 Court  have  said  that  by  using  the
 expression  “public  interest”  instead
 of  “security  of  the  State”,  a  coach
 and  four  had  been  driven  through
 the  original  provisions  in  the  Consti-
 tution.  There  are  so  many  reasons
 why  persons  can  be  deprived  of  their
 citizenship  and  now  it  will  still  rest
 essentially  or  entirely  in  the  dis-
 cretion  of  the  executive.  I  feel  that
 this  matter  of  deprivation  of  citizen-
 ship  is  a  vital  matter.  It  amounts  to
 killing  a  person  legally  and  I  am
 of  the  view—it  is  an  unqualified
 view—that  to  kill  a  person  legally  is
 to  do  him  much  greater  injury  than
 to  kill  him  physically.

 There  has  been  a  suggestion  that
 this  matter  should  be  placed  _  enti-
 rely  at  a  justiciable  level  and  that  a
 person  who  has  been  deprived  of  his
 citizenship  should  ‘have  the  right  of
 appeal  to  the  Supreme  Court.  I  feel
 there  is  nothing  wrong  with  that  sug-
 gestion.  One  hon.  speaker  who  pre-
 ceded  me,  a  distinguished  jurist,  said
 that  it  is  not  possible  in  these  mat-
 ters  to  remit  the  considerations  which
 may  have  weighed  with  the  Govern-
 ment  for  judicial  scrutiny.  There
 may  be  something  to  be  said  for
 that  as  the  Government  may  have
 excellent  reasons,  reasons  which
 cannot  be  disclosed  for  depriving  a
 person  of  his  citizenship  rights,  Here
 it  is  not  a  question  of  admitting  a
 person  to  citizenship.  I  can  under-
 stand,  at  the  stage  of  admission  the
 Government  need  not  disclose  rea-
 sons.  But,  here  a  person  who  has
 once  been  admitted  as  a  citizen  is
 being  deprived  of  his  citizenship  and
 you  are  rendering  him  stateless;  you
 are  depriving  him  of  the  country.  If
 the  Supreme  Court  has  said  that
 its  paramount  function  is  to  act  as
 the  guardian  and  the  sentinel  of  the
 tights  of  the  citizens  of  this  country
 what  would  be  illogical  or  irrational
 in  saying  that  the  deprivation  of
 citizenship—which  is  the  greatest  of
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 all  fundamental  rights  because  from
 the  fact  of  citizenship  flows  all  other
 fundamental  rights—should  also  be
 a  matter  over  which  the  Supreme
 Court  should  stand  as  the  _  sentinel.
 In  article  32  we  have  charged  the
 Supreme  Court  with  the  *  primary
 function  of  watching  over  the  funda-
 mental  rights  of  the  citizens  of  this
 country.  Then  what  is  there  irratio-
 nal  in  the  plea  that  it  should  watch
 over  the  deprivation  of  citizenship
 also?  That  is  the  very  basis  of  our
 fundamental  rights.  From  _  citizen-
 ship  flow  all  other  fundamental
 rights.  Why  should  not  that  also  be
 remitted  for  final  custody  to  the
 Supreme  Court?  There  is  nothing
 wrong  in  it.  I  say,  if  you  look  at  it
 from  an  objective  point  of  view
 there  is  nothing  wrong  because  the
 ultimate  consideration  is  that  we  are
 depriving  a  person  of  everything
 which  makes  his  life  worth  living—
 his  right  of  citizenship.  If  the  Gov-
 ernment  is  not  prepared  to  go  so  far,
 because  they  say  they  will  not  be
 able,  perhaps,  to  disclose  everything
 for  judicial  scrutiny,  then  I  would
 earnestly  make  the  plea  that  this
 Committee  should  be  presided  over,
 T  say,  by  a  Judge  of  the  Supreme
 Court.  I  am  not  impressed  by  the
 argument:  “What  are  we  going  to
 do:  are  we  going  to  make  Judges  of
 the  Supreme  Court  chairman  in
 every  sort  of  committee?  a”  This  is
 not  every  sort  of  committee.  I  can-
 not  conceive  of  any  body  which  is
 more  important  than  this.  Depriving a  person  of  his  liberty  is  important
 enough.  We  are  depriving  him  of
 his  citizenship.  That,  I  say,  is  some-
 thing  which  we  cannot  compare  with
 any  other  right.  And,  the  cases  are
 not  going  to  be  many.  I  cannot  even
 think  of  the  Government  depriving 5  or  even  6  people  of  their  citizen-
 ship  every  year;  I  mean,  these  cases
 are  going  to  be  rare,  very  rare,  be-
 cause  in  the  present  conditions  there
 cannot  be  many  people  who  will
 acquire  citizenship  by  naturalisation or  registration.  They  will  be  a  hand- ful  and  from  among  them  how  many
 are  likely  to  expose  themselves  to
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 deprivation?  So,  if  the  Government
 is  not  prepared  to  make  this  fully
 justiciable  at  least  concede  this  re-
 quest  that  has  been  made  by  a  num-
 ber  of  Members  of  this  House  that  this
 Committee  should  be  presided  over  by
 a  Judge  of  the  Supreme  Court.

 Shri  N.  P,  Nathwani  (Sorath):  Mr.
 Deputy-Speaker,  as  I  differed  with
 a  majority  of  the  members  of  the
 Joint  Committee  I  have  appended  a
 note  of  dissent  on  the  question  of  the
 status  of  an  association  or  a  body  of
 individuals.

 As  the  Bill  has  emerged  from  the
 Joint  Committee  the  definition  of
 the  word  ‘person’  has  been  further
 marrowed  down.  In  my  humble  op-
 inion  this  definition  goes  too  far.  I
 think  that  it  would  create  a  situa-
 tion  which  would  result  in  injustice
 and  hardship  to  Indian  corporations.
 In  so  far  as  it  seeks  to  exclude  asso-
 ciations  of  persons  though  unincorpo-
 rated  and  though  all  its  members
 are  Indian  citizens,  it  is  rather  a  dan-
 gerous  innovation.  In  order  to  ap-
 preciate  the  effect  of  this  defini-
 tion  we  should  bear  in  mind  that
 under  our  Constitution  certain  rights
 are  conferred  upon  persons  and  some
 of  them  are  available  only  to  Indian
 citizens.  Yesterday  my  hon.  friend
 Shri  N.  C.  Chatterjee  spoke  at  len-
 gth  on  this  aspect  of  the  matter  and
 explained  how  it  would  work  harsh-
 ly  to  exclude  associations  of  persons
 from  the  advantages  which  are  being
 made  available  under  our  Constitution
 to  such  bodies.

 Before  I  come  to  the  question  of
 incorporated  bodies  I  shall  like  to
 deal  with  the  question  of  associations
 of  persons  which  are  not  incorpora-
 ted  ones.  Take  for  instance  the  case
 of  partnership  firms,  the  case  of  a
 joint  Hindu  family  firm  or  the  case
 of  clubs  and  such  other  associations.
 Let  us  also  assume  that  all  the  mem-
 bers  of  such  bodies  are  Indian  citi-
 zens.  Now,  these  associations  do  not
 constitute  in  the  eye  of  law  a_  dis-
 tinct  entity.  They  are  a  collection
 of  Indian  citizens  and  under  §arti-
 cle  49  certain  rights,  namely,  the
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 right  to  carry  on  business,  right  to
 own  or  dispose  of  property  etc.  are
 conferred  upon  citizens  and  it  cannot
 be,  I  submit,  our  intention  to  exclude
 such  associations  from  the  advanta-
 ges  which  are  available  to  them  un-
 der  this  article.

 Then,  what  is:  the  position  so  far  as
 the  judicial  interpretation  is  concern-
 ed?  In  various  cases  which  came
 up  before  our  High  Courts  and  where
 all  the  members  of  a_  partnership
 firm  were  Indian  citizens  it  was
 never  seriously  suggested  that  a  firm
 is  not  a  citizen  under  article  19.  Let
 no  one  remain  under  any  doubt
 about  this  position.  The  matter  has
 been  set  at  rest  by  the  decision  of
 the  Supreme  Court  in  the  case  which
 is  known  as  the  case  of  United  Mo-
 tors.  It  was  a  case  from  Bombay
 in  connection  with  the  Sales  Tax
 Act.  There  were  7  petitioners  who
 invoked  the  aid  of  article  19,  sub-
 clause  (l)  and  complained  that  their
 right  to  carry  on  business  was  violat-
 ed  by  certain  provisions  of  the  Sales
 Tax  Act.  The  question  arose  in  the
 High  Court,  in  the  first  instance,  whe-
 ther  the  petitioners  were  citizens
 within  the  meaning  of  article  19.  In
 that  case  out  of  the  7  petitioners
 6  petitioners  were  limited  companies
 but  the  seventh  petitioner  was  a  firm
 of  whom  all  the  partners  were  Indian
 citizens.  The  High  Court,  therefore,
 said  that  as  the  right  ‘was  available  to
 every  one  of  them  the  question  of
 companies  being  citizens  or  otherwise
 does  not  arise.  They  considered  that
 the  fact  that  partnership  consists  of
 Indian  citizens  was  enough  to  entitle
 them  to  come  under  article  19.  The
 matter  did  come  before  the  Supreme
 Court  and  in  that  case  also  the  point
 was  argued.  Of  course,  in  the  re-
 ported  decision  there  is  no  reference
 but  I  have  learned  from  the  counsel
 who  appeared  on  both  the  _  sides
 that  no  one  even  suggested  at  that
 stage  that  a  firm  of  which  all  part-
 ners  are  Indian  citizens,  was  not  a
 citizen  for  the  purpose  of  article  19.

 Now,  by  this  definition,  we  arc
 seeking  to  exclude  them  which,  I
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 submit,  is  a  very  radical  departure
 from  the  existing  position.  It  is
 true  that  so  far  as  incorporated  bo-
 dies  are  concerned,  there  is  a  diver-
 gence  of  opinion  amongst  the  High
 Courts.  But  the  majority  of  the
 High  Courts  before  whom  such  a
 question  arose,  have  emphatically  de-
 cided  in  clear  and  unequivocal  terms
 that  a  corporation  of  which  all  the
 members  were  Indian  citizens,  was
 a  citizen.  They  said  that  it  could
 never  have  been  the  intention  of  our
 Constitution-framers  to  exclude  them
 from  the  fundamental  rights  guaran-
 teed  under  article  9(l)—(f)  and  (g).
 Very  recently  only,  the  Allahabad
 High  Court  has  taken  a_  different
 view.  But—I  am  speaking  subject
 to  correction—in  that  case,  no  refe-
 rence  has  been  made  to  the  decision
 taken  by  the  Bombay  High  Court  in
 which  the  Court  took  the  view  that
 a  corporation  is  a  citizen.

 Mr.  Deputy-Speaker:  For  what
 purpose?

 Shri  Nathwani:  For  the  limited
 purpose  of  article  9(l)—(f)  and
 (g).  That  was  the  only  purpose,  be-
 cause  the  various  courts  which
 have  held  a  corporation  to  be  a  citi-
 zen  have  followed  the  test  laid  down
 by  the  Supreme  Court  in  the  case  of
 Chiranjitlal  v.  the  Union  of  India.
 They  said  certain  rights  are  confe-
 rred  upon  persons  but  those  rights
 are  not  confined  to  natural  persons.
 You  have  to  see  to  the  nature  of  the
 right  and  the  language  employed  to
 find  out  whether  such  rights  are
 available  to  corporations  or  not.
 Following  this  test  or  guidance,  the
 various  High  Courts  like  Bombay,
 Calcutta  and  Madras,  and  even  the
 High  Court  of  Rajasthan,  have  taken
 the  view  that  a  corporation  is  a  citi-
 zen.

 Mr.  Deputy-Speaker:  For  all  pur-
 poses?

 Shri  Nathwani:  Only  for  the  limit-
 ed  purposes.

 Mr.  Deputy-Speaker:  How  does  it
 arise,  so  far  as  the  citizenship  right
 is  concerned?  In  this  naturalisation
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 law,  how  does  it  arise?  Nobody  de-
 prives  the  citizenship  right.

 Shri  B.  K,  Ray:  Because  of  the
 definition  of  “person”,  it  arose.

 Shri  Nathwani:  If  my  hon.  friend
 would  bear  with  me  and  not  interrupt
 me,  I  shall  proceed  to  say  that  I  re-
 ferred  to  the  decision  of  the  present
 Chief  Justice  Mukerjee  in  the  case  of
 Chiranjitlal  v.  the  Union  of  India.
 There,  he  said  that  in  order  to  find
 out  whether  the  rights  which  are
 guaranteed  under  Chapter  III  of  our
 Constitution  are  available  to  corpora-
 tions  or  not,  you  have  to  see  to  the
 nature  of  ‘the  rights.  For  instance,
 the  right  to  vote  is  conferred  on  citi-
 zens  und:?:  oun-  Constitution.  The
 corporations,  bing  a  pure  fiction  of
 law,  canne.  excrc.ce  ului  right.  For
 instance,  the  right  to  become  a  judge
 of  the  Supreme  Court  cannot  be  given
 to  a  corporation.  Can  it  ever  be
 appointed  as  a  judge?  That  is  why
 the  court  says,  “Look  to  the  nature  of
 the  right”.  If  we  scan  all  the  articles
 under  which  certain  rights  are  con-
 ferred  upon  the  citizens  the  only
 article  which  survives  is  article  9
 (l)—(f)  and  (g).  These  are  the  only
 rights  which  can  be  made  available  to
 legal  entities  like  corporations.  That
 is  why  I  am  submitting  that  when  we
 are  trying  to  lay  down  the  law  rather
 exhaustively,  we  should  avail  of  this
 opportunity  to  include  them  and  not
 to  exclude  them,  because,  I  _  shall
 presently  refer  to  the  trend  of  opi-
 nion  both  in  England  and  U.S.A.  to
 show  that  the  trend  is  in  favour  of
 including  corporations  within  the  de-
 finition  of  citizens.

 Mr.  Deputy-Speaker:
 done  so?

 Have  they

 Shri  Nathwani:  Yes;  I  will  pre-
 sently  cite  the  United  States  Consti-
 tution.  I  will  cite  Mr.  Willis’  who  is
 a  very  eminent  authority  on  the  sub-
 ject.  In  every  question  dealing  with
 the  constitutional  aspects  which  come
 up  before  the  Supreme  Court,  Willis’
 authority  is  referred  to.

 Mr.  Deputy-Speaker:  The  hon.
 Member  wanted  only  seven  minutes.

 424  LSD.
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 Shri  Nathwani:  If  I  had  not  been
 interrupted,  I  would  have  finished
 now.

 Mr,  Deputy-Speaker:  My  interrup-
 tion  should  not  be  counted.

 Shri  Nathwani:  I  want  to  point
 out  that  in  the  eye  of  international
 law,  a  corporation  has  both  residence
 and  domicile.  Yesterday,  my  friend
 Shri  N.  C.  Chatterjee  referred  to  an
 English  decision  to  show  that  even
 the  status  or  attribute  of  nationality
 can  be  conferred  and  is  contributed
 by  English  law  to  a  corporate  body.
 That  is  the  English  position.  Let  any
 one  who  wants  to  dispute  that,  argue
 out  to  the  contrary  and  we  shall  deal
 with  it.

 Pandit  D.  N.  Tiwary  (Saran
 South):  For  what  purpose  is  it  con-
 ferred?

 Shri  Nathwani:  For  nationality.
 England  has  not  got  a  written  Con-
 stitution.  We  have  got  a  written  Con-
 stitution  where  certain  rights  are
 sought  to  be  conferred  upon  citizens.
 In  U.S.A.,  I  understand  that  cor-
 porations  are  not  excluded  in  the  de-
 finition  of  the  word  citizen.  They
 have  got  a  written  Constitution,  but
 there,  the  judiciary  intervened  and
 relaxed  the  rule  and  tried  to  put  in-
 terpretations  and  extended  the  scope
 and  made  available  various  rights
 which  were  only  available  to  citizens.
 In  support  of  this,  I  want  to  read  only
 a  few  lines  from  Willis  to  show  what
 he  has  got  to  say  on  the  subject:

 Mr.  Deputy-Speaker:  Have  they
 amended  their  nationality  law?

 Shri  Nathwani:  They  have  got
 dual  citizenship  in  America  and  the
 learned  author  tries  to  point  out  that
 their  original  Constitution  having
 been  framed  as  far  back  as  in  the
 8th  century  they  could  not  have  in-
 cluded  corporations  within  the  origi-
 nal  Constitution.  But  then  the  power
 of  reason  prevailed  over  the  reason
 for  ritual  and  the  Supreme  Court
 intervened,  expanded  the  scope  and
 made  certain  rights  available  to  the
 corporations.  Here  we  are  doing  the
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 very  reverse  of  it.  Even  our  High
 Courts  and  our  Supreme  Court  made
 available  those  rights  to  associations,
 all  of  whose  members  were  Indian
 citizens.

 Mr,  Deputy-Speaker:  What  is  the
 advantage  of  introducing  them  in  this
 Bill?

 Shri  Nathwani:  We  have  now  given
 a  definition  for  the  word  ‘person’.  It
 excludes  associations  oof  persons.
 Therefore,  it  should  not  exclude  firms
 and  joint  family  firms.

 Mr.  Deputy-Speaker:  This  is  nota
 General  Clauses  Act.

 Shri  Nathwani:  But  what  is  the
 effect?.

 Mr.  Deputy-Speaker:  What  is  the
 harm.  The  hon.  Member  has_  been
 arguing  that  the  corporations  have
 got  only  a  right  under  article  9()
 (f)  and  (g)  and,  for  a  limited  pur-
 pose  they  have  been  held  to  be  citi-
 zens.  Now,  we  are  excluding  them.
 Tbe  hon.  Member  said  that  for  cer-
 tain  advantages  other  countries  have

 ‘included  the  corporations.
 Shri  Nathwani:  Is  it  not  a  very

 valuable  right  to  a  citizen  to  carry
 on  his  business,  to  undertake  and
 acquire  property  especially  when  the
 corporations,  companies,  etc.,-are  in-
 creasing  both  in  size  and  number,  is
 {t  our  intention  that  business  activi-
 ties  of  these  companies  should  be
 restricted’  and  that  there  should  be
 no  protection?

 Shri  B.  S.  Murthy:  Yes,  please.
 Shri  Nathwani:  If  you  want  to  do

 it.  vou  can  do  it.
 Mr.  Deputy-Speaker:  What  are  the

 rights  given  by  the  Constitution?  No
 law  framed  by  us  here—unless  it  is
 an  amendment  to  the  Constitution—
 can  restrict  the  rights  conferred  by
 the  Constitution.  The  courts  have
 declared  that  for  the  purposes  of
 article  9()—(f)  and  (g),  a  citizen
 can  acquire  and  possess  the  right.
 What  are  the  rights  that  are  taken
 away  by  this  law?
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 Shri  Nathwani:  That  is  what  I
 am  trying  to  explain.  You  want  to
 carry  on  a  certain  business.  If  I  have
 partnership  with  you,  then  it  is  a
 firm  and  the  firm  does  not  enjoy  the
 same  right,  though  both  of  us  are
 Indian  citizens.

 Mr.  Deputy-Speaker:  But  the  arti-
 cles  (f)  and  (8)  would  continue  still.

 Shri  Nathwani:  That  was  the  posi-
 tion  up  till  now.  Now,  you  are  seek-
 ing  to  take  away  that  right.

 Mr,  Deputy-Speaker:  It  is  not  a
 General  Clauses  Act.

 Shri  Nathwani:  Supposing  I  join
 with  others  to  carry  on  business,  in
 partnership,  and  some  restrictions  are
 sought  to  be  placed  on  the  business
 activity  of  my  firm,  4  go  and  file  a
 petition  for  a  declaration  that  the
 impugned  legislation  is  invalid  and
 violates  my  fundamental  rights,  then
 you  say,  “You  collectively  own  a
 particular  property  and  have  the
 right  to  carry  on  the  business,  and  so
 you  are  not  a  citizen”.  That  is  what
 my  hon.  friend  Shri  N.  C.  Chatterjee
 tried  to  explain  yesterday.  That  is
 my  grievance.

 Shri  Shree  Narayan  Das:  If  there
 is  no  doubt,  that  can  be  done  by
 amending  the  Constitution  and  not
 this  Act.

 Shri  N.  P.  Nathwani:  Is  there  any
 doubt  at  all?  Only  if  there  is  a
 doubt,  we  can  think  of  other  alterna-
 tives.  I  say  you  are  doing  something
 which  is  not  warranted  by  the  Con-
 stitution.

 Mr.  Deputy-Speaker:  Will  it  be  all
 mght  if  we  say,  “except  for  purposes
 of  article  9(f)  and  (g)"?

 Shri  N.  P,  Nathwani:  I  shall  pre-
 sently  deal  with  the  matter  as  to
 ander  what  circumstances  and  in
 wnat  cases  you  can  confer  citizenship
 rights  on  associations.  But  before
 that,  I  want  to  cite  Mr.  Willis  to  show that  the  present  trend  is  to  make
 available  these  rights  of  citizenship
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 ०  the  corporations.  I  crave  the  in-
 @ulgence  of  this  House  and  I  will  not
 quote  more  than  30  or  45  lines.

 Mr.  Deputy-Speaker:  The  corpora-
 tion  is  born  here;  why  should  it  not
 be  given  citizenship  by  birth?  There
 are  four  kinds  of  citizenship—by
 birth,  by  descent,  by  registration  and
 by  naturalisation.

 Shri  N.  P.  Nathwani:
 two  opposite  views  here.  If  we  are
 guided  by  article  5  of  our  Constitu-
 tion,  it  refers  to  birth  of  a  person
 @nd  when  a  person  is  born,  it  implies
 a  gender  whether  male,  female  or
 even  neuter;  but  you  cannot  include
 4egal  entities  like  corporations.  The
 otner  view  is  the  view  taken  by  the
 Aigh  Courts  of  Bombay,  Rajasthan
 and  Madras.  They  were  guided  by
 article  9  of  the  Constitution  and  they
 thought  that  it  could  not  have  been
 the  intention  to  exclude  corporations
 from  the  right  to  acquire  property
 or  carry  on  business.  These  are
 the  two  opposite  views.  In  the  case
 of  the  Bombay  High  Court,  the
 learned  Chief  Justice  lamented  the
 serious  omission  in  our  law.  But  leay-
 ing  that  aside,  to  resume  my  argu-
 ment,  I  was  submitting  that  even  the
 suggestion  of  Mr.  Willis  was  that
 United  States  of  America  should
 make  a  corporation  a  citizen.  At
 page  848  of  his  book  on  American
 Constitution,  Will  says:

 “The  young  “Fathers”  of  the
 Constitution  apparently  never  gave
 the  matter  of  corporations  a
 thought.  This  is  one  of  the  great
 omissions  of  the  original  docu-
 ment.  Yet,  by  the  Constitution
 which  has  been  made  by  the
 Supreme  Court,  corporations  today
 are  protected  in  most  respects  as
 much  as  natura]  persons  and  in
 some  respects  more  than  natural
 persons.”

 34
 The  learned  author  goes  on  to  say

 that  shows:

 “the  extent  to  which  the
 of  reason  has  prevailed  over  the  ;
 power  of  ritual”
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 I  am  submitting  this  to  those  who

 are  talking  about  birth,  gender  and
 rituals.  The  author  goes  on  to  state
 how  the  rights  of  citizen  are  made
 available  to  corporations  there.  He
 says:

 “Corporations  may  have  been
 Biven  too  much  protectfn  in  some
 respects,  to  be  referred  to  here-
 after,  but  there  are  some.respects,
 in  which  they  have  not  been
 given  enough  protection  and  that
 protection  as  a  citizen  is  one.”
 In  his  opinion,  protection  as  a  citi-

 zen  should  be  given  to  the  Corpora-
 tions.  He  says  further:

 “All  it  would  be  necessary  to  do
 to  accomplish  this  result  would  be
 for  the  Supreme  Court  to  declare
 that  corporations  are  citizens  for
 this  protection.”
 That  is  what  the  learned  author

 says.  According  to  me,  we  are  revers-
 ing  this  process.  The  argument  that
 has  been  given  by  the  hon.  Deputy
 Minister  is  this:  He  says  that  it  would
 create  anomalies  and  difficulties  and
 that  it  would  be  difficult  to  find  out
 how  the  alleged  citizenship  of  a  body
 is  to  be  terminated.  I  say  that  if  you
 lay  down  the  conditions  subject  to
 which  a  corporate  body  or  other
 association  has  to  acquire  citizenship,
 it  is  easy  to  decide  as  to  when  that
 status  would  terminate.  For  instance,
 take  a  partnership  firm.  If  you  con-
 fer  upon  them  this  status  on  the  con-
 dition  that  all  the  partners  or,  say,
 three-fourths  of  the  partners  are
 Indian  citizens,  then  when  that  con-
 dition  is  broken,  certainly  that  associ-
 ation  loses  its  character  as  a  citizen.
 Therefore,  I  do  not  see  any  difficulty
 about  this.  If  you  say  that  all  its
 members  should  be  Indian  citizens
 and  it  should  be  incorporated  in
 Indija;:  where  is  the  difficulty  about
 termination  of  its  status?  As  soon
 as  any  outsider  becomes  a  member,
 that  condition  is  broken  and_  the
 company  loses  its  character  as  a
 citizen  I,  therefore,  submit  that  the
 matter  should  be  given  a_  serious
 thought  and  we  should  at  least  modi-
 fy  the  definition  of  the  word  “person”
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 {Shri  N.  P.  Nathwani]
 so  as  to  include  those  associations,
 whether  incorporated  or  not,  all  of
 whose  members  are  Indian  _  citi-
 zens.  Thank  you,  Sir,  for  giving  me
 an  opportunity  to  speak  on  this  aspect
 of  the  Bill,

 Shri  B.  K.  Das  (Contai):  Sir,  when
 the  Bill  was  last  considered,  I  pleaded
 that  special  provisions  should  be  made
 for  the  migrants  from  Pakistan  for
 acquiring  citizenship,  The  matter  was
 thoroughly  discussed  and  Pandit
 Thakur  Dasji  and  other  friends  also
 gave  cogent  reasons.  Yesterday  and
 today  also  some  of  my  friends  includ-
 ing  Pandit  Thakur  Dasji  have  dealt
 with  ihis  matter  thoroughly.  As  this
 matter  concerns  my  part  of  the  coun-
 try  also  and  the  number  of  refugees
 who  would  be  affected  by  the  provi-
 sions  of  this  Bill  will  be  not  less  than
 25  lakhs  of  people,  I  consider  it  neces-
 sary  to  go  into  further  details  of  this
 matter.  On  the  day  of  the  commence-
 ment  of  the  Constitution  ie.  26th
 January,  1950,  the  number  of  refugees
 in  this  country  were  those  who  came
 mostly  from  West  Pakistan.  At  that
 time  the  number  of  refugees  coming
 from  East  Bengal  was  only  a  few  lakhs.
 Moreover,  I  think  the  number  of  those
 who  came  under  the  registration
 clause,  article  6  of  the  Constitution,  is
 also  not  large,  because  I  do  not  know
 how  many  of  the  refugees  took  advan-
 tage  of  that  clause,  especially  because
 they  had  to  satisfy  the  six  months’  re-
 sidence  qualification  in  this  country.
 So,  lakhs  of  people  are  without  any
 right  of  citizenship  today  in  our  coun-
 try.  The  question  that  troubles  us  is
 how  from  the  point  of  justice  and  from
 the  point  of  practical  consideration
 also,  we  can  give  to  these  people  the
 Indian  citizenship  with  honour  with-
 out  any  disrespect  or  trouble  to  them.

 3  P.M.

 The  provisions  that  are  before  us,
 that  have  undergone  some  changes  in
 the  hands  of  the  Jot  Committee  are:
 not  adequate.  Although  we  are  happy
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 that  under  clause  10,  these  refugees, who  will  be  admitted  to  citizenship  by
 registration  under  article  6  (b)  (ii)  of
 clause  5()  (a)  of.this  Bill,  are  exclud-
 ed  from  the  deprivation  clause,  still
 the  disadvantages  under  which  the
 migrants  from  Pakistan  will  have  to
 labour  have  not  been  remedied.  Shri
 Barman,  speaking  earlier  in  the  day.
 brought  to  the  notice  of  the  House  one
 important  point,  Whereas  the  Consti-
 tution  provides  that  only  6  months”
 residence  would  be  necessary  at  the
 time  of  the  registration,  under  clause
 5(l)  (a),  one  year’s  residence  has  beer:
 prescribed,  We  do  not  know  why  this
 period  has  been  enlarged  in  this  pro-—
 vision.  We  do  not  know  why,  at  the
 time  of  the  passing  of  the  Constitution
 it  was  thought  that  for  a  refugee  who
 came  at  that  time,  six  months’  resi-
 dence  was  quite  enough  and  why,  at
 the  present  moment,  one  year’s  resi-
 dence  is  considered  necessary.  Fur-
 ther,  when  a  migrant  has  to  undergo
 the  process  of  registration,  he  will
 have  to  adduce  evidence  or  proof  of
 his  being  a  person  of  Indian  origin.  It.
 is  true  that  some  of  them  would  be
 holding  migration  certificates;  some  of
 them  would  be  holding  border  slips
 and  some  of  them  may  have  been  re-
 gistered  as  refugees  by  this  time.
 There  was  a  time  of  vacuum  when
 neither  migration  certificates,  nor  bor-
 der  slips  were  there.  Again,  there
 are  people  who  have  just  crossed
 the  border  and  come  into  this
 country  without  holding  any  proof
 of  their  coming  to  this  country.
 Today,  these  people  will  have  to  give
 proof  of  their  being  genuine  migrants
 from  Pakistan.  At  this  stage,  I  want
 to  draw  the  attention  of  the  House  to
 a  definition  that  has  been  given  to
 ‘refugees’  in  West  Bengal  for  the  pur-

 ‘pose  of  their  availing  themselves  of
 the  ‘benefits  of  rehabilitation.  Accord-
 ing  to  that  definition,  if  a  migrant
 produced  an  affidavit,  it  is  not  consi-
 dred  enough  for  the  purpose  of  his
 being  admitted  as  a  genuine  refugee.
 He  has  to  adduce  further  evidence  in
 support  of  ‘that  affidavit.  Docu-
 mentary  evidence  would  be  better.  If
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 not,  certain  other  evidences  are  neces-
 sary.  If  such  evidence  becomes  neces-
 Sary  also  in  the  present  case,  I  think
 it  would  be  a  great  hardship  on  the
 refugees  to  prove  that  they  are
 genuine  refugees.  They  have  also
 to  give  proof  of  their  residence  for
 one  year  before  they  make  an  appli-
 cation.  Further,  all  the  persons  of
 full  age,  persons  of  18  years  of
 age,  will  have  to  take  an  oath  of
 allegiance.  To  take  this  oath  of  al-
 legiance  or  to  produce  an  affidavit,
 they  will  have  to  appear  before  a
 magistrate.  On  the  last  occasion  when
 the  hon.  Home  Minister  replied  to  the
 debate,  he  pointed  out  that  it  would
 not  be  -very  difficult  or  impracticable
 for  the  refugees  to  undergo  this  pro-
 cess  of  registration.  I  do  not  know
 how  the  refugees,  many  of  them  il-
 literate  persons,  living  in  remote
 places,  would  take  advantage  of  this
 process  of  registration  when  they  will
 have  to  take—(all  the  adult  persons
 both  male  and  female)—  the  oath  of
 allegiance  and  produce  evidence  of
 their  being  genuine  refugees  on  affida-
 vit,  if  necessary.  The  immediate  right
 that  would  accrue  from  citizenship  is
 fhe  right  of  being  enlisted  as  voters.  I
 understand  that  the  qualifying  date  for
 the  coming  elections  has  been  fixed  as
 Ast  March  1956.  Those  who  have  come
 to  this  country  one  year  before  that
 date,  if  they  acquire  citizenship,  will
 be  able  to  enlist  themselves  as  voters.
 There  are  only  two  months  before  us.
 If  we  want  to  give  the  right  of  fran-
 chise  to  these  migrants  from  Pakistan
 after  admitting  them  into  our  citizen-
 ship,  I  do  not  know  how  it  will  be
 possible  for  giving  this  right  to  them,
 There  is  a  chance  that  these  refugees,
 who  ought  to  be  given  the  right  of
 franchise,  may  be  deprived  of  their
 franchise,  and  may  not  be  able  to
 acquire  citizenship  and  the  right  of
 being  enlisted  as  voters.  If,  as  the  hon.
 Deputy  Minister  pointed  out  yesterday,
 we  consider  these  people  as  Indians—
 they  were  Indians  and  they  will  be
 Indians—why:  not  exempt  them  from
 all  these  rigours  and  oaths  of  allegi-
 ance,  and  proof  of  their  being  of  Indian
 ‘origin  and  genuine  migrants,  etc.?

 3  DECEMBER  955  Citizenship  Bill  I228

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  Oath  of  allegiance
 is  not  a  rigour;  it  is  a  privilege.

 Shri  B.  K.  Das:  They  will  have  to
 appear  before  a  magistrate.  How  can
 illiterate  people,  males  and  females, living  in  remote  places  throughout  the
 country,  go  before  a  magistrate  and
 take  the  oath  of  allegiance?  It  may  be
 a  privilege  for  an  educated  person  who
 is  more  suitably  situated;  not  for  an
 illiterate  person,  living  in  a  remote
 village.

 Shri  Dhulekar  (Jhansi  Distt.—
 South):  No,  no;  they  must  do  it.

 Shri  B.  K.  Das:  They  may  have  been
 excluded  from  this  clause.  If  their
 case  had  been  considered  separately,
 all  these  processes  would  not  have
 been  necessary.  That  is  the  plea  that
 so  many  of  us  have  been  making,  that
 the  case  of  these  refugees  should  be
 treated  separately  and  they  must  be

 taken  out  of  clause  5,  namely,  the
 registration  clause.  They  should  have
 been  put  in  a  separate  category  and  a
 process  evolved  for  their  acquiring
 citizenship.  That  has  not  been  done.
 That  is  my  complaint.  However,  I
 would  request  that  if  it  is  found  im-
 possible  or  unacceptable  to  the  Gov-
 ernment  that  they  should  be  treated
 separately  and  if  they  cannot  be  taken
 out  of  the  registration  clause,  at  least
 under  clause  8  of  the  Bill  rules  should
 be  so  framed  that  there  may  be  the
 least  difficulty  for  these  people  getting
 themselves  registered  as  citizens  of

 India.

 aft  श्री  नारायणा  दास  (दरभंगा  मध्य)  :

 नागरिकता  विधेयक  के  सम्बन्ध  में  विचार

 करते  समय  इस  बात  पर  मेरा  ध्यान  जाता

 है  कि  आखिर  नागरिकता  का  बंधन  किस

 बात  का  बंधन  है  ?  नागरिकता  किसी  राज्य
 के  साथ  व्यक्ति  विशेष  का  कानूनों  सम्बन्ध

 है  1  इस  सम्बन्ध  से  राज्य  के  प्रति  उस

 व्यक्ति  के  कत्तब्त  का  भी  ज्ञान  होता  है  शर

 उस  राज्य  की  भी  जवाब  देही  होती  हे  कि
 अवस्था  विशेष  में  उस  नागरिक  का  4
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 [at  श्रीनारायण  दास]
 संरक्षण  करे  ।  ऐसी  बात,  ऐसा  सिद्धान्त
 अगर  हम  अपने  सामने  रखते  हैं  तो  सब  से
 पहली  बात  जो  मैं  सदन  के  सामने  रखना
 चाहता  हूं  कह  यह  हूँ  कि  हमें-  नागरिकता  को
 बिलकुल  सस्ता  और  सरल  नहीं  बनाना
 चाहिए  v  किसी  दूसरे  देश  के  नागरिक  .  को,
 चाहे  वह  कामनवेल्थ  (राष्ट्रमंडल)  का
 नागरिक  हो,  चाहें  वह  किसी  दूसरे  देश  का
 नागरिक  हो,  ऐसा  दरवाज़ा  नहीं  खुला  छोड़
 देना  चाहिए  कि  जो  चाहे  हमारे  देश  में
 आकर  इस  देश  को  नागरिकता  का  अधिकार
 प्राप्त  कर  ले।  अभी  जैसा  कि
 कल  किसी  माननीय  सदस्य  ने  कहा  था  कि
 हमारे  देश  के  नागरिक  को  जितने  भी  अधिकार
 हैं,  हर  नागरिक  को  बिना  किसी  भेदभाव
 के  मिल  जाता  हैं  7  हर  नागरिक  को  राष्ट्र-
 पति  का  पद  प्राप्त  करने  का  अधिकार  होना
 चाहिये  जो  कि  सर्वोच्च  सरकारी  पद  होता
 है  +  वह  संब  से  बड़ा  पद  है,  उस  पद  पर  पहुंचने
 का  उसको  हक  होता  है  v  ऐसी  हालत  में
 अगर  हम  अपने  देश  का  दरवाजा  हर  एक
 आदमी  के  लिये  खोल  देंगे,  चाहे  वह  कामन-
 वेल्थ  के  किसी  देश  का  नागरिक  हो  और
 चाहे  और  किसी  दूसरे  देश  का  नागरिक
 हो,  तो  में  समझता  हूं  कि  हम  एक  उचित
 और  समझदारी  का  कायें  नहीं  करेंगे  शौर
 में  उसे  मुनासिब  नहीं  समझता  ।  इसलिये
 नागरिकता  का  कानून  बनाने  के  समय
 हमको  इस  बात  का  पूरा  ध्यान  रखना
 चाहिये  ।
 [Panpir-  THakuR  Das  BHARGAVA  m

 the  Chair]

 और  जैसा  कि  सभापति  जी,  आपने
 श्रमी  पहले  अपने  भाषण  में  कहा  था  कि
 कोई  भी  विदेशी  यहां  हिन्दुस्तान  में  आकर
 बस  जायें  और  किसी  का  जन्म  यहां  पर
 हो  जायें  तो  वह  हमारे  देश  का  नागरिक
 हो  जायेगा,  चाहे  हमारे  देश  के  प्रति  उसकी
 भवित  हो  या  न  हो,  हमारे  देश  के  प्रति
 श्रद्धा  हो  या  न  हो  ।  हमारे  जो  संविधान
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 के  भ्रादर्श  हैं,  उनको  वह  माने  या  न  माने,
 लेकिन  महज  चूंकि  उसका  जन्म  इस  देश  में
 हो  गया  और  जब  तक  वह  स्वयं  स्वेच्छा
 से  इस  नागरिकता  के  अ्रधिकार  को  छोड़
 नहीं  द॑  तब  तक.  व्  हमारे  देश  का  नागरिक
 बना  रहेगा।  में  समझता  हूं  कि  यह  उचित
 शर  ठीक  नहीं  हैं  और  कोई  ऐसा  रास्ता
 निकालना  चाहिये  कि  कम  से  कम  एक
 बालिग  व्यक्ति  को  जिसका  कि  जन्म  भारत
 में  हो और  जिसक  माता  या  पिता  या  दोनों
 यदि  इस  देश  के  नागरिक  नहीं  थे,  तो  उनकों
 बालिग  होने  के  बाद  इस  तरह  की  कोई
 घोषणा  करनी  चाहिये,  कोई  ऐसी  शपथ
 लेनी  चाहिये  कि  वह  हमेशा  हिन्दुस्तान  के
 प्रति  वफादार  रहेंगे  और  देश  के  प्रति  श्रद्धा
 और  निष्ठा  रक्‍खेंगे  ।  जो  यहां  जन्म  लेते
 हैँ  और  जिनके  माता  पिता  यहां  के  रहने
 वाले  नागरिक  हैं,  जैसे  कि  हम  लोग  हुये
 हालांकि  हम  शपथ  नहीं  भी  लेते  हैं,  तब  भी
 यह  माना  जाता  है.  कि  हम  संविधान  के  प्रति
 भक्ति  भाव  रखते  हैं  a  इस  लिये  मैं  चाहता
 हूं  कि  कोई  ऐसा  रास्ता  निकालना  चाहिये
 कि  कम  से  कम  ऐसे  व्यक्ति  जिनका  भारत
 में  जन्म  हुआ  हो  और  जिनके  माता  या  पिता
 या  दोनों  कमर  हिन्दुस्तान  के  नागरिक
 नहीं  थे,  तो  उनको  बालिग  होने  के  बाद
 कोई  बाजाब्ता  कानूनी  शपथ  लेनी  चाहिये
 कि  वे  हमेशा  हिन्दुस्तान  के  प्रति  वफादार
 रहेंगे  और  देश के  प्रति  श्रद्धा  रक्खेंगे  और
 कोशिश  करेंगे  कि  जिस  तरह  से  और
 भारतीय  नागरिक  इस  देश  में  रहते  हैं
 उसी  तरह  वे  भी  यहां  संविधान  और  देश
 के  प्रति  आदर  और  निष्ठा  का  भाव  रख
 कर  यहां  पर  रहेंगे,  इस  तरह  का  समावेश
 अगर  विधान  में  होता  तो  ज्यादा  अच्छा
 था।

 दूसरी  बात  मैं  यह  कहना  चाहता  हूं  जैसा
 कि  गर्मी  बहुत  से  माननीय  सदस्यों  ने  कहा
 कि  हिन्दुस्तान  का  विभाजन  देश  की  जनता
 की  राय  से.  नहीं  हुआ;  चाहे  वह  राज  जो:
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 पाकिस्तान  हैँ  उस  पाकिस्तान  के  रहने  वाले
 हों,  या  जो  आज  हिन्दुस्तान  है,  उसके  रहने
 वाले  हों,  दोनों  जगहों  की  जनता  की  राय
 नहीं  ली  गई  और  उस  वक्‍त  पर  सारे  रवि-
 भक्त  हिन्दुस्तान  के  नेताओं  ने  यही  मुनासिब
 समझा  कि  देश  का  बंटवारा  कर  दिया  जाय
 और  एक  हिन्दुस्तान  और  एक  पाकिस्तान
 बना  दिया  जायें,  तो  वह  विभाजन  कर  दिया
 गया  |  शब  वह  ग्रेलत  निर्णय  था  या  सही
 निर्णय  था,  इस  समय  मैं  उसकी  बहस  में
 नहीं  जाना  चाहता  और  न  ही  उसके  लिये
 मेरे  पास  समय  है  ।  अविभक्त  हिन्दुस्तान
 के  जितने  नागरिक  हैं  उनको  स्वेच्छा  से  जहां
 वह  रहना  चाहें,  उनको  रहने  का  अधिकार
 होना  चाहिये  ।  भ्रमर  कोई  व्यक्ति  पाकिस्तान
 में  रहना  चाहें  तो  पाकिस्तान  में  भी  उनको
 लिये  नागरिकता  का  दरवाज़ा  खुला  रहना
 चाहिये  ।  कोई  भी  हिन्दुस्तान  का  आदमी
 अगर  जाकर  पाकिस्तान  में  बसना  चाहे,
 तो  बिना  किसी  हिचक  के,  उसको  वह  तमाम
 नागरिकता  के  अ्रधिकार  जो  वहां  के  पाकी-
 स्वामी  नागरिकों  को  प्राप्त  हैं,  उनका
 अधिकारी  हो  और  पाकिस्तान  में  उसको
 बसने  की  छूट  होनी  चाहिये  और  उसके
 लिये  नागरिकता  का  दरवाजा  खुला  रखना
 चाहिये  ।  साथ  ही  अब  पाकिस्तान  से  जो  लोग
 यहां  आकर  के  रह  गये  हैं  और
 किसी  कारण  से,  वे  समझते  हैं
 कि  उन  का  वहां  रहना  किसी  भी  दृष्टि
 से,  झा धिक  दृष्टि  से,  सामाजिक  दृष्टि  से
 या  शासन  के  दबाव  अथवा  अनुचित  व्यवहार
 होने  के  कारण  वे  वहां  पर  नहीं  रहना  चाहते
 शौर  वहां  से  ऊब  कर  हिन्दुस्तान  में  आना
 चाहते  हैं  तो उस  समय  तक  जब  तक  कि
 वह  यहां  पर  जाते  रहेंगे,  तब  तक  के  लिये
 में  समझता  हूं  कि  उन  के  लिये  नागरिकता
 का  दरवाजा  खुला  रखना  चाहिये  ।  देश
 का  विभाजन  हमने  कर  लिया  और  उन  की
 राय  हेम  ने  नहीं  ली  और  यदि  वहू  इस  देश
 के  नागरिक  बनना  चाहें  झोर  बसना  चाहें
 कौर  हिन्दुस्तान  के  प्रति  वफादार  हों  तो
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 उन  के  लिये  दरवाज़ा  बन्द  करना  और  दम
 को  कामनवेल्थ  (राष्ट्रमंडल)  के  जो  देश  हैं,
 उन  के  नागरिकों  के  साथ  ब्रैकेट  करना  शौर
 रखना,  मेँ  समझता  हू  कि  यह  बहुत  बड़ा
 अन्याय  है  और  उसे  दूर  करना  चाहिये  ।

 सभापति  महोदय,  जैसा  कि  a  '

 और  मैं  भी  यही  समझता  हू  कि  कोई  इस,
 इस  तरह  का  प्राचीन  (उपबन्ध)  क
 चाहिये  जिस  से  उन  को  बिना  किसी  हिच-
 किचाहट  के  नगर  हिन्दुस्तान  में  वह  रहना
 चाहते  हैं,  हिन्दुस्तान  के  प्रति  वफादार  हैं,
 वफादारी  की  दात  नम्बर  १  है,  और  अगर
 कोई  पाकिस्तान  का  आदमी  यहां  आये  श्रौर
 वह  वफादार  न  हो  तो  उस  की  वफादारी
 की  जांच  हमें  बहुत  क़ायदे  और  ध्यान  से
 करनी  चाहिये  और  उस  की  वफादारी  साबित
 होने  पर  ही  उसे  यहां  बसाया  जाय  कौर
 नागरिकता  के  अधिकार  प्रदान  किये  जायें  t
 अगर  वह  कहे  कि  में  हिन्दुस्तान  में  रहना
 चाहता  हूं  और  उस  देश  के  प्रति  भक्ति  और
 श्रद्धा  रखता  हूं,  तो  उस  को  बिना  किसी
 हिचकिचाहट  के  यहां  की  नागरिकता  दे
 देनी  चाहिये  और  इसलिये  इस  विधेयक
 में  जिस  तरह  के  परिवर्तन  करने  को  ज़रूरत
 हो  वह  परिवर्तन  करना  चाहिये  ।

 एक  मसा नन ोय  सदस्य  :  जांच  करने  का
 क्या  ढंग  हो  ?

 श्री  श्रीनारायण  दास  :  एक  बात
 में  और  कहूंगा  कि  थर्ड  शेड्यूल  में  जो  वाली-
 फिकेशंस  कौर  नीचे  रलाइज़ेशन,  नागरीकरण  के
 गुणों  का  उल्लेख  किया  गया  है  ।  नेचुरल-
 जेशन  की  ठीक  हिन्दी  मुझे  नहीं  मालम
 “जन्ागरिककरण”  मेरी  समझ  में  हिन्दी  में
 उपयुक्त  शब्द  इस  समय  पाता  हैं,  नागरिक-
 करण  के  सम्बन्ध  में  जो  शर्तें  श्राप  ने  रक्खी
 हैं  भोर  जो  शेड्यूल  नम्बर  ३  में  दी  हुई  हैं,
 ठीक  हैं,  लेकिन  उन  में  एक  बचते  शौर  ते
 रखनी  चाहिये  भर  कामनवेल्थ  कंट्री  (राष्ट्र-
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 (at  श्रीनारायण  दास]
 मंडल  के  देशों)  के  नागरिकों  के  रजिस्ट्रेशन
 के  सवाल  के  लिये  भी  यह  शर्तें  रहनी  चाहिये
 कि  जरगर  किसी  देश  में  वर्ण मंद  बर्ता  जाता
 है  हिन्दुस्तान  के  नागरिकों  के  साथ,  या
 हिन्दुस्तान  के  जो  उद्भव  व्यक्ति  हैं  उन  के
 साथ  अगर  कोई  वर्णभेद  किया  जाये,  व्यवहार
 से  या  क़ानून  से,  तो  उस  देश  के  लोगों  को
 चाहे  वह  कामनवेल्थ  के  रहने  वाले  भी  क्‍यों
 न  हों,  इस  देश  में  रजिस्ट्रेशन  (पंजीबद्ध ता)
 के  ज़रिये  नागरिकता  का  अधिकार  नहीं  देना
 चाहिये,  म॑स॒  तरह  की  बात  शेड्यूल  (अनु-
 सूची)  नज़र  ३  में  जोड़ना  चाहूंगा  और
 जहां  पर  कामनवेल्थ  नागरिकों  के  लिये
 रजिस्ट्रेशन  का  ज़िक्र  आया  है,  वहां  पर  भी
 एक  दत  रखना  चाहिये  कि  अमर  किसी
 कामनवेल़्थ  कंट्री  में  वर्णभेद  रंग  के  नाम  पर
 या  जाति  के  नाम  पर  किया  जाता  है  या
 क़ानून  से  और  व्यवहार  से  इस  तरह  की
 पालिसी  (नीति)  बर्ती  जाती  है,  तब  उस
 देश  विशेष  के  नागरिक  को  रजिस्ट्रेशन
 (पंजीबद्धता)  का  अधिकार  भी  नहीं  देना
 चाहिये  ।  इस  तरह  की  शर्ते  नगर  वहां  पर
 जोड़  दी  जाये  और  ऐसी  व्यवस्था  कर  दी
 जाय  तो  में  उस  को  ठीक  और  उचित  क़दम
 समझूंगा

 श्री  पलंकर  :  चाहे  उस  देश  के  मजलूम
 लोग  ही  यहां  पर  भाग  कर  आये  हों  ?

 श्री  श्रीनारायण  दास  :  मज़लूम  अगर
 भाग  कर  यहां  आते  हैं  तो  उन  के  वास्ते
 रेफेयूजीज  (शरणार्थियों)  का  क़ानून  मौजूद
 है,  फ्रांस  ऐक्ट  (विदेशीजन  अ्रधिनियम )
 मौजूद  है,  उन  तमाम  क़ानूनों  के  इन्दर  हम
 उन  को  शरण  देंगे  ।  सवाल  तो  यहां  पर
 नागरिकता  के  अधिकार  प्रदान  करने  का
 है  और  नागरिकता  का  अ्रधिकार  हम  उन
 को  जल्दी  नहीं  देंगे  a नागरिकता  का  अधिकार
 तो  उन  को  जैस कि  नेचुरलाइज़ेशन  के
 मोड्यूल  नम्बर  ३  में  दिया  हुआ  है,  इस  देश
 में  ४,  ५  या  ७  वर्ष  रह  जाने  के  बाद  वह
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 अधिकार  मिल  सकता  है  और  उस  के  इन्दर
 वे  शा  जायेंगे  ।

 विधेयक  के  क्लास  ५  के  इन्दर  जो
 सब  क्लास  २  है  उस  में  ओर  श्राफ  ऐसी-
 जीएस  (वफादारी  की  शपथ  )  के  शब्द  आये
 हैं  ।  जहां  तक  मेरा  खयाल  है  पहले  विधेयक
 में  यह  दिया  गया  था  कि  व्यक्ति  केवल
 गवर्नमेंट  (सरकार  )  के  प्रति  वफादार  हो,
 या  वह  गवर्नमेंट  के  प्रति  किसी  प्रकार  का
 असन्तोष  न  फैलाव  |  उस  को  हटा  कर

 कांस्टीट्यूशनल  आफ  इंडिया  एज  बाई  ला
 एस्टैब्लिड्ड  (विधि  द्वारा  निमित  भारत  का

 विधान)  कर  दिया  गया  है  1  मैं  इस  से  सहमत
 नहीं  हूं  7  जैसा  कि  माननीय  सदस्य  श्री  मन्थनी
 ने  कहा  कि  यद्यपि  यह  बात  ठीक  है  कि  हम
 लोगों  ने  संविधान  के  प्रति  वफादारी  की  शपथ
 ली  है,  लेकिन  इस  का  यह  मतलब  नहीं  है  कि
 हम  उस  संविधान  में  परिवर्तन  नहीं  चाहते  हैं  v
 इस  देश  के  अन्दर  सामाजिक,  आर्थिक  और
 राजनैतिक  न्याय  की  स्थापना  के  लिये  जरगर
 कान्स्टिट्यशन  (संविधान)  में  परिवर्तन  करने
 की  आवश्यकता  होती  है  तो  उस  को  करना
 चाहिये  शौर  हम  भी  करेंगे  ।  इसलिये  हर
 नागरिक  को  यह  अधिकार  प्राप्त  है  कि  वह
 संविधान  के  इन्दर  परिवर्तन  करने  के  लिये
 प्रचार  करे,  जनता  के  बीच  जाये,  -परिवर्तनों
 के  पक्ष  में  प्रचार  करे,  ताकि  समय  पर  संविधान
 मेंसे  गैलन  हो  सके  |  इसलिये  सब  बखेड़े  में
 न  जा  कर  मैं  यही  कहना  चाहता  हूं  कि  “जो
 राष्ट्र  के  प्रति  वफ़ादार  हो”,  “राष्ट्र  के  प्रति
 भक्ति  रखता  हो”  यह  शब्द  होने  चाहियें
 न  कि  कान्स्टिट्यूइात  (संविधान)  या  कान्स्टि-
 ट्यूशन  श्राफ  इंडिया  एज  बाई  ला  एस्टेब्लिश्ड”
 (विधि  द्वारा  निर्मित  भारत  का  संविधान)
 भारत  के  प्रति  वफ़ादारी  तथा  भक्ति
 की  जो  ऐलीजिएन्स  (निष्ठा)  है  वही  पर्याप्त
 होनी  चाहिये  ।जैसे  कि  ऐलीजिएन्स  टू  दि
 किंग  (सम्राट  के  प्रति  निष्ठा)  होती  है  या
 एल्रिजएन्स  टु  दि  स्टेट  (राज्य  के  प्रति
 निष्ठा)  होती  है  ।  यह  मेरी  समझ  में  नहीं
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 आता  कि  जिस  संविधान  में  रोज़  ब  रोज़
 भरिवततंन  हो  सकता  है,  जिस  में  परिवर्तन  करना
 जनता  आवश्यक  समझती  है,  उस  के  प्रति
 भक्ति  की  शपथ  लेना  कहां  तक  ठीक  है  ।
 जहां  तक  संसद  का  प्रश्न  है  हो  सकता  है
 कि  इस  प्रकार  की  संविधान  के  प्रति  शपथ
 लेना  ठीक  हो,  लेकिन  एक  नागरिक  के  लिये
 इस  प्रकार  की  शपथ  लेना  मुनासिब  नहीं
 होगा  ।

 श्री  बी०  एन०  सिर  (बिलासपुर-दुर्गे-
 रायपुर)  :  नगर  कोई  भारत  माता  की
 जय  बोले  तो  क्या  उस  की  वफ़ादारी  मालूम
 हो  जायेगी  और  उस  को  नागरिकता  दे  देनी
 चाहिये  ?

 श्री  श्रीनारायण  दास  :  स्टेट  के  प्रति
 भक्ति,  कानून  के  प्रति  भक्ति  ।  जैसा  माननीय
 सदस्य  कहते  हैं  कि  संविधान  के  प्रति  शपथ
 लेने  का  मतलब  है  संविधान  की  रक्षा  करना
 और  उस  के  प्रति  वफ़ादार  रहना,  उसी
 प्रकार  राज्य  के  प्रति  शपथ  लेने  का  मतलब
 होगा  राष्ट्र  के  प्रति  वफादार  रहना  और
 उस  की  रक्षा  करना  ।

 मैं  वकील  नहीं  हूं,  लेकिन  मेरे  कई
 वकील  मित्रों  ने  यहां  बहस  की  कि  (person)
 व्यक्ति  की  जो  परिभाषा  है  उस  के  इन्दर
 कम्पनी  (समवाय)  या  ऐसोसिएशन  (संस्था )
 को  भी  लाना  चाहिये  ।  मैं  ने  संविधान  को
 'पढ़ा  है,  जब  नथवानी  साहब  बहस  में  भाग
 ले  रहे  थे  उस  समय  भी  मैं  ने  उन  से  सवाल
 पूछे,  लेकिन  जहां  तक  फंडामेंटल  राइट्स
 (मूल  अ्रधिकारों)  का  प्रश्न  है,  उस  में  जो
 अधिकार  दिया  गया  है  वह  केवल  नागरिकों
 को  ही  दिया  गया  है  और  नागरिकों  की
 परिभाषा  संविधान  के  अध्याय  नं०  २  की  धारा
 नं  ४  में  दी  गई  है  1  उस  अध्याय  के  इन्दर
 जो  परिभाषा  दी  गई  है  उसी  के  अनुसार  मैं
 समझता  हूं  हाई  कोट्स  (उच्च  न्यायालय)
 कोर  सुप्रीम  कोर्ट  (उच्चतम  न्यायालय)
 ले  अपने  निर्माण  दिये  हैं  ।  उन्हों  ने  कहा  है
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 कि  इस  परिभाषा  के  अंदर  जो  नागरिकता
 की  शपथ  है  वह  बिल्कुल  सीमित  कर  दी  गई
 है,  अर्थात्‌  जिस  का  देश  में  जन्म  इत्यादि  हो,
 यह  व्यक्ति  विशेष  के  लिये,  मनुष्य  के  लिये
 है  न  कि  किसी  संस्था  या  कम्पनी  के  लिये  t
 अगर  इस  के  सम्बन्ध  में  न्यायालयों  में  शक
 पैदा  होता  है  तो  उस  के  लिये  जरूरी  है  कि
 जहां  पर  मूल  अधिकार  का  अध्याय  संविधान
 में  है  वहां  सिटीजन  (नागरिक)  का
 थे  इस  प्रकार  से  साफ  कर  दिया
 जाय  कि  सिटिजन  के  अर्थों  में  संस्था  या
 कम्पनी  भी  आ  सके  ।  में  समझता
 हूं  कि  यह  जो  विधेयक  पेश  है  उस  में  केवल
 मनुष्य  के  लिये  है  कि  वह  कैसे  हमारे  देश
 की  नागरिकता  को  पा  सकता  है  या  किस
 तरह  से  हम  उस  को  अपने  देश  की  नाग-
 रिश्ता  से  वंचित  कर  सकते  हैं  v  इसलिये
 इस  विधेयक  में  संस्था  या  कम्पनी  का  जिक्र
 करना  समीचीन  न  होगा  ।

 इस  विधेयक  के  अन्दर  दिया  गया  है
 कि  किसी  हवाई  जहाज़  में  चाहे  वह  रजिस्टर्ड
 (पंजीबद्ध)  हवाई  जहाज़  हो  या  ग्रनरजिस्टर्ड
 (पंजीरहित)  यदि  किसी  महिला  के  बच्चा

 पैदा  हो  जाता  है  तो  बच्चा  उस  देश  का
 नागरिक  होगा  जहां  समुद्री  जहाज  या  हवाई
 जहाज़॒  रजिस्टर्ड  हुआ  रहेगा  या  जिस
 देश  के  वे  जहाज़  होंगे  ।  चूंकि  हमारा  देश  कौर
 पाकिस्तान  दोनों  मिले  हुए  हैं  और  यहां  की

 नें  वहां  जाती  हैं  इसलिये  इस  सम्बन्ध  में
 भी  कुछ  नियम  होना  चाहिये  कि  ट्रेनों
 (गाड़ियों  )  में  पैदा  हुए  बच्चे  की  नागरिकता

 क्या  होगी  ।  में  एक  उदाहरण  रखता  हूं  t
 अगर  हमारे  देश  की  ट्रेन  पाकिस्तान  जाती'
 है  और  किसी  हिन्दुस्तानी  महिला  के
 पाकिस्तानी  क्षेत्र  में  जा कर  बच्चा  पैदा  होता
 है  तो  जो  कानून  हमारे  यहां  बनाया  जा  रहा
 है  उस  के  अनुसार  उस  का  बच्चा  कहां  का
 नागरिक  होगा  ?  मैं  समझता  हूं  कि  अगर
 यह  हिन्दुस्तानी  महिला  है  और  उस  का
 पति  हिन्दुस्तान  में  रहता  है  तो  भले  ही
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 [at  श्रीनारायण  दास]
 पाकिस्तानी  क्षेत्र  में  बच्चे  का  जन्म  हुआ  हो,
 उस  को  भारत  का  जन्मा.  हुआ  बच्चा  समझना
 चाहिये  परन्तु  मौजूदा  धारा  के  अनुसार  वह
 भारत  का  जन्मजात  नागरिक  न  हो  कर
 वंशोद्भव  (by  ५५४०९०८)  नागरिक  होगा।
 ऐसा  संशोधन  होना  चाहिये  जिस  से  भारत
 के  नागरिक की  सन्तान  का  जन्म  अगर  ट्रेन  के
 अन्दर  पाकिस्तान  में  हो  तो  वह  भारतीय
 नागरिक  समझा  जाये  ।

 में  इस  बात  की  ओर  भी  ध्यान  दिलाना
 चाहता  हूं  कि  हमारे  संविधान  में  यह  तो
 दिया  गया  है  कि  हमारे  देश  का  नागरिक
 किसी  दूसरे  देश  की  कोई  उपाधि  नहीं  ले
 सकता  है,  लेकिन  जहां  तक  मेरा  खयाल  है
 किसी  भी  कानून  में  हम  ने  यह  नहीं  कहा
 कि  यदि  कोई  व्यक्ति  इस  तरह  से  उपाधि
 ग्रहण  कर  ले  तो  उसे  क्‍या  दण्ड  दिया  जाय  ।
 में  तो  समझता  हूं  कि  इस  प्रकार  की  दण्ड
 व्यवस्था  हर  नागरिक  के  लिये  होनी
 चाहिये,  पर  यदि  सब  के  लिये  न  हो  तो  कम
 से  कम  जो  रजिस्टर्ड  नागरिक  हों  या  जो

 नीचे  रलाइजेशन  (देशीय करण )  द्वारा  हमारे
 देश  के  नागरिक  हो  गये  हों,  उन  लोगों  के
 लिये  तो  जरूर  होना  चाहिये  कि  यदि  वह
 किसी  दूसरे  देश  की  उपाधि  ले  लें  तो  वह
 हमारे  देश  क॑  नागरिक  न  रह  सकें  ।  देश  की
 नागरिकता  से  वंचित  करने  की  जो  धारायें
 हैं  उन  के  सहारे  यदि  कोई  व्यक्ति  नीचे  रलाइ-
 जेशन  द्वारा  या  रजिस्ट्रेशन  (पंजीबद्धता)
 द्वारा  भारत  का  नागरिक  बन  गया  है  और
 वह  संविधान  की  धारा  के  खिलाफ  किसी

 -विदेश  की  उपाधि  ग्रहण  कर  लेता  है  तो
 उसे  या  तो  देश  की  नागरिकता  से  वंचित  कर
 दिया  जायें  या  उसे  किसी  प्रकार  का  दंड
 दिया  जाये  ।

 जो  बाहर  के  रहने  वाले  हमारे  देश  में
 पंजीकरण  अर्थात्  रजिस्ट्रेशन  के  द्वारा  नागरिक
 बन  गये  हैं  बा  जिन  को  देशीयकरण  (Natura-
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 lisation)  of  गया  हमारे  देश  की  नाग-
 रिकता  मिल  गई  है  उन  के  लिये  किसी
 अवधि  तक  यहां  रहना  कानून  द्वारा  आवश्यक
 करार  दे  दिया  जाय  ।  यह  नहीं  होना  चाहिये
 कि  जितने  भी  समय  के  लिये  चाहे  वह  हमारे
 देश  में  चले  दायें  श्र  उतने  दिनों  के  लिये
 नागरिकता  के  अधिकार  ले  लें  ।  मैं  समझता
 हूं  कि  एक  निश्चित  अवधि  होनी  चाहिये
 कि  वह  इतने  वर्ष  तक  यहां  अवश्य  रहें  ।  साथ
 ही  जैसा,  सभापति  जी,  आप  ने  कहा,  अगर
 हिन्दुस्तान  का  कोई  नागरिक  १५,  २०  वर्ष
 बाहर  रहे  और  किसी  समय  यहां  न  जावें
 तो  भी  हमारे  देश  का  नागरिक  बना  रहे,
 लेकिन  उस  का  आना  जाना  यहां  पर  कुछ
 तो  रहना  चाहिये,  इसलिये  इस  सम्बन्ध  में
 भी  कुछ  समय  निश्चित  कर  दिया  जाय
 तो  अच्छा  होगा  ।  मैं  समझता  हूं  कि  माननीय
 मंत्री  जी  इस  को  स्वीकार  कर  लेंगे  ।

 मुझे  कई  बातें  कहनी  थीं,  लेकिन  चूंकि
 अब  समय  नहीं  है  इसलिये  अधिक  नहीं
 कहूंगा  i  इन  शब्दों  के  साथ  जो
 विधेयक  हमारे  मंत्री  महोदय  ने  रक्खा  था
 और  जिस  में  कि  संयुक्त  समिति  द्वारा  कुछ.
 सुधार  किया  गया  है  उस  का  समर्थन  करता
 हूं  और  इस  के  लिये  संयुक्त  समिति  के  माननीय
 सदस्यों  तथा  मंत्री  महोदय  को  धन्यवाद  देते
 हुए  यह  उम्मीद  करता  हूं  कि  जो  सुझाव
 मैं  ने  दिये  हैं  उन  पर  विचार  किया  जायेगा  ।

 Shri  S.  S.  More:  I  do  concede  that.
 the  Bill  as  it  has  emerged  from  the
 Joint  Committee  has  undergone  some:
 appreciable  improvement,  particularly
 as  regards  clause  10(2)  (b).  Formerly,
 disaffection  towards  the  Government
 of  India  was  a  ground  for  deprivation
 of  citizenship,  but  now  that  has  been
 replaced  by  disaffection  towards  the
 Constitution  of  India,  But  even  this
 change  does  not  appear  to  me  to‘be  a
 happy  change.
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 Under  clause  5(2),  one  has  to  take
 an  oath  for  the  purpose  of  getting  the
 citizenship  right  by  registration.  Simi-
 larly,  a  person  who  wants  to  acquire
 the  right  by  naturalisation  also  has  to
 take  the  oath  of  allegiance  to  the  Cons-
 titution.  Shri  Frank  Anthony  has  re-
 ferred  to  this  aspect  already,  and  has
 pointed  out  that  the  Constitution  is
 a  changing  document.  It  always  under-
 goes  mutations  as  the  conditions  in  the
 country  change.  Sub-clause  2  (b)  of
 clause  0  reads:

 “that  citizen  has  shown  himself
 by  act  or  speech  to  bé  disloyal  or
 disaffected  towards  the  Constitu-
 tion  of  India  as  by  law  establish-
 ed;”

 If  the  disloyalty  or  disaffection  to
 the  Constitution  becomes  evident,  then
 Government  would  be  perfectly  justi-
 fied  under  this  provision  in  depriving
 that  man  of  his  citizenship.

 My  submission  is  that  many  of  us
 are  disaffected  to  the  Constitution.  We
 are  already  disaffected  to  the  Con-
 stitution.  We  find  that  this  Constitu-
 tion  which  seems  to  be  a  federal  Con-
 stitution  is  really  in  the  nature  of  a
 unitary  Constitution,  and  as  such,  the
 autonomous  powers  of  the  State  are
 frequently  sacrificed  for  certain
 central  purposes.  But  my  disaffection
 to  the  Constitution,  my  dissatisfaction
 regarding  the  Constitution,  has  noth-
 ing  to  do  with  my  loyalty  to  the
 country,  I  mean  the  State.  I  am  not
 talking  of  the  country  as  a  geographi-
 cal  unit,  but'I  am  talking  of  the
 State,  the  legally  constituted  State.
 A  State  is  something  which  continues
 State  is  something  which  does  not
 undergo  any  mutation  or  change,  and
 if  I  have  got  the  seeds  of  patriotism
 in  me,  they  will  always  be  expanding
 and  flowering,  so  that  my  loyalty
 goes  on  developing  as  the  State  goes
 on  really  becoming  a  Welfare  State.
 But  my  regard  for  the  Constitution,
 my  satisfaction  about  the  Constitu-
 tion  may  not  appear  on  the  horizon.
 But  it  will  unfortunately  be  a  ground
 for  depriving  one  of  citizenship.

 3  DECEMBER  955  Citizenship  Bilt  I240-
 Now  Shri  Raghavachari  made  out

 the  point  when  he  spoke  about  clause
 0  that  keeping  all  this  power  in  the
 hands  of  the  State  executive  is  some-
 thing  full  of  dangerous  pregnancy,
 Theoretically,  I  would  concede  with
 many  Members  that  the  executive
 government  ought  to  be  the  sole  judge:
 for  the  purpose  of  admitting  foreign-
 ers  to  the  citizenship  of  this  country
 as  well  as  the  time  or  the  grounds  on
 which  they  might  be  deprived  of.
 that  right.  But  theoretical  concession
 is  one  thing  and  practical  experience
 may  be  something  different.  Unfortu-
 nately,  we  are  new  to  the  democratic
 set-up.  In  England,  one  can  trust  the
 executive  government  much  more  free-
 ly  and  without  any  fear  on  his  part.
 because  they  have  developed  a  demo-
 cratic  tradition.  But  take,  for  instance,
 a  country  which  is  new  to  the  demo-
 cratic  set-up.  Here  in  a  country  which
 has  come  out  of  feudalism,  a  country
 which  has  come  out  of  some  ancient
 customs  and  ancient  autocracy,  it
 frequently  happens  that  men  who  are
 petty-minded,  who  are  mean,  some-
 how,  unfortunately,  climb  into  seats
 of  power,  and  the  moment  they  sit  in
 the  seats  of  power  protected  by  those
 seats,  they  try  to  be  vindictive,  they
 do  not  like  opposition,  they  do  not.
 like  pedple  who  have  backbone  and.
 can  stand  against  them.  As  far  as  I
 am  concerned  or  Shri  Kamath  is  con-.
 cerned,  we  do  not  run  the  risk  of  be-
 ing  deprived  of  our  citizenship  be-
 cause  we  are  citizens  by  birth,  by  ori-
 gin.  But  take  the  case  of  a  foreigner
 who  has  come  to  this  country,  natura-
 lised  and  acquired  citizenship,  and  has
 become  perfectly  qualified  to  be  a
 candidate  for  Parliament.  He  comes  to.
 Parliament,  he  is  elected  to  Parliament
 and  somehow  he  remains  in  the  Oppo-
 sition  Benches,  I  am  not  t&lking  about
 the  present  executive  government,  but
 it  is  not  difficult  to  visualise  what  some
 future  government,  in  which  some
 persons  with  petty  mind  happen  to  bes
 the  Ministers,  will  do.  They  have  seen
 that  a  man  who  has  become  a  citizen
 by  naturalisation  has  crept  into  the
 seat  of  the  opposition.  They  cannot
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 [Shri  8.  8.  More]
 ‘unseat  him  because  there  is  article  329
 wf  the  Constitution;  he  must  be  un-
 seated  by  an  election  petition.  There
 ‘are  no  grounds  on  which  an  election
 ‘petition  can  be  launched  or  success-
 ‘fully  fought.  Then  they  will  find  out
 ia  way.  Well,  he  has  acquired  citizen-
 ‘ship  by  naturalisation  or  he  has  ac-
 quired  citizenship  by  registration.
 ‘The  executive  government  have
 ‘power  under  clause  30  ६४0  deprive  that
 ‘man  of  his  citizenship.  They  will
 ‘put  that  machine  into  operation,  pull
 the  necessary  string.  The  result  will
 be  that  the  man  will  cease  to  be  a
 citizen  of  the  State.  Under  our  Con-
 stitution,  no  person  can  be  a  Member
 of  this  House  unless  he  is  a  citizen  of
 this  country.  These  things  are  not
 only  the  shadows  or  the  creation  of
 my  imagination.  No  country  is  al-
 ways  fortunate  in  having  men  of
 tolerance,  abundant  tolerance,  who
 can  look  to  the  Opposition  with  some

 Shri  Tyagi:  As  we  have  today.

 ‘Shri  Kamath:  Who  are  the  ‘we’?

 Shri  S.  S.  More:  I  request  Shri
 ‘Tyagi  not  to  provoke  me  to  make
 some  unpalatable  observations  regard-
 ting  himself.

 Shri  Kamath:  Make  them;  he  will
 stand  it.

 Shri  Bhagwat  Jha  Azad  (Purnea-
 cum-Santal  Parganas):  He  will  be

 ‘bold  enough  to  face  it.

 Shri  Kamath:  He  can  take  it.

 Shri  S.  5.  More:  Such  a  case  is.
 muite  possible.  Therefore,  though  I
 theoretically  concede  that  this  matter

 ought  to  rest  with  the  executive  gov-
 ernment,  in  the  light  of  my  own  ex-

 -perience,  I  have  a  different  convic-
 -tion,  because,  unfortunately,  I  have
 developed  the  habit  of  standing  like
 a  rock  against  those  who  sit  in  power

 .and  receiving  some  knocks,  whether
 deserved  or  underserved.
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 Shri  Kamath:  Giving  knocks  also.
 Shri  S.  S.  More:  I  do  say  that  be-

 ing  non-violent,  I  never  retaliate.
 My  submission  is  that  such  a  case

 is  possible  and  the  executive  govern-
 ment  will  have  to  think  out  whether
 some  protection  ought  not  be  given
 by  way  of  some  justiciable  remedy,
 because  the  courts  only  will  be  able
 to  give  the  same  protection.

 As  regards  Commonwealth,  I  find
 that  the  different  provisions  in  this
 particular  Bill  are  rather  hazy  and
 do  not  give  us  a  clear  conception  of
 the  rights  and  privileges  of  Commcn-
 wealth  citizens.  They  will  require
 some  chiselling  because  reading
 clauses  ]  and  2  along  with  clause  2,

 am  not  yet  in  a  position  to  under-
 stand  what  are  the  real  implications.
 And  in  my  excitement,  I  did  some-
 thing:  I  tried  to  intervene  and  receiv-
 ed  a  knock.  All  the  same,  even  that
 knock  has  not  brought  any  more
 light  to  me.  I  feel  that  this  Com-
 monwealth  citizenship  has  to  be
 placed  on  a  more  precise  foundation
 so  that  we  should  know  where  that
 citizenship  stands  and  what  are  the
 rights,  privileges  or  disadvantages  or
 the  points  of  differentiation  in  regard
 to  a  Commonwealth  citizen.

 I  will  again  revert  to  the  point  I
 made  when  I  spoke  last  when  the
 Bill  was  referred  to  the  Joint  Com-
 mittee.  I  feel  that  we  should  not
 stick  to  this  idea  of  Commonwealth,
 which  gives  us  a  stinking  smell  due
 to  our  past  relationship  ‘with  the  Bri-
 tishers.  Even  according  to  Mr.  Eden,
 the  Prime  Minister  of  England,  whose
 statement  was  read  out  by  Shri
 Kamath,  the  queen  still  happens  to  be
 the  connecting  link  between  the  Com-
 monwealth  countries.  We  have  sworn
 allegiance  to  the  Constitution  of  India.
 The  President  is  the  sole  head  of  our
 Government  here  and  I  am  not  pre-
 pared  to  recognise,  even  for  a  pot  of
 gold,  my  allegiance  to  the  Queen.  I
 would  say.  that  I  am  loyal  to  the  Pre-
 sident,  because  he  represents  this
 country,  and  whatever  may  be  the
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 advantages  accruing  as  a  Common-
 wealth  country,  particularly  by  being
 associated  with  the  UK,  I  am  not  pre-
 pared  to  say  that  I  accept  that  autho-
 rity—whether  of  the  Queen  or  any-
 body  else.  But  I  will  again  say,  why
 not  develop  a  Panch  Shila  citizen-
 ship?

 Shri  A.  M.  Thomas  (Ernakulam):
 Is  it  anywhere  known?

 Shri  S.  S.  More:  My  hon.  friend
 Shri  A.  M.  Thomas,  has  asked  me  a
 question.  But  why  should  we  not  be
 the  first  in  the  field?  We  have  deve-
 loped  this  habit  of  going  tamely  after
 someone  else.  Here  I  am  reminded
 of  Shakespeare’s  drama  ‘Henry  the  V’
 in  which  Henry  the  V  says  “We  are
 makers  of  manners  and  not  tame  fol-
 lowers”.  So  let  us  set  an  example
 which  other  Asian  countries  can  fol-
 low.  Why  should  not  India.  be  fol-
 lowed  by  Asian  countries?  I  _  find
 under  the  benign  and  sobering  in-
 fluence  of  Panditji’s  foreign  policy,
 the  whole  of  Asia  is  looking  to  us  for
 guidance.  If  we  have  to  give  effective
 guidance  to  the  whole  of  Asia  which
 is  trying  to  stand  on  its  legs,  we
 should  develop  this  Panch  Shila  citi-
 zenship.  The  recent  enthusiastic  re-
 ception  given  to  the  Soviet  leaders
 was  due  to  the  fact  that  they  have
 signed  the  Panch  Shila_  declaration
 along  with  our  Prime  Minister,  and
 the  people  of  India  warmly  responded
 not  because  they  were  Russian  lead-
 ers,  not  because  they  were  great  re-
 volutionaries,  but  because  they  were
 linked  up  with  us  indissolubly  for  the
 maintenance  of  peace  as  declared  in
 Panch  Shila.  Why  not  give  citizen-
 ship  to  a  country  which  is  linked  up
 with  us  on  the  doctrine  of  Panch
 Shila?  Why  not  give  citizenship  to
 Russia  whieh  is  wedded  to  Panch
 Shila  along  with  China  which  is  also
 wedded  to  Panch  Shila?  Why  confer
 Commonwealth  citizenship  on  Aus-
 tralians  and  Canadians  and  the  peo-
 ple  of  United’  Kingdom  who  are  not
 sympathetic  towards  us  so  far  as  our
 Goa  claim  is  concerned?  They  are
 remaining  silent  conveniently  and
 against  our  own  interests.  We  are
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 conferring  citizenship  on  these  souls.
 who  do  not  look  kindly  towards  us.
 while  we  are  denying  equal  rights  to:
 those  who  are  more  indfssolubly  and.
 more  honestly  and  faithfully  linked
 up  with  us  for  the  purposes  nf  main--
 tenance  of  peace.

 I  do  not  want  to  take  more  time..
 I  feel  this  Bill  should  be  amended  in
 this  direction.  Let  us  introduce
 something.  Now  the  Panch  Shila
 countries  are  developing  into  a  tirm
 brotherhood.  Let  us  recognise  that:
 brotherhood  and  ‘try  to  exchange  citi-
 zenship  with  such  countries  because-
 such  exchanges  will  not  be  at  our-
 cost.

 I  need  not  go  to  the  minor  clauses:
 to  which  you  have  already  referred.
 Some  of  the  minor  defects  will  have.
 to  be  removed.  But,  I  am  prepared
 to  resume  my  seat  after  saying  that
 Shri  Datar  and  particularly  the  Prime:
 Minister  may  take  these  suggestions
 into  consideration  and,  if  not  in  this.
 Bill,  at  least  in  some  other  amend-
 ing  measure  they  may  come  out  with
 Panch  Shila  citizenship  and  that  will
 really  be  a  constitutional  beginning:
 of  a  relationship  which  will  go  on  ex--
 tending  and  serve  as  a  sort  of  guide-
 and  beaconlight  to  all  Asian  countries..

 Shri  Sadhan  Gupta  (Calcutta.
 South-East):.  When  I  first  saw  this
 Bill  before  it  was  referred  to  the
 Joint  Committee,  I  had  a  sense  which.
 was  a  kind  of  mixture  of  shame,  ex-
 asperation  and  distress.  Now,  the-
 Joint  Committee  has  gone  into  that
 Bill.  It  has  made  certain  changes,  cer-
 tain  changes  of  a  desirable  character-
 no  doubt.  But,  as  far  as  the  funda-
 mentals  are  concerned,  it  has  made-
 practically  no  alterations.  When  I
 speak  of  fundamentals,  I  mean  the
 outlook  of  the  Bill,  firstly,  regarding
 our  displaced  brothers  from  Pakistan
 and  secondly  regarding  those  who:
 are  called  Commonwealth  citizens.

 The  first  impression  one  gets  on:
 reading  the  Bill  is  that  it  is  a  copy
 of  the  British  Nationality  Act,  1948.
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 ‘That  is  only  a  first  impression.  When
 we  read  deep  into  the  Bill,  we  find
 that  it  is  not  a  mere  draftsman’s
 lethargy,  not  a  mere  inability  to  think

 ‘out  a  better  draft  and  therefore  a
 copying  of  the  British  Nationality  Act
 but  it  is  done  with  a  deliberate  pur- ‘pose,  with  a  purpose  that  is  unpatriotic, with  a  purpose  that  is  slavish  and
 so,  the  ultimate  impression  one  irres-
 istibly  gets  of  this  Bill  is  that  slavery is  writ  large  in  every  improtant  pro- vision  of  the  Bill.  This  kind  of  sla-
 vishness,  this  kind  of  unpatriotic  be-
 haviour  is  to  be  found  when  we  com-
 ‘pare  the  treatment  meted  out  to  dis-
 placed  persons  with  the  treatment
 that  is  meted  out  to  those  who  are

 «called  Commonwealth  citizens.

 India  was  partitioned  on  a  two  na- tion  theory  basis.  Every  Congress
 leader,  from  top  to  bottom,  assured the  minorities  who  were  to  remain in  Pakistan  that  India  would  welcome them  if  they  suffered  in  view  of  the
 Partition.  By  such  promises  they  se- ‘cured  the  ‘agreement  of  the  minori- ties  to  the  partition.  I  can  say  that
 regarding  the  minorities  of  my  part of  the  country,  the  minorities  of  un- divided  Bengal.  Their  consent  was Secured  exclusively  on  those  promi- ses.  Those  minorities  had  played  a
 very  honourable  part  in  winning  the freedom  of  the  country.  Their  con-
 «currence  to  partition  was  secured  on the  basis  of  that  particular  promise. So,  it  is  crystal  clear  that  when  we ‘were  partitioning  the  country  on  the ‘basis  of  the  two  nation  theory,  our
 country  could  never  repudiate  the
 ‘claims  of  those  minorities  who  ,were left  behind  in  Pakistan  to  an  honour-
 able  reception  in  this  country  should
 they  desire  to  come  out  here.  There can  be  no  doubt  about  it  that  this
 was  our  human  duty  in  view  of  the
 lurch  in  which  we  were  leaving  them.
 ‘But  it  was  also  our  sacred  moral  duty in  view  of  their  contribution  to  the
 sachievement  of  freedom  of  our  country ‘and  it  was  almost  a  legal  duty  in  view
 fof  our  repeated  pre-partition  pro- ‘mises.  What  have  we  given  them
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 instead?  What  have  we  given  them
 in  this  Bill?  We  have  given  them
 registration.  They  are  not  to  be  ipso
 facto  citizens;  they  are  to  be  citizens
 only  by  registration.  People  who  had
 come  to  contribute  so  much  to  the
 freedom  struggle  are  to  become  citi-
 zens  only  by  registration.  What  kind
 of  registration,  I  will  come  to-it  later.
 They  are  not  recognised  as  ipso  facto
 citizens.  To  add  insult  to  injury,  we
 put  them  in  a  similar  category  with
 foreign  government  servants.

 If  you  look  at  clause  5  of  the  Bill,
 you  will  find  that  they  are  placed  in
 the  same  class  with  citizens  of  foreign
 State  in  government  service  in  this
 country  and  they  are  given  the  right
 to  register.  This  kind  of  treatment
 is  bad  enough  from  the  point  of  view
 of  sentiment  or  emotion,  particularly
 when  we  remember  their  contribution
 to  the  freedom  struggle  and  the  sen-
 timents  with  which  they  agreed  to
 partition.  What  did  the  refugees  think
 when  they  made  the  contribution  to
 our  freedom  struggle?  Did  they  ex-
 pect  to  be  citizens  of  Pakistan  or  did
 they  expect  to  be  citizens  of  an  un-
 divided  India  or  the  India  which  re-
 mained  after  it  was  compelled  to
 divide?  There  can  be  no  doubt  about  it.
 It  is  grossly  unfair,  it  is  indecent,  I
 would  say,  under  these  circumstances,
 in  view  of  their  contributions,  in  view
 of  their  expectations,  to  put  them  in
 a  category  of  citizens  who  are  inferior
 to  the  citizens  of  India  and  who  have
 to  come  in  only  by  the  process  of  re-
 gistration.  This  difference  and  the
 emotional  considerations  that  it  invol-
 ves  are  bad  enough.  But,  what  we
 find  is  that  it  is  not  a  mere  matter  of
 sentiment;  it  is  a  deliberate  inten-
 tion  to  treat  our  displaced  brothers
 from  Pakistan  as  foreigners  and  as  a
 sort  of  semi-helots  and  inferior  citi-
 zens  and  to  suspect  their  loyalty  all
 the  time.

 In  the  first  place,  we  give  them  the
 right  of  registration  and  this  right  is
 not  a  very  great  right.  It  is  a  grace.
 Clause  5  says  that  the  Government
 “may  register”.  Any  person  from
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 Pakistan  who  has  been  displaced  from
 there  cannot  claim  citizenship  as  of
 right.  He  is  to  get  it  only  by  the  grace
 of  the  Government.  He  has  to  abide  by
 the  grace  of  the  Government.  Is  it
 a  fair  treatment  to  be  accorded  to
 them?  Unlike  citizens  by  birtn  or
 descent,  they  have  to  take  an  oath
 of  allegiance.  You  and  I  have  not  to
 take  dn  oath  of  allegiance,  but  a  re-
 tugee  has  to  take  an  oath  of  allegiance,
 allegiance  of  loyalty.  It  implies
 that  the  loyalty  of  that  person  is  less
 than  yours  or  mine.  Is  it  a  fair  treat-
 ment  to  be  given  to  the  refugees?  I
 ‘say  nothing  about  the  worries  of  tak-
 ‘ing  the  whole  family  to  register  and
 to  swear  the  oath,  perhaps  over  very
 long  distances;  I  say  nothing  of  the
 fees  that  they  may  have  to  pay.  Apart
 from  these  considerations,  which  are
 vital  for  people  like  the  refugees,
 who  are  bound  to  be  poor,  who  are
 bound  to  be  of  very  limited  means,
 the  fact  that  they  should  be  treated
 on  a  different  footing  from  the  way
 you  or  I  or  any  vther  born  Indian  is
 treated  is  an  invidious  distinction:
 that  is  a  distinction  which  no  patriotic
 Indian  can  tolerate.

 In  the  third  place,  unlike  the  citi-
 zens  by  birth  or  descent,  one  body
 of  displaced  persons  or  rafher  one
 ‘body  of  persons  who  are  covered  by
 ‘article  5(c),  namely,  those  who  were
 settled  in  the  territory  of  India  for  a
 long  time  though  they  or  their  parents
 or  grand-parents  were  not  born  in  the
 territory  of  India,  stand  the  risk
 of  being  deprived  of  their  citizenship,
 sometimes  even  in  a  body.  For  ex-
 ample,  many  persons  from  East
 Bengal  had  been  residing  in  Calcutta
 for  a  long  time  although  they  were
 not  born  in  Calcutta  or  in  any  part
 in  the  territory  of  India—their  parents
 or  even  grand-parents  might  not  have
 een  born  in  such  territory.  In  my
 case,  for  example,  I  was  saved  only
 ‘by  the  accident  of  the  fact  that  my
 mother  happened  to  be  born  in  Gaya
 in  Bihar;  otherwise  I  would  have  fal-
 len  in  that  category.  In  that  case,
 the  Government  would  have  been
 free  to  deprive  me  of  my  citizenship
 because  I  would  have  come  under
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 article  5(c).  hese  are  the  things  we
 mete  out  to  the  refugees.  In  the
 British  Nationality  Act,  provisions
 similar  to  these  are  applied  to  natu-.
 ralised  citizens  and  that  is  under-
 standable,  because  a  naturalised.  citi-
 zen  is  a  foreigner  and  there  is  scope
 for  doubting  his  loyalty  and  some
 safeguard  is  necessary.  But  why
 should  the  same  provisions  be  applied
 to  the  refugees?  Has  the  Govern-
 ment  courage  enough  to  declare  that
 it  suspects  the  loyalty  of  the  refugees
 as  a  whole  or  even  of  a_  substantial
 portion  of  them?  I  assert  that  every
 person  displaced  from  Pakistan,  who
 wants  to  come  to  India,  is  an  Indian
 citizen  by  birth-right  and  that  he  or
 she  is  every  inch  a  citizen  of  India
 as  any  of  us  here,  any  of  the  Minister,
 of  the  Central  or  State  Governments
 or  any  Member  of  Parliament  or  any-
 body  here.  I  assert  and  affirm  that  to
 require  or  even  to  suggest  proof  of
 loyalty  on  their  part  before  accepting
 them  as  citizens  is  presumption  and  I
 challenge  the  Government  to  proclaim
 this  policy  openly.

 Before  leaving  this  part  of  the  sub-
 ject,  I  cannot  but  record  my  appre-
 hension  andemphatic  protest  against
 clause  0(2)(b)  which,  though
 amended  by  the  Joint  Committee,
 nevertheless  is  objectionable  and  I
 hope  to  deal  with  it  at  greater  length
 when  I  speak  on  the  amendments.

 I  have  shown  you  the  _  treatment
 meted  out  to  the  refugees  but  the
 enormity  of  this  treatment  and  the
 unpatriotic  and  slavish  outlook  is
 underlined  by  the  provisions  regard-
 ing  Commonwealth  citizenship.  Clause
 2  enables  the  Central  Government
 to  confer  all  or  any  of  the  rights  of
 citizenship  on  Commonwealth  citizens.
 Refugees  must  prove  their  loyalty  by
 swearing  an  oath  of  allegiance,  but  a
 Commonwealth  citizen,  a  legal  or  no-
 tional  subject  of  Britannic  Majesty  is
 under  no  such  obligation  to  prove  his
 allegiance.  He  is  not  required  to  take
 an  oath  of  allegiance,  and  yet  he  can
 have  the  right  of  citizenship.  The
 Government  is  so  sure  of  his  loyalty
 that  it  has  not  considered  it  necessary
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 to  make  him  renounce  his  other  citi-
 zenship  before  taking  up  the  citizen-
 ship  of  India.  What  is  the  justifica-
 tion  for  this?  Reciprocity,  it  is  said.
 The  British  Nationality  Act  provides
 for  it,  ergo,  we  too  have  provided  for
 it.  In  the  case  of  Britain  Common-
 wealth  citizens  were  former  subjects
 and  it  flatters  their  imperial  pride  or
 vanity  that  they  could  still  be  taken
 in  as  citizens  of  their  country.  The
 British  Nationality  Act  makes  the
 position  of  Commonwealth  citizens
 similar  to  that  of  British  subjects.
 Even  if  you  choose  to  call  it  their
 magnanimity,  they  run  no  risk  from
 these  citizens;  they  can  at  best  be
 students  or  odd  employees  and  all  the
 damage  that  they  can  do  is  to  increase
 the  votes  of  an  undesirable  candidate
 to  Parliament  by  a  few  thousands  all
 over  the  country.  In  our  case,  it  is
 only  perpetuating  the  rights  of  a  for-
 mer  master  through  the  back-door.
 The  Bill  talks  of  reciprocity

 Mr.  Chairman:  The  persons  who
 register  themselves  as  members  of  the
 Commonwealth  must  also  take  the
 oath  .of  allegiance.

 Shri  Sadhan  Gupta:  Under  clause
 ~12,  there  is  no  abligation  for  them  to

 take  the  oath  of  allegiance.

 Mr.  Chairman:  Under  sub-clause
 (2)  of  clause  5,“no  person  being  of

 full  age  shall  be  ‘registered:  as  a  citi-
 zen  of  India  under  sub-section  Q
 until  he  has  taken  the  oath  of  allegi-
 ance  in  the  form  specified  in  the  Se-
 cond  Schedule”.  A  man  who  is  re-
 gistered  must  take  the  oath.

 Shri  Sadhan  Gupta:  I  am  referring to  clause  2  and  not  toclause  5.  Ihave
 started  by  saying  that  under  clause
 72  the  Government  could  confer  rights
 of  citizenship  and  no  oath  of  allegiance
 is  necessary  there,  and  no  renuncia-
 tion  of  citizenship  is  even  necessary.
 For  Britain,  not  much  damage  can
 take  place,  but  in  our  case,  it  is  only
 to  perpetuate  the  rights  of  a  former
 master  by  the  back-door.  The  Bill  .
 talks  of  reciprocity.  The  British  con-
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 trol  Rs.  600  crores  worth  of  invest-
 ments  in  our  backward  country  and
 that  too  in  vital  sectors  of  our  eco-
 nomy.  It  has  near  monopoly  in  such:
 important  industries  as  coal,  oil  and
 jute  goods.  Can  the  Government  en-
 sure  that  we  too  will  command  the
 same  position  in  the  British  indus-
 tries,  that  we  too  will  enjoy  near
 monopoly  in  the  production  of  oil,
 coal  or  iron  and  steel  in  the  Britain?
 Without  this  what  on  earth  is  the
 meaning  of  reciprocity?  A  cat  and
 a  mouse  may  agree  that  there  will
 be  full  reciprocity  for  each  other  and
 that  they  liked  to  hunt  in  each
 other’s  dens.  But  does  the  Govern-
 ment  think  that  the  Indian  people
 will  accept  that  as  reciprocity?  Why
 this  special  treatment  for  the  Com-
 monwealth?  We  communists  have
 always  been  for  complete  severance
 of  all  connection  with  the  Common-
 wealth.  Inspite  of  all  that  the  Prime

 4PM.

 Minister  says  about  the  advantages.
 we  have  derived  from  it,  we  have
 demonstrated  again  and  again  that.
 this  association  has  by  and  large

 ‘brought  nothing  but  disgrace  on  us
 by  compelling  us  to  be  accessories  to
 predatory  imperialist  wars  in  Malaya
 and  other  places.  Even  so  we  can
 understand,  though  by  no  means  we
 agree  to  or  appreciate,  the  inability  to
 leave  the  Commonwealth.  But  what
 we  can  neither  understand  nor  appre-
 ciate  nor  be  party  to—is  the  attempt
 to  perpetuate  our  Commonwealth
 association  for  all  time  to  come
 through  the  medium  of  this.  Why
 should  ‘we,  irrespective  of  our  rela-
 tions  with  the  countries  of  the  Com-
 monwealth  be  bound  to  treat  them  on
 a  different  footing  from  other  foreign-
 ers.  All  this  is  not  mere  sentiment.
 As  I  said  a  little  while  ago  the  posi-
 tion  of  Britons  and  Indians  vis-a-vis
 each  other  is  radically  different.  It
 follows  that  Britain  needs  far  less
 protection  from  ours  than  we  may
 need  from  Britons.  But,  if  they  do
 they  are  much  better  placed  than  our-
 selves,  A  citizen  of  India  enjoys  cer-
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 tain  fundamental  rights  which  if  ex-
 ‘ercised  by  persons  who  have  allegi-
 -ances  elsewhere  may  place  our  coun-
 ‘try  in  great  jeopardy.  Our  citizens
 ‘enjoy  the  constitutional  ight  to
 organise  associations,  to  move  freely

 ‘throughout  the  territory  of  India,  to
 reside  and  settle  anywhere  they  please
 and  to  carry  on  any  business  or  pro-
 fession,  to  acquire,  hold  and  dispose  of
 property  and  so  on.  I  understand  that

 the  same  rights  are  enjoyed  by  Indians
 as  a  matter  of  reciprocity.  There  is,
 “however,  this  inaportant  difference.
 “Whereas  the  British  Parliament  can
 annul  any  such  right  in  respect  of

 :such  citizens  our  legislature  cannot
 -do  so  unless  such  annulment  or  res-
 triction  is  interpreted  to  be  reason-

 -able.  There  is  no  authority  to  chal-
 lenge  any  enactment  of  the  British
 Parliament  but  any  such  enactment  by

 -our  legislature  may  be  declared  ultra
 vires  and  may  not  affect  these  alien

 ‘citizens.  There  is  absolutely  no
 ground  moral  or  legal  to  treat  this

 -category  of  Commonwealth  citizens
 -on  a  different  footing.  If  citizens  of
 any  country  are  thought  desirable  to

 “be  adopted  as  our  citizens  they  should
 -come  in  as  naturalised  citizens  and
 ‘the  Government  can  advance  no  argu-
 ments  except  the  arguments  of  sla-
 ‘very  and  national  dishonour  to  justi-
 fy  the  difference  in  treatment  accord-
 ‘ed  to  Commonwealth  citizens.  I  defy
 ‘the  Government  to  show  any  benefit
 that  we  shall  derive  from  this  Com-
 ‘Iaonwealth  association  as  distinguished
 from  associations  with  other  count-
 ‘ries.  I  do  not,  however  deny  the
 necessity  of  according’  different
 treatment  to  citizens  of  certain

 ‘countries.  We  are  naturally  expected
 *to  develop  friendly  relations  with  our
 neighbours.  Such  countries,  whether
 they  belong  to  the  Commonwealth

 ‘or  not  may  be  given  different  treat-
 ment.  It  is  particularly  so  in  the

 -case  of  countries  where  there  is  a
 substantial  Indian  population  such  as
 Burma,  Malaya,  Ceylon  and  others.
 “We  may  extend  it  to  other  countries
 ‘with  which  our  relations  become  clo-
 ser;  for  example,  countries  like  Af-
 ‘ghanistan,  Nepal  or  China.  But,  we
 Communists  declare  that  we  _  shall
 424  LSD.
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 never  be  party  to  a  treatment  which
 is  nothing  but  a  heritage  of  our  erst-
 while  subjection  and  the  erstwhile
 suzerainity  and  overlordship  of  her
 Britannic  Majesty.

 Now,  Sir,  this  Bill,  I  think,  for  all
 these  considerations,  is  unworthy  of
 being  passed  without  substantial
 amendments.  The  Joint  Committee
 could  have  made  many  amendments.
 It  could  have  seen  to  it  that  refugees
 from  Pakistan  are  given  the  honour-
 able  treatment  which  they  deserve  in
 view  of  their  signal  contribution  to
 the  struggle  for  freedom.  It  could
 have  ensured  that  the  difference  in
 treatment  given  as  between  foreign
 nations  is  not  based  on  _—  slavishness
 but  entirely  on  considerations  of
 friendly  contact  and  mutual  benefit  in
 particular.  It  could  have  done  away
 with  the  clause  and  the  schedule
 which  provide  for  difference  of  treat-
 ment  on  the  basis  of  membership  of
 the  Commonwealth  and  it  could  have
 provided  that  Indian  nationals  of  any
 foreign  pocket  in  India  could  ipso
 facto  be  recognised  as  citizens  when
 the  foreign  pockets  merge  with  India.
 It  could  have  also  provided  many.
 other  salutary  changes  and_  unless
 these  changes  are  made  this  Bill  will
 not  be  a  patriotic  Bill  and  will  be  a
 shame  to  our  Parliament.  So,  I  re-
 commend  suitable  amendments  to  the
 Bill  which  I  hope  to  move  in  the
 course  of  the  second  reading.

 Shri  B.  K.  Das:  May  I  have  one
 clarification  from  the  previous,  speak-
 er,  Sir?  He  pointed  out  that  under
 clause  2  if  the  Central  Government
 confers  any  right  on  the  Common-
 wealth  citizens  they  will  not  come
 under  clause  5(e);  that  is  to.  say,
 those  citizens  will  not  have  to  take
 any  oath  of  allegiance.  Is  it  the  in-
 tention?

 Mr.  Chairman:  I  had  asked  that
 question  and  the  hon.  Member  has
 already  given  his  views.  There  is  no
 use  asking  him  again.

 Shri  Sadhan  Gupta:  I  will  just  say
 that  clause  5  deals  with  registration
 whereas  clause  2  does  not.  Under
 clause  2  citizenship  right  is.  confer-
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 {Shri  Sadhan  Gupta]
 red  irrespective  of  registration  and
 clause  2  in  fact  contemplates  the
 granting  of  rights  of  citizenship  with-
 out  having  to  register  under  clause  5.
 Therefore,  there  is  no  question  of
 taking  any  oath  of  aHegiance  under
 clause  12.

 सरदार  इकबाल  सिह  (फाजिल्का-
 सिरसा)  :  यह  तो  में  समझता  हूं  कि  ज्वायेंट
 कमेटी  (संयुक्त  समिति)  ने  इस  बिल

 «  (विधेयक  )  में  काफी  तब्दीलियां  की  हैं  और
 उस  के  बाद  पहले  से  बेहतर  बिल  बन  गया
 है,  लेकिन  सब  से  पहले  तो  में  इस  बिल  को
 इस  नुक्ता  नज़र  से  देखता  हूं  कि  हिन्दुस्तान
 के  कोई  ५०  लाख  के  करीब  आदमी  दूसरे
 देशों  में  जा कर  बसे  हुए  हैं  और  कोई  हिन्दुस्तान
 की  शहरीयत  का  कानून,  जब  तक  उन  की
 बचत  नहीं  करता,  उन को  प्रोटेक्शन  (सुरक्षा)
 नहीं  देता  जोकि  दूसरे  देशों  की  मुश्किल:
 हालत  में  जैसे  हुए  हैं,  वह  हिन्दुस्तान  की
 बेहतरीन  सिटिजेनशिप  (नागरिकता)  का.
 कानून  नहीं  हो  सकता  ।  इसलिये  कि  यह
 yo  लाख  के  करीब  हमारे  आदमी  दूसरी
 काम नवे लथ  कंट्री  (राष्ट्रमंडल  के  देशों)
 में  और  ऐसे  दोषों  में  भी  हैं  जोकि  कामनवेल्थ
 के  अन्दर  नहीं  हैं  जिन  को  हिन्दुस्तान  के
 कानून  के  मुताबिक  यहां  की  शहरीयत  के
 हक  हासिल  नहीं  होंगे  मगर  वह  इस  बिल
 के  इलाज  (खण्ड)  १०(२)  के  मुताबिक
 सात  साल  तक  हिन्दुस्तान  के  बाहर  रहें
 और  हर  साल  अपनी  रजिस्ट्री  न  करायें  ।

 सब  से  पहले  में  उन  देशों  की  बाबत  कहना
 चाहता  हूं  जिन  देशों  में  ग्राम  हमारे  कन्सुलेट
 (वाणिज्य  दूतावास)  नहीं  हैं,  जिन  देशों  में
 ऐसी  सुविधायें  नहीं  हैं  कि  वह  अपने  बाप
 को  रजिस्टर  करा  सकें  या  जिन  देशों  में
 वह  ऐसी  मुश्किल  हालात  में  बैठ  हुए  हैं  कि
 शायद  वह  रजिस्टर  न  भी  करा  सके  इस
 कानून  के  मुताबिक  हम  उन  की  शहरीयत
 को  वापस  ले  लेते  हैं  ।  जब  हिन्दुस्तान  के
 अन्दर  ही  उन  को  अपने  हक  हासिल  नहीं  हैं
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 तो  उन  देशों  में  उन  की  क्या  हालत  होगी  ?
 यह  शाप  खुद  जान  सकते  हैं  ।  मिसाल  के
 तौर  पर  मैं  बेल्जियम  कांगो  का  नाम  लेता

 हूं  1  वहां  करीब  ३०  हजार  हिन्दुस्तानी  हैं,
 जहां  तक  मुझे  इस  बात  की  इत्तला  है
 हमारा  जो  कन्सुलेट  है  वह  बेल्जियम  में  तो  है
 लेकिन  बेल्जियम  कांगो  में  नहीं  है  7  क्‍या  आप
 समझते  हैं  कि  बेल्जियम  मांगों  की  मुश्किल ~
 हालात  में  वह  अपने  को  रजिस्टर  करा
 सकेंगे  ?  इसलिये  मैं  चहता  हू  कि  यह  घारा
 उन  हिन्दुस्तानियों  को  जोकि  दूसरे  देशों
 में  बसे  हुए  हैं  ज्यादा  नुक्सान  पहुंचने  का
 कारण  न  बन  जाये  |

 इस  के  बाद  मैं  दूसरे  देश  अंगोला  का
 ज़िक्र  करना  चाहता  हूं  ।  वहां  पर  करीब
 १२  हजार  के  हिन्दुस्तानी  रहते  हैं।  आज
 बह  मुल्क  पुतंगाल  के  कब्जे  में  है  ।  जब  तकः
 उन  से  हमारे  तालुक़ात  अच्छे  नहीं  होते
 और  गोआ  का  मसला  हल  नहीं  होता  शायद
 कोई  भी  आदमी  वहां  अपने  को  रजिस्टर
 नहीं  करा  सकेगा  ।  इन  देशों  के  लिये  आप
 का  कानून  यह  कहता  है  कि  हर  साल  रजिस्टर
 कराने  की  ज़रूरत  है  और  अगर  कोई  आदमी
 सात  साल  तक  गैरहाजिर  रहेगा  तो  उससे

 हिन्दुस्तान  के  शहरी  के  हकूक  वापस  ले  लिये
 जायेंगे  ।

 इस  के  अलावा  कुछ  और  देश  हैं  जोकि
 कामनवेल्थ  में  नहीं  हैं  जैसे  डच  गाइना  है!
 वहां  भी  हिन्दुस्तानी  लोग  हैं  और  वहां  पर
 भी  उन  का  अपने  को  रजिस्टर  कराना

 मुशिकल  है  ।

 इस  के  अलावा  यहां  के  लोग  इंडोनेशिया-
 में  हैं,  बर्मा  में  हैं  x जहां  पर  आज  कल  हिन्दु-
 बतानी  यह  कोशिश  कर  रहे  हैं  के  उन  का
 उन  देशों  की  शहरीयत  के  कानून  के  हुकूक
 हासिल  हो  जायें,  एक  देश  ने  दिये  भो  हैं  ।
 लेकिन  कुछ  वापस ले  रहे  हैं  जेने  आप  साऊथ
 (दक्षिण)  अ्रफ्रीका  को  देखते  ।सामग्र  बेस्ट
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 अफ्रीका  में  भी,  यह  मैन्डेटेड  टैरिटरीज़  (अधि-
 बिष्ट  राज्य  क्षेत्र  )  है,  वहां  पर  भी  हिन्दुस्तानी
 गये  हैं  और  वहां  पर  भी  रजिस्ट्री  कराने
 की  सुविधा  नहीं  है  ।  इसलिये  मैं  यह  समझता
 हूं  कि  यह  जो  क्लास  (खण्ड)  है  इस  क्लास
 से  शायद  उन  भाइयों  को  ज्यादा  नुकसान
 पहुंचेगा  |

 इस  के  साथ  ही  साथ  मैं  यह  भी  कहना
 चाहता  हूं  कि  जो  ब्रिटिश  टैरिटरीज़  (अंग्रेजी
 राज्य  क्षेत्र)  हैं  उन  के और  अगर  कोई  आदमी
 को  आप  यह  कहते  हैं  कि  उस  के  बाप  को
 हक़  मिल  गया  और  वह  शहरी  हो  गया  तो
 उस  के  माइनर  (वयस्क  बालक)  को
 हिन्दुस्तान  की  शहरीयत  के  ह्क्म  आप  नहीं
 देंगे,  तो  उस  के  जो  हक  हैं  वह  खत्म  हो
 जायेंगे  ।  मैं  आप  को  यह  बतलाना  चाहता  हूं.
 कि  कनाडा  के  इमिग्रेशन  एक्ट  (आप्रवास
 अधिनियम )  के  मुताबिक  अगर  कोई  हिन्दु-
 बतानी  जब  वह  १८  साल  का  था  जबकि  उस
 का  बाप  कनाडा  में  गया  था  और  वहां  का
 शहरी  हो  गया  था  तो  उस  सूरत  में  अगर
 वह  आज  कनाडा  में  जायगा  तो  उस  को
 शहरी  हक  नहीं  मिल  सकेंगे  i  इसलिये
 क्योंकि  वह  उस  वक्‍त  बालिग  था  और  बाप
 यह  कहते  हैं  कि  जो  उस  के  लड़के  होंगे,  जो
 छोटे  होंगे,  बेशक  वह  छोटे  भी  थे  और  १८
 साल  के  नहीं  थे,  लेकिन  वह  कनाडा  नहीं  गये
 कौर  आज  जब  वह  बालिग  हो  कर  कनाडा
 जायेंगे  तब  भी  उन  को  शहरीयत  के  हकूक  नहीं
 मिल  सकेंगे  ।  इसलिये  जो  माइनर  के  केसिस
 (भ्र वयस्कों  के  मामले)  होंगे,  जो  इस  क्लास

 के  मुताबिक  माइनर  होंगे  उन  के  बाप  को  तो
 बेबाक  उन  देशों  के  शहरीयत  के  हकूक  मिले
 हों  लेकिन  उन  के  बच्चों  को शायद  न  मिल
 सके,  उन  के  लिये  यह  एक  बहुत  मुश्किल
 बात  होगी  |  इसलिये  मेँ  यह  आशा  करता
 हूं  कि  इस  क्लास.  में  इस  तरह  से  तबदीली
 को  जाय  कि  अगर  बाप  को  हकूक  मिल  गये
 हों  ज़ोर  जब  तक  उस  की  फ़ौलाद  को  न  मिलें
 तब  तक  के  लिये  उन  से  हिन्दुस्तान  की
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 शहरीयत  के  हकूक  आप  वापस  न  लें  |  भ्रमर  आप
 ने  ऐसा  किया  तो  उन  के  लिये  यह  एक  बहुत
 मुश्किल  चीज़  होगी  ।  इस  के  साथ  ही  साथ
 मैं  यह  भी  कहना  चाहता  हूं  कि  कुछ  कामनवेल्थ
 टैरिटरीज़  (राष्ट्रमंडल  क्षेत्र)  हैं  7  हम  यह
 समझते  हैं  कि  वहां  पर  हिन्दुस्तानियों  की
 आबादी  तकरीबन  ३०  या  ३२  लाख  होगी  ।
 उन  म  से  कुछ  को  तो  वहां  की  शहरीयत  के

 हकूक  हासिल  हैं  लेकिन  बाकी  को  अभी  तक
 वह  हासिल  नहीं  हुए  हैं  और  वह  इन  हकूक
 को  पाने  की  कोशिश  कर  रहे  हैं  ।  कुछ  सीलोन
 (श्रीलंका )  जैसे  देश  हैं  जहां  पर  हिन्दुस्ता:नयों

 को  कुछ  हकूक  हासिल  थे  जोकि  ब  उन
 से  वापिस  लिये  जा  रहे  हैं  -  आपको  इस  बात
 का  ध्यान  रखना  चाहिये  कि  अगर  ऐसे
 लोगों  के  हकूक  वापस  लिये  जाते  हैं  और
 इधर  आप  भी  उन  के  हकूक  खत्म  कर  देते
 हैं  तो  मैं  समझता  हूं  कि  यह  उन्‌  के  लिये
 एक  बहुत  मुश्किल  चीज़  हो  जायगी  और
 इसलिये  उन  का  भी  आप  को  ध्यान  रखना
 है  ।  ये  लोग  एसे  देशों  में  जा  कर  बस  गये  हैं
 जहां  पर  कि  उन  का  कोई  ज़ोर  नहीं  है,  उन
 की  कोई  आवाज़  नहीं  है  और  जहां  पर  ऐसे
 साज़  (विधियां)  बन  रहे  हैं  जिन  से  कि
 आहिस्ता  आहिस्ता  उन  से  शहरीयत  के
 हकूक  वापस  ले  लिये  जायें  और  इन  में  से
 साऊथ  अफ्रीका  एक  ऐसा  मुल्क  है,  ऐसी  दशा
 में  आप  हिन्दुस्तान  की  शहरीयत  के  हकूक
 उन  को  दें,  तो  अच्छा  होगा  1  जरगर  आप  यह
 कहते  हैं  कि  रजिस्ट्रेशन  (पंजी बड़ ता)  से
 यह  हो  सकेगा  तो  फिर  अगर  आदमी  पर

 मुकदमा  चल  रहा  हो  साउथ  अफ्रीका  में  या
 किसी  और  देश  में  तो  इस  कानून  के  मुताबिक
 वह  इस  देश  का  शहरी  न  रहे,  तो  फिर  क्‍या
 सूरत  होगी  ।  ऐसी  भी  जगहें  हो  सकती  हैं.
 जहां  पर  अप  के  कां स्लेट  (वाणिज्य  दूती-वास  )
 नहीं  हैं  और  वह  अपने  आप  को  रजिस्टर
 भी  न  करवा  सकता  हो,  तो  इन  हालात  में
 उस  के  बारे  में  भा  आप  को  सोचना  पड़ेगा  ।

 आप  ने  बिल  में  जो  यू०  के०  (इंगलैंड)
 के  बारे  में  लिखा  है  उस  में  आपन  यह  भी
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 किरदार  इकबाल  सिंह]
 लिखा  है  कि  इस  में  तमाम  कालोनी  (उप-
 निवेश)  ्  जातो  हैं  जो  कि  बरतानिया  को
 सलतनत  में  शामिल  हैं  ।  इसमें  तमाम
 ब्रिटिश  कालोनोज़  तो  श्री  जाता  हैं  लेकिन
 कुछ  मेंडेंटरी  टैरिटरीज़  (अभिदिष्ट  राज्य
 क्षेत्र)  भी  हैं  जैसे  टैंगानोका  है  या  ब्रिटिश
 सुमालोलैंड  है  जो  कि  ब्रिटेन  के  कानून  के
 मुताबिक  वह  उसको  कालोनी  नहों  हैं
 और  मैंडेटरी  टैरिटरीज़  हैं  और  जो  यू०  एन०
 को  (संयुक्त  राष्ट्र  संघ)  के  कुछ  फैसलों
 के  नीचे  ब्रिटेन  को  सौंपो  गई  हैं  और  वह  वहां
 पर  हुकमरान  है  कौर  जहां  पर  हमारे  नुमाइंदे
 भी  नहीं  हैं  वहां  वे  शहरियों  के  बारे  में  आपको
 सोचना  होगा  ।  इन  सब  मैंडेटरी  टैरिटरीज़
 के  हिन्दुस्तान ों  शहरियों  को  अगर  आप
 कॉमनवेल्थ  शहरीयत  के  हक  नहीं  दे
 सकते  मे  कम  से  कम  जो  बरतानिया  को
 मैंडटरी  टैरिटरीज़  हैं  और  उनमें  जो  हिन्दुस्तानी
 रहते  हैं  उनको  कॉमनवेल्थ  (राष्ट्रमंडल )
 शहरीयत  केह कूक  मिलने  चाहियें।  मिसाल
 के  तौर  पर  कीनिया  के  रहने  वाले  हिन्दु-
 बतानी  तो  कॉमनवेल्थ  सिटीजन  (राष्ट्र-
 मंडल  नागरिक  )  हो  सकते  हैं  लेकिन  टेंगातीक।
 जो  कि  एक  कालोनी  (उपनिवेश)  नहीं  है
 और  जो  ईस्ट  (पूर्वी)  अफ्रीका  को  एक
 मैंडेटरी  टैरिटरी  है.  इस  कानून  के  मुताबिक
 वहां  के  रहने  वाले  हिन्दुस्तानियों  को  पूरे
 हक  हासिल  नहों  हो  सकते  in  इसलिये
 में  प्रार्थना  करता  हूं  कि  कॉमनवेल्थ  कंट्रोल
 के  साथ  तमाम  मेंडेटरो  टैरिटरीज़  को  भी
 जोड़  दिया  जाय  ।  अगर  ऐसा  नहीं  हो
 सकता  तो  कम  से  कम  उन  मैंडेटरी  टेस्टीज
 को  जरूर  ही  जोड़  दिया  जाना  चाहिये
 जहां  पर  कि  बरतानिया  हुकमरान  है  |
 ऐसा  करने  से  टैंगानीका  में  जहां  तकरीबन
 ५०,०००  हिन्दुस्तानी  रहते  हैं  उनको  फायदा

 पहुंचेगा  1

 अब  जो  रिफयूजीज  हैं  उनके  बार  में
 में  इतना  कहना  चाहता  हुं  कि  अब  तक  आप
 इस  रजिस्ट्रेशन  (पंजीनद्धता)  को  रखेंगे
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 उनको  बहुत  ज्यादा  मुश्किलात  का  सामना
 करना  पड़ेगा  ।  यह  जरूरी  नहीं  है
 कि  हर  एक  आदमी  अपने  आपको  रजिस्ट्रर
 करवा  ले  क्‍योंकि  कई  किस्म  के  हालात  होते
 हैं  जिन  में  कि  वह  अपने  आप  को  रजिस्टर
 नहों  करवा  पाता  है  1  हिन्दुस्तान  को
 तकसीम  के  बाद  जो  लोग  पाकिस्तान  में
 रह  गये  ह  वे  वहां  पर  एसे  हालात  में  रह  रहे
 हैं  जिन  में  कि  रहना  उनके  लिये  मुश्किल
 नज़र  आता  है  और  इस  वास्ते  मजबूर  होकर
 जब  वें  इस  देश  को  आते  है  तो  आटोमेटिक ली

 (स्वतः)  उनको  भारत  का  शहरी  समझा
 जाना  चाहिए  a  मैं  समझता  हूं  कि  उनको
 भारत  की  शहरीयत  का  हक  मिलना  ही
 चाहिये  ।  आप  जानते  ही  हैं  कि  जब  लोग
 पाकिस्तान  से  पहले  भारत  आये  तो  उनमें  से
 कई  लोगों  ने  अपने  क्लेम  रजिस्टर  नहीं
 करवाये  दशक  उनको  ऐसा  करने  से  आर्थिक
 फायदा  होता  था  ।  इसलिये  अब  जो  लोग
 आयेंगे  वह  भो  हो  सकता  है  अपन  शाप  को
 रजिस्टर  न  करवायें  ।  हमारा  यह  फर्ज

 है  कि  हम  उनको  भारत  के  शहरियों  का
 दर्जा  दें  और  यह  चीज़  बाई  रिजिस्ट्रशन  नहीं
 होनी  चाहिये  बल्कि  आटोमेटिक  (स्वतः  ही )
 होना  चाहिए  मैं  मानता  हूं  कि  सिलेक्ट
 कमेटी.  (प्रवर  समिति)  ने  इस  में  कुछ
 सुधार  किया  है  लेकिन  में  चाहता  हूं  कि  यह
 कर  दिया  जाये  कि  पाकिस्तान  से  जो  भो
 लोग  भारत  आयेंगे  वे  बगैर  किसी  किस्म
 के  रजिस्ट्रेशन  के  हिन्दुस्तान  के  शहरी
 हो  जायेंगे  बशतकि  वे  यहां  पर  परमानेंट ली
 सेटल  होने  के  लिय  जायें ।  यह  चोट
 आटोमैटिक  दोनों  चाहिये  न  कि  वाई
 रजिस्ट्रेशन  (पंजोबद्धता)  द्वारा  ।

 मैं  यह  भो  कहना  चाहता  हूं  कि  आपने
 जो  डे फिन शन  (परिभाषाओं)  पेरेंटस

 (जनक)  और  मांड  पेरेंट्स  (महाजन)
 की  दी  है  यह  ठीक  नहीं  है  ।  इसके  लिये
 में  ने  एक  एमेंडमेंट  (संशोधन)  भी  दी  है
 और  मैं  चाहता  ड्  कि  जो  बाप  कौर  दादा
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 की  बात  आप  ने  रखी  है  इससे  मुम्किन  है
 मुश्किलात  पैदा  हों  ।  मैं  चाहता  हूं  कि
 जो  भी  हिन्दुस्तानी  हो  उसकी  औलाद  के
 लिये  हिन्दुस्तान  की  शहरीयत  के  हक
 हासिल  होने  चाहियें  और  जो  डैफिनीशन
 आपने  पैरेंट्स  (जनक)  और  ग्रांड  पेरेंट्स
 (महाजनक)  की  दी  है  यह  नहीं  होनी

 चाहिये  ।

 .  जब  मैं  एक  बात  उन  हिन्दुस्तानी
 औरतों  के  बारे  में  कहना  चाहता  हूं  जो  कि
 किसी  दूसरे  देश  के  शहरी  से  शादी  करवा
 लेती  हैं  और  उसके  बाद  वे  अपने  हिन्दुस्तानी
 शहरीयत  के  हक  से  महरूम  हो  जाती  हैं  t
 यह  चीज़  ठीक  भी  है।  लेकिन  ऐसा  भी
 होता  है  कि  अगर  शादी  कर  लेने  के  बाद
 उसको  तीन  साल  के  अन्दर  तलाक  दे  दिया
 जाता  है  तो  उसको  उस  देश  की  हुर्रियत
 के  हक  हसिल  नहीं  हो  सकते  ।  इस
 वास्ते  नगर  उसको  उस  देश  की  शहरीयत
 के  हकूक  हासिल  नहीं  होते  हैं  जिस  में  कि
 उसका  ख़ाविन्द  रहता  है  और  जहां  का
 कि  वह  शहरी  है  तो  उसको  इस  देश  का
 सिटिज़न  बने  रहने  का  हक  हासिल  होना
 चाहिये  ।  ऐसी  सूरतों  में  उसको  यह  हक
 हासिल  होना  चाहिये  कि  दूसरे  देश  के  कानून
 के  मुताबिक  वह  उस  देश  की  शहरी  नहीं
 रहती  है  तो  हिन्दुस्तान  की  शहरीयत  उसे
 आटोमैटिक ली  (स्वत:)  मिल  जानी  चाहिये
 या  बाई  रजिस्ट्रेशन  (पंजीबद्ध ता  द्वारा)
 मिल  जानी  चाहिये  ।

 इतना  कहने  के  बाद  मैं  इतना  ही  अजे
 करना  चाहता  हूं  कि  उन  इलाकों  के  लिये
 जहां  पर  हमारे  कां स्लेट  नहीं  हैं  और  जहां
 पर  रजिस्टर  करवाने  की  सहूलियतें  नहीं  हैं
 वहां  के  रहने  वाले  हिन्दुस्तानियों  .  के
 लिये  आप  को  इलाज  (खण्ड)  १०(२)  (ई)
 में  तबदीली  करनी  चाहिये  ताकि  ,  उनको

 हिन्दुस्तान  की  शहरीयत  मिल  सके  v

 दूसरी  बात  यह  है  कि  जो  आप  टैम्पो-
 मेरी  पासपोर्ट  (अस्थायी  पारपत्र)  देते  हैं

 3  DECEMBER  955  Citizenship  Bill  260

 तो  पांच  साल  के  लिये  देते  हैं  और  फिर  जब
 उस  को  दोबारा  रिन्यू  करते  हैं  तो  भी  पांच
 साल-के  लिये  ही  करते  हैं  ।  अरब  इस  का  नून  के
 मुताबिक  उस  के  लिये  सात  साल  से  ज्यादा
 किसी  देश  में  रहना  मुश्किल  हो  जायेगा
 क्योंकि  अगर  वह  ऐसा  करेगा  तो  उस  की
 सिटिजनशिप  खत्म  हो  जायेगी  ।  जिस  आदमी
 का  पासपोर्ट  आप  दोबारा  रिन्यू  करते  हैं  उस
 के  जरिये  वह  दस  साल  तक  बाहर  रह  सकता
 है  लेकिन  सात  साल  के  बाद  आप  उस  के,
 हुकूक  को  खतम  कर  देंगे।  सलिये  मैं  समझता
 हूं  कि  जब  श्राप  दोबारा  पांच  साल  के  लिये
 पासपोर्ट  की  रिन्यू  करते  हैं  तो इस  सात  साल
 की  मियाद  को  बढ़ा  कर  दस  या  ग्यारह  साल
 कर  दें  ताकि  वह  शभ्रादमी  वापस  हिन्दुस्तान
 आ  सके  और  हिन्दुस्तान  का  शहरी  रह  सके  t

 में  समझता  हूं  कि  आप  इन  चीजों
 को  इस  बिल  में  शामिल  कर  दें  तो  आप  इस
 को  और  ज्यादा  अच्छा  बना  सकते  हैं  t

 sit  सिंहासन  सिह  :  यह  विधेयक
 जिस  रूप  में  भवन  के  सामने  आया  है  उस
 का  मैं  अनुमोदन  करता  हूं,  लेकिन  इस  के
 सम्बन्ध  में  मैं  चन्द  दाऊद  कहना  चाहता
 हूं  a  जो  दफ  (धाराएं)  इसमें  रखी  गयीं
 हैं  उन  को  देख  कर  मेरे  मन  में  कुछ  सन्देह.
 पैदा  होता  हैं  आपने  इस  विधेयक  के  द्वारा
 चार  प्रकार  से  शहरी  हकूक  (नागरिकता)
 देने  की  व्यवस्था  की  है  ।  एक  प्रकार  तो  वह
 है  कि  जिस  में  जो  व्यक्ति  भारत  में  पैदा  होगा
 उस  को  नागरिकता  का  अधिकार  दफा  ३
 के  मुताबिक  मिल  जायगा  ।  ऐसे  लोगों  के
 बारे  में  तो  कुछ  कहना  नहीं  है  |  लेकिन
 दफा  ४  में  ड्राप  ने  उन  लोगों  के  लड़कों  के
 बारे  में  कुछ  फर्क  कर  दिया  है  जोकि  उन
 नागरिकों  के  बच्चे  होंगे  जिन  को  श्राप  ने  दफा
 ३  के  अन्दर  नागरिकता  का  हक  दिया  है।
 आपने  नागरिकता  प्रदान  करने  के  चार  तरीके
 रखे  हैं  ।  एक  तो  जन्म  से,  दूसरा  रजिस्ट्रेशन
 से,  तीसरा  नेचुरेलाइजशन  (देशीय कररा )  के
 जरिये  और  चौथा  उस  हालत  में  जब  क्रि
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 [att  सिंहासन  सिंह]
 कोई  नया  भूभाग  हमारे  पास  आवे.  इन
 चारों  प्रकारों  में  से  एक  जगह  आपने  प्रथम
 और  द्वितीय  प्रकार  का  मिश्रण  किया  हैं
 जो  कि  हमारी  समझ  में  नहीं  आता  है  tv  दफा
 ३  में  दिया  गया  है  :

 Except  as  provided  in  ‘sub-
 :section  (2)  of  this  section,  every

 person  born  in  India  on  or  after
 the  26th  January,  1950,  shall  be
 a  citizen  of  India  by  birth.

 अर्थात्‌  जो  कोई  आदमी  २६  जनवरी
 या  २६  जनवरी,  १६५०  के  बाद  भारत  में
 जन्म  लेगा  वह  यहां  का  नागरिक  बन  जायेगा  ।
 लेकिन  दफा  ५  में  आप  कह  रहे  हैं  जो  लोग
 रजिस्ट्रेशन  के  द्वारा  नागरिकता  प्राप्त  कर

 चुके  हैं  उन  के  बच्चों  के  लिये  दूसरा  नियम
 है  ।  आप  दफा  ४५  के  इलाज  डी०  में  कहते  हैं  :

 Minor  children  of  persons  who
 are  citizens  of  India;

 यह  क्‍यों  रखा  गया  है  यह  मेरी  समझ
 में  नहीं  आता  है  ।  जब  आप  ने  रजिस्ट्रेशन  द्वारा
 किसी  आदमी  को  अपने  यहां  की,  नागरिकता
 दे  दी  फिर  उस  के  बच्चों  के  लिये  यह  नियम
 क्यों  रखा  है  ।  मेरी  समझ  में  नहीं  आता
 कि  जो  भारतीय  नागरिक  हैं  उनः  के  नाबालिग
 (अवयस्क)  लड़कों  को  रजिस्ट्रेशन  कराने

 की  नौबत  जावें,  जबकि  आप  ने  घारा  ३  में
 रखा  है  कि  भारतीय  नागरिकों  के  लड़के
 जन्म  होते  ही  भारतीय  नागरिक  हो  जायेंगे  ।
 यह  जो  दो  तरह  की  चीज़  इस  विधेयक  में
 रखी  गई  हैं  वे  मेरी  समझ  में  नहीं  आतीं।
 उन  को  होम  मिनिस्टर  (गृह  मंत्री)  साहब
 साफ  करेंगे  ।

 दूसरा  शुबहा  मुझे  एक  और  है  जिस
 को  उपगृह  मंत्री  जी  साफ  करने  की  कृपा
 करें  ।  आज  हमारे  दश  मे  आर  सारे  दिग-

 दिगन्त  में  यह  आवाज़  उसी  हुई  है  कि  हम
 अपनी  शवाद  के  [विरुद्ध  हैं  और  अपन  देश
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 में  या  संसार  के  किसी  भी  भाग  में  उपनिवेश-
 वाद  का  समर्थन  नहीं  करते  लेकिन  जो
 आप  ने  शिड्यूल  १  में  यूनाइटेड  किंगडम  को
 डिज़ाइन  (परिभाषा)  किया  है  उस  में
 ड्राप  ने  उस  की  कालोनी  (उपनिवेशो ं)
 को  भी  रिकागनाइज़  (मान्यता  दी)  किया
 है  ।  यानी  युनाइटेड  किंगडम  में  जो  उन  के
 उपनिवेश  हैं  उन  को  हम  कानूनी  रूप  से  मानते
 हैं  -  तो  इस  से  हमारी  नीति  में  कुछ  विरोधी-
 भास  सा  मालूम  होता  है  ।  एक  तरफ  तो  हम
 सब  तरह  के  उपनिवेशवाद  का  विरोध  कर
 रहे  हैं  और  दूसरी  तरफ  जब  हम  विधेयक
 बनाते  हैं  तो  उस  के  किसी  सम्बन्धित  राष्ट्र
 के  उपनिवेशों  को  मान्यता  देते  हैं  ।  इन
 दोनों  बातों  में  समन्वय  कैसे  होगा  इस  पर
 हमारे  डिप्टी  मिनिस्टर  साहब  प्रकाश  डालने
 की  कृपा  करें  |  छह

 अभी  मेरे  एक  भाई  ने  कहा  है  कि  जो
 हमारे  भारतीय  बाहर  चले  गये  हैं  भ्रमर  वें
 सात  साल  से  अधिक  समय  तक  बाहर  रहते
 हैं  तो  वे  इस  विधेयक  की  धारा  १०  के  सब-
 इलाज  (उपखण्ड)  २  ई  के  अनुसार  यहां
 के  शहरी  नहीं  रह  जायेंगे  ।  किन्तु  शायद
 यह  बात  नहीं  यह  धारा  केवल  उन्हीं  व्यक्तियों
 पर  लागू  है  जोकि  रजिस्ट्रेशन  (पंजीबद्ध ता)
 हारा  यहां  के  नागरिक  बने  हैं  या  जो

 नेचुरलाइज  (देशीयकरण  )  हुए  हैं  या  संविधान
 की  दफा  ५  सी०  के  अनुसार  जिनको  नाग-
 रिश्ता  प्राप्त  हुई  है  ।  यह  दफा  (घारा)  १०
 में  इस  प्रकार  दिया  हुआ  है  :

 “A  citizen  of  India  who  is  such
 by  naturalisation  or  by  virtue
 only  of  clause  (c)  of  article  5  of
 the  Constitution  or  by  registration
 otherwise  than  under  clause  (b)
 (ii)  of  article  6  of  the  Constitution
 or  clause  (a)  of  sub-section  (l)
 of  section  5  of  this  Act,  shall
 cease  to  be  a  citizen  of  India....”

 यदि  यह  उन  भारतीयों  पर  भी  लागू
 होता  है  जोकि  बाहर  बसे  हुए  हैं  और  अगर
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 वह  सात  बरस  के  अन्दर  अपना  रजिस्ट्रेशन
 नहीं  करवा  पाते  तो  उन  की  नागरिकता
 जाती  रहेगी  |  भ्रमर  ऐसा  होगा  तो  अन्याय

 होगा  ।  अगर  यह  नियम  उन  भारतीयों  पर
 “भी  लागू  होता  हो  जो  जन्म  से  संविधान  की
 धारा  ३  के  अनुसार  इस  देश  के  नागरिक
 माने  जाते  हैं  तो  यह  न्याय  नहों  होगा.  ।
 अगर  एसे  लोगों  पर  इस  कानून  से  कोई
 “आघात  पहुंचता  हो  तो  होम  मिनिस्टर
 “साहब  यह  विचार  करें  कि  ऐसा  न  होने  पावे  ।
 हमारे  कई  लाख  भाई  बाहर  पड़े  हुए  हैं  ।
 उन  की  नागरिकता  किसी  तरह  से  भी  नहीं

 छीनी  जानी  चाहिये  V

 दूसरा  एक  और  सन्देह  मेरे  मन  में
 'है  ।  आप  कामनवेल्थ  (राष्ट्रमंडल)  के  सब
 देशों  को  दफा  १२  के  अन्दर  रेसीप्रासिटी
 'का  ख्याल  रख  कर  नागरिकता  का  अधिकार
 देने  को  तैयार  हैं,  उत  को  मांग  पर  t  इन
 देशों  में  कामनवेल्थ  के  सारे  देश  आते  हैं  ।
 सीलोन  और  पाकिस्तान  भी  कॉमनवेल्थ
 के  सदस्य  हैं  ।  लेकिन  हम  यह  अधिकार
 'उन  देशों  को  देने  के  लिये  तैयार  नहीं  हैं
 “जिन  से  हमारे  मित्रता  के  सम्बन्ध  हैं  जैसे
 नेपाल  है,  भूटान  है,  चीन  है,  थाइलैण्ड  है,
 'बर्मा  है,  इंडोनेशिया  है  ।  यह  बात
 मेरी  समझ  में  नहीं  आती  i  इन
 'देशों  को  हम  वह  मान्यता  नहीं  दे  रहे  हैं
 जोकि  हम  कॉमनवेल्थ  के  देशों  को  दे  रहे
 हैं  ।  आज  सीलोन  का  हमारे  देश  वासियों
 के  साथ  कैसा  व्यवहार  हो  रहा  है  t  वहां
 पपर  उन  की  नागरिकता  छीनी  जा  रही  है
 बिला.  किसी  लिहाज़  के  i  अभी  एक  सवाल
 का  जवाब  देते  हुए  सरकार  की  तरफ  से
 “बतलाया  गया  कि  कई  लाख,  दरख़ास्तें
 नागरिकता  के  लिये  सीलोन  में  हमारे  देश

 “वासियों  ने  दी  थीं  लेकिन  उन  में  से  केवल
 'कुछ  हजार  या  कुछ  सौ  ही  मंजूर  हुई  हैं  ।
 और  सब  खारिज  हो  गईं  |  आज  वहां  पर
 हमारे  लोग  नागरिकता  से  इस  तरह  वंचित
 “किये  जा  रहे  हैं  ।  ऐसे  दलों  को  हम  अपने
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 यहां  नागरिकता  प्राप्त  करने  की  सुविधा
 देने  को  तैयार  हैं,  लेकिन  जिन  देशों  से  हमारे
 मित्रतापूर्ण  सम्बन्ध  हैं  उन  को  हम  यह  सुविधा
 नहीं  दे  रहे  हैं  ।  नेपाल  का  और  हमारा
 सम्बन्ध  बहुत  पुराना  है  ।  वहां  स ेबराबर  आना
 जाना  लगा  रहता  है  मगर  उस  देश  को
 हम  यह  सुविधा  दें  तो  उस  से  बहुत  ज्यादा

 सहूलियत  हो  सकती  है  बनिस्बत  इस  के
 कि  हम  यह  सुविधा  आस्ट्रेलिया,  कनाडा
 या  सीलोन  को  दें  ।  इस  विधेयक  में  मित्र
 देशों  को  यह  सुविधा  नहीं  दी  गई  है  ।  इस
 प्रश्न  पर  भी  विचार  होना  चाहते  t

 दफ़ा  (धारा)  &  में  यह  दिया  हुआ
 है  —

 “Any  citizen  of  India  who  by
 naturalisation,-  registration  or
 otherwise  voluntarily  acquires,  or
 has  at  any  time  between  the  26th
 January,  950  and  the  commence-
 ment  of  this  Act  voluntarily  ac-
 quired  the  citizenship  of  another
 country  shall,  upon  such  acquisi-
 tion  or,  as  the  case  may  be,  such
 commencement,  cease  to  be  a  citi-
 zen  of  India.”

 आप  ने  उस  के  साथ  जो  एक  प्रोविजन
 (उपबन्ध  )  लगा  दिया  है,  उस  से  कुछ  गड़बड़ी
 पैदा  हो  जाती  है  1  ऊपर  का  स्वरूप  बगैर
 इस  प्राचीन  के  ठीक  था  कि  इस  ऐक्ट  के
 पास  होने  के  बाद  अगर  कोई  भारतवषं  का
 नागरिक  किसी  दूसरे  देश  में  जाकर  वहां  की
 नागरिकता  प्राप्त  कर  ले,  तो  वह  यहां  की
 नागरिकता  स्वत:  खो  बैठेगा  |  लेकिन  प्राचीन
 में  हम  ने  यह  रख  कर  कि  :--

 “Provided  that  nothing  in  this
 sub-section  shall  apply  to  a  citi-
 zen  of  India  who,  during  any  war
 in  which  India  may  be  engaged.
 voluntarily  acquires  the  citizen-
 ship  of  another  country,  until  the
 Central  Government  otherwise
 directs.”
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 [श्री  सिंहासन  सिंह]
 यह  क्‍या  बात  हुई  ?  अगर  लड़ाई  के

 जमाने  में  कोई  आदमी  हम  को  बद्रे  (देश-
 द्रोह)  कर  के  किसी  दूसरे  देश  की  नागरिकता
 कबूल  कर  ले,  तो  उस  की  भारतीय  नाग-
 रिकता  उस  वक्‍त  तक  नहीं  छीनी  जायगी  जब
 तक  कि  सेंट्रल  गवर्नमेंट  उस  पर  विचार  न
 कर  ले  और  अपना  फैसला  न  दे  दे  1  यह  तो
 संभव  हो  सकता  है  कि  वह  देश  का  द्रोही
 लड़ाई  के  ख़त्म  होने  के  बाद  यहां  सज़ा  पाये
 आर  फिर  यहां  का  नागरिक  बन  जाय,  लेकिन
 एक  ऐसा  आदमी  जोकि  लड़ाई  के  ज़माने
 में  अपने  देश  से  द्रोह  कर  के  दूसरे  देश  में  जा
 कर  बस  जाय  और  वहां  की  नागरिकता
 प्राप्त  कर  ले,  उस  का  भारतीय  नागरिकता
 का  विषय  विचारणीय  रहे,  यह  मेरी  समझ
 में  नहीं  जाता  ।  उस  का  अपराध  तो  घोरतम
 है,  और  गम्भीर  है,  और  में  समझता  हूं  कि
 ऐसे  देशद्रोही  व्यक्तियों  नागरिकता  की
 सुविधा  मिले,  यह  अनुचित  है  और  उन  को
 यह  अधिकार  नहीं  दिया  जाना  चाहिये  और
 में  आशा  करता  हूं  कि  सदन  और  सरकार
 इस  विषय  पर  गम्भीरता  से  विचार  करेगी
 और  प्राविज़ो  (परन्तुक)  में  आवश्यक
 तबदीली  करेगी  ।

 कमेटी  आफ  इनक्वायरी  (पूछताछ
 समिति)  के  बारे  में  हमारे  दोस्तों  की  तरफ
 से  काफी  ऐतराज़  हुआ  है  t  कमेटी  श्राफ
 इनक्वायरी  में  एक  जुडिशल  अफसर  [न्यायिक
 पदाधिकारी  )  और  दो  आदमी  और  नियुक्त
 होंगे  जो  किसी  की  नागरिकता  को  छीनने
 या  न  छीनने  के  बारे  में  अपनी  राय  सरकार
 को  देंगे  और  उस  राय  के  मुताबिक  सरकार
 नागरिकता  सम्बन्धी  अधिकार  लोगों  से
 छीनेगी  7  अब  यह  जो  कमेटी  बन  रही  है,
 ब्रिटिश  कानून  में  जो  इस  तरह  की  कमेटी
 के  बारे  में  जो  शब्दावली  दी  हुई  है,  बिलकुल
 वही  शब्द  उस  कमेटी  के  बारे  में  यहां  भी
 रख  दिये  गये  हैं,  सिर्फ़  फ़र्क  यह  है  कि  यहां
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 की  कमेटी  में  तीन  भ्रामक  होंगे  ।  वहां  पर:
 कमेटी  (समिति)  सेक्रेटरी  आफ़  स्टेट  (राज्य
 सचिव)  मुकर्रर  करेगा  ।  इस  में  लिखा
 हुआ  है  कि  एक  उन  में  से  जुडिशल  अफ़सर
 होगा,  अब  जुडिशल  अफ़सर  किस  कैटेगरी
 (श्रेणी)  का  होगा  यह  इस  में  साफ़  नहीं
 दिया  हुआ  है  ।  जुडिशल  अफ़सर  एक  मुंसिफ
 से  ले  कर  हाईकोर्ट  (उच्च  न्यायालय)  और
 सुप्रीम  कोर्ट  (उच्चतम  न्यायालय)  का  जज
 तक  हो  सकता  है।  किस  श्रेणी  का  जुडिशल
 अफ़सर  हो  यह  साफ़  हो  जाय  ताकि  लोगों
 को  इतमीनान  हों  जाय  कि  हमारे  नाग-
 रिश्ता  सम्बन्धी  प्रश्न  पर  विचार  करने  के:
 लिये  जो  कमेटी  बनी  है,  उस  में  कम  से  कम
 ऐसे  व्यक्ति  हैं  जिन  के कि  ऊपर  पूरा  इतमीनान
 कर  सकते  हैं.  उन  की  ठीक  से  सुनवाई  होगी
 और  वह  गवनेमेंट  के  या  किसी  अधिकारी  के
 किसी  तरह  के  प्रलोभन  में  अथवा  दबाव
 में  नहीं  आयेंगे  और  इसीलिये  में  इस  चीज़
 को  चाहता  हूं  कि  साफ़  कर  दी  जाय'।  न
 तो  जुडिशल  अफ़सर  (न्यायिक  पदाधिकारी  )
 की  डेफ़ीनीशन  (परिभाषा)  में  और  न
 यहां  पर  यह  कहा  गया  है  जुडिशल  भ्रमर
 की  श्रेणी  अगर  हाईकोर्ट  के  जज  की  न  हो
 तो  कम  से  कम  वह  डिस्ट्रिक्ट  जज  (जिला:
 न्यायाधीश  )  की  श्रेणी  का  तो  अवश्य  हो,
 यह  तो  साफ  डिज़ाइन  हो  जाना  चाहिये:
 ताकि  लोगों  को  इतमीनान  हो  जाय  कि
 हमारे  नागरिकता  सम्बन्धी  अ्रधिकार  को
 छीनने  के  बारे  में  विचार  करने  के  लिये
 जो  कमेटी  बनी  है,  उस  में  कम  से  कम  एक
 ऐसा  व्यक्ति  तो  है  जिस  के  कि  ऊपर  पूरा
 इतमीनान  कर  सकते'  हैं  और  जोकि  पूरा
 इंसाफ  उन  के  साथ  करेगा  और  जोकि  किसी
 भी  सरकारी  दबाव  में  नहीं  भ्रायंगा  ।  इस
 तरह  का  विश्वास  लोगों  को  दिलाना  बहुत
 ज़रूरी  है  और  मैं  आशा  करता  हूं  कि जुडिशल
 अफ़सर  की  डेफ़नीशन  को  साफ़  कर  दिया:
 जायगा  और  उस  सम्बन्ध  में  मेरे  सुझाव  को:
 स्वीकार  कर  लिया  जायगा  t
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 दूसरी  बात  जो  में  कहना  चाहता  हूं
 उस  की  ओर  हमारे  बहुत  से  भाइयों  ने  ध्यान
 दिलाया  है  और  वह  हमारे  संविधान  के  प्रति
 वफ़ादारी  की  शपथ  लेने  से  ताल्लुक़  रखती
 है  ।  उस  सम्बन्ध  में  मेरा  यह  कहना  है  कि
 कांस्टीट्यूशनल  (संविधान)  तो  एक  बदलने
 वाली  चीज़  है  और  हम  ने  देखा  कि  सन्‌
 १६५०  से  जब  से  हमारा  संविधान  लागू
 हुआ  है,  तब  से  जब  तक  ५  बार  हम  अपने
 संविधान  में  तबदीली  कर  चुके  हैं  कौर  ६
 व  ७वां  संशोधन  विधेयक  इस  समय  हाउस
 के  सामने  पेश  है  जिस  का  मतलब  यह  हुआ
 कि  औसतन  संविधान  में  परिवर्तन  की  आव-
 यकता  क़रीब  क़रीब  हर  साल  झा  जाया
 करती  है  ।  और  कहा  नहीं  जा  सकता  कि
 कभी  आगे  बढ़ने  पर  और  क्या  क्‍या  प्रिवैंशन
 करना  आवश्यक  महसूस  होगा  ।  संविधान
 तो  परिवर्तनशील  है  और  समय  और  परि-
 स्थिति  की  आवश्यकता  के  अनुसार  उस  में
 संशोधन  करना  वांछनीय  हो  जाता  है  v
 जो  वस्तु  परिवर्तनशील  है  उस  के  प्रति  शपथ
 ले  कर  के  पुनः  परिवर्तन  का  समर्थन  करना
 खटकने  की  बात  है  किन्तु  हम  ऐसा  परि-
 स्थिति  करते  हैं  ।  शत:  भक्ति  और  निष्ठा
 की  शपथ  देश  और  राष्ट्र  के  लिये  होनी  चाहिये।
 सेकेंड  शेड्यूल  (द्वितीय  अनुसूची)  में  जहां
 पर  “चौथ  ग़लाफ़.  एलिजिएंस”  (निष्ठा  की
 शपथ )  का  ज़िक्र  आया  है  उस  में  यह  शब्द
 दिये  हुए  हैं  oo

 ae  wae  do  solemnly
 affirm  (or  swear)  that  I  will  bear
 true  faith  and  allegiance  to  the
 Constitution  of  India  as  by  law
 established,  and  that  I  will  faith-
 fully  observe  the  laws  of  India
 and  fulfil  my  duties  as  a  citizen
 of  India.

 मैं  चाहता  हूं  कि  “कांस्टीट्यूशनल  ग्राफ
 इंडिया”  (भारत  का  संविधान)  इन  शब्दों
 की  जगह  पर  “स्टेट  आफ  इंडिया”  (भारत
 राज्य)  यह  शब्द  रक्खे  जायें,  क्योंकि  यह
 हमेशा  क़ायम  रहने  वाली  चीज़  है  1  संविधान
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 तो  बदल  सकता  है  और  वह  हुकूमत  की  तब-
 दीली  के  साथ  भी  अपना  रूप  बदल  सकता  हैं
 लेकिन  देश  और  राष्ट्र  तो  हुकूमत  और
 संविधान  बदल  जाने  पर  भी  हमेशा  कायम
 रहता  है  संविधान  तो  समय  की  जरूरत
 को  देखते  हुए  तबदील  होता  रहता  है  और
 उस  की  शपथ  लेना  एक  बेमानी  सी  बात  हो
 जाती  है  ।  एलिजिएंस  की  शपथ  तो  मुल्क
 और  राष्ट्र  के  प्रति  ली  जानी  चाहिये  कि
 हम  ईमानदारी  से  और  देश  के  प्रति  कृतज्ञता,
 निष्ठा  और  श्रद्धा  का  भाव  रखते  हुए  रहेंगे.
 और  सदा  उस  के  प्रति  वफ़ादार  बने  रहेंगे
 और  हमारी  वफ़ादारी  में  कोई  कमी  नहीं
 आने  वाली  है  ।  लेकिन  संविधान  के  प्रति

 वफ़ादारी  की  शपथ  दिलाना  जोकि  परिवर्तन--
 शील  है  और  बदल  सकता  है  और  जोकि
 अगर  दूसरा  दल  हुकूमत  में  आ  जाय  तो  वह
 उस  का  रूप  बदल  सकता  है  और  हमारी
 सोशलिस्ट  पार्टी  ने  चुनाव  के  वक्‍त  यह  ऐलान
 भी  किया  था  कि  हम  संविधान  में  अमुक
 अमुक  तबदीलियां  करेंगे

 Mr.  Chairman:  Efforts  for  changing:
 of  Constitution  or  criticism  is  not:
 disloyalty  to  the  Constitution.

 श्री  सिंहासन  सिह  :  कांस्टीट्यूशनल  को
 बदलने  के  बारे  में  प्रचार  करना  डिसएफेक्शन
 (अश्रद्धा)  तो  हो  ही  जाना  है  |  अगर  हम  ने
 बाहर  जा  कर  घोषणापत्र  निकाला  कि  हम
 संविधान  को  बदलेंगे,  तो  इस  ऐक्ट  (अधि-
 नियम)  के  मुताबिक  तो  वह  हमारी  कम  से
 कम  संविधान  के  बारे  में  डिसलाएल्टी  हो
 गई  t

 Mr.  Chairman:  ODisloyalty  is  diffe—
 rent  from  legitimate  criticism.

 श्री  सिंहासन  सिह  डिसएफैक्शन
 (अश्रद्धा)  तो  हो  ही  गया  उस  से,  वैसे
 डिसएफ़ैक्शन  (अश्रद्धा)  और  डिसलोएल्टी
 (श्र-भक्ति) में  बहुत  थोड़ा  अन्तर  हैं,  माना

 कि  वह  डिसलाएल्टी  की  हद  तक  नहीं  पहुंचा
 लेकिन  डिसएफ़ैक्शन  की  श्रेणी  तक  तो  पहुंच
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 [at  सिंहासन  सिंह]

 ही  गया  ।  इस  संविधान  के  प्रति  हम  उस
 की  भावना  को  प्रेरित  नहीं  कर  सकेंगे,  हम

 “उस  को  उन  पर  लागू  नहीं  कर  सकते  1  हम
 एक  जनसमूह  में  जा  कर  इस  संविधान  के
 औचित्य  और  अनौचित्य  के  ऊपर  बातचीत

 करेंगे  और  अगर  उस  के  अनौचित्य  को
 हम  ने  साबित  कर  दिया  तो  उस  के  मानी

 यह  हुए  कि  उस  की  तरफ़  जनता  का  जो
 प्रेम  है  उस  को  हम  ने  दूर  कर  दिया,  मतलब

 “यह  कि  हम  न  उस  हद  तक  संविधान  के
 प्रति  जनता  में  डिसएफ़ैक्शन  फैलाया  और

 “उस  हालत  में  संविधान  के  प्रति  हमारी
 एलिजिएंस  (श्रद्धा)  की  शपथ  ग़लत  हो
 जाती  है  ।  इसलिये  मेरा  सरकार  से  अनुरोध
 है  कि  वह  इस  विषय  पर  विश्वास  करे  और
 इस  झोर  मैं  समझता  हूं  और  भी  बहुत  से
 माननीय  सदस्यों  ने  सरकार  का  बयान
 दिलाया  है  और  सरकार  को  उस  पर  ध्यान
 देना  चाहिये  और  जब  आज  हम  परिवर्तन
 कर  रहे  हैं  तो  ऐसा  मूलभूत  और  सही  परि-
 बर्तन  करें  जो  सही  तथा  मुनासिब  हो  और
 हमेशा  के  लिये  क़ायम  रह  सके  ।  कोई  भी
 दल  आये,  किसी  की  भी  हुकूमत  आये,  यह

 «साफ़  है  कि  हुकूमत  तो  बदल  सकती  है  और
 तबदीली  के  साथ  लोगों  की  वफ़ादारी  भी
 बदल  सकती  है  लेकिन  देश  और  राष्ट्र  तो
 बदलने  वाली  चीज़  नहीं  है  और  हमेशा  क़ायम
 रहेगा  ।  भारत  राष्ट्र  के  प्रति  वफ़ादारी  की
 शपथ  लेने  के  माने  होंगे  कि  वह  वफादारी
 हमेशा  क़ायम  रहेगी  और  बदलेगी  नहीं  और
 मैं  समझता  हूं  कि  सरकार  मेरे  इस  सुझाव
 पर  गम्भीरतापूर्वक  सोचेगी  |

 विधेयक  के  श्च्वें  सैक्शन  (घारा)  के

 पार्ट  (भाग  २)  HDisposal  of  application
 wander  sections  5  ४००  6  क॑  बारे  में  ऐसा

 दिया  हुआ  हैं:

 “the  decision  of  the  prescribed
 authority  or  the  Central  Govern-
 ment  on  any  such  application  as
 aforesaid  shall  be  final.”
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 अगर  दफा  ४  में  किसी  ने  दरख्वास्त  दी  तो
 The  Central  Government  may  in
 its  discretion,  grant  or  refuse  an
 application  under  section  5  or
 section  6  and  shall  not  be  requir-
 ed  to  assign  any  reasons  for  such
 grant  or  refusal.  ag  are  रीज़न
 (कारण)  नहीं  देगी  और  वह  डिसीशन
 (निरणुंय )  उन  का  फ़ाइनल  (अन्तिम)

 हो  जाना  है  ।  फ़ाइनल  डिसीशन  हो
 जाने  के  बाद  वह  केवल  एक  अपील  दफ़ा
 १५  के  अन्दर  डिवीजन  (पुनरीक्षण)  के
 लिये  सेंट्रल  गवर्नमेंट  (केन्द्रीय  सरकार)
 को  दे  सकता  है  और  कहीं  उस  की  अपील
 नहीं  है,  न  कहीं  कोर्ट  (न्यायालय)  में  जा
 सकता  है  और  न  कहीं  और  किसी  जगह  जा
 सकता  है  ।  अब  आप  देखिये  कि  एक  श्रादमी
 भारत  का  नागरिक  है,  दफ़ा  ५  के  मुताबिक़,
 एक  वर्ष  से  वह  यहां  रह  भी  रहा  है  और
 वह  प्रिसक्राइब्ड  ऐथारिटी  को  रजिस्ट्रेशन
 के  वास्ते  दरख्वास्त  देता  है  और  वह  बिना:
 वजह  बतलाये  उस  की  प्रार्थना  को  खारिज
 कर  देते  हैं  और  सरकार  में  उस  के  खारिज
 होने  की  कोई  वजह  नहीं  दिखाई  गई  और
 एसी  हालत  में  कुछ  चारा  नहीं  चलता  और
 परिणाम  यह  होता  है  कि  वह  भारत  का  नाग-
 रिक  नहीं  माना  जाता  ।  मैं  चाहता  हूं  कि
 फ़ैसला  करने  वाली  अथारिटी  (प्राधिकारी  )  को
 उस  की  अर्जी  को  ख़ारिज  करते  वक्‍त
 वजह  बतलाना  चाहिये  कि  द्रमुक  वजह  से
 तुम  भारत  के  नागरिक  होने  के  योग्य  नहीं
 हो  या  तुम्हें  भारत  की  नागरिकता  से  खारिज
 किया  जाता  है  1  बिला  वजह  खारिज  करना
 ज़रा  दिल  में  खटकता  है  और  मैं  चाहता
 हूं  कि  उस  में  यह  जोड़  दिया  जाय कि  खारिज
 करने  वाली  एंथारिटी  वजह  भी  बतलाये  ।
 इसलिये  मेरा  अनुरोध  है  कि सरकार  उस  पर
 विचार  करे  कि  आज्ञा  देने  वाले  भ्रफ़ुसइ॒र  को
 फैसला  देते  वक्‍त  और  खारिज  करते  वक्‍त
 कारण  ज़रूर  देना  चाहिये  ताकि  जब  आप

 “अपील  करें  तो  हम  आप  से  बता  सकें  कि  यह
 जो  रीज़न  दिया  है,  वह  सही  रीज़न  नहीं
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 है  और  बिना  किसी  रीज़न  के  “रिलेटेड”
 लिख  देना  उचित  नहीं  होगा  ।  जैसाकि  आज
 सीलोन  की  सरकार  कर  रही  है  और  हम  देख
 रहे  हैं  कि  वहां  की  सरकार  हज़ारों  लाखों
 की  तादाद  में  भारतीयों  की  नागरिककरण
 की  दरख्वास्तों  को  बिना  कीमती  वजह  के
 खारिज  कर  रही  है  और  हम  सब  उसके
 इस  कृत्य  पर  आंसू  बहाते  हैं,  अफ़सोस  करते
 हैं  और  उस  का  निराकरण  नहीं  कर  पाते  ।
 अगर  वैसे  हो  हमारे  यहां  भी  होने
 लगे  और  जिस  बारे  में  हम  दूसरों  की  बुराई
 करते  हैँ  वही  हम  करने  लगें  तो  हमारी
 आवाज़  बुलन्द  नहीं  हो  सकती  ।  इसलिये
 हम  जो  कुछ  आज  कहना  चाहते  हैं  वह  आवाज
 जनता  की  है.  जनवाद  की  है  1  अगर  हम  हर
 एक  आदमी  को  अपना  समझें  और  फिर  भी
 उस  की  दरख्वास्त  को  मंजूर  न  करें  जिस
 में  कि  वह  हमारी  नागरिकता  का  अधिकार
 प्राप्त  न  कर  सके,  तो  इस  का  क्‍या  होगा,
 यह  बात  विचारणीय  है  ।

 इन  द्ाब्दों  के  साथ  में  इस  विधेयक
 -का  समर्थन  करता  हूं  सनौर  उम्मीद  करता  हूं
 कि  गवर्नमेंट  इस  पर  विचार  करेगी  क्योंकि
 हम  लोगों  का  ऐमेन्‍्डमेंट  (संशोधन)  देना
 और  न  देना  तो  बराबर  होता  है  1  यह  तो
 गवर्नमेंट  के  ऊपर  होता  है  कि  वह  उन  को
 स्वीकार  करे  या  न  करे  ।  हम  लोग  घंटों
 विभिन्न  विषयों  पर  बोलते  हैं  लेकिन  वह
 सब  बेकार  हो  जाती  है  और  सारे  हम  लोगों
 के  एमेंडमेंट  बेकार  हो  जाते  हैं  क्योंकि  गवर्नमेंट
 पर  उन  का  कोई  असर  नहीं  होता  है  उनको
 जो  करना  होता  है  वह  तो  पहले  से  ही  निश्चित
 “कर  रक्खा  जाता  है  a  मैं  ने  यह  सुझाव  आप  के
 सामने  रक्खें  हैं,  उम्मीद  है  कि  आप  इन  पर
 विचार  करेंगे  और  विचार  करने  के  बाद  जो
 अच्छे  संशोधन  आप  को  लगें  वह  आप  स्वीकार
 कर  लेंगे  ।  और  जैसा  कल  भी  में  ने  कहा
 था  कि  सरकार  संशोधनों  को  स्वीकार

 करना  भी  सीखे,  यदि  दन  संशोधनों  को
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 स्वीकार  कर  लिया  जाय  तो  हम  को  ज्यादा
 उत्साह  हो  समर्थन  करने  का  ।

 Shri  M.  S.  Gurupadaswamy:  Last
 time  when  I  spoke  on  this  Bill  before
 it  was  referred  to  the  Joint  Committee
 I  made  certain  observations  regard-
 ing  Commonwealth  citizenship.  I  said
 the  Commonwealth  citizenship  is  not
 free  from  some  canker.  I  said  on  ac-
 count  of  the  British  Nationality  Act
 even  today  we  are  treated  as  British
 subjects.  The  Home  Minister  then
 was  pleased  to  say  that  so  far  as  we
 are  concerned,  we  do  not  regard  our-
 selves  as  British  subjects  whatever
 might  be  the  intention  of  the  Britisn
 Parliament  or  the  British  Government.
 But,  even  today  after  the  discussion
 I  find  that  the  British  Government
 has  not  taken  steps  to  see  that  such
 reference  is  removed  from  their  sta-
 tute,  and  I  am  sorry  the  Home  Minis-
 ter  only  stopped  at  merely  saying
 that  we  have  nothing  to  do  with  that
 reference.  I-had  expected  that  the
 matter  would  be  taken  up  on  a  high
 official  level  with  the  British  Gov-
 ernment  and  such  reference  removed
 from  the  British‘  statute.  Unfortu-
 nately,  it  was  not  done.  Even  today
 it  continues,  and  it  will  continue  if
 we  do  not  make  any  attempt,  to  take
 up  the  matter  at  the  highest  level.

 Many  Members  have  spoken  many
 things  about  Commonwealth  citizen-
 ship.  I  only  aver  that  making  special
 provisions  about  Commonwealth  citi-
 zenship  will  be  only  encouraging  feel-
 ings  of  suspicion  and  doubt  in  the
 minds  of  other  countries—let  alone
 others  who  are  not  associated  .with
 us,  but  those  who  are  very  much  inti-
 mately  connected  with  us.  Especially
 we  will  be  giving  room  for  suspicion
 in  our  neighbouring  countries.  Even
 in  the  First  Schedule  you  will  see  that
 Ireland  is  being  mentioned  separately.
 Ireland  is  not  a  Member  of  the  Com-
 monwealth  and  it  has  been  mentioned

 ‘separately.  If  the  intention  of  the
 Minister  is  to  treat  this  matter  on  the
 principle  of  reciprocity,  I  would  ask
 him  humbly:  “why  not  you  base  the
 granting  of  citizenship  rights  en  the
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 dogma  of  reciprocity  alone?”  By  giv-
 ing  Commonwealth  citizenship  status
 to  Commonwealth  countries,  I  feel
 you  will  be  giving  a  go-by  to  the
 principle  of  reciprocity.  If  the  prin-
 ciple  of  reciprocity  is  to  govern  the
 granting  of  citizenship  rights,  it  is  lo-
 gical  to  expect  of  the  Government  to
 treat  all  the  countries  alike  on  the
 basis  of  this  principle.

 After  all,  in  the  Commonwealth  we
 do  not  find  equal  treatment  meted  out
 to  the  various  citizens.  I  think  you
 find  more  discrimination  there  than
 you  find  in  other  countries.  The  ra-
 cial  discrimination  and  other  forms
 of  discrimination  are  more’  visible
 and  in  a  more  blatant  form  in  Com-
 monwealth  countries  than  in  others.
 I  need  not  quote  here  particular  ins-
 tances.  I  may  just  refer  to  the  case
 of  South  Africa  which  does  not  give
 our  people  fair  treatment.  So,  in  the
 so-called  Commonwealth  you  find
 more  discrimination,  more  prejudice
 and  more  intolerance  than  in  any
 other  part  of  the  world.  I  do  not
 know  why  the  Minister  is  so  anxious
 to  be  generous  or  catholic-minded  and
 extend  his  goodwill  even  to  those
 countries  where  there  has  been  the
 worst  discrimination  taking  place.

 Shri  A.  M.  Thomas:  What  do  you
 say  to  the  proviso  to  clause  5?

 Shri  M.  8.  Gurupadaswamy:  I  am
 only  concerned  to  point  out  that  there
 should  be  one  principle.  Either  you
 apply  the  principle  of  reciprocity  or
 give  a  go-by  to  that.  If  you  apply
 the  principle  of  reciprocity,  then  you
 apply  it  to  all  the  countries  without
 discrimination.  But  here,  our  citizen-
 ship  law  as  it  has  been  presented  to
 the  House  discriminates  between
 countries  and  countries.  Countries
 which  are  far  away  from  us  are  treat-
 ed  as  intimate  to  us.  Countries  which
 are  very  near  to  us  like  Burma  and
 Nepal  and  Indonesia  are  treated  as
 though  they  are  very  far  away  from
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 us,  and  as  though  they  are  more  for-
 eign  than  the  Commonwealth  coun-
 tries.  This  discrimination  is’  notori--
 ous.  So,  I  would  appeal  to  the  Min-
 ister  to  reconsider  this  particular-
 point,  and  at  the  amendment  stage  I
 would  beg  of  him  to  remove  this
 anomaly.

 Many  Members  spoke  about  the
 refugees  who  have  come  from  Pakis-
 tan  and  their  status.  On  this  point  I
 may  submit  that  the  refugees  from
 Pakistan  should  not  be  treated  sep-
 arately  from  the  rest  of  the  citizens.
 of  India.  Merely  because  the  refugees
 have  come  after  a  particular  date,.
 that  should  not  bar  them  from  equal
 treatment.  We  know  the  circums-
 stances  under  which  the  country  was
 divided.  So,  an  arbitrary  date  should
 not  be  fixed  for  granting  of  citizen-
 ship.

 It  is  true  that  we  are  not  at  all
 depriving  them  of  citizenship.  But  I
 feel  that  we  are  conferring  only  an
 inferior  status  on  them.  The  hon.
 Minister  may  argue  that  citizenship
 by  descent  or  by  birth  and  citizenship
 by  registration  are  the  same  as  far  as
 rights  are  concerned.  If  they  are  one
 andthe  same,  then  why  should  you
 not  grant  them  the  right  of  citizen-
 ship  by  birth  or  by  descent?  Why
 should  you  not  treat  them  as  belosg-
 ing  to  one  undivided  India  and  treat
 them  as  natural  born  citizens?

 But  as  my  hon.  friend  on  the  Com-
 munist  bench  has  pointed  out,  citizen-
 ship  by  registration  would  require-
 them  to  sign  an  oath  of  allegiance.
 So,  there  is  a  big  difference  in  the.
 case  of  citizenship  by  registration.
 Supposing  the  oath  of  allegiance  is

 _Questioned  later  on,  he  has  to  prove
 that  he  is  loyal  and  faithful  to  the
 country,  and  he  has  to  go  through  all
 the  painful  processes  of  law.  Any
 time,  a  member  of  Government  or  any
 official  may  question  his  bona  fides,
 if  he  is  registered  as  a  citizen.  That
 would  create  bitterness  and  bad  blood
 in  the  minds  of  those  citizens.  From
 the  point  of  view  of  developing  homo-
 geneity  and  from  the  point  of  view
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 ‘of  developing  unity  of  mind  and  heart
 -between  the  citizens  of  India  and
 ‘those  who  have  already  come  and
 ‘who  are  coming  from  Pakistan,  it
 would  be  better  to  abolish  the  dis-

 ‘tinction  and  apply  one  citizenship  law
 to  them.  In  other  words,  all  those
 ‘persons  should  be  treated  as  citizens
 “by  descent.

 My  hon.  friend  Shri  Kamath  has
 already  referred  to  the  question  of
 dliivestment  of  citizenship.  He  has
 sent  also  an  amendment  to  the  effect
 that  a  Supreme  Court  judge  should
 be  on.  the  committee  of  inquiry.  I
 ‘whole-heartedly  endorse  the  sugges-
 tion  contained  in  his  amendment.  I
 also  feel  that  in  such  a  vital  matter
 as  citizenship,  a  judge  of  the  Supreme
 Court  who  is  well-versed  in  the  legal
 and  technical  aspects  of  citizenship
 should  be  there  in  the  committee.

 I  agree  that  citizenship  is  vitally
 ‘connected  with  our  public  life.  It  is
 also  vitally  connected  with  our  Secu-
 rity.  I  am  also  aware  that  it  is
 ‘the  responsibility  of  the  executive  to
 see  that  the  citizens  remain  loyal  at
 ‘times,  and  no  one  betrays  the  coun-
 try.  That,  no  doubt,  is  the  responsi-
 bility  of  the  executive.  But  that  does
 not  mean  that  you  should  not  provide
 a  safeguard  for  the  citizens.  If  a
 citizen’s  bona  fides  are  questioned,
 naturally  he  must  have  the  satisfac-
 ‘tion  that  his  case  has  heen  heard  dis-
 ‘passionately  by  a  judge.  So,  there
 should  be  a  proper  remedy  provided
 for  the  aggrieved  citizen.  I  would
 ‘suggest  therefore  that  this  amendment
 is  very  important,  and  it  should  be
 accepted  by  the  Government  and  the
 ‘House.

 I  now  dwell  upon  the  question  of
 ‘bodies  corporate.  Some  hon.  Members
 have  said  that  bodies  corporate  should
 be  treated  as  citizens.  I  cannot  under-
 ‘stand  why  bodies  corporate  should  be
 treated  as  such.  Bodies  corporate  are
 formed  and  run  by  citizens  only,  and
 therefore  they  will  enjoy  all  the  pri-
 vileges  of  citizenship,  though  they  are
 not  citizens.  _After  all,  citizenship  is
 an  individual  right.  It  is  a  right  con-
 ferred  on  persons  as  individuals  and
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 not  as  bodies  corporate.  So,  it  would
 be  unnatural  to  confer  citizenship
 rights  on  these  bodies  corporate  which
 are  only  legal  entities  and  not  natural
 entities.  They  are  not  entities  in
 human  form.  In  no  country  will  you
 find  that  these  bodies  corporate  have
 been  given  citizenship  rights.  So,  it
 would  be  unusual  and  extraordi-
 nary,  if  you  confer  these  rights  on
 them.

 Lastly,  I  would  suggest  that  Gov-
 ernment  should  accept  some  of  the
 amendments  moved  on  the  lines  sug-
 gested  by  us  on  this  side  of  the  House.
 I  wish  that  the  provisions  relating  to
 the  Commonwealth  citizenship  are
 drastically  changed.  Our  citizenship
 should  be  open  to  all  the  coun-
 tries,  of  course,  under  certain  res-
 trictions;  and  those  restrictions
 should  be  applicable  uniformly  to
 all  the  countries.  In  this  connec-
 tion.  I  would  request  the  hon.
 Minister  to  extend  the  facilities  of
 Indian  citizenship  to  our  neighbouring
 countries  like  Burma  and  Nepal.  This
 has  been  pointed  out  already  by  many
 hon.  Members.  It  woutd  be  very
 necessary  in  the  larger  interests  to
 have  a  Commonwealth  citizenship.  of
 our  own.  We  should  not  be  a  satellite
 or  subordinate  of  other  countries.  Let
 us  develop  a  true  Commonwealth
 citizenship  of  our  own,  giving  scope
 for  neighbouring  countries  like  Indo-
 nesia,  Burma  etc..  so  that  we  may
 have  a  fraternity  of  our  own,  and  in
 the  long  run  we  may  achieve  Pan-
 Asian  unity.

 With  these  words,  I  would  commend
 my  suggestions  to  the  House  and  the
 hon.  Minister.

 सरदार  ए०  एस०  सहगल  (बिलासपुर)  :
 यह  विधेयक  सिलेक्ट  कमेटी  से  हो  कर
 आया  है.  इस  के  समर्थन  में  में  कुछ  कहने  के
 लिये  यहां  खड़ा  हा  हूं  ।  में  यह  देखता  हूं
 कि  नेशनेलिटी  (राष्ट्रीयता)  और  सिटिज़न-
 हिप  (नागरिकता)  इन  दोनों  चीज़ों  को
 यहां  पर  मिलाया  जा  रहा  है  ।  इस  में  यह
 कहना  कि  सिटिज़न  के  राइट  (नागरिकता
 अधिकार)  और  नेशनेलिटी  के  राइट
 (राष्ट्रीयता  अधिकार)  एक  जैसे  हैं  मेरे  खयाल
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 में  ठीक  नहीं  होगा  इन  दोनों  को  मिला  देने
 से  में  समझता  हूं,  हमारा  काम  नहीं  चलेगा  |
 यहां  हमारे  कुछ  माननीय  सदस्यों  ने  इन
 दोनों  चीज़ों  को  मिला  कर  रखने  की  कोशिश
 की  ।  इस  चीज़  को,  जो  हम  ने  कांस्टीट्यूशनल
 (संविधान)  बनाई  है,  उस  के  मुताबिक

 यदि  देखा  जाय,  तो  पता  लगेगा  कि  नेशनेलिटी
 एक  झलग  बात  है,  वह  अ्रलग  ही  है  और

 «  इस  के  साथ  जो  सिटिज़न  की  परिभाषा  है
 वही  है  जोकि  पार्ट  २  सिटिज़न  में  दर्ज  है  ।

 जब  हम  देखते  हूँ  किं  जो  यह  विधेयक
 है  इस  के  बारे  में  एक  माननीय  सदस्य  ने
 यह  बताने  की  कोशिश  की  कि  हमारे  यहां
 पर  जो  श्युडिशल  डिसिजन  (न्यायिक  निर्णय)
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 है  वह  हमारे  सामने  हैं  ।  में  श्राप  को  बतलाऊं
 कि  इस  के  साथ  ही  साथ  यदि  अलाहाबाद
 हाई  कोर्ट  के  फैसले को  भाप  देखें  तो  श्राप  को
 पता  लगेगा  कि  उन  का  खयाल  दूसरा  है  और
 इस  के  साथ  अगर  श्राप  सुप्रीम  कोर्ट  के  फैसले

 *  को  देखें  तो  उस  फैसले  में  उन्हों  ने  इंडायरेक्टली
 (प्रत्यक्षतः:)  यह

 Mr.  Chairman:  I  suppose  the  hon.
 Member  will  take  more  time.  He
 may  continue  on  the  next  day,  that
 is,  Monday.

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Monday,  the
 5th  December,  1955.

 5-0l  P.M.
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